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RAJYA SABHA
Wednesday, the 22nd March, 2017/1st Chaitra, 1939 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

REFERENCE BY THE CHAIR
World Water Day

MR. CHAIRMAN: Hon. Members, today, the 22nd of March, is World Water
Day, a day celebrated every year highlighting a specific aspect of fresh water. This
year the day is dedicated to the theme ‘Waste Water’ which will serve to highlight
waste water as a valuable resource and its safe management as an efficient investment
in the health of humans and eco systems. The day serves as a unique occasion to
remind everybody to reduce the usage of fresh water and treat and reuse waste water
for irrigation purposes in agriculture, for cooling systems in industries and for the
creation of green spaces in our homes and cities. The theme is very much relevant
for our country in the current scenario where climate change and burgeoning urban
population is gradually depleting the ground water tables and indiscriminate release

of effluents and untreated waste water is polluting our fresh water resources.

I hope the entire House will join me in supporting the conservation of fresh
water resources for the availability of sufficient potable water for all and increase
water recycling for the preservation of this valuable natural resource for our future

generations.

PAPERS LAID ON THE TABLE
I. Notifications of the Ministry of Labour and Employment

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): Sir, I lay on the Table:

I. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Labour and Employment, under sub-section (4) of Section 95
of the Employees’ State Insurance Act, 1948:—

(1) G.S.R 1166 (E), dated the 22nd December, 2016, publishing the
Employees’ State Insurance (Central) Third Amendment Rules, 2016.



2 Papers laid on [RAJYA SABHA] the Table

(2) G.S.R 62 (E), dated the 20th January, 2017, publishing the Employees’
State Insurance (Central) Amendment Rules, 2017.
[Placed in Library. For (1) and (2) See No. L.T. 6624/16/17]

II. A copy (in English and Hindi) of the Ministry of Labour and Employment,
Notification No. S.O. 251 (E), dated the 25th January, 2017 adding the 'services
in the Bank Note Paper Mill India Private Limited, Mysore, Karnataka' to
the First Schedule of the Industrial Disputes Act, 1947 after item 31 thereof,
under sub-section (5) of Section 38 of the Industrial Disputes Act, 1947.

[Placed in Library. See No. L.T. 6719/16/17]

[MR. DEPUTY CHAIRMAN in the Chair]

Report and Accounts (2015-16) of ONGC, New Delhi and OIL, Assam and

related papers

g SR WIpiad 19 AAAad & Ao wA (30 gHE gurd): d8iey, H
FrefeTRad o= |91 ged UR R g

I. (1) A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—

(i) (a) Annual Report and Accounts of the Oil and Natural Gas
Corporation Limited (ONGC), New Delhi, for the year
2015-16, together with the Auditor's Report on the Accounts
and the comments of the Comptroller and Auditor General of

India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L.T. 6626/16/17]

(i) (a) Fifty-seventh Annual Report and Accounts of the Oil India
Limited (OIL), Assam, for the year 2015-16, together with the
Auditor's Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.
(b) Review by Government on the working of the above Company.

(2) Statements (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 6625/16/17]
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I. Notifications of the Ministry of Commerce and Industry
II. Report and Accounts (2015-16) of CMTI, Bengaluru and related papers

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): Sir, I lay on the Table:—

I. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Commerce and Industry (Department of Industrial Policy and
Promotion), under sub-section (2) of Section 40 of the National Institute of
Design Act, 2014:—

(1) No. Senate — 12/08/2016, dated the 4th January, 2017, publishing the
National Institute of Design Ordinances 2016.
(2) F.No.NIDA-GC-143-144-2016, dated the 17th January, 2017, publishing
the First Statutes of the National Institute of Design, Ahmedabad.
[Placed in Library. See No. L.T. 6627/16/17]
II. A copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the Central Manufacturing Technology
Institute (CMTI), Bengaluru, for the year 2015-16, together with the
Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above. [Placed in Library. See No. L.T. 6723/16/17]

I. Report and Accounts (2015-16) of Gandhi Smriti and Darshan Samiti, New

Delhi and related paoers
II. Report and Accounts (2015-16) of CUTS, Uttar Pradesh and related papers

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE AND THE
MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): Sir, I lay on the Table, a copy each (in English and Hindi) of the

following papers:—

(1) (a) Annual Report of the Gandhi Smriti and Darshan Samiti, New Delhi,
for the year 2015-16.

(b) Annual Accounts of the Gandhi Smriti and Darshan Samiti, New Delhi,
for the year 2015-16, and the Audit Report thereon.

(c) Review by Government on the working of the above Samiti.

(d) Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) and (b) above. [Placed in Library. See No. L.T. 6725/16/17]
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(i1) (a) Annual Report of the Central University of Tibetan Studies (CUTS),
Sarnath, Varanasi, Uttar Pradesh, for the year 2015-16.

(b) Annual Accounts of the Central University of Tibetan Studies (CUTS),
Sarnath, Varanasi, Uttar Pradesh, for the year 2015-16, and the Audit
Report thereon.

(c) Review by Government on the working of the above University.
(d) Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) and (b) above. [Placed in Library. See No. L.T. 6726/16/17]
Report and Accounts (2015-16) of OIDC, Daman and related papers
Ge¥, oY 3R 7emw ITH FAC H I HA (3 RS g Aed): Helea,
#§ frefaRad o w91 ged W IEdl g

(1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—
(a) Twenty-fourth Annual Report and Accounts of the Omnibus Industrial
Development Corporation of Daman and Diu and Dadra and Nagar
Haveli Limited (OIDC), Daman, for the year 2015-16, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

(b) Statement by Government accepting the above Report.

(2) Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 6629/16/17]

Report and Accounts (2015-16) of the Coir Board, Kochi and related papers
[ed, g SR AW IgH dA@d | wog @A (s FiRwre Rig): weew, #
frferRad o3 991 Ued R Tl g

(1) A copy each (in English and Hindi) of the following papers, under Section
19 and sub-section (4) of Section 17 of the Coir Industry Act, 1953:—

(a) Sixty-second Annual Report of the Coir Board, Kochi, for the year
2015-16.

(b) Annual Accounts of the Coir Board, Kochi, for the year 2015-16, and
the Audit Report thereon.

(c) Statement by Government accepting the above Report.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above. [Placed in Library. See No. L.T. 6734/16/17]
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STATEMENT BY MINISTER

Status of implementation of recommendations contained in the
Two Hundred and Thirty-third Report of the Department-related
Parliamentary Standing Committee on Transport,
Tourism and Culture

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE AND THE
MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): Sir, I make a statement regarding Status of implementation of
recommendations contained in the Two Hundred and Thirty-third Report of the
Department-related Parliamentary Standing Committee on Transport, Tourism and
Culture on Demands for Grants (2016-17) pertaining to the Ministry of Culture.

DISCUSSION

Re. Demand for discussion on Substantive Motion and other
Notices given by the Hon'ble Members

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, 1 have been raising this
issue of the substantive motion that I have submitted as per the directions of the
Chair and the sort of suggestion by the hon. Minister of State for Parliamentary
Affairs. I have already submitted it almost a week back and I was told that the
hon. Chairman is going to consult with the Leader of the House. This is a matter
of utmost urgency and importance because there has been a gross violation of the

constitutional propriety. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, I will tell you ...(Interruptions)...

SHRI DIGVIJAYA SINGH: There has been a gross violation of the guidelines

of Sarkaria Commission. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, I will tell you the reason ...(Interruptions)...

SHRI DIGVIJAYA SINGH: A precedent has been made that the floor test is
being done in Governor House. ...(Interruptions)... The Governor who claims to be
a psychologist, looking to the psychoanalysis of MLAs ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Digvijayaji, I will tell you the position.

...(Interruptions)... You have given the notice and you know ...(Interruptions)...

SHRI DIGVIJAYA SINGH: The Leader of the House is also here. ...(Interruptions)...
Sir, you are sitting in the Chair. It is your own direction that you asked me to bring

a substantive motion.
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MR. DEPUTY CHAIRMAN: I will explain the position. I am ready to reply
to you. You have given notice. That has been admitted, but there is some more

procedural formality to be fulfilled. After fulfilling that, we will come back to you.

$it SR AT (STR UST): e P fulfill B SITYIM, 12 Il | Ul AT 12
A & qI]?

SHRI DIGVIJAYA SINGH: Sir, I am very glad that the Chair has admitted it.
I am extremely grateful to you. But the issue is that the hon. Leader of the House
is already here now. The Chairman can sort of discuss and decide it and we can

start the discussion.

MR. DEPUTY CHAIRMAN: The hon. Chairman knows what to do. We need

not advise him. He knows.

SHRI DIGVIJAYA SINGH: Sir, I am not questioning his competence. I am only

requesting...(Interruptions)...
MR. DEPUTY CHAIRMAN: Your request is well taken.
SHRI DIGVIJAYA SINGH: I am requesting that this can be discussed immediately.
MR. DEPUTY CHAIRMAN: We will do it as carly as possible.

DR. K. V. . RAMACHANDRA RAO (Telangana): Sir, I want to know about my

Calling Attention. It was admitted yesterday. It had come in the List of Business also.

MR. DEPUTY CHAIRMAN: Yesterday, I told you about it. I think I made
it clear yesterday. Yes, it was admitted and it was listed in the List of Business
yesterday, but due to some inconvenience to the Minister, we could not take it up,

but we will take it up later. I have already told you.

SHRI JAIRAM RAMESH (Karnataka): Sir, similarly, the notice for discussion
under Rule 176 was admitted, published in the Bulletin, it was scheduled for today
and it has been postponed. This is on the matter of Aadhaar. I want to know from
you as to when you are going to schedule this. The Leader of the House is present
here today. We were told that he was not going to be present and that is why, it
had been postponed. I respect his sentiments. But since he is here, why can you not
have the discussion on Aadhaar? I am raising this because every minute is important

because they are making Aadhaar compulsory for everything.

MR. DEPUTY CHAIRMAN: Okay, we will look into that. We will examine
your suggestion. I have understood your point. You want to have a discussion.

...(Interruptions)... 1 can't give a date now.
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SHRI JAIRAM RAMESH: Sir, when are you going to have this discussion?

MR. DEPUTY CHAIRMAN: Jairamji, I cannot give a date now, but your request

will be considered.
SHRI JAIRAM RAMESH: Sir, it was published, it was scheduled. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is what I have said. I am not saying that
there will not be a discussion. I am saying that the date cannot be announced now.

It will be discussed in due course.

SHRI JAIRAM RAMESH: So, when will it be taken up? Will it be taken up

this week, or next week?

MR. DEPUTY CHAIRMAN: I will tell you. Whatever has to be taken up for
discussion, you know very well -- you were also a Minister -- that the Chair simply
cannot announce. The Chair has to find the convenience of the concerned Ministers

also. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, I understand what the complication is. Either the

Finance Minister responds or the Law Minister responds...(Interruptions)...

MR. DEPUTY CHAIRMAN: There is no complication. We will come back to

you. ...(Interruptions)...

SHRI JAIRAM RAMESH: One of them should respond. Why can't you make

up your mind and schedule the discussion?
MR. DEPUTY CHAIRMAN: There is no complication. We will come back to you.
SHRI PRAMOD TIWARI (Uttar Pradesh): Sir, in the due course ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I did not say that there will be no discussion. I
only said that the date would be decided after consulting the concerned hon. Minister.
That is all what I said.

DR. K. V. P. RAMACHANDRA RAO: Sir, what about my Calling Attention?

MR. DEPUTY CHAIRMAN: I have already explained to you. I already told
you that your Calling Attention would be taken up later.

DR. K. V. .. RAMACHANDRA RAO: What is the date?

MR. DEPUTY CHAIRMAN: I cannot give the date now because we have to
ascertain the convenience and availability of the Minister. See, the Chair alone cannot
run the Business. The Minister has to be there to reply. So, the Chair has to see

the convenience of the Minister also. Now, sit down.
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Y wead agdd) (7 US): BIE Y UF IR 519 Schedule H 3T ST B, List
of Business # 1 ST &, a1 fAffRex &1 9 forv SufRyq &1 & =@ifey, o9 d&
5 @1 Va1 URE™ &Rl 7 28, 99 9 9ed # SufRId 7 8 9d ...(aEm). ..

sft Igwufa: M YUl ...(@EYU)... 3T BIs inconvenience B Wbl Tl
...(TTHT)....

2 Faa agdel: § qar § f6 9 U human being €, <if fAfer & o™
Wiﬁiﬁgpriorityﬁ@?ﬁgl

sit Suwwrafy: T, T8 VW " Afdyl L (@amE)... g 9o 8, B
inconvenience I&! Bl ...(g94T19)...

# FIed TPAet: 99 Pl AV Feq B Qg & F o gaI 7, g9 B P
fou gaa FeiRa 81 ga1 21 ...(caum)... 396 95 9 fffRer Suferd T &, a8
WRBR & BEBIST B & avld IR Th ge9-fores amar B ... (=@agm ). .

ot Sumumafar: v € 1 L. (@@auH)... e’ B convenience W It It
2l ...(s"9YT)... Nobody is against discussion. ...(Interruptions)...

ot Fad agdel: 3l SRR W S 7 A1 del fF b Leader of the House
SURYT 81 U, safely gai T8l g8, oifd 319 @I Leader of the House Jg IURYT
g, foe WY == 981 gxcfll .. (aum)...

MR. DEPUTY CHAIRMAN: Now, please. ...(Interruptions)...

AN IgIa TGAS: W, I8 WPR Fdl I ANE Al 8, I8 ddi q8] BRAl
e 8l I8 ARPR SH-gHbR U8 HAgcaqul fawdl & SR Fa dR+ A 9l 2l
..(TAYT)...

MR. DEPUTY CHAIRMAN: Now, please. ...(Interruptions)... Sit down. I am

taking up the Zero Hour now. ...(Interruptions)...

Y Fgd Agde): SH WHR & AR-TIB] DI qE BT .. (EEH).... TT TTH!
Rt & {6 oMy @ReR @1 MR &) & o9 @Is vy gl 4 on o g,
fafex @1 IulRfa gHfeaa &= oifex 3 T 899 o RErl 81 ...(aum)...

MR. DEPUTY CHAIRMAN: We have not refused any discussion. You are talking

as if we have not allowed discussion. I told you, it is only a question of deciding

a date. ...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI: Sir, they are avoiding a discussion on the
issue. ...(Interruptions).. It must be done on the floor of the House. The Ministers...

...(Interruptions)...

MR. DEPUTY CHAIRMAN: That cannot be decided here. ...(Interruptions)...
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st AigwE 3rell WM (3MY US): STH! BT Bl THIH HIAT AT ... (IGET)....

() g LS il S il S O 0B Gl deme Gl
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it Syt § 91 T, o9 Iy AfSul st Saradn gl L (caT)..
#t AiEFIE el WH: IR, I violation B ...(FAHT)...
(Clae ) o sddals o 0B Gl deswe Ol
#t SguTafcr: Y T 91 I8 §2 HY STB! AR B L. (FAEH). ..
it AEwIE Sfelt WH: AR, AR & rights BT violation fHAT ST T&T B ... (€eT™)..
Ll W sddaly B slly S poneecmw 0B Gl deow olet
N (CHENRVS I

2 AT Fagdal: AR, AT TR P rights P custodian &1 BHR BRI DT HRET0T
MY ITAMT AR I BY DT 872 ...(FGEM)... Sir, this is highly objectionable.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I heard you. Now, please. ...(Interruptions)...
Chaturvediji, I heard you. I gave you a reply. I said there will be a discussion.

...(Interruptions)... 1 said there will be Calling Attention. ...(Interruptions)...
SHRI SATYAVRAT CHATURVEDI: When, Sir?

MR. DEPUTY CHAIRMAN: You cannot do like this. You cannot question like
that. ...(Interruptions)... No, no. That is not the way.

SHRI SATYAVRAT CHATURVEDI: Sir, I can ask the Chair if the issue has
been listed in the List of Business and it is not being taken up just because the

Minister is not present.
MR. DEPUTY CHAIRMAN: No, no. This is not... ...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI: Why is the Minister not present, Sir? He

has to be present in the House. ...(Interruptions)...

+ Transliteration in Urdu script.
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MR. DEPUTY CHAIRMAN: Everyone who has to be present is present here.

...(Interruptions)...

# IFd Agdel: AT Ugel M ga § 3R 99 89 M F A scheduled
g ) s aEed €, @ ffFRe] 99 81 91d ©1 ... (Sa). ..

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...

$t Fad aqgdel: *

MR. DEPUTY CHAIRMAN: It is not going on record. Please sit down.

...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, why can’t the Minister give us an idea when

he is going to schedule the discussion? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... The Minister alone cannot
decide that. What are you talking? If the Minister decides that the discussion would
be on this particular date, are we going to have it? It is for the hon. Chairman to

decide that. Sit down now. ...(Interruptions)... No, no. ...(Interruptions)...

SHRI JAIRAM RAMESH: This is unfair, Sir. This is completely unfair.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: You are not understanding the problem. The Minister
alone cannot decide to have a particular discussion. We have to agree. So, I told

the Chairman that we would examine it and fix a date. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, it has been agreed. It has been listed. It was
scheduled... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: That is what I said. You are saying the same thing
again and again. It is scheduled. We will come back with the date. ...(Interruptions)...
We will come back to you with the date. Sit down. Now, Zero Hour; Shri Ritabrata

Banerjee. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, this is very important. Yesterday, when the issue
was raised, it was said that it would be taken up today. Today, it has been postponed.

It is a very serious issue. Why can’t we have a discussion? ...(Interruptions)..

MR. DEPUTY CHAIRMAN: I would now speak in Malayalam so that you
could understand! I spoke in English, he did not understand; I spoke in Hindi, he
did not understand. Now, I would speak in Malayalam! ...(Interruptions)... Now, Zero

Hour; Shri Ritabrata Banerjee.

*Not recorded.
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SHRI RITABRATA BANERJEE (West Bengal): Sir, my time may be started
now. ...(Interruptions)... Sir, please restart the time, because already 30 seconds have

been lost.

MR. DEPUTY CHAIRMAN: Okay, don’t worry. You would get time. Please

start now.

MATTERS RAISED WITH PERMISSION

Need for compensatory attempt for aggrieved candidates of Hindi
and other official languages in Civil Services Examination

SHRI RITABRATA BANERIJEE (West Bengal): Sir, through you, I raise the issue
of the demand for compensatory attempt for aggrieved Hindi and other Schedule
Eight official language candidates of the Civil Services Examination.

Sir, the Civil Services Aptitude Test (CSAT) was introduced in 2011 at the
preliminary stage of the Civil Services Exam conducted by the UPSC. It consists
of English comprehension, logical reasoning, numerical and analytical abilities. The
CSAT structure was not proper because the Humanities stream and students coming
from rural and far off areas could not perform well in this Exam. It favoured urban
English medium and select Science stream students to enter into the Mains Exam in
that particular structure. In 2015, after this august House deliberated the issue, the
Central Government accepted that the CSAT was discriminatory against the students
of Hindi and other Schedule Eight languages, particularly those coming from a rural
background. It further assured that no language based discrimination will be allowed

in the Civil Services Examination.

Subsequently, the CSAT paper was made optional in 2015. But it was done barely
three months before the examination. However, the candidates have lost four crucial
attempts out of six limited attempts during the period. The aggrieved candidates are
still waiting for the 'compensatory attempt' to undo the grievous damage. It is to be
noted that the percentage of candidates qualifying for civil services mains examination
in Hindi and other Schedule VIII languages came down drastically from 45 per cent
in 2009 to 15 per cent in 2014. It is as per the UGC's Annual Report. Sir, along
with this, the right of writing the mains examination in his or her mother tongue
needs to be ensured.

I also urge upon the Government to look into that matter. Now, it can be written
only in English and Hindi. Language in a country like ours is a very sensitive issue.
In a country like ours, any attempt to straightjacket things can have disastrous results

in a period when there are attempts to replace history by mythology. I just want
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to mention two incidents. The dominion of Pakistan wanted to impose Urdu as the
national language of Bengali-speaking people in the place now known as Bangladesh;
at that time, it was East Pakistan. The main slogan of the movement was that the
Pakistani people want to snatch my mother tongue, which, for generations, have
been spoken by my ancestors and fathers. Not only in Bangladesh, Sir, on 19th
May, 1961 in Barak Valley of Assam ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You can continue for thirty seconds more.

...(Interruptions)...

SHRI RITABRATA BANERIJEE: Sir, 11 Bengali-speaking Indians were butchered
for upholding the right to speak in their mother tongue. Sir, mother tongue is like
mother's milk, and, that is why, Sir, the linguistic rights need to be respected and
upheld and hence, I urge upon the Government to give an opportunity to candidates

to write the mains examination in their mother tongue. Thank you, Sir.

SHRI ANIL DESAI (Maharashtra): Sir, I associate myself with the matter raised
by the hon. Member.

SHRI HARIVANSH (Bihar): Sir, I also associate myself with the matter raised
by the hon. Member.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the

matter raised by the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the matter raised
by the hon. Member.

it 3relt 3MaR SRt (AER): A2y, § Wt 59 9T & U 3MUd! Frg Bl g
et dEwe WA (FER): 7815y, § W 39 vy & 91 W@ &) wag a3 g
2 TG eI RTSRAT): Heley, § 1 39 4w & |1 W H1 g bRl g

#ft RS IR (SR IQw): wEed, § Wl 39 vy & 91 W9 B GG HRAT g
3t fhe9a =11 (SR Uaw): Heled, § A1 39 f4way 3 37+ AU Feg Bl g

sft e Selt @M (STR UQYN): "eled, H W 9 vy & e nudl aeg
BT gl

S R v g0 wl G o Oge ’(oﬁe.-‘ugﬁ') ol e wols Gl
—0s) b5 deew

+ Transliteration in Urdu script.
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SHRI VIVEK GUPTA (West Bengal): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI ASHOK SIDDHARTH (Uttar Pradesh): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRI MAJEED MEMON (Maharashtra): Sir, I also associate myself with the

matter raised by the hon. Member.

SHRI C. P. NARAYANAN (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI RIPUN BORA (Assam): Sir, I also associate myself with the matter raised
by the hon. Member.

SHRI SHAMSHER SINGH DULLO (Punjab): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRI K. K. RAGESH (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI K. SOMAPRASAD (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member.

2 I I SR ([ER): weigy, § W1 59 vy & A1y Wi & Iwg Rl g

31, Igurel Rig aIgd (SR URw): "eled, H | 39 vy & 9 Wi o aeg
BT gl

MR. DEPUTY CHAIRMAN: All names should be added. ...(Interruptions)...
Agreed. Agreed. Now, Shri Harivansh. ...(Interruptions)...

SHRI D. RAJA: Sir, please ask the Government to react. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is up to the Government. ...(Interruptions)... 1

have no problem. ...(Interruptions)...

SHRI D. RAJA: Why don't you please ask the Government to react?

...(Interruptions)...

SHRI T. K. RANGARAJAN: Sir, please ask the Government to react.

...(Interruptions)...

3t ¥RT Aed ([98R): #EIgy, Ig 9gd 1R AMar &l e SR # $9 &R 98d
HEY 3T ATl WRBR P AAM o1 @yl I8 TR 9 & & fegwm 7 grior
SATh] b Sl AloTdd 8, S9d IS BT g7 JaTd 8l IRBR BT 39 T Bl THRaT
H AP 39 910 Bl Hd HIAT ATyl
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MR. DEPUTY CHAIRMAN: It is okay. . ...(Interruptions)...
SHRI T. K. RANGARAJAN: Let the Government react. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is for the Government. ...(Interruptions)... Now,
if the Government can... ... (Interruptions)... Okay. Shri Harivansh. ...(Interruptions)... All
right. You have made your point. Please sit down. ...(Inferruptions)... No, it is up to
the Government. ...(Interruptions)... 1 cannot ask. Please sit down. ...(Interruptions)...
I have no problem, if the Government wants to... ... (Interruptions)... Please sit down.

...(Interruptions)...
SHRI K. K. RAGESH: Sir, let the Government react. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Shri Harivansh. ...(Interruptions)... It is okay.
Please. ...(Interruptions)... Sit down, please. ...(Interruptions)... SIdb g, § ® w62
.(FGYTT).... 39 afsTl ..(A9Y)... It is up to the Government, not for me.

SHRI KIRANMAY NANDA (Uttar Pradesh): Sir, this is the privilege of the
Member. The Member has mentioned something. ...(Interruptions)... The Minister is
here. ...(Interruptions)... This is the privilege of the Member to know the reaction

of the Minister ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is why, I allowed you. ...(Interruptions)...

Now, Shri Harivansh.

SHRI PRAMOD TIWARI (Uttar Pradesh): Sir, you can always ask the Government

to react. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Now, Shri Harivansh.

Alleged conversion of black money into legal money by Shell companies

#t gRaw (FER): SyquHfa Sft, 59 <91 4 fUsd $o Iual 4 MR Igar
PHRUNE AT & AHAR ANl Bl &7 g1 @ @A FF Ry 981 &1 8 =T 8,
gR-R 9 < P AW 3MSHI I8 S o gl o pud qeHl 3, TN dR
A Demonetization & & Ygell IR 8 HH A HH Ul HH! Pl A9 GATl HHRISI
BNl 99U H FHI A HFA PI A AT ATl W Shell R BT T 8 8, I8
gar fean I dE A A ST SISOl Bs dH-a™, AR e
S 811 g9 B[ a1 o 6 b gadl a1 dwfl, S @ & fog
-39 BT B BAN IF ®Y H Stock Exchange # listed &, BT Sl W 8, W)
STH ¥ SRR, 90 WiFal Ul HUMf ilegal & H <Rl s &1 98 HM B4l 87
IR-BILA B BT HIEH €, A UM vehicle for illegal activities, AT tax avoidance,
black T white ‘DNHT, bankruptcy frauds, fake services schemes, market manipulation
3R money laundering ®T HIH HIAT TUdh i production dT dTH Y shell HHTAT 21




Matters raised [22 March, 2017] with Permission 15

W‘cﬁltaxhavené?ﬁﬁiﬁﬂé%lﬁﬁﬂ%’ﬁﬁﬂﬁ?2qﬁiﬁﬁﬁThe
Times of India H R e, ‘I-T survey on 12 shell firms reveals I 65 crore black
money.” The Hindu # 17 919 @ H WR UGl, "CAG pulls up I-T Department on
shell companies." HBIRT % Sales Tax Department F 3fffse § &7 7 urn 6 we
TaHE BT website TR 2,059 AfeTe e &, R8I 10,640 PRI A 3D BT o
TRIT &, I8 CAG Report # Bl 39 AfRad 30 3R 7R dist &1 IRt @R
T Ut T at least, T 3,900 crore was laundered through shell companies between

November and December after the ban on high-value banknotes. Investigation by a
Central Agency, the Serious Fraud Investigation Office (SFIO), have found it. Treft
IR 1 9l P PIetdrar § Fa9 1@ 3,000 W 3MF shell FHMAT active &l

W, WHR ¥ W AME ¢ & I orfar $F aui & ol &, Sdfd e
I&l Income Tax Department 8, 30 Iaf AMH URTY AL IS &, ED 872
3 99D dasg A I8 I BIAT 812 U1 Tl © {6 9RA H 7 G shell HHafi
g, 3 ¥ 15 o9 RN dHf 8, 9 ¥ 1% ¢ @R annual tax <<t 81 IR,
9 20 ARG BT Mint ¥ IS @R UGl {6 FIg[® § ¢ IR The H U@ 991 8 a9
JET &, 20 fafere sfem & penthouse &+ JET ¥, 40,000 sqg. ft. 7 o helipad 4T
gl o @fdd &1 98 BR 2, 9 9 9 WA gU §, S W W 96 BT 6,203 IRIS
BT A B, interest BT FIATHR 9,000 BIIS BT A9 &1 I§ Il BX a9 &l 7, o W
helipad & Y81 &, SU®T shell AT ¥ T R 8§, 9 W $9 I8 IRPR dI¢
3R 39 TRE B! HHAT 31F IF B deicll Tal, Ig§ < BT gyl

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, I associate myself with the

mention made by the hon. Member.

SHRI OSCAR FERNANDES (Karnataka): Sir, I also associate myself with the

mention made by the hon. Member.

SHRI MAJEED MEMON (Maharashtra): Sir, I also associate myself with the

mention made by the hon. Member.

SHRI D. P. TRIPATHI (Maharashtra): Sir, I also associate myself with the

mention made by the hon. Member.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I also associate myself with

the mention made by the hon. Member.

SHRI RITABRATA BANERIJEE (West Bengal): Sir, I also associate myself with

the mention made by the hon. Member.

SHRI K. K. RAGESH (Kerala): Sir, I also associate myself with the mention
made by the hon. Member.
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SHRI KIRANMAY NANDA (Uttar Pradesh): Sir, I also associate myself with

the mention made by the hon. Member.

#ft RT g (ER): A8icy, § W A9 95 §RT SoU TV Jael H w3
B dag HIAT gl

#t IM AR SIgR ([NER): 7eigy, § i A9 98w §RT S8 Y Jasd o
R B g Bl gl

st FEdpe WA (RER): welgy, § 9 91 9GS §RT SolU Y o
A I Bl Adg bRl gl
#t T FAR A TAN FAS H SN T el g8 © ...(FaH). .

MR. DEPUTY CHAIRMAN: All right. ...(Interruptions)... All are shouting.
...(Interruptions)... What is the advantage? ...(Interruptions)... 1 don’t hear anything.

...(Interruptions)...

it 3rclt AR N (NER): W), U A & 8, Wi IRl 3w sfear,
S ufedtd Haex B T 7, SHD! Il IRGR 9T ATEA € .. (HAYH)... AR T8
Sl HHT B, IAD! 91T < &l Bl Al HHE DI Ul W IS Tl &, Sl Ufeetdh Haex
B AT I . (FGHF). ...

st STFUTUfY: 3reit 3aR IRT Sil, 37T 3709 Zero Hour Mention TR SIferul

Need for a Central Legislation for protection of street hawkers

it 3relt oFER IMRT ([IER): Yihar Asigy, Ul AR & T H VEs!-uc
ardl & Y, I% regulate BT P Y T BT 91 ATl 980 §@ b A1 Bl
Tedl & b 9a¥ HHuiR 3R FRig Al & g I8 S o1, <ifds I9 B 3
cold storage § STal & T & 3R O a8 ¥ Ugdl 397 Y§SI-US] el o 8Ol
e B ofl, S W ST TR ST o, U B agell d91 & — W are,
corporation dTel, municipality dTel 379 U1 agerd & 3R Sl 7T <ad &, 98 dlidhd
IS 9 et &1 gfer Wi ST S ARG ©, Sooll S! ofdx Al & AR gferd Al
ST gell BT 81 ST AT Bl HH o1 ol DR Bl a4 Ugcl Ad HRIAT AT
% 9 qoa # a1 YE<SI-ueyl arel @l 8, S9d1 |d BT HH 8] g3l U rough
estimate & 3TIAR Ta @G AN U4 &, I AT I families 39 99 H ol g8
g1 s e @ €, S gl & AR SR S8t iR o1 Usl &l ©, d8f d8aR
3T RISTIR JIA PR &1 g9 81, aul 81 I7 S 8l, ST WS & 8l W, I AN
SAfdl g9 € SR Wol-pdl g Feoll dad &l AR, B9 9F AN e © [P g drell
ool firel, Forate # el Sk STeifdl f6 udfe 81 87 |9 Al IRAT-TRA STerdl
ared ©, olfbd 99 $© S AR @, Jfor died! 8, Corporation dTell BRI davgell
PRAT &, Al Dls 39 P! 988 & Y T8I AT 81 IR, $7P] GR& & g I§ Bl
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T TRT AT SAIAY H FHe1 aredl § b oY | I ggd I BT Bl implement
PN, IF B B Bles R F FHIfeg 3R 58 518 S|

TR, T H TR AR BIS-BIC HYE] B! METE! 9¢ I8! 81 ST Hdi § AEE] &
f2are I 59 & U Heoil Hbe g918T, 39 I8! d 3ol dTall & foIU S8 g8V 319
I foru ffeag sre 81 9919 2, safeiv 9 dsa & fPIR We WEd Bl S 98
d Bl [GAdISy, ITHT STNT HRAGY| H Hel AR [ TR ITdh! dR8-aRE

I e P WX, GXPHR JASFR <9 B 91 al Bl B...

MR. DEPUTY CHAIRMAN: Time is over. ...(Interruptions)... Okay.
it 3relt IFaR IR *

MR. DEPUTY CHAIRMAN: Time is over. It is not going on record.

...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, they represent 45 per cent of
the country’s workforce. ...(Interruptions)... R, STGTAR A1 § BT 99 &, <Afb
I BT & MUR W wed A TP frame 1 §U & ...(ALM)... B TIRT §U
ggd & 81 7Y €, <IfdT S¥F implementation &1 BT T u=arg =&l B ...(g94T)...

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)...

#t gRdw (MER): WR, § W @1 59 vy ¥ ¥g & g

%l IRT FEd (FER): W, § 9 W &l 39 49 4 Fag Rl g

#t N g, IR (SR yew): W, § A @ @l 59 favy @ wEe wRan gl
# I AT SR ([FBR): AR, § Wl WI 1 39 vy 4 Ag dal gl

SHRI TAPAN KUMAR SEN: Sir, I also associate myself with the matter raised
by Shri Ali Anwar Ansari.

SHRI RITABRATA BANERJEE (West Bengal): Sir, I also associate myself with
the matter raised by Shri Ali Anwar Ansari.

Concern over vulgur and abusive content being shown in T.V. serials

SHRI P. BHATTACHARYA (West Bengal): Sir, I would like to bring to your
kind notice the episodes and serials being shown on TV nowadays, which has
created a lot of problems in our society. It is very important kindly to observe the
TV serials, (both at the national and the State level), you will see all sorts of social

crimes, mala fide and fraud events are shown regulerly. How all these things have

* Not recorded.



18 Matters raised [RAJYA SABHA] with permission

[Shri P. Bhattacharya]
to be shown in TV serial(s)? That has created a terrific impact on teenage boys and

girls. It has been seen from crime reports that crime in our country has increased.
One of the reasons they reported that it is due to TV serials shown in different
electronic media, which have created such a bad impact in the minds of the people
to react in the society. So, the time has come to control them. I am sorry to tell
you, Sir, in our country, there is no law on behalf of the Government, either the
State Government or the Central Government. So we shall have to see that a law
must be enacted immediately as they can control such criminal activity through TV

serial(s). Otherwise it would be very difficult to maintain harmony in our society.

Sir, another very important thing is this. These TV serials what is shown in
different electronic media, all the times, they have to collect their advertisement,
etc. They are injecting some sort of nastiest scenarios through TV serial(s), which is
really very unfortunate for the people to observe in the society. So, I would request
the Government through you that it should come forward to take necessary steps to

control these things. Thank you, Sir.

SHRI K. C. RAMAMURTHY (Karnataka): Sir, I associate myself with the matter
raised by Shri P. Bhattacharya.

SHRI K. SOMAPRASAD (Kerala): Sir, I also associate myself with the matter
raised by Shri P. Bhattacharya.

Need for fast-track courts for justice in cases where

minor girls are sexually attacked

SHRI C. P. NARAYANAN (Kerala): Sir, I want to bring to the notice of the
House the continuing reports of minor girls and even infants being sexually attacked;
and some of them are even murdered. Now, this is a very unfortunate thing and this
is continuing. A couple of years back, we remember, we had passed a legislation in
both Houses of Parliament introducing stringent punishment for sexual attack on girls
in the background of Nirbhaya incident. Even, in spite of that stringent legislation,
what we find is that such incidents are increasing in number. So, I suggest to the
Government that fast track courts may be instituted to try such cases so that culprits

may be tried and punished immediately.

Secondly, in these incidents, the reports show that the immediate relatives, teachers
and even some respectable members of society, are involved in such activities. In
that background, I request the Government to institute a comprehensive study of
emotional, psychic, social and cultural aspects of such happenings so that such blots

on our society may be prevented in future. Thank you, Sir.
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SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with the

matter raised by the hon. Member.

SHRIMATI JHARNA DAS BAIDYA (Tripura): Sir, I too associate myself with
the matter raised by the hon. Member.

SHRI K. K. RAGESH (Kerala): Sir, I too associate myself with the matter
raised by the hon. Member.

SHRI RITABRATA BANERJEE (West Bengal): Sir, I too associate myself with
the matter raised by the hon. Member.

SHRI K. SOMAPRASAD (Kerala): Sir, I too associate myself with the matter
raised by the hon. Member.

sfioeht Bede wAF ([ER): #eigy, AT 9ew o S vy Semn g, # it
3T JMMIBT S T_E Hehl g

SOME HON. MEMBERS: Sir, we too associate ourselves with the matter raised
by the hon. Member.

MR. DEPUTY CHAIRMAN: Yes; all those who associate, their names will be

added. I think the Government should consider it.

Non-payment of compensation to the land owners for the land acquired

by army after the war of 1965 in Jammu region

#t TR Rig 7e@ (T 3R $HER): aexvii SuwwHfa S, § Ue 9gd &
SR AW BT SR WS BT S NPT BRAT Tl gl Sl 1965 § HRA 3R qTeh
BT g BAT o1, IUH TH AdR AR B X I T 3R S THY UIb¥ bl
3T BTHT 3R T M T oY, Il Wl Al $ AN AHT 7 I18T [ &4 $© T8 B
TFIRR BN 3R I $O S8 Bl GFaraR Wl a1l IHS 918 IS SToxd g1 sl
TS| g8l R TS T T8% 9918 TS| I9F II1€ 98 S8 ANl & U &l AR @ A
Tl TR BT P IR 31 981 R Tah gOR ¥ SI1&T YRR I8 @ BHII 98 WSl
U&H BOR URAR I8 I8 8, Sd! JAoll-[et &1 Ag a8l g, |ifd 39 SHE W)
J AT A &l WAarS! & feral I8f IR AR Dls A1EE a8l g1 S &
3R F 91 I I8 © P S S @I amw foran Sl FE g g S oe
THERR & T3 ofl, MR 98 S8 S9 @il ¥ a19% o off Sgl, 99 19656 & dax
TS db IUB!T SR T8l To! AR Il © 3T I+ dTel {1 § SHB! PIs SToxd
BRfl 98f W) Ud g9R 9RaR @I € &1, oFR a8l W f$a a<ht 8, et I Ui &9R
IRAR & Hellel, Hoold HAaTd 3R gelic! | T&d 2, I dHl T Iole gl a8t
BT AT T & MR AgS] I B Adex P Al AT Fbd 8, safey § JHean g &
I8l W f$T 99 BT srawadar Tel gl # e fQunt ¥ fdeq 31 T g 6 g9
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[N o ¥R Rig 98]

AR Pl B &1 & Al $ T s 919 BN IR 39 FHRT B FHAEN Gl
TAPT DY IR 81 FHAT 8, D I8 SR AP 199 & 1 Fhall &, il d&f 1965
H U & 9 U ©, S S8 Bl YFERIR PR DI 91 Bl g oY, IF T 3R T8
SHTE o ol SIcl, df 98 O% Sl 40 & 50 URAR ¥, 31 9 YRIR 8Ok H $HUR &l
MY BT g8f W @ BT AT Y& HY T Al IS B S H 98 & GRFA T
gAY § e WA ¥ US e R dredn g 6 Ife 9 aga ookl w4 €, al
SIS AL S8 TAM BT AT BN AT SF SHE BT STexd a1 & 3R I S8
P 98] Y& < 3R B9 g W IH ANl Bl 99 <, dlfh B IASH-RUST BT AT
§91 R21 9 AN Sl BRI B I ©, 98 BRI PR ©, § Y& e A1 9 g

st AR, &, Re1 ((ER): #weiey, 9+ I 7 < vy Somn B, § ere

SIUD] o g dXd] _‘@\i'l

3l ISHUHE dsa1 (ORI): HBIGY, AFAY 9w 1 Sl vy Ierm 7, H 0
3T JMMIRT S Tg Bl §

st ARY dER EIRES): Halgy, AF-T Ve | Sl favy Ierm 7, H At s

SMYDPT X g Pl _‘Q\.'I

HEd IRYFATEST i (IoRI): #EIGd, A 9w | o g Sorn 7, #
ff 3T MMUPT ST TEE Hal B

2 FAMTS HECIATE Ted (JORI): Heled, AT G - Sl [J9 ISR 2,
F ol o MUPT 3N TG Bl gl

st @ Rig geifed (oR): 78iey, A Wew A S fawg Sern &, # W
AU YD SHY Fg Rl gl

it Murer ARTY Rig ((GER): #eiey, A 95 9 S favy Ser ', § o

3T 3MMYD! AN FHIg bRl gl

3t SR WHY WA (FERTK): HEIGd, AT 96w « ol fJvg I8m™n 7, §
3T AP S TG Bl g

SHRI SURESH GOPI (Nominated): Sir, I associate myself with the matter raised
by the hon. Member.

SHRI SHWAIT MALIK (Punjab): Sir, I too associate myself with the matter
raised by the hon. Member.

SOME HON. MEMBERS: Sir, we too associate ourselves with the matter raised
by the hon. Member.

MR. DEPUTY CHAIRMAN: Yes; all those names may be added. So many are
supporting.
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Need for regularisation of the teachers in
Madarsas in Uttar Pradesh

S1. o i (3rF): SumWfy #Eley, § Wed @l &I SIR el W Hexdl
B RART BT 3R P HIAT AT gl IR IS H USH 3R SRR TR F 6500
HEXH & TAT BT el IR ITA HUR 2026 ASH 7, 379 I A 459 HERY AR
e U &l

34l ol WRBR = 103 HERAl Bl A Y& B Bl Forg forar o1 ool
5 Ul H IR U WBR & §RT U I 7 PI IS Ul 81 galll

TSRl AT U Pl 8526 HaxAl A it 15 uferd Il 6 T8 ivon & veErd
P B 562 AGRWI Bl BRI JJI UK 81 8T &1 I D] & IR H i Bl
ST €, offche gATa |9 A1 § AR Bl 3G TS B Bl a1 W F B
g ol U= aul | =men A% 103 AR B {HAT S, UG & JHAAE] b
I TEl 8 HERET MYFDHIHR0T AT H 37hel IR IQW H T 18,000 Rreras
AT R B B I 8, NI A AfFie Ried 1997-98 § S HR I8 &1 I
20 a¥ & R1E0 BRI BRA F FIaSE MO b o (TIH qB [BAT ST B

IR YT Bl WHR GRYETY fqemerdi § seamos o e e el o qeraifoa
B R e webd €, 1 20 991 | HaXH H AU DI BRI PR e AAqD] Bl
fFrafrd far ST =gt g afe aRuely fare™l § sgesie & ®U § HFger
Rietes B FYfaxy o 1 Aepell B, AN FAERAl H ARG gedl Dl PSR RMem |
H_EH FT fear < <= #2

§ e P AH W B WRBR I HF BT g b Al b GGV Yd I
AR & T FHEN B bald Haal drs dl iU fhar Syl SHfd § SR
Te AEd S R HERW] Bl A Y& R o I5d WRBRI bl MR faan
SIQ AT HERET IMYFHIBIOT IS & AT 9 R H {4 AT IS ASAl B
Rierepl, aferd, WIRNTA, BRI G SJHAT ARSI T WHDIB] $H M BT Hal bl Fada
PRI Y §° WPNI Id9 QAT S1Y1 IR U< & ARG U ARl & Rierdl dh
Ha1 d1 FRIMT B gU $° ARART da4 faaman gl

SHRI B. K. HARIPRASAD (Karnataka): Sir, I associate myself with the matter
raised by the hon. Member.

sit XA B RIS o &, foeet): Avied, § W 39 vy 9 e

AMYD] g PRl _‘Fil

st 9. ta. g (SR uew): Aeied, H W 39 Qv 9 oue nudl wHEg
BT gl
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Alleged theft of personal data from banks and insurance companies and

selling the same to other companies by some brokers

it Ao WS (STR UGE): AT SUGHIUNT AEIGd, H 9eq & AR Udh 3fd
HEYU! AT IS ARl g1 I8 [ ANl Bl FfRI ISR A T 2, 98
3Mq%h R &1 4dl, BIF TR, §-Hcl 8.1, I¥, daifed R, 3mg, e a1 e
fRIf & |efea SMeRI 81 A1 4% A1 $eRE HWEl | fhy g e sane o
SIFHRI 8, AT SIHGIRAT I 51 I8! 81 STel 91y dafai Yol T8 &, S 10,000
U ¥ bR 15,000 TUF H ANN & AfRTIT STHGINAT 30 HHFAT BT IR BT
T 9 99 @ T, NF MR R TAM HHAAT IR §F AR B B B !
IRE-TRE $I Jlaamsi &1 e ad 1 dF, diferdl a1 s s &1 st
TP B T B

IEIR H BUl T TR F ATAR TS IR o fdoel], TI.41L3MR., TS, TaxEs
T IERT & AN Bl Hfee Bl FANS P Yh ARG 70 IR AN DI SATHBN
fa% 7,000 30 # < HT GqRIET [HAT B 497 AT & ARl B A TEBIRAT i
AT STING HHAT A GO AN $ BT H $H S R8I £2 I8 dab &b 3@ el
ToIRTT WY B B BT E, SN I[N AN Bl B BRP STD! TGN gdTh? I
I BT El 2015-16 H ROTd §F 7 25,000 TS & AW gof BU Bl

Hd $ FHER-IA H McDonald's I ATSS 86 I @I d1d fordl 81 S9H 9
HIST IS T BT ST MBI TR IAD! 97 & 91 ga18 o B 8l Ig Uh 984
& IR Fex B, Rife 3 IWaR fefed w7 W) 9gd R ¢ W& T iR 399

ggd JH9H 8l I8 Bl

H MUd AEH W WWBR A R AT g [P e & U Ao SIel HIcaeT
IR AT W N b Raclis e dRdTs B

it R AT (IR USI): SYAHURT ARG, I8 J1 IR AWl B 1R 9=
Ye s B AR AR ST gD THM TR & U AR QU fF g var o
SIRTg #9 IH gBT & el W TR B ISR HEl 4 ekl g, 9 39 ) Bl
SaTg T o § SR Y AN PHed § [P SIeEd W Fdl SISy, $FYER W Fel SISy,
Red A9 & IR | HRY, g a1 Uh g1 THR AT 8l 3R SHHBT SR Vae
TET 91, 1 ;U H BH AN B S MG AFRINGT &, THHE AT 981 fraud BRI,
S HIRMET, gas fe H R g1 § g fb PR 39 W IHRAr 9 R av|
...(FAY)... ST 9gd ! gad s, H U I el arsdl gl

it 3t foar) (SR Tawn): Aeigd, # 1 39 99y 4 o/ JMud! Wg Bl g
2 RS AWR (SR Y<W): A6, H§ W 39 fqvT F (U Ap! G Bl g
ot Yz RIE AR (ST Tew): qEed, § Al 59 AWy I o1 sl Ig SR gl
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31, dgurted g area (SR UeEn): #Eey, H ft 39 vy 9 ormm due g
BT gl

MR. DEPUTY CHAIRMAN: Okay; it is noted. Yes; it is a serious matter.
Nagqviji, kindly convey it to the Finance Minister and IT Minister.

IS B HAGI & I WAl qAT WG HR WA H ST HAT
(S TER STERT Thall): STFHART Sff, 1 G 7 Sl 53 ST &, 98 U 4R

$9Y 21 9 %Y W, Sl YNl digital technology ®, A SHP! hacking 3R I Heferd
ITB! Pl AR Wb TFHRT B8R, 1 98 STHGRI 89 ol 3R inform ¥l BN

Alleged illegal construction by a Public Limited Company in Veraval,

Gujarat causing environmental problems

# FAE FHEONHS Ted (IORI): STUQHMT S, § e d9+ 4 I8 a1
ST FrEdl § b B9 ORI 199 & AR &3 H U Sulphuric acid, industry g1
aft BTt B § 9= Ud illegal construction T 6TH D forar oml 99 I TR
uTferep] | qoT o7 {6 a1 S A9 AT MaHe | Bly g9d! Hol of Wl & AT
T8I o WV 8?7 IV O B T8I BT inspection BT, Iqh A & faT I Hhaedd
gqrell I construction Fﬁ?Fﬂ EISECa fe=m

9N, I8 Udh Sulphuric acid plant gl ENED il Sulphuric acid water % BBV
g, U9 g% H UguUl B 81 94s § U A Nl Bl g, R udr =ern g &
I fha fFarier & a8 ¥ & AT H UFl B AeT A oAb Il Bl dAfhA
d dFT 98 A7 B 6 98 9 g€ BIs 3§, O fF gR S Bie-Bic AR
g, Sl 987 R SIeidid #H, 9 nautical miles P 3SR fishing B &, I FAT THR B
g1 987 & PIs Al 3N el B o ff asferii, $9 Sulphuric acid water & &=
H oMM €, 9 [ @8 9 W SR 8, RNTFd SR pollution BT W WaRT &1 STl 2

Q\"\Hﬁéﬂﬁ, factoryaﬁSTfﬁvvorkers%mﬁﬁﬁjﬂ?ﬁﬂggﬁ,ﬁa@w
workers ¥ @Tell FRIHR T8T T 7S factory T &1 B1 #_Y IS ATETH | I§ [OIRY]

T o = A ik vHarR"He AR 39 919d oI B 3R 399 9@d <

MR. DEPUTY CHAIRMAN: Shrimati Kanimozhi; not present.

Alleged murder of a tribal farmer leader in Chhattisgarh by land mafias

S BRI Tl (BINIIG): SUFHIINT Sff Igd-agd g=gdia| 1S qe1 i fa
& g dia Bl Hidl e 5, § Mudl 39S oy g=dre ol g1 I8 e agd 1R
HqET Bl BTG & e RTel 3§ STl AfSAT 919 &1 TS Aifeardl fhams e,
RTHD! U 4-ATHAT gRT & DI 5, ST &1 SAGY s, Ri[P a8 ARG AP
SN HIeTel, S 300 b PG BI ST off, IHBT TeHGIE A8 AT 3R AT
3ot YRl o ol 9 'S dIC @ Jifom gAars Toiale off, vl SHP! g1 B
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[sfcht BT T i]

TS| AFART SYIMT o, R SH@l g € 8 @) s, dfet Al &1 UReHICH
Te T8l fhar T 8k IS AT B Y Fol1 foar T w<iNTe | enfeariial &
A1 T4 1 AR IR FY Bl @l 21 ARl $T R B<iTe 3ddl S
BT B 981 @ WReR AT w = a7 7 3R nfearal & f&di & e &=+
H g dRE Wl ©l STAHINT ST, BRINTTG @ EIE! By BRIs ol S99 4 72 o™
anfearft a8t W Fas &R Bl 36T IS A-a0 e 7, SIF (oY Hel Bls GRef
&l B 987 & snfeardl wed & fb,

"I g1 P AN WS B Bl H TR o)
B9 H8l ddb WH, M BT GHER oAD"

AT SUATART ST, g8l B nfeary Afgersii &1 o 3R 91 -1 8Tl 21 MY o
T 3MR FATHR B ITdh! BT IXD Bb od 2| I& Bl gars el sl gaf
R & &7t i sie 81 @1 7, ofed a8t @ IReR anfaarfaadl @ e & forg
39 R fdege T &g T8 <<l 3R ol 3R 334l sy | Ug drell Uh faoieg M
TASHT AR IHHT TS, ST T g3 &b B Y 9, olfh IH AR FHASIBY IHD]
BT B o © 3R Yo SUH o eI Bl g8l W AR, TR gD 94 gU &l
anfearRal o= &1 W& 39 "eRl ¥ IR fEd ST I8 Bl A Sywmafa Sff, §
e § 6 9 ST f3ar @1 "G @ 93 GRS 19 8 R SHS IRaR B
Sfya = e, g=dre, S el

# T Tas (MERTK): WEley, § @I @l 39 fAug 9 dag $ral gl
#t @, vd. g (SR TRe): #EIey, § W W9 Bl 59 vy ¥ Hag Rl g

it IRAS BRI (RTC IoiET &F, faeelh): "eled, § W Wd &l 39 favg 9
Adg PR Gl

#t 7z R AR (SRES): 788y, § W W B 39 vy 9 dag dxan g

#t wig TR (ITRIES): Aeigd, § W W &l 39 9wy 9 dag dvar gl

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, I associate myself with the

matter raised by the hon. Member.

DR. PRADEEP KUMAR BALMUCHU (Jharkhand): Sir, I also associate myself
with the matter raised by the hon. Member.

SHRI B. K. HARIPRASAD (Karnataka): Sir, I also associate myself with the

matter raised by the hon. Member.

PROF. M. V. RAJEEV GOWDA (Karnataka): Sir, I also associate myself with
the matter raised by the hon. Member.
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SHRI VIVEK K. TANKHA (Madhya Pradesh): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRI PREM CHAND GUPTA (Jharkhand): Sir, I also associate myself with the

matter raised by the hon. Member.

SOME HON. MEMBERS: Sir, we also associate ourselves with the matter raised
by the hon. Member.

MR. DEPUTY CHAIRMAN: All the names of the hon. Members, who have

associated themselves with it, may be included.

Concern over poor condition of infant health

care in Madhya Pradesh

SHRI VIVEK K. TANKHA (Madhya Pradesh): Sir, the issue that I am raising
is both sensitive as well as sad. This is about the Infant Mortality Rate. § weg
PRI é 3R in Madhya Pradesh, the Infant Mortality Rate is amongst the highest
in the country. AR IR-Y A Bl dHRe del SIAT ATl The term BIMARU

was coined by Ashish, a demographer, way back in 1980. Forty per cent of India’s
population is affected by high rates of Infant Mortality.

Talking of Madhya Pradesh, in rural areas, the mortality rate is 57 per 1000
and, in urban areas, it is 35 per 1000. Sir, 73 per cent of Madhya Pradesh lives in
rural areas. The national average of the Infant Mortality Rate is 39; our average is
52. In urban areas, this average is 35 per 1,000 and the national average is 26 per
1,000. The Maternal Mortality Rate in Madhya Pradesh, in 2012-13, was 221, when
the national average was 167. Sir, 50 per cent of our posts of Gynecologists and
Pediatricians are vacant. Out of 632 posts, 339 are vacant. §& &I 41 dI I8 © f
when States like Kerala, Goa, Manipur, Tamil Nadu and Maharashtra have achieved
a national average of five, which is as good as the national average of US, Iran,
Indonesia, Azerbaijan and Brazil, Madhya Pradesh still continues to lag behind. Our
rate is worse than even that of Rwanda, which has an Infant Mortality Rate of 33,
Ethiopia, which has 43, Zambia, which has 45. We are being compared with Somalia,
Mauritania, which has 65, Burkina Faso, which has 61 and Afghanistan, which has 66.

The point that I am making is, 29 9 H PR &Y 99d e & 91 a-d T,
Tl 39 9l & BT & IR § R F8] GId DB in a very progressive and proactive
manner? FIfb BART ST W HIcforel € ERK| g'l—s; %, it is a matter of great concern

not only for us but for the entire country. That’s all I want to say.

MR. DEPUTY CHAIRMAN: Thank you very much. This is an important issue.
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SHRI MAJEED MEMON (Maharashtra): Sir, I associate myself with what the

hon. Member has mentioned.

SHRI K. SOMAPRASAD (Kerala): Sir, I also associate myself with what the

hon. Member has mentioned.

SHRI SHADI LAL BATRA (Haryana): Sir, I also associate myself with what

the hon. Member has mentioned.
it fefaem Rie @& wwn): #Eey, § ff W &1 39 vy 4 dag =1 2
At & va. g (SR TeEn): wRiey, § W 31 39 vy 9 dag e gl
St dEwe WA (FER): 986y, § N Wd & 39 vy 4 dag o=l gl

SOME HON. MEMBERS: Sir, we also associate ourselves with what the hon.

Member has mentioned.

Concern over frequent coal mine accidents in Koyalanchal in Jharkhand

2 olla PR (FIRES): STFHIRT HBIGH, 15 AT, 2017 B G941 7el BT drebT
UBTS!, Sl IRIAITA & ISMYR GRAISHT & 3fER dl 2, JA: g8l SHF & 3fer 4
3T A P HRY S| €9 T & Td 50 P& A SATGT @A Bl Y JHI a9 TS 8l
I8 SR G &Il aTell SR 81 PV AN g8l g1 gYl Ofd g8f IR &I A
g, Al ARl T Sl IeER! aid & g8 ¥ Wi &)

qBISY, YdTe P SIRYT UG SAD MU & SoAThl § g8 I 3T & BRI R
TR ST & 3gY €99 Ud BOIRI @l & SIFATA d &fd &l b § Id BT &
RIER ATHNT FIAT 8T g1 M AN BT VA1 AT § {6 SRS 91 IR
& b SIRSIY & Ted Boll ARl Dl a8l gl Sl ]8T 8 3R Sl SYs+ ad &
TSB! IFFSE] DI Sl BT §, IRUTREGRY $B ATl ¥, N wa=d g e
T 8, I STEI Bl BISHR AN &I S8l R S & oy duR 78] 81 gare &
3MAUTH YTl B SHIF MR S & 918 Sl B9IRI Foled SRIAITA & &9 @
g, ST SHIF AU § oidx Qe Bl SH1 <7 db R ¥erR & YR B
§ oIS 39 We Bl 91 <A1 ATEd] § b 3f dTel §HI § 81 BT 31 g1 TR
IR B dTell 8 b SRR a9 << agd -8l 9a| #eley, 9l § dgq &l
AT =T8T § {6 BCCL ¥ a1 IR &1 371 A $B &7 98al Wl BCCL & CMD
IR P WIFRR Mhad 9, I96 Raams y@=R & JHd H FIR register fowam
g 3R 9 AN 98T Sieg o 9 dTel €1 98 < & foY Ue 9gd e wedl ¥
fp sa= AR Sfifpas aift St SITga

TG, § UX WA Pl 91 <1 ATEdl § 16 ¥l BT €1 § H9 Wed $I €T BCCL
3R ECL % CMD &1 81 & 3R df¥a fhar o ol WReR 7 rearas faar o &
BCCL 3R ECL # STeg ¥ STeq CMD @I deTell ERfl, oifdh a8 deTelt anft a& 181 g3
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gl IRUTRIEY BT B § ATl Bidl AL, S \ATA TR H 7, I8 Yh 954
FT accident B3 3R 21 & &1 THT &1 NI 39 AH H ARPR 1 R4b 51 8T
o f6 SRR olaet & T AT a1 SAfhAd Pl suspend R AT, oifdbsT g6 fog
ST genuinely RTFGR &, 7 &7 oo Y 987 4R Hide] &) I8 Bl

HEIGY, § MU ATH | ARBR ¥ AN BRAT § (b GGG SATDI, Sl WAFD &5
2, Sl GaxATd HIvd goT 7, foid 3Tsx el aul ¥ N Sl I8l §, S9 SiIel
BT proper 1 ¥ T4 fHAT ST 3R I &WRI IRART BI YR S8 W TAIT Y,
aifes R WA "e & gRERT T 81, garg]

AN I T T (FIRES): Heled, § WA B 39 AV & WY TG AT g
#Y I TR IGR ([FER): 7RIy, § W W 31 59 vy & 9 I Rl g
#t R ([ER): 785y, § W W &1 39 vy & |y F9g Ham gl

et dEwe WA (RER): 7815y, § W W &1 39 vy & |1 wag a g

SHRI RITABRATA BANERJEE (West Bengal): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRI K. K. RAGESH (Kerala): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI B. K. HARIPRASAD (Karnataka): Sir, I also associate myself with the

matter raised by the hon. Member.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I also associate myself with the
matter raised by the hon. Member. The entire coal area is staying on underground
fire, and recurring accidents are taking place. Most of the Government mines are

being operated by the private operators through outsourcing.
MR. DEPUTY CHAIRMAN: What is the remedy for this?

SHRI TAPAN KUMAR SEN: In those areas, accidents are taking place, and
the remedy is there. There is an institution to regulate them, the Director General
of Mines Safety. But, that is practically dormant, and it is reflected by the fact that
during the last two consistent years, whatever budgetary allocation is given to the
DGMS, they did not spend even 50 per cent of that, and that clearly allows the

indulgence, rather promotion of the kind of ghotalas in the mining area.

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, I also associate myself with
the matter raised by the hon. Member. Sir, boring a well and extracting the methane
through the coal-bed methane operation, which the Government is doing in Madhya

Pradesh also, the Coal Ministry can look into it.
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MR. DEPUTY CHAIRMAN: I think, the Coal Ministry may examine this issue,

and if there is some remedy, then, it should be done.
MR. DEPUTY CHAIRMAN: Now, Mr. T. K. S. Elangovan.
Concern over withdrawal of labour cess in certain departments

SHRI T. K. S. ELANGOVAN (Tamil Nadu): Thank you, Mr. Deputy Chairman,
Sir. I want to bring to the notice of the House that certain cess collected for the
welfare of the labourers, were withdrawn by the Government, particularly, cess
in terms of the mica mines labour welfare, salt cess, merchant shipping, textiles
committee, limestone, dolomite mines and labour welfare fund, tobacco cess, iron
ore mines cess, and cine-workers welfare cess. Sir, cess is collected for a specific

purpose. It will go directly to the welfare of the employees.

Whereas the Government has withdrawn or repealed the Acts, providing for
such cess to employees who are working in dangerous fields, like mines; mines
are dangerous places where anything may happen, and the family of the employees
should be protected with this cess money.

Whereas, the Government has now given an assurance that the employers
themsleves should provide for a welfare fund, what is the responsibility of the
employer and how the employer will provide fund is a question? When we are
collecting cess for the Swachch Bharat, definitely, we cannot forget our labourers who
are working in the dangerous areas. Sir, further, I think, this is, as a prelude to the
GST. In such a case, I only want the Government to call various trade unions in
the country and discuss with them because they are the stakeholders in this process.
So, they should also be called, and their views should also be taken to protect the

employees who are working in dangerous areas like mines.

This is my request. I think, the Government would definitely call the employees,

as also the trade unions, in this matter.

MR. DEPUTY CHAIRMAN: Shri Prabhat Jha, not present. Shri La. Ganesan,

please.
Need for renaming the Islands in Andamans

SHRI LA. GANESAN (Madhya Pradesh): Mr. Deputy Chairman, Sir, Andaman
is the Punya Kshetra for all the patriots living in India. I have visited Cellular Jail
many times. Whenever I went to Cellular Jail, I could not control my emotions. It
is because, when [ was studying in my school days, the first English autobiography I
read was Veer Savarkar’s ‘My Transportation to Andamans’. Jhansi Rani Lakshmibai
is a well-known name. She is revered in the whole country, even in Tamil Nadu. The
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mothers name their girl children as Jhansi Rani Lakshmibai. So, the whole country
reveres Jhansi Rani Lakshmibai. The prominent persons known are Veer Savarkar
the soldiers fought along with, Jhansi Rani Lakshmibai and hundreds of our soldiers
were arrested and were kept in jails. The British built the Cellular Jail.

What 1 want to mention here is that Henry Havelock was a British General
who had fought the brave fighters of Bharat during the revolt against the British in
1857. He was in action in Allahabad, Lucknow and Kanpur, the areas where Jhansi
Rani Lakshmibai fought against the British. He was made baronet with an annual
pension of 1,000 pounds by the British. He was conferred the Major General after
his death. The British Government did it. A statue has been erected at the Trafalgar
Square in London. There, it is inscribed — ‘To Major General Sir, Henry Havelock
and his brave companions in arms during the campaign in India, 1857.” For him,
there is a statue, who fought against our Jhansi Rani Lakshmibai and all our brave
soldiers! It is also inscribed — ‘Soldiers! Your labour, your privations, your sufferings
and your valour will not be forgotten by a grateful country.” These are the British.
But, unfortunately, I am very sorry to say this — you will be surprised to know
that an island in Andaman and Nicobar has been named after this man who was
instrumental in killing scores of our brave sons who fought for our motherland.
There is an island by the name Havelock Island. Can there be a greater insult to
this patriots? It is continuing even after sixty years of our Independence! Hence, I
submit humbly to name this as Jhansi Rani Lakshmibai Island.

SHRI RAM NARAIN DUDI (Rajasthan): Sir, I associate myself with the Mention
made by the hon. Member.

MR. DEPUTY CHAIRMAN: Time over, please. Your suggestion is a good one.
Yes, the Government can examine it also. It is a good suggestion.

PN wd fFam deam w3e™ 4 TS A4 qA1 YAt IS AEed IS
w3t (ft R vuTe): W), § A 9w gRT SN Y vy ¥ wWd @l 99e
BT gl

S 9. . SR ([(BR): W), § W AFEY 99 §R1 Se Y favy ¥ Wy
DI ARG DR Gl

st AoTg IMS8Ad (AERMG): W), H W 919 9ad gRT Solv Y favy § Wi
B FEG Bl gl

it aREe FE EIRES): W, § ft A e §RT SoTU Y vy & wead
P TG Bl gl

1. QU T @RATIM): R, § W A9 9eR® gRT S8 ¢ vy & w3 6!
g BT gl
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sft PR TR WEa (ERTE): WX, § ff A9 9o gRT oY U fawg |
R B GHg Bl gl

3t R gam o (SR Uee): W, § W 91 99 §RT SV Y vy 4
WA Pl THEE B gl

3. PN 7o (ERTS): WX, H Wt AT 9eR §RT S8 U vy 9 w@d
DI AHG DR Gl

st RS A9 @ U< W), H ff 9910 9e gRT Sol N favy ¥ W
Bl R Bl gl

s HEA 9S®: IR, 89 W A 9w gRT SolU U vy 9 wWd &l
TEE B Bl

SPECIAL MENTIONS

MR. DEPUTY CHAIRMAN: We shall now take up Special Mentions. Hon.
Members may please lay them on the Table.

Demand to restore the provisions of post-matric scholarship/fee payment
for SC/General category students taking admission in educational
institutions affiliated with Dr. A.P.J. Abdul Kalam

Technical University in Uttar Pradesh

S1. 9o g (@rd¥): HBley, bs WRGR gRI YRING -gfad ST/ A=
T B BEl & Y SIERR BEgRT Td Yod Ay Ao & oid f&did 3 I,
2016 B 1<2Id, FHATS BT, IR J¥ §RT SIRT 3779, RT9d JgaR SI. gl
Sl Agd b A fwaferey, ST Uce, dETs ¥ Wag Yefn e
F I BEI B STARR BEAJN T4 Yo AR <7 B8R, R faafyeraa g
ST waer ufebar & area® A AHifed far wan 81 sirar fwei4 AAorie PIel
& 3rId fqeafdened & A1 ¥ Ui fHAT B, & BRU IR UQY b gOIRI B
BT 9IS AYHRAY B TAT Bl

JUITAES 2016 P T GRIET BT BIH 30 ATE b HRT TRAT AR IRIEMT 17 37, 2016
®I gsl fovra guf @1 9ifd 59 9 ff Sl v favafderdy & FrAgaR gexHifete
F 3Pl P AER W Rad Al & AU WY F49 o B i § 9, fhg axy
feiforat i S & d1e SR {6 T 39 BRAM W BT Ghd H 8 SR Sd gollfTaR
3R AR g1 & @l R gl R qhal 81 Afe WRSR Bl A8 107 o AT o,
a1 gaer q{e B 9fhAT IR BN b 94 ol 91y o, fEd BrEl B MR
EENIENEIES RIS ERRER RN
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§ FeT & AT W WAR W TRIY IRAT § P T AW § AT HRA gU
e S/ a3 & BTA1 Bl €l UL, Agdl Hed Wdieis fazafdere,
IR U, TS U g SNeured WA H Jde o1 W gd B Hifa srEghy
gop RS v B4 2g FRRE #v

it gt AR Rir ([(ER): W), § 999 9 §RT SO U faRiy Secig
A h Bl qHEg PRl G

Demand to withdraw the plan of disinvestment in the

Dredging Corporation of India

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, the approach of the
Government is to disinvest a perennially loss-making company but not a profit-making
one which brings revenue to the exchequer. Set up in 1976, Dredging Corporation of
India is a Category-I Mini Ratna PSU with its corporate office in my nodal district
of Visakhapatnam, Andhra Pradesh. It is meeting the dredging requirements of port
sector, Indian Navy, etc. Being one of the top 10 dredging companies in the world,
DCI has been earning profits through national and international contracts and the

latest bid it won is Mongla Port in Bangladesh.

Now, I am given to understand that the Government of India is planning to
shed its 51 per cent stake in DCI as part of strategic sale and finally bring down
its share to 26.53 per cent. Since opening up of dredging sector to private players
in 2004, DCI has been competing with private players and giving tough fight to
private people as DCI has got expertise, experience and large fleet of dredgers. This
has resulted in earning profits year-after-year and last year’s turnover was I 680

crores with I 80 crores as profit.

If DCI is disinvested, not only 600 employees and their family members will
be on roads, but it goes into the hands of private people who unscrupulously, first,
undercut and finally inflate the prices of dredging which is not in the interest of

dredging sector. And there are other problems as well.

In view of the above, I request the Government of India to desist itself from

disinvesting DCI which is a healthy and profit-making PSU.

SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with the mention made
by the hon. Member.

SHRI C. P. NARAYANAN (Kerala): Sir, I too associate myself with the mention
made by the hon. Member.

MR. DEPUTY CHAIRMAN: Shri Rathinavel, not present. Shri Majeed Memon.
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Demand to give financial assistance and address other problems

being faced by onion growers of Maharashtra

SHRI MAJEED MEMON (Maharashtra): Sir, I would like to raise a serious matter
pertaining to onion farmers, who are getting a very low price for their produce, in
Mabharashtra. Some farmers had set their onions on fire since they were not getting
even their basic input cost. This year, onion prices in Maharashtra have touched a
five-year low. The average price that farmers have been able to fetch for a quintal

of onions is I 450.

Sir, farmers are not getting even the basic cost per quintal, while it is being
sold in the open market at not less than I 20/- per kg. This year, we have had a
bumper crop of onions and needed, at least, 40 wagons to transport onions to other
parts of the State and the country. But, to our dismay, they are getting only 15-18
wagons, which has resulted in non-clearance and piling up of the stock in mandis.
I have information that the Railways have agreed to give more wagons for transporting
onions, but this being the peak harvest season, inflow of the produce is not slowing
down. It is hoped that in March the produce would slow down and prices would
stabilize, giving some relief to farmers who have already had an accumulated loss
of about X 200 crore.

I would, therefore, urge the hon. Minister of Railways, through this august House,
to provide the maximum number of railway wagons for clearing the piled-up stock
of onions and transportation of onions to other parts of Maharashtra and the rest
of the country immediately and save the growers from the financial crisis. I would
also like to urge the Government to take a serious note of the situation and offer
some financial assistance to the farmers which may, inter alia, include loan-waivers

for their survival.

Demand to make Constitutional provisions to give reservation to

dalits in employment in the private sector

#t @, Td. g (SR gew): AElgy, ¥ &1 fqene srferdwern # aferdi &1 W
RI-GRT AREH B, oAfdT o ff 32 <91 ot 92 ar1 # o & forg 1s w7
o <1 I81 81 WRHR) ABRYT AR B Bl ST & & MR Aggferd ST &1
b TSl S BT Bl

faft=r & § <frdl &) IR 39 BRI 8:— 3.95 UfIerd IRBRT Absl, 0.93
icrera ArdSiie &3, 2.42 uferd ol &, 2.19 gkerd eRe] SR, 18 keI
PN BRI, 1.05 R IR-BN BRI, 13.6 TR GeH, oY IR 7e9 ITHT q2AT 83.5
yfererd eferd RaRT & H1iY® T A1 5,000 TUF I HH Ud 67 Ffrerd gferd gaRaRr
feBrS! Aol wR R &l
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12.00 Noon

RGN &5 & AI-TY o &7 § A gferdi & AeRar 78 < 9l €1 ve-
a9 3R BIATPT b BROT A 2.42 ARRE Sfod aRar & Fof &5 § &M #R =
g, Safe o a3 § & gferal & ISR @ GHEAY Suae Bl

31cT: AR AGRIY & b gferd Warg 1 (ol &3 3 Rev < &1 HaunHe gaver
B ST, oy St 3 FRufT AoTge 81 Sk I Wt AHTST 1 Je eRT H 31 Febdl|

ORAL ANSWERS TO QUESTIONS
(MR. CHAIRMAN in the Chair)
Surrender and rehabilitation policy for NER

*211. PROF. M. V. RAJEEV GOWDA: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) the number of militants who surrendered under the ‘Surrender and
Rehabilitation Policy’ for the North-Eastern Region;

(b) the number of individuals still undergoing rehabilitation under the scheme
as of the Financial Year 2016-17; and

(¢) whether Government plans to start any scheme to integrate these individuals

into the mainstream by providing academic and employment opportunities?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) As per the information available from the States 15314 militants have

surrendered under Surrender-cum-Rehabilitation Policy for North Eastern Region.

(b) 235 individuals are still undergoing rehabilitation under the Surrender-cum-
Rehabilitation Scheme as of Financial Year 2016-17.

(¢) The assistance given under the present Surrender-cum-Rehabilitation Policy
for North Eastern Region has components of rehabilitation and is intended to enable

the ex-militants to join the mainstream.

PROF. M. V. RAJEEV GOWDA: Sir, the reply states that more than 15000
individuals have been rehabilitated. Can the Minister provide us the details of how

many have been provided jobs and how many lapsed back into militancy?
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SHRI KIREN RIJIJU: Sir, since 1998, the Government of India has been
implementing the policy of how to get back those militants who have gone into
the wrong path and take them into the mainstream. The Government of India has
been giving from time to time all kinds of support in the name of rehabilitation and
surrender policy and in each State, except Mizoram, if you now count Sikkim also,
barring these two States, the scheme has been implemented. Presently, only Assam
and Manipur have claimed this money for rehabilitation and surrender policy. Most
of the militants have been merged into the national mainstream and a very few are
left. We are looking forward for more surrendering in the future. In terms of the
numbers, which the hon. Member has asked, it is a large number which I have
also provided him in the main answer. If you want details, I can provide you those
figures State-wise, but it will take long time. We are encouraged by the numbers

of the militants who have surrendered and they have merged into the mainstream.

PROF. M. V. RAJEEV GOWDA: Sir, this is a very, very important issue because
reintegration of surrendered militants is a challenge that we need to address in other
parts of the country as well. When these people try to reintegrate, they face social
backlash because they may be seen as anti-social elements and they may also be
facing threats from their former comrades in arms. What specific measures is the
Government taking to work with communities to ensure better rehabilitation and also

to ensure the security of the surrendered militants who have now been rehabilitated?

SHRI KIREN RIJIJU: Sir, this is a very pertinent and important question raised
by the hon. Member. There are various steps being taken to ensure that those
surrendered militants don’t get back into their old profession. So, for that purpose,
there are various vocational trainings also being launched by the State Governments
because they need permanent jobs or activities to ensure that they take care not only
of their lives but their families also. At the same time, the hon. Member has rightly
pointed out that they also face threat from their erstwhile colleagues who are still
actively involved in the insurgency activities. The Central Government is putting all
efforts through State Governments for curbing all illegal and unlawful activities of
the militants those who are active. That is why through various efforts and, as I
said, through our security efforts and measures being adopted in collaboration with
the State Government, we are taking various steps. As | mentioned in the main
answer, the success rate is very high. That is why I can consider the Government’s

surrender and rehabilitation policy as successful.

it foeasiia GRY: A [9Tafe ST, § a7ad SIRY AT I8 #3A1 S & e
H A ArEdl § 6 ad|E # o | Bl Uh ol Ul HIRTIUAl W, TP SUare]
ififTSoIe, o 99 far T 8 SR 98 3l WRAR A 91 PR &l &, IqD U
41, 981 | b GUT H FAPR AT B 3R I8 AT THUT g1 SAT HH AYSY ]
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P Giferl TR 8 f& we are ready for peace talks, but you must cease violence.
S19 I MY ERRAIR dd RGN & R, YR & RIars S ved & A1 deis
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Attacks on railway tracks

*212. SHRI SANJAY RAUT: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government has thoroughly investigated through various intelligence
agencies, the recent attacks on railway tracks;

(b) if so, the details thereof indicating the findings thereof;

(c) whether it is a fact that ISI and Pakistan sponsored agencies are involved

in such attacks; and

(d) if so, the details of steps taken/proposed to be taken by Government for
securing the country’s huge railway network?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (d) A Statement is laid on the Table
of the House.

Statement

(a) and (b) The Central Government had received information regarding suspected
criminal interference in railway tracks in different parts of the country and some rail
accidents caused due to such activities. Keeping in view the gravity of the offenses
and suspected involvement of anti-national elements and extremists in some of these
incidents, the Central Government has entrusted investigation of the following cases
to NIA:—

(i) FIR No. 19/2016 dated 01.10.2016 registered at PS Rail Raxaul, District
Muzaffarpur, Bihar regarding planting of pressure cooker IED in railway
track at Ghorasan, Motihari.

(i) FIR No. 55/2016 dated 21.11.2016 registered at PS GRP Bhimsen, Kanpur
Nagar, Uttar Pradesh regarding accident of train no. 19321 (Indore-Patna
Express) near Pukhraya, Kanpur Dehat.

(ii1) FIR No. 6/2017 dated 22.01.2017 registered at PS Vizianagaram District GRP
Vijaywada, Andhra Pradesh regarding accident of train no. 18448 (Jagdalpur-
Bhubaneshwar Express) near Kuneru.

(c) The cases are still under investigation.

(d) Policing being a State subject, prevention of crime, registration of cases,
their investigation and maintenance of law and order in Railway premises as well
as on running trains and security of railway tracks, tunnels and bridges are the
primary responsibility of the State Governments, which they discharge through
Government Railway Police (GRP)/Civil Police. However, Railway Protection Force
(RPF) supplements the efforts of GRP by providing better protection and security

of passenger area and passengers and for matters connected therewith.

The Central Government has issued advisory to all State Governments/UT
Administrations on 31.01.2017 requesting them to beef up intelligence mechanism and
security set up in railway installations and to take all precautionary and preventive
measures in coordination with the Chief Security Commissioners/Senior Divisional
Security Commissioners of the railway divisions to prevent sabotage/damage to railway
installations. Video Conferencing was conducted on 27.02.2017 with DGsP/IGsP of
States/UTs regarding strengthening of safety and security of railway installations

which was addressed by Minister of Railway and Minister of State for Home Affairs.
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Safety drives have also been launched by the Zonal railways to ensure that all
safety precautions laid down by the Manuals are followed. Security Help Line number
182 has been made operational over Indian Railways for security related assistance
to passengers in distress. An Integrated Security System consisting of surveillance of
vulnerable stations through Close Circuit Television Camera Network, Access Control
etc. has been sanctioned to improve surveillance mechanisms over 202 railway station.

Sniffer Dog Squads are utilized at some important stations for anti-sabotage checks.
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P Mdfea YR fay S €1 89 I8 781 38 9ad (& I9dh gRT Py dRATs el
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i Refaora Rre: weicy, a9 & 4= St 9 § 98 gu1 aredr § & e &
AT FHT H 23 BRAY Bl AT T FAT S 5 BAYR B g4 & R H Sl 9=

AT o1, 98 39 UHR 9 & — “Police have found a huge conspiracy which was
hatched by the people sitting on the other side of the border.” This is the statement of

the hon. Prime Minister in his speech in Gonda. Sir, the question which hon. Sanjay
Rautji has asked is, whether it is a fact that ISI and Pakistan-sponsored agencies
are involved in such attacks. The answer is, the matter is under investigation, which
means, Sir, the hon. Prime Minister is getting his reports directly from the NIA of
which the hon. Home Minister is not aware of.

Sir, I would like to ask the hon. Home Minister whether it is a fact that the
hon. Prime Minister was aware, when he made this speech in Gonda, that there is a
specific hand of the ISI agencies and Pakistan in this sabotage of the Kanpur incident.
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#t fefaera Rrg: A 78 w31 St S99 a1d &1 four @ &, Pl SHert
BAR G H3] S Bl Bl
#t |uEf: ITHT STarg g Ao

2 o fye: # four 981 81 g1 H9 Ul € 98 HEl S W siddaral
21 399 AfIBTe ST$ gRT WS &l ... (FAUH)...

SHRI DIGVIJAYA SINGH: Sir, my question is: Is the NIA reporting directly
to the Prime Minister or to the Home Minister?

MR. CHAIRMAN: Please. ...(Interruptions)... That is not the question.
...(Interruptions)... You would need a separate question for that. ...(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, my question is simple. Is the Prime Minister
or the Home Minister.. ...(Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)...

A IR g NA R A BT ST AR JE © fefae [ S, omd wilen
HRY, g 0 8 AR

SHRI MANISH GUPTA: Mr. Chairman, Sir, we all know that when you have a
security system, the integrity of the system is efficacious only if the system is able to
give advanced information. Now, with regard to Railway security, I have noticed that
there are a lot of Closed Circuit monitoring systems and railway stations are being
monitored. But I think the involvement of the Railways and the State Governments
should be more integrated. Many advanced countries today have systems and devices
by which they can detect any disturbance on the railway tracks. If we are to depend
on technology and if we have to build a modern society, we need to adopt these
systems. I would like to ask the hon. Minister whether the Railways have got any

plan to install such systems in the Railways.

SNt BRI TIRM 3ER: F8IGY, Ugel & gl T & fb I IR) "’ St ¥
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gfdquiic o & fog ff 89 #eg HRd o X2 €1 I8 Iod WBR W R & & STa1
FT HRAT &, T T8l BT gl R 91 97 ..(@aum™). ..

SHRI TAPAN KUMAR SEN: Sir, how can we have railway tracks without
involving the Railways? ...(Interruptions)...

MR. CHAIRMAN: One second, please. ...(Interruptions)... No, no. Please.

...(Interruptions)... Tapanji, please. This is not... ... (Interruptions)....
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SHRI TAPAN KUMAR SEN: Sir, he did not understand the question. It is
about integrating the... ..(Interruptions)... The State Government has to integrate these.

Railway tracks are... ... (Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions). This is not your question. Please

listen to the answer.

ot FOS TR SER: Gy S, g9F qrace ft §9 el garar e fF
31 A B BRI ARG 9t UsargerR! el TS 7, R wed @ gcforoia
I, AP HBTSH DI AR W Heq 9 b [0 S gag ol €1 a8t it ==
gs oI, I9H g9 9gd Wl Il wR gd AR 81 R o gy Gifsal sreRiv gs
off ¥ #A! Sft & A1 4, 9 e Bl gl T b 9 Yaqd BT GRem & o o
G Wil I W I HATAT AR FART HATY dodhx [TaR H1 iR g4 1T |
SJSHR IFH B HIAT d18d ol offb R Wi 39 A1l 3§ I WRBR Bl Gfeld Bl
Fg AN PR B HIAT IS g W 77 & 6 f57 2] & X [oRell &, S9!

GReT Bl RTRER] I WRHR B a1 2l

SHRI SUKHENDU SEKHAR ROY: Sir, the question is entirely different.
...(Interruptions)... Sir, the question was about advanced technology to be introduced

in the Railways. ...(Interruptions)... Why did he not reply? ...(Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)... 1 think the Minister said that
consultations are taking place. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, he has not answered the question.

MR. CHAIRMAN: The Minister did say that consultations with the Railway
Ministry are taking place. Now, Question No. 213.

ARTHd TEH & I8 9] IR FER # 3D geAg
*213, Aet gErw Rig aea: w1 78 W= g8 9am @ Fu e

(@) T g 94 & b ATha-3ged & 919 S AR HER 4 AR Tl
H gfg g8 T
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faavor

(@) 3R (@) AP FEH & U8l 3R a8 B WG @M § SF] Td HIHR
# Jrcfparel TRl R AR Y AFIRG] U YREMSHAT b1 ART TR 80—

3rafe SISETIC] AR Y GRET  9R Y ARG
BTy Il PIDH
01.07.2016 & 30.09.2016 110 34 7
01.10.2016 & 31.12.2016 87 19 6

(M) IRl & AFAR, BRIGS] P SR PV Ulbe] H $B WA Al drex Febe
PR 3 S T 3R GRE dall W Y2RTG BRd & oy Adparedl & Raams =ae =

S @Y 9ifera fopar < Adbl

(F) WRHR 7 JAA Bl Abare A R Y@ 8g S© ISR & JqAR Y&
PR Aled, S JIURT ¥ Siie ¥ Gafda i o1 FRAOR ggrar fean g1 gra &
H PR 7 T U4 HR & ARl $I AR F forg Fr=faRad sl a1 9

JgAIea fohar g—
e 10,000 THUIST @t IrfcrRad Wil
o 5 3 sfeur Rod gerferAl § T 4500 BIfFDdT BT Wl
o UUHUH IR IRTH VWSHT & IITHIT 1200 BIHDI BHI el
3¢ SffaRed, FfaRad g1 AoEN W St 8-

o WP Td TH-I9 & SONTART fSMT aR® Al & IRl gd ISHR
B A H gfg FA & AT ORI e UBd (THRATSINE)-SoH|

o XISTIR 3fAT WRISHIR B pol/Blosl H Ugls MRl Ble ardl dI fadbeq
T4 WX U™ B & folg—dIerel ARfdId<or Ud ISR Are1 (A

Terrorist activities in Jammu and Kashmir after surgical strike

1*213. CH. SUKHRAM SINGH YADAV: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that terrorist activities have increased in Jammu and

Kashmir after surgical strike;

(b) the number of civilians and security personnel killed in Jammu and Kashmir

after surgical strike;

(c) whether some local residents areproviding support to the terrorists; and

+ Original notice of the question was received in Hindi.
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(d) if so, the reasons therefor and the steps being taken to bring such terrorist

supporters into the mainstream and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (d) A Statement is laid on the Table
of the House.

Statement

(a) and (b) The details of terrorist incidents and civilians and security personnel
killed in Jammu and Kashmir for the corresponding period before and after the

surgical strikes are given below

Period Terrorist Security Personnel  Civilians Killed
Incidents Killed
01.07.2016 to 30.09.2016 110 34 7
01.10.2016 to 31.12.2016 87 19 6

(c) As per reports, some local people in certain pockets came out during cordons
and pelted stones upon Security Forces to disrupt the operation to flush out the

militants.

(d) The Government has continuously encouraged policies to mainstream the youth,
including providing employment opportunities to wean them away from militancy.
Recently Government has also approved the following schemes for the employment

of youths of Jammu and Kashmir:—
e Additional recruitment of 10,000 SPOs
e Recruitment of around 4500 personnel in 5 new India Reserve Battalions
e Recruitment of around 1200 personnel of CAPFs and Assam Rifles
Besides, the following two schemes are also under implementation

e Special Industry Initiative (SII) — Udaan to enhance skill and employability

of Graduates and three-year Engineering Diploma holders.

e Skill Empowerment and Employment Scheme (Himayat) — to provide options

and opportunities to School/college dropouts for salaried or self-employment.

et g™ R area: 9 qufa S, § 9 @3 S ST s
g 5 9fSad Wsed & a8 9 A Q91 aaERy 9491 {6 aifeed™ a9 i 89 )
g F8l B, Afh dhellh bl I1d I8 Bl & b SHD 918 I g+l gcHl 93
TS 3R IR 9gd 9H AR Y S9N I BT A6 Yhad TS T 71 H A
3 St ST @rEdl g 6 A Wed $ aie i R fhal IR AT
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3T 8, 98 SR W 81 8l SR H Fad Bl [ARIE bl M1 81 3 JIEeRT §
I8 AT 9gd MF 7, Afhd IR § T HH qardl WA g1 F A G4 S |
HEAl el § b 9 Aad & FHe el a7 99 BN

3t RIS TIRM ER: FHUNT J816d, Aiidhd Wsd & 91§ gey &F gs
g, 39 999 H BHH written H S AT Bl 39 IARE ceasefire @t TR &
Fdg # W B9 a9 T gF § 5 T N HH ol B g e andt L (aw). .

it IRST 9ER: Ceasefire H BH MY %, gl d1 89 T &8 <8 &l Ceasefire &I
Ioered gl Bl ...(FaeT). ..

3 RIS WIRM IMER: WX, I8 W Sl Fc¢ g5, A1 2016 H TASIRAT R 228
IR 3fsdl WX 221 HeAN g8 of, AfdT |9 2017 H HRA™I Td USRI U ceasefire
B! R 22 gAY gs § 3R 37sdl R 6 "N g8 ¢l 98l W I9d 915 ffafera=
B Sl HId g8 ©, Yol W W9 2017 § 98 W1 SiRI 9l TR § &R injured T
SIRT Bl ...(FagH). ..

it fpv=a =T ¥R, I wrong answer < I8 Bl ...(GYT)...

MR. CHAIRMAN: Silence, please. ...(Interruptions)... Silence, please.
...(Interruptions)... 39 STATd G ISTT1 Don’t do this. ...(Interruptions)...

it RS IR FIA IET AAF 2016 H AR Y B LL(@AUH)... < F sk
H 2016 ¥ FE WG] WG AR MU L(@EE™). .

MR. CHAIRMAN: Please listen to the answer. ...(Interruptions)...

SHRI PRAFUL PATEL: The question is about incidents, not about ceasefire.

...(Interruptions)...

2 TORIS TIRM MER: W, § 2017 B I g1 &1 gl 2016 H 13 Fqfdfera=y
@I HId gs iR 83 injured BT T A TAIRIT W g8 MR Msdl wR 8 fufafera=a &t
G g 3R 74 injured Tl 981 TR SITATH & Sl STATF &1 ITH F 5 A LS §U
3R 25 injured Y, oifdh 89 qa1 W2 & & 2017 # ol 9% @i S8 W I8 oA
SIRT Bl IRThd ISdh & 916 & 99 H Sl 91T 96T BT RIT 7, ISP qed
H B9 I8 STE1 R © [ I gLl § I AR ST [ €l

et germ Rig area: gamafy o, A 550 St gRT 9e @1 ARTE fear s
Tl § SR WEl gae TEl & S @ R A A5 Sft ST ue dRAT AT
gl Sl ceasefire B3TT T, S ceasefire H BAN TBIGR ATDI 7 TSI BTG F BT AT
71 ww@ﬁﬁaﬁaﬁs‘ out of turn promotion IR I S Bt 1 B 2
T 87 WRHR qa] 6 T 396 918 Ad1 3 S5 F9E far T 22

ot TORTS IR 3ER: q8icy, I8 o1 g & 931 &1 favy §+ar 2
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sft TR IR ST 6 HATT § T B L. (). ..
it wuf: 9 SSY, @Sl ... (FaUH). ..

$it RS I@R: I B IS BT A a9 § I &l L (@A), T IToAd SR @
T Bl ...(TGEH)....

ft TR TIRM MER: WX, o ff T 9 B & A gw waq ufear g,
EHTN R AT BT T BT 3T B, S Hid-Hid R Gl fhar | e Bl
...(STELT)....

#t Ui S Sfl, Y $ FHEAl A9Ed 82

TR W3 (3 o RrE): 99 wEied, 99 91 9 &l Wl 39 919 B SIHaR]
% 5 o9 Hu W gtlﬁ Paramilitary Forces T aﬁs‘ SRR ﬁ?ﬂ % AR IAB!
dead body ﬁﬁﬁaﬁéﬁﬁmﬁ%ﬂ precaution od © f& gmEeHe a¥ie 9
IHD! dead body IHE TG H AT IH AIGI T g @I2Y, ST&f HT a8 B
EHTVIT%\*I T B district authorities BT Y sﬁdnr\l NERL NI %, a%T%Gﬁconcemed
MLAs 3R MPs BId &, IS¢ W 89 91 &I SIM&RI &1 Skl 8 & 519 W) S9! funeral
ceremony Bl, IH WHI WIH! HIs[EHl g8l IR &+l A1RYI Dead body Pl S Guard
ofHonourﬁﬁ?,%ﬁﬁﬁﬁ,mmmiqw*w*
foq it Ferar < ot @ — 99 a1 weiey, fed off afea an e oft |9 sreran
NS g1 & STa B ot B BT B T F SMUR WX AL 3MibT ST AT
el f IR U@ €l A T g S URAR T, I IRIR &1 |9 -
Uh FRIE | 3P Bl & AT Ui gRftl

S} A T SIS TR, S AUl FITAT BT T TRE | Peed (AT AT, T
H 37T Tb 36 ATl H T8I <=1 Bl FATd b A1 DI AT AR a9 Repel & ga]
T U § "AfThd-ICgE” BT 91 BRI 3R T4l ceasefire violation &1 BT © |

R, A Areg Sit S Tl guT €, 98 A9 48T & {6 w1 "afiad-wrgs”
F g8 R Ufaefadis agl € a1 91 82 fha 89R Wioll a6l eeig 8¢ © I
$H TS §U B2 I Y Al ©, SUBT Bl oad el ol ol foiga § +ff 7, a8
selectively 3 3T | corresponding months ‘T e %’, STafdh corresponding months
B el 7 e Pl T8l 81 AT B Yq HSll 3RAT f corresponding months &I-&1
7 & o AUl 39H UEd SR 3/ @ 91 B ¥ SR R Ugdt iR g @) 41
FCA T, 9 BE W Ugd IR BE AN 918 &l 91d B

ﬁw@wﬁwww%%Wmainstreamff?ﬂﬁa?ﬁﬂ’?ﬁﬂw
ISV B2 3NMUP IR H Ig 91T AT & fb SPOs 3R Reserve Force T2 CRPF
ERARLESIRGR X, g2 Ud ongoing scheme ¥l CRPF 3R BSF # &Y &< ¥ Hal
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B B 3R SF-B¥HR § 2006 & a8 AR gaa 3§ Al &R 594 vgcl & aaa 5 A 1996
¥, BTd AT b a9d H A Al s 2, SUY AT §s ol I§ Pls s 4 6l g
Y ®eT b 1 UM S 3R fRARd” s¥eitic fhy U W), TR ol it SRRE
Y S J&T IR 93 €, I 3N AT gl i deft off iR 9 39 7301 oot o |
WWQIEIT%EWWQIﬁﬂgmméﬁ?ﬁﬂﬂm?ﬁﬁmainsweamﬁ?ﬂﬁ
® g, ST & BIs WHIF T 81 8, $9 bald WRBR Bl Y Y 9 ATl 8l Y
%,WWWﬁWWemployment generateiﬁﬁ%mﬂﬁmw%l

T 9 § AE B fifRe] |red 9 geer aredl g fF fBaT encounters
ﬂﬁﬂww ¥ 91§ AR security forces 3R militants & d H Y IR 9
"QT%FCW-W" % 915 39 encounters H foha security forces P AR A RIS
gy 3R fds militants AR TA?

7 S 0w Lwy S LS UB —w gib pue 5 Jlgw oo 81w B3] o8 e Sl
—= 19 o L sz 5l b8 B e SO Jlse — S0 0 e Jle 365
oS ceasefire violation ~z,e 53l su oy S OL S St JSeo ' e Jlsw
= PR
Sz’ S S o bzsy baw o5 o bzs Jsw 52 &5 oz b Sk
033 (78 el B Tom GRS L om AR S e am S NSOkl
= o Pl GBS B w2 s el Ton S wd (S Lo Se e
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08 S e rey F oo SIS (S s o 8y oS el S o
U ol SIS Lm0 Jlse e zob ol S S S e e e
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S eom wum o B e b s ) oot 90080 s SPOs
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S e o e 28l G oo 8w amy S 2000 e peiS Ogez sl 2
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T Transliteration in Urdu script.
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Cobom” 55l OIS° 595 99 S LS 4 -2 0 b B PSS -2 Sx odl)
~on e ol oz o o =2 s Bl o e oS S Sl
e S O o - pulgdl GRS ool 03 sl G Glr Sl e Jle gl
S Y o el e sl p S U Wl LS e —om WS A S
2 dl o8 S ST S S8 HaiS il ol OB Sl S5 e 0w O oY
LS e = S S5 Case Cadlegl p B L5 G S b S o o S

= S

GBI S NS o Wle lags cw wolo uis pa Bl ome OL Gwed
Ssooe g S odidide 09l gt GhsSew ol dm S SSl JSee
S smersd SasSew S gwe oo B3 O usm S SSlul USam e ool ol
S5 el putiide S o9l Ser dd Olsz el

st v g A gafy 9g8iey, o W SR 9 99Y 99 e Bl
foar T B, ISP TR W w0 J 98 o TS ® [P afed-TEe” & ugd
% BTATd 3R IHh 91§ & Tl & IR H I Bl Addbdral gel gs, 39 G99
H I THGRT ATE! ol STH] gaardT § b IWh ysed 110 Ifcdbdlal GV g
gl "ARTEA-wIsH” & a8 fha-l sdddral geAg g8 8, SUP R § SMeRT &
TS & % 87 Ged g8 B1 AR YR 9 & e WHed AR T §, ITP THBR
g ®F 34 & TS & 3R 91 B 19 B

Stel do Rifafera=a &1 9arer 7, S9a) ff SHeRT 8ye! < T8 81 "Ifeidhd-
wIgH" & ygdl fha Rifafera=a @ fBler g3 &, SUa! 41 91 & AR "Afidd-
WISH" & 91§ B AT 6 8, SHD! AHBRT & T Bl

T 91 Ig ¥ 6 S §R AFER ofeR & Y e W we § f o
U ©, SUY deviate PRB IR AT AT Bl H $HHI [ IRE A contradict HRAT
TR g1 WU AEISY, Y91 B Tl 21 Sl g8l 1 7, 98! I8 W IR A m
gl S Y87 © {6 $WR & ead & GuRT & U R1-91 W TaHe & R
fou g g2 |9y Heled, § S¥a! W SIMeRT § <dl g1 A1 ™ T4 AToTS
Ared - Pl b s ysdl Al 980 AR W U T A1 § sHqhl THRAT &I g
fUBell WRHRI 7 980 IR W AU, S R W BI 1 89 M qGH Bl DIRMA
B W2 1 o f =g off, St Riar dferawq Wod fear S 9aar 7, g9 SHa!
TEAT PR B PR B X@ T, ifhd SAdb IR sIRN SR Joit & Aot
Hﬁ&fﬁ'cﬁﬁiﬂmjob opportunitiesﬂmﬁﬁ,swmgﬁgﬁﬁmw
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g1 ST #EIed, § SMeRT <1 d1e {6 10 89R GE.UL3IS. BT Wl B feel
A & FAET F fAd faIm TR gl H WHeId § U 10 BOIR QRLULIAIST. Bl
AT PR Jell § ST Ugel B 81 gs 8NN, NS A< 39 99 IR b
T B

HqBIGY, 39% AR 1 3R 9gd AR steps ol MY €1 ARG, $HH @l 5
T3 sfeur Rord gerfeoria, 99 oFIT 4500 personnels @71 selection B8R 3R g
MAATP: I8 A=D1 Pl 15 B9R &1 T 21 395 IR el e Yol B &l
selection ST HYHIR A BFT AIRY, 39 Hdg H Qe SIRT fhar M1 & 3R ¥
1200 Hgal IS Gfeld HIRIA & selection BT S I FHTHI 8 T IR & 797 1 39
& SAfaRed qgd TR WHIRT Sl =l o1 e 8, S© 89 YHEl b I N X 2
g1 39% AfIRa 1 980 N H3H §A1 981 Bl situation B normalize B & foIg
oY &I HEEY, § g8 W W &A1 9 6 gw & oft g o T o aned
ST 3R HYHIR & BT Bl Pdel 89 AU TH-TH W IR Fhd 8l SR § 1
JHR & BN ©, I oY WRA BT 8 IASHIID U] AR 8 ANRS BT FeAN
1Ry, I 89 d81 & BT Bl GUR qhdl ¢

2 YRS AeE: AR, Il [T Tel TSNS AEd 1 Ub qr Rl SR I 37q
Sad H $E1 8 P BIS F 53 AN 3R 13 AFIRS Ele gy &l § Al g & surgical
strike & 91 TBIGT BT AT 1 & 3IR encounters W Y &, o9 IR # I #31 i
ﬁwﬁﬁ?ﬂ%ﬁb—cﬁenoounters@%?w,ﬂﬂimﬁmww
g Rrae! Aggdr gwll g @31 €1 o/ I Sl GR IUN 39 IR @ & — Bil Pl
QIT, 981 &b oI Bl manoeuvre HRT b [T 9l BT, A A Slb 8, ol 3T
T UIfRE & A Tl BRI BT Y KT [Aopd d8 b @ 21 [ IR Bl B
SR & THI SKHAT AT 1T & R H8q@l il 9 IR-IR 39 R H Hadll W&
gl H—S’WST@Agenda for govemanceﬁﬁfﬁ%lﬂﬁ&ﬂ?ﬂ??@wﬁﬁ
W@%?WWWWW@@%@SWW%SMWW%?
MY 3T+ Agenda for governance P A BT BH R 8] B I8 87 W, LR
Wfp &A1 3MU9 W a1 RNl f[depd da dx fear g1 § amud wegq |
3rdieT R @TEdl § b 31U 39 K Bl @ifery

st Trorr RirE: 9T J8icy, A9 9e 3 SHaR! a1el fF terrorist violence
@1 fhael ged 2016 9 2017 H 3/ Tb gs ol 4 I© I8 SMGRI o1 =g &
$Id] T 322 ® 3R a9 2016 H 150 terrorists 3R 2017 ¥ 32 terrorists AR T Bl

#} IRE AEE: W, H S 919 HE! IGH] SAE e ST ..(FaIH).... IR, I
w2 ﬁ%‘eﬁﬂ HCI?ﬁ IR-9R HE B! & 3R T8 ISP Agenda for governance i8fp
Bl EESIE R I I AR R

st T RE: 9y Sft, Aol WRer 3 W gifew= & 9 I8 9d It
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@%WWWWW@S@@ sponsored terrorism Pl AP AT ST
foIU ggd B, §9 UBR BT commitment <, Al TG & A1 YRT HI qradid
Bl Fdhc! Bl TE I AT ARN & FHT W P A I Y oY wEIGy, urfer
AU RP I UBA ol B, 98 Pr dl [P 8F 910 HRAT A8 ©, UMPIE I8 Be
a1 o g9 srdearal TRifafdRl 9w @ dRE I E aH P fog dUR € 8k g
& B oft <97 & AEINT B SRd BRI AT S IEANT UT hRA b fIU TR B
A TRE A Ifhea™ B ft O ugd Bl A1RT

M AaRm IR W), S AR S% T AU SR ¥R ¥eg S 4 €,
JGP continuation § H g g1 =T8dl gl

MR. CHAIRMAN: Just a question, please.
SHRI SITARAM YECHURY: Just a question, Sir.
# ¥RE AEd: W, HIIR F 989 T &1 2

SHRI SITARAM YECHURY: Sir, this is a very serious matter and I am glad
that a very serious question has been raised. I think a proper discussion should be

there for which we will adopt the normal process of rules.

The last part of the Question is this. What is the Government of India doing
to encourage the people of Kashmir to come into the mainstream? You have given
the Government Schemes. I want to draw the attention of the hon. Home Minister,
through you, Sir, to this fact. All of us were part of the All-Party Delegation. We
went to Kashmir, though we went late. But we wanted to go earlier. Hon. Home
Minister headed the Delegation. We went there. After that, we adopted a communiqué.
That communiqué said that problem in Jammu and Kashmir, particularly in Kashmir
Valley, is not to be dealt with only as a law and order problem and that there will
be a political dialogue with all the stakeholders. 39 I YA foar, 3mu= #Hifsan
& A I GO U< I8 89 99 BT IE Bl It talked about opening of a political
dialogue with all the stakeholders. And hon. Home Minister himself announced this
to the country. You are talking about drawing them into the mainstream. How are
we going to meet the trust deficit that is there in the valley? The trust deficit is
growing by the day. Unless that agreed part of a political dialogue with all the
stakeholders is undertaken, mere law and order approach is not going to solve the
problem. Earlier that point was raised by Sharadji. That is the point.

MR. CHAIRMAN: Please formulate your question.

SHRI SITARAM YECHURY: Why hasn’t the commitment to start a political
dialogue with all the stakeholders been taken forward? The Government itself had

announced it.
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it T R 9l wEey, § 9 R w9k 36 T, RN 99 FeER Jelt
H unrest AT H ol FHT 3R 5T FHT & FHIMT ISR & SferieM &I offs d-d
8 g8 W AT AT H T9-g W HeHR dell AT g, A1 A1 SRR <die fhar ® 8k
el a6 5 T I # N Wedic IR 3 ® 5§ 9l 9 99 F F faw R gl
S 9T ST, H IHA I BRA DI IR Gl 591 81 A8l Y R S I8 SIoRRH 1T
o1, I GHY TAR Fad & ARG AW AR IRE Ied Sl iR AARM IR
St SFT U A1 3T ART JA1 B, EBIhd Bl S B, AT 3T J8T TR EhIhd
al ggf ST I AT g8t R U & iR 39 @R &I Iec uid g8t | clier el oIl
Y Y T LT Bl 27 ...(TALT). ..

# I AR A: YD HS AT 87 ... (FAYH)... I8 R < B FeTl B
.. (TIHT)....

sft |umafa: S -TT, q QI ...(@aH)... Silence please. ...(Interruptions)... Silence

please. ...(Interruptions)...

3t T g 9af w'iey, dad § €1 T8l dfcd R feegwa 9redn © b
PR & BT AHY B 18T AR H4 ggal 1 H8l g fb 89 & 6 &1 d8gim
W R & Iy [ a8 ¥ IR 90 &l 7Y Sl Hedl 3R §AGI Sl initiative <=1
1Y, AP I & 1 BA7 81 for1 &, BH 8X initiative o1 81 ...(@gm)...
3R ey WY HEdN for Bl ...(au ). ...

SHRI SITARAM YECHURY: Sir, just one point.

MR. CHAIRMAN: You can have a separate discussion on this. ...(Interruptions)...
Yechuryji, you can have a separate discussion on this. ...(Inferruptions)... I am going

to the next question.

#t WaRM AFH: WBR FIE e} d1a9 1 § el b Pls 1 MY, AHA
ST 3R 3N 9 91 BNl U8 TR EHI-ASd 81 &l §l SMUB! separatists A
I BT 31T HRAT BT

MR. CHAIRMAN: Q.No.214. ...(Interruptions).. Yechuryji, this is over now.

...(Interruptions)...

%ﬁ?ﬁﬂﬂﬂﬁﬂ'&:%?ﬂﬁﬁseparatistsﬁmﬁﬁlmwﬁw%\l

Separate people from the separatists. That is the point.
MR. CHAIRMAN: All right.

A IR R QU Jeled, Sl § 39 e Bl 39 a1 &l W SHeRT <
FTEdT § official communication # 4T b=l 3t Wb &1 HIg B el W& 81 SHY 3R
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HR $ 9 Afer T WY U RE I U9 g &R, S 39 TAR B B
g, ST UE del b Sforfem o v’ 'l § 39 Sferiv™ & a1 qradid axa & forg
JATIRT T BT gl $9P drase d T8l 3Mg|

Capacity building for Disaster Risk Reduction

*214. SHRI BHUPENDER YADAV: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the details of steps taken by Government to increase capacity building for
Disaster Risk Reduction (DRR) under the National Policy for Disaster Management

in India and the models of capacity building used;

(b) the projects/programmes taken up and training conducted by Government for
community outreach and engagement with stakeholders for DRR, based on Sendai

Framework and the resultant outcome thereof, if any; and

(c) what are the institutional arrangements planned/implemented in this regard
and how close is the country, to reach the Sustainable Development Goal through

capacity building?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c) The country has an institutional mechanism of Disaster Management
including capacity building for Disaster Risk Reduction (DRR). The primary
responsibility of disaster management rests with the States, and the Central Government

supplements the efforts of State Governments/Union Territories.

A legal framework for Disaster Management was set up by enacting the Disaster
Management Act, 2005. The Act provides for setting up of Institutional framework
for disaster management including capacity building at national, State and district
levels. In pursuance of the Act, National Disaster Management Authority (NDMA)
has been set up at national level for disaster management policy and planning,
while National Institute of Disaster Management (NIDM) for capacity development
and National Disaster Response Force (NDRF) for specialized response and rescue
operations were also set up at national level. Similarly, State Disaster Management
Authorities and District Disaster Management Authorities were set up in State and
district levels. Similarly, State Governments are setting up State Disaster Response
Forces in lines of NDREF.
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The Disaster Management Act 2005 was supplemented by National Disaster
Management Policy 2009, which aims to build a safe and disaster resilient India
by adopting a holistic and integrated approach of disaster management including

capacity building.

As per Section 36 of the Disaster Management Act, every Ministry of the Central
Government is required to take necessary measures for disaster management including
capacity building. The steps and projects/programmes/training taken by this Ministry
for capacity building in DRR are:

1. NDMA has issued 22 guidelines and conducted more than 500 mock exercises
to create awareness among the stakeholders, besides taking following measures for
DRR:-

e (Capacity building of teachers and students in 8600 schools of 22 States/
UTs falling in seismic zone IV and V under National School Safety
Programme during 2011-17

e Scheme for Strengthening of SDMAs and DDMAs by providing human
resource support to 36 SDMA of States/UTs and 256 DDMAs during
2016-18

e Training of about 3800 civil servants at Lal Bahadur Shastri National

Academy of Administration during 2013-17

e (Capacity Building of more than 16000 Government officials from district
administration, representatives from panchayat and urban local bodies
during 2010-2013

e Construction of multi-purpose cyclone shelters and training of coastal

communities on shelters during 2011-20

e Preparation of earthquake hazard map at district/sub district level by
NDMA in consultation with BMPTC in 2016

e Release of National Disaster Management Plan in 2016 in line with

Sendai Framework

2. NDRF has trained more than 10,000 State disaster response force personnel
and carried out about 990 mock exercises to assess preparedness and vulnerability.
Since inception in 2006, NDRF has sensitized more than 48 lakh community members

in their areas of responsibility.
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3. Till date, NIDM has trained more than 25000 professionals, including 83
from African countries and 10 from SAARC countries in different fields of Disaster

Management.

4. After adoption of Sendai Framework in 2015, the Government organized the
Asian Ministerial Conference on Disaster Risk Reduction during 3rd-5th November,
2016 in New Delhi, where more than 4000 delegates including international
participants and local stakeholders from States, districts and local bodies attended. The
conference adopted Asia Regional Plan on disaster risk reduction based on Sendai

Framework.

Capacity building in the field of disaster risk reduction is a continuous process.
The measures taken by the Central and State Governments would help in improving
the disaster management in the country and achieve the Sustainable Development
Goals.
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MR. CHAIRMAN: Please. ...(Interruptions)... Next question, please.

...(Interruptions)...
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SHRI RANGASAYEE RAMAKRISHNA: In disaster management, the response

should be almost mechanical and automatic and the response time should be minimised

to the extent possible. Now, for this reason, even post World War II, there were
institutions like the Red Book, the Civil Defence Manual and all, introduced in
various districts. Now, much depends on, what type of mock drills we do, involving
citizens as well as authorities. Take for example, Army, which throughout their career,
do simulated situation exercises, telephone battles and things like that. We should

involve the civil authorities as well as the citizens in these mock drills.

For instance, I was living in Delhi during 1965-1971 wars. The type of situation
which we faced at that time was a real war situation. But I have not seen any mock

drills subsequent to that period. ...(Interruptions)...
MR. CHAIRMAN: Thank you.

SHRI KIREN RIJIJU: Sir, for the information of the hon. Member, he has
asked a very pertinent question but, probably, I would like to say that he is not
aware of the kind of steps the Government of India is taking. Recently, India has
already conducted many such mock drills. For your information, the mock drills
which Indian Government conducted in the whole Bay of Bengal region, specially,
in the coastal region of Odisha and Andhra Pradesh, is one of the biggest ever. At
the same time, we have conducted the South-Asian Annual Disaster Management
Exercise (SAADMEX), the mock drill and other training progamme. The National
Disaster Response Force (NDRF), which is a 12 Battalion strong force of India, is
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1.00 p.m.

taking a lead role in terms of conducting various kinds of activities, not only mock
drills, but also various other compositions like Fire Service. We have Civil Defence
Forces. All are integrated into the entire exercise so that at the time of disaster,
everybody is prepared. Sir, I would like to inform the hon. House that awareness
is most important. We want to build the capacity at the local level. Resilience at
the local level is the absolute necessity because those people who face the brunt
of natural disaster are the local people at the community level. That is why all the
awareness programme and strengthening and capacity-building has been targeted at
the grassroots level right from Disaster Management Authority headed by the DM to
the National Disaster Management Authority headed by the Prime Minister. Linkages
have been conducted and we have taken all precautionary measures. That is why
I said that India has been well-recognised by the global community in terms of our

disaster preparedness.
MR. CHAIRMAN: Now, Shri Mahesh Poddar. ...(Interruptions)...

SHRI RANGASAYEE RAMAKRISHNA: Just one minute, Sir. Hon. Minister

has ...(Interruptions)...
MR. CHAIRMAN: There is no time left. Let him ask the question, please.
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WRITTEN ANSWERS TO STARRED QUESTIONS
Shifting of Headquarters of Hindustan Paper Corporation Limited

*215. SHRI VIVEK GUPTA: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) whether it is a fact that despite various representations made by stakeholders
about not shifting the Headquarters of Hindustan Paper Corporation Limited, the

company is moving its Headquarters from Kolkata to Assam;
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(b) the number of employees who are employed at the Kolkata Headquarters

and will now have to shift to Assam;

(¢) whether the employees are being offered some monetary incentives to shift
their residence and families to Assam, if so, the details thereof and if not, the reasons

therefor; and

(d) whether Government has made any estimation on loss and expenses which

will be incurred due to shifting of Headquarters?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI ANANT GEETE): (a) As per information received from Hindustan Paper
Corporation Limited (HPC), no final decision in this regard has been taken.

(b) to (d) Do not arise.
Increase in unemployment in the country

*216. SHRI NEERAJ SHEKHAR: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether as per the recent report of United Nations International Labour
Organisation (ILO), there will be an increase in unemployment in the country in the
year 2017-18;

(b) if so, the details thereof, sector-wise; and

(c) the details of steps Government would take to tackle the worsening employment

scenario in the country in response to this report?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) The International
Labour Organisation has released a report The World Employment and Social Outlook
Trends—2017. As per report, it is predicted that the number of unemployed person in
India is expected to rise from 17.7 million in 2016 to 18 million by 2018. At the
same time unemployment rate is expected to decline from 3.5% to 3.4% during the
same period. As per the survey results conducted by Labour Bureau during 2013-14
and 2015-16, the estimated unemployed persons on usual status basis for aged 15
years and above were 1.70 crore and 1.76 crore respectively and unemployment rate
was 3.4% during 2013-14 and 3.7% during 2015-16.

(¢) Government has taken various steps for generating employment in the
country like encouraging private sector of economy, fast tracking various projects
involving substantial investment and increasing public expenditure on schemes like

Prime Minister’s Employment Generation Programme (PMEGP) run by Ministry of
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Micro, Small and Medium Enterprises, Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGA), Pt. Deen Dayal Upadhyaya Grameen Kaushalya
Yojana (DDU-GKY)-National Rural Livelihoods Mission (NRLM) Scheme run by
Ministry of Rural Development and National Urban Livelihoods Mission (NULM)
run by Ministry of Housing and Urban Poverty Alleviation.

Government is also implementing schemes like Make-in-India, Digital India,
Skill India, Swachch Bharat, Start-up India, Smart City Projects etc., which will
be creating more employment opportunities for job seekers. Government announced
a booster package of ¥ 6000 crore for the textile sector which is an employment

intensive sector.

In order to improve the employability of youth, around 20 Ministries run skill
development schemes across 70 sectors. Pradhan Mantri Kaushal Vikas Yojana (PMKVY)
is the flagship scheme of the Ministry of Skill Development and Entrepreneurship
(MSDE) to enable a large number of Indian youth to take up industry-relevant skill
training. According to the data compiled by National Skill Development Agency
(NSDA), Ministry of Skill Development and Entrepreneurship, numbers of persons
skilled across various sectors were 1.04 crore during 2015-16.

Government has implemented the National Career Service (NCS) Project comprises
a digital portal that provides a nation-wide online platform for jobseekers and employers
for job matching in a dynamic, efficient and responsive manner and has a repository
of career content. The NCS Project has also been expanded to include interlinking

of employment exchanges and for organising job fairs.

Further, a new Scheme “Pradhan Mantri Rojgar Protsahan Yojana” has been initiated
by the Ministry of Labour and Employment in the year 2016-17 for incentivising
industry for promoting employment generation with the allocation of I 1000 crore.
Under this scheme employers would be provided an incentive to enhance employment
where the Government will pay the employer’s contribution of 8.33% EPS made to
new employees. In textiles (apparel and made-ups) sector, the Government will also
pay the 3.67% EPF contribution of employers in addition to paying the 8.33% EPS

contribution.
Division of institutions under the AP Reorganisation Act

*217. SHRI T. G. VENKATESH: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government is aware that the matter of division of institutions under
the Tenth Schedule of the AP Reorganisation Act is not yet settled between Telangana
and Andhra Pradesh States;
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(b) if so, the details thereof and the reasons for the inordinate delay even after

lapse of two and a half years of bifurcation; and

(c) the steps being taken by Government for early settlement and division of
institutions under the Tenth Schedule in the said Act, between Andhra Pradesh and

Telangana States?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c) Yes, Sir. As per Section 75
of the Andhra Pradesh Reorganisation (APR) Act 2014, the Government of the
State of Andhra Pradesh or the State of Telangana, as the case may be, shall in
respect of the institutions specified in the Schedule X of this Act, located in that
State continue to provide facilities to the people of the other State which shall
not, in any respect be less favourable to such people than what is being provided
to them before the appointed day, for such a period and upon such terms and
conditions as may be agreed upon between the two State Governments within a
period of one year from the appointed day or, if no agreement is reached within
the set period as may be fixed by the Order of the Central Government. Further,
in compliance of orders of Supreme Court given in Civil Appeal Nos. 3019-3020
of 2016, Andhra Pradesh State Council of Higher Education F//s Union of India
and Others, a Committee of the Ministry of Home Affairs, comprising of two
members from each of the States of Andhra Pradesh and Telangana has been
constituted for arriving at an agreement, in accordance with the provisions of the
Reorganisation Act 2014, in respect of the Assets of the Andhra Pradesh State
Council for Higher Education. The first meeting of the Committee was held on
23.09.2016. It was followed by a meeting between the Chief Secretaries of both
the States in Hyderabad on 18.10.2016. The subsequent meetings scheduled for
18.11.2016 and 26.12.2016 were postponed at the request of the Government of
Telangana. Thereafter, the meeting was held on 13.01.2017.

Tourism development in Telangana

*218. SHRI DHARMAPURI SRINIVAS: Will the Minister of TOURISM be

pleased to state:

(a) whether Government proposes to develop the newly formed Telangana State

as a major tourism centre;
(b) if so, the details thereof;

(¢) whether Government has drawn a massive plan to develop more tourist

destinations and tourism potential in the existing tourism centres in Telangana;
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(d) whether any places have been identified for this purpose; and

(e) the allocation made to execute the plans and the funds released so far,

Centre-wise?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) to (e) Yes, Sir. Identification and drawing a plan to develop more
tourist destination and tourism potential in existing tourism destinations are primarily
the responsibility of the State Governments and Union Territory Administrations

including the State Government of Telangana.

The Ministry of Tourism however extends Central Financial Assistance (CFA) for
projects submitted through Detailed Project Report in adherence to existing scheme
guidelines, subject to liquidation of Utilization Certificates for the projects sanctioned
earlier and availability of funds. So far the Ministry of Tourism has provided Central
Financial Assistance for the following projects pertaining to the State Government

of Telangana:

SI.  Scheme Places identified Sanctioned Released
No. Amount Amount

® in lakh) (X in lakh)

Project

1. Swadesh Integrated Somasila Reservoir,  9162.00 1832.00
Darshan  development of Eco Singotam Reservoir,
Tourism Circuit Akka Mahadevi
in Mahaboobnagar Caves, Kadali
district, Telangana Vanam, Srisailam,
(2015-16) Farhabad,
Mallelatheertham
and Uma
Maheshwari Temple
2. Swadesh Integrated Mulugu Gate 8440.00 1688.00
Darshan  development of to Medaram,

Mulugu-Laknavaram-
Medavaram-Tadvai-
Damaravi-Mallur-
Bogatha Waterfalls
as Tribal Circuit in
Telangana (2016-17)

Laknavaram,
Medaram, Tadvai,
Damaravai
Megalith Burials,
Malluru: Spring
Waters and Bogatha
Waterfalls
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Assistance to encourage and protect domestic MSMEs

1*219. SHRI PREM CHAND GUPTA: Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(a) whether the Micro, Small and Medium Enterprises of the country are losing

out because of availability of products of multinational companies;

(b) if so, the details thereof and the reasons for the higher prices of indigenous

products in comparison with products manufactured in China;

(c) whether Government has provided any assistance to encourage and protect

domestic MSMEs and whether it has taken any preventive measures; and
(d) if so, the details thereof?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES
(SHRI KALRAJ MISHRA): (a) to (d) Micro, Small and Medium Enterprises (MSME) in
India face competition from imported products as well as large domestic manufacturers.
Indian MSMEs face multiple challenges in terms of infrastructure, logistics, cost of

credit and availability of technology which affect their cost competitiveness.

Government of India has taken multiple measures to improve competitiveness
of Indian industry. These include efforts taken under Make in India, Ease of Doing
Business, Improvement in infrastructure and logistics, Improved availability of credit
through MUDRA, Stand up India etc.

Ministry of Micro, Small and Medium Enterprises is implementing various Policies/
schemes/programmes to provide the assistance to encourage and protect domestic
MSMEs. Some of such Policies/Schemes are Public Procurement Policy for MSEs
under Market Development Assistance Scheme, National Manufacturing Competitiveness
Programme (NMCP), Credit Guarantee Scheme, Credit Linked Capital Subsidy Scheme
and Cluster Development Programme. These schemes/programmes help MSMEs growth,

increase their competitiveness with the products of multinational companies.

Government has also taken preventive measures by imposing anti-dumping duties,
permitted under WTO, for restricting imports when the imports from any country have
been established as unfairly affecting the market for goods and services produced
by Indian industries. Government also imposes safeguard duties to protect industry
against the surge of imports from other countries. These mechanisms are operated
by Directorate General of Anti-Dumping and Allied Duties (DGAD) and Directorate
General of Safeguards (DGSG) respectively.

+ Original notice of the question was received in Hindi.
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Job losses as per QES

*220. DR. KANWAR DEEP SINGH: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether the employment data have been released by the latest quarterly
Quick Employment Survey (QES);

(b) if so, which are the top five sectors showing job losses; and
(c) the reasons therefor and the status of self-employment in this Survey?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) Yes, Sir.

(b) As per 3rd round of Quarterly Quick Employment Survey (QES) (new series),
there was an overall increase of 32 thousand workers over the previous quarter i.e.
Ist October, 2016 over Ist July, 2016, across 8 sectors at all India level. Out of 8
sectors, only 4 sectors namely construction, Trade, Accommodation and Restaurant
and Education Sectors showed an overall decline of 18 thousand over the previous

quarter.

(c) Out of the overall increase of 32 thousand workers, there was a decrease
of one thousand self-employed over the previous quarter i.e. 1st October, 2016 over

Ist July, 2016, across 8 sectors at all India level.
Development of Kutch as an international tourism destination

*221. SHRI SHANKARBHAI N. VEGAD: Will the Minister of TOURISM be

pleased to state:

(a) whether Government plans to market Kutch in Gujarat as an international

tourism destination; and
(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) and (b) The promotion of tourist destinations and products is primarily
the responsibility of the concerned State Governments/Union Territory Administrations.
However, the Ministry of Tourism (MoT) promotes India as a holistic destination
and as part of its on-going activities undertakes print, electronic, online and outdoor
media campaigns in the international and domestic markets, under the Incredible

India brand-line.
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Child labour in Jharkhand

*¥222. SHRI SANJIV KUMAR: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that child labour is rampant in certain parts of the

country, particularly in Jharkhand;
(b) the total number of child labourers in the country and in Jharkhand,

(c) whether any data is available with Government regarding children being taken

to other parts of the country from Jharkhand; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) As per 2011 Census,
the number of main workers in the age group of 5-14 years in the country and in
the State of Jharkhand are 43,53,247 and 90,996 respectively. The State-wise details of
the main workers in the age group of 5-14 years in the country including Jharkhand

as per Census, 2011 is given in the Statement (See below).
(c) and (d) Data not available.
Statement

State-wise details of main workers in the age group of 5-14 years

as per Census 2011

Sl.  Name of States/UTs No. of main workers in the age
No. group of 5-14 years

1 2 3

1. Andaman and Nicobar Islands 999

2. Andhra Pradesh** 404851

3. Arunachal Pradesh 5766

4.  Assam 99512

5. Bihar 451590

6. Chandigarh U.T. 3135

7. Chhattisgarh 63884

8. Dadra and Nagar Haveli 1054
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1 2 3

9. Daman and Diu U.T. 774
10. Delhi U.T. 26473
11. Goa 6920
12.  Gujarat 250318
13. Haryana 53492
14. Himachal Pradesh 15001
15. Jammu and Kashmir 25528
16. Jharkhand 90996
17. Karnataka 249432
18. Kerala 21757
19. Lakshadweep U.T. 28
20. Madhya Pradesh 286310
21. Maharashtra 496916
22.  Manipur 11805
23. Meghalaya 18839
24. Mizoram 2793
25. Nagaland 11062
26. Odisha 92087
27. Puducherry U.T. 1421
28. Punjab 90353
29. Rajasthan 252338
30. Sikkim 2704
31. Tamil Nadu 151437
32.  Tripura 4998
33. Uttar Pradesh 896301
34. Uttarakhand 28098
35. West Bengal 234275
TotaL 4353247

**Including Telangana.



Written Answers to [22 March, 2017] Starred Questions 67
Business parks established by NSIC

*223. SHRIMATI VIPLOVE THAKUR: Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(a) whether National Small Industries Corporation (NSIC) organizes special

programme for skill development and self-employment in the country;

(b) if so, the details thereof including trades in which NSIC provides trainings

during the last three years and current year, trade-wise and State-wise;
(c) whether NSIC has established business parks in various parts of the country;

(d) if so, the details thercof along with targets fixed and achievements made for

establishment of such business parks, State/UT-wise; and

() whether NSIC proposes to set up a business parks in Himachal Pradesh
during 2017-18, if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES
(SHRI KALRAJ MISHRA): (a) The National Small Industries Corporation Limited
(NSIC) offers quality training in Hi-Tech as well as conventional skill development
programs of various durations from its 7 technical centres, 12 incubation centres/
Livelihood Business Incubators (LBIs) and technical centres set up under Public-

Private Partnership (PPP) mode across the country.

The courses are designed in consultation with the local industries, so as to impart
training in those skills which are in demand at local industry. NSIC also assists its
trainees in getting employment through placement cells located at its centres and offers
incubation training programme to create self-employment opportunities by imparting

training in entrepreneurship building to the unemployed people.

(b) NSIC offers training in more than 100 trades. These include various hi-tech
areas like Robotics, Solar Energy, Animation PLC/SCADA, Software Development
etc. as well as conventional areas i.e. Fitter, Mechanic, Electrician, Turner etc. for
promotion of wage employment and self-employment. The details of training provided
under three categories during the last three years and current year are given in the

Statement (See below).

(c) and (d) NSIC has established/establishing three business parks as mentioned

hereunder:—
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State/UT Name of the Project Target and Status

Telangana Exhibition-cum-Marketing The construction of the
Development Business Park building was completed in
(EMDBP), Hyderabad June 2010 and is operational.

Delhi Marketing Development-cum- Target for building construction
Business Park (MDBP) at completion-31.3.2018
Okhla, New Delhi Status-under construction.

Odisha Integrated Marketing Target for building construction
Development Centre (IMDC), completion-30.6.2017.
Bhubaneswar Status-under construction.

The objective of setting up these parks were to provide the entrepreneurs with
built-up space for setting up of their offices along with facilities like exhibition
space, conference hall, food court etc. under one roof and these parks are successful

in achieving their objectives.

(e) No, Sir. NSIC has no proposal to set up a business park in Himachal Pradesh
during the year 2017-18. The business parks at Hyderabad, Delhi and Bhubaneswar

were set up to utilize NSIC’s existing land at these places.



State-wise and year-wise details of trainees passed during last three years and current year

Statement

Sl.  State 2013-14 2014-15 2015-16 2016-17 (February’17)
No. EDP ESDP EDP ESDP EDP ESDP EDP ESDP
1 2 3 4 5 6 7 8 9 10
1 Uttar Pradesh 0 4000 240 3919 682 4178 721 2886
2 Tamil Nadu 0 2756 0 2977 0 2454 506 3270
3 West Bengal 42 992 207 1673 567 3196 885 3486
4  Telanagana 0 3260 0 4001 0 5265 4816
5 New Delhi 594 3298 456 3180 391 3839 295 3279
6  Gujarat 0 285 0 1013 189 1607 865 570
7  Punjab 0 1236 0 1184 0 940 780
8  Himachal Pradesh 861 78 976 114 690 226 218 559
9 Assam 525 0 632 40 1559 567 0
10 Karnataka 251 425 275 36 397 20 360 0
11 Uttarakhand 0 71 0 36 0 172 324 87
12 Andhra Pradesh 0 0 0 0 0 0 27

0] SUdIMSUY UDJILAY
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1 2 3 4 5 6 7 8 9 10
13 Chhattisgarh 0 0 0 0 0 0 77
14 Haryana 0 47 0 113 0 145 75
15 Maharashtra 0 10 0 11 0 129 186
16  Jharkhand 0 16 0 55 0 288 296
17 Jammu and Kashmir 0 410 0 595 0 440 235
18 Bihar 0 0 0 0 0 0 200 78
19 Madhya Pradesh 0 136 0 45 0 55 3
20 Tripura 0 0 0 0 0 0 888 0
21 Kerala 0 6 0 0 0 0 0 0
22 Odisha 54 22 0 26 0 0

TotaL 2273 17080 2786 19074 4475 22980 5829 20710

0] SUdMSUY UDIILY (L

[VHAVS VAIVY]

Entrepreneurship Develpment Programme (EDP)-The objective of the programme is imparting training to students/youth for self employment. In the programme training
on live projects, project preparation, marketing etc. is given to the student. w.e.f 2016-17, the duration of this programme is standardized to 180 Hrs.

Entrepreneurship Skill Develpment Programme (ESDP)-This programme focused on the skills development of students/youth with duration ranging from one month to
two years.

suoysongy paLivig
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Problems faced by MSMEs after demonetisation

1#224. SHRI MAHESH PODDAR: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) whether it is a fact that Micro, Small and Medium Enterprises are facing
problems due to various reasons after demonetisation and are also getting affected

by slowdown;

(b) whether Micro, Small and Medium Enterprises are suffering heavy losses
due to non-compliance to various assistance schemes meant for these enterprises in

various States; and

(c) if so, the specific steps proposed to be taken by Government to help out
Micro, Small and Medium Enterprises and by when?

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES
(SHRI KALRAJ MISHRA): (a) Ministry of Micro, Small and Medium Enterprises has
conducted a meeting with MSME Associations after demonetisation to discuss various
problems faced by them. Associations have appreciated the step of demonetisation.
Discussions were made with related Ministries to alleviate some of their present

problems and their solutions were found.

(b) As regards compliance issues, various steps have been taken by Ministry of
MSME for Ease-of-Doing Business such as on-line Udyog Aadhaar Memorandum,
on-line MSME data bank etc. Ministry of Labour and Employment and Ministry of
Environment, Forests and Climate Change have also taken measures with regard to

ease of doing business.

(¢) The Government has taken various steps to facilitate ease-of-doing business
for MSMEs i.e.

(i) Government has already increased the credit guarantee limit from I 1 crore
to X 2 crore (for MSEs). It will be for the first time that the credit guarantee
will also be available on loans taken from NBFCs (Non-Banking Finance
Companies) (for MSEs).

(i) Most of the schemes are now on-line. Even the registration as MSME can

be done online through Udyog Aadhar Memorandum;
(iii) Ministry of MSME has notified the MSME Development (Furnishing of

Information) Rules, under which all MSMEs are to furnish information

relating to their enterprises online to the Central Government, in the data

+ Original notice of the question was received in Hindi.
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bank maintained by it, which will enable the Ministry to streamline and

monitor the schemes and pass on the benefits directly to MSMEs;

(iv) Reserve Bank of India based on Ministry of MSME’s Framework for Revival

and Rehabilitation of Micro, Small and Medium Enterprises has brought out
a revised framework in March 2016 in order to make it compatible with

existing regulatory guidelines.

(v) For providing quick and competitive finance to MSMEs, NSIC is setting up

‘Finance Facilitation Centres (FFCs) throughout the country.

(vi) The RBI has made it desirable for the commercial banks to:

Review their existing lending policies to the MSE sector and tune their
policies by incorporating therein the provisions for sanctioning of standby

credit facility in case of term loans
Undertake mid-term review of regular working capital limits
Provide additional working capital limit to their MSE borrowers

Provide an additional 60 days for recognition of a loan account as

substandard in specific cases

(vii)The Union Budget 2017-18 has proposed to reduce the income tax for

smaller companies with annual turnover upto X 50 crore to 25%; further,
for small and medium taxpayers whose turnover is upto ¥ 2 crore, Union
Budget 2017-18 proposes to reduce the percentage of their turnover counted
as presumptive income from 8% to 6% in respect of turnover which is

received by non-cash means.

Internal security of the country

1#225. SHRI PRABHAT JHA: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it is a fact that the internal security of the country has become

stronger in the last two and a half years;

(b) if so, the details thereof;

(¢c) whether it is a fact that violence has significantly reduced in the Naxal and

extremist-affected States in the last two and a half years; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) Yes, Sir. The overall internal

+ Original notice of the question was received in Hindi.
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security situation in the country is under control due to the efforts of the Central
and State Governments.

(c) and (d) Yes, Sir. There has been improvement in Left Wing Extremism (LWE)
scenario in the country. Comparison of violence data of 2013 with 2016 reflects that
there has been an overall 07% reduction in violent incidents (1136 to 1048) and 30%
reduction (397 to 278) in LWE related deaths. Over the same period there has been
a 43% reduction (115 to 65) in causalities to Security Forces personnel and 122%
increase (100 to 122) in elimination of armed Maoists cadres.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Discussion on services trade with WTO chief

2237. SHRI A. K. SELVARAJ: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that the services trade was on top of India's agenda
during World Trade Organisations chief's visit to the country;

(b) if so, the details thereof;

(c) whether Government held any discussion with the chief of WTO on the

above issue; and
(d) if so, the deliberations made in the said meeting?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (d) During the visit of
Mr. Roberto Azevédo, Director General, World Trade Organization to India in February
2017, a meeting was held in the Ministry of Commerce and Industry, during which
Services Trade and other issues of India’s interest were discussed. India has recently
tabled a proposal in the WTO for an Agreement on Trade Facilitation in Services
(TFS). A team of capital based officers have also visited Geneva for discussion on
the issues of India’s interest, including the TFS.

Demand of interest subsidy by exporters

2238. SHRI K. R. ARJUNAN: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether it is a fact that the exporters have demanded an Export Development
Fund to help marketing of the products of small exporters in global markets;

(b) if so, the details thereof and the steps taken by Government in this regard,
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(c) whether it is also a fact that the exporters have demanded 3 per cent interest

subsidy to merchant exporters and increase in the cash withdrawal ceiling; and

(d) whether many countries supported aggressive marketing aimed at the limited

orders available following a global trade slowdown?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Yes, Sir. Though
there is a demand by exporters to create Export Development Fund, Department
of Commerce is already running two schemes i.e. Market Access Initiative Scheme
(MAI) and Marketing Development Assistance Scheme (MDA) for development and
promotional activities to promote exports from India and marketing assistance in foreign
markets by providing financial support to exporters through Export Promotion Councils/
Trade Bodies and other eligible agencies including MSMEs. There is no proposal to
create Export Development Fund. However, there is already an Export Development
Fund [EDF] created and administered by EXIM Bank under the provisions of the
Export-Import Bank of India Act, 1981. Under this fund, assistance is provided to
Indian firms in their globalization efforts by locating overseas distributor(s)/ buyer(s)/

partner(s).

(¢) Yes, Sir. The Government has introduced the Interest Equalisation Scheme on
Pre and Post Shipment Rupee Export Credit with effect from 1.4.2015. The scheme
is available to manufacturers for all exports under 416 specified tariff lines [at ITC
(HS) Codes at 4 digit level] and to exports made by manufacturers in Micro, Small
and Medium Enterprises across all ITC (HS) Codes. The rate of interest equalisation
is 3% per annum. This scheme provides the facility of affordable credit to exporters

and enables them to be more competitive.

Though there was a demand for extending the benefit of 3% interest equalisation
to Merchant Exporters, the benefit of 3% interest equalisation was not extended to
Merchant Exporters as a policy decision. No cash withdrawal facility is available

under Interest Equalisation Scheme.
(d) As such there is no information available with the Government.
Expiration of license for import of restricted goods

2239. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) if Bill of Entry of a restricted good has been filed by importer before expiry
of license but original license is lost during custom clearance process and license

gets expired during this process whether goods can be confiscated by customs in
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absence of duplicate and extended validity license issued by DGFT, Udyog Bhawan

as license is expired; and
(b) whether it has some chance to be released subject to certain conditions?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Customs enforces the rules,
regulations and orders issued by various Administrative Ministries. Non-production of
the valid license at the time of Customs clearance for goods restricted for import/
export under the Foreign Trade Policy and other allied Acts render such goods liable

to confiscation in the case of imports, under Sections 111(d) of the Customs Act, 1962.

(b) Confiscated goods are subject to penal provisions of the Customs Act,
1962. The release of the restricted goods will be subject to the nature of goods and
fulfillment of conditions laid down in the import policy or by the Administrative

Ministry.
Bilateral trade with neighbouring countries

2240. SHRI M. P. VEERENDRA KUMAR: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether Government has received proposals on bilateral trade from the

neighbouring countries;
(b) if so, the details thereof along with the terms and conditions; and

(c) the measures taken/being taken by Government to enhance cross-border trade

with a view to promote economic growth and employment in the region?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (c¢) The Government
continues to engage pro-actively with SAARC countries to strengthen trade and
economic relations. Issues impacting bilateral trade, raised by these countries, are
taken up for an early resolution. Discussions are held with these countries at bilateral/
multilateral level from time to time, to explore mechanisms for enhancement of cross

border trade.

Government has set up Border Haats at India-Bangladesh border to promote
well-being of the people dwelling in remote areas by establishing traditional system
of marketing the local produce through local markets. Issues relating to improvement
of trade infrastructure at Land Custom Stations/Integrated Check Posts are also being

coordinated in consultation with the concerned states and the neighbouring countries.
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Further, assistance is provided under Market Access Initiative (MAI) and Market
Development Assistance (MDA) Schemes to Indian exporters, Export Promotion
Councils, Apex Trade Bodies etc. for participation in events in foreign countries,

including countries in neighbourhood.
Steps to improve trade deficit

2241. SHRI P. BHATTACHARYA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that the trade deficit of the country is continuously

increasing;

(b) whether it is also a fact that India's balance of payment is not favourable;

and

(c) if so, the details thereof and the specific reasons therefor and details of
steps taken by Government to increase the country's exports and improve balance of

payment in the national interest?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) The value of India’s overall

trade deficit for the last three years and the current year is as follows:

(in US$ Billions)

Years Exports Imports Trade Balance % growth
2013-14 466.22 528.97 -62.74 --
2014-15 468.45 529.61 -61.17 -2.52
2015-16 416.60 465.64 -49.04 -19.82
2015-16 (Apr-Jan) 348.44 396.90 -48.46 --
2016-17 (Apr-Jan)* 355.22 389.29 -34.07 -29.68

Source: DGCI&S, (*Provisional)

The above data reveals that the overall trade deficit of the country has improved

over the years.

(b) India’s overall balance of payment for the period 2013-14 was valued
at US$ 15508 million which increased to US$ 61406 million during the period
2014-15 and for the period 2015-16 the overall balance of payment was valued at
US$ 17905 million.

(¢) The Government has taken following steps to increase country’s exports:
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(i)

(i)

(iif)

(iv)

)

(vi)

(vii)

The New Foreign Trade Policy (2015-20) was announced on Ist April,
2015 with a focus on supporting both manufacturing and services

exports.

The Merchandise Exports from India Scheme (MEIS) was introduced in
the Foreign Trade Policy (FTP) 2015-20 on April 1, 2015 and is a major
export promotion scheme implemented by the Ministry of Commerce
and Industry. MEIS aims to incentivize export of merchandise which
is produced/manufactured in India. Rewards @ 2-5% under MEIS are
payable as a percentage of realized FOB value of covered exports, by
way of the MEIS duty credit scrip, which are transferable and can also
be used for payment of a number of duties including the basic customs
duty. At present, 7914 tariff lines at 8 digit HS Codes are covered under
MEIS Scheme.

The Government has also launched Services Exports from India Scheme
(SEIS) in the FTP 2015-2020. The Scheme provided rewards to service
providers of notified services who are providing service from India. The
rate of reward under the scheme would be based on net foreign exchange

earned. The present rates of reward are 3% and 5%.

The Government is implementing the Niryat Bandhu Scheme with an
objective to reach out to the new and potential exporters including exporters
from Micro, Small and Medium Enterprises (MSMEs) and mentor them
through orientation programmes, counseling sessions, individual facilitation,
etc., on various aspects of foreign trade for being able to get into

international trade and boost exports from India.

By way of trade facilitation and enhancing the ease of doing business,
Government reduced the number of mandatory documents required for
exports and imports to three each, which is comparable with international
benchmarks. The trade community can file applications online for various
trade related schemes. Online payment of application fees through Credit/
Debit cards and electronic funds transfer from 53 Banks has been put in

place.

Interest Equalization Scheme on pre and post shipment credit launched to

provide cheaper credit to exporters.

Further, the Government continues to provide the facility of access to duty
free raw materials and capital goods for exports through schemes like
Advance Authorization, Duty Free Import Authorization (DFIA), Export
Promotion Capital Goods (EPCG) and drawback/refund of duties.
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Scrutiny of authenticity of FDI inflows

2242. SHRI NARENDRA KUMAR SWAIN:
SHRI RAM KUMAR KASHYAP:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether it is a fact that out of FDI equity inflows of US 24.8 billion
dollars during 2015-16 (April-November), more than 60 per cent have come from

two geographically small countries namely Singapore and Mauritius;
(b) if so, the details thereof;

(¢) whether Government has scrutinized the authenticity of these FDI inflows
so as to determine whether they constitute actual investments or are diversions from
sources to avail tax benefits under the Double Taxation Avoidance Agreement that

these countries have with India;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) During 2015-16
(April-November), 64% amount of FDI equity inflow has been received from Singapore

and Mauritius. The country-wise details are given in the Statement (See below).
(c) to (e) No such assessment has been made.
Statement
Details on country-wise FDI equity inflows from April, 2015 to November, 2015

(Amount in US$ million)

SI.  Name of the Country Amount of FDI % age with
No. Inflows Inflows
1 2 3 4
1. Singapore 10,126.64 40.82
2. Mauritius 5,638.61 22.73
3. Netherlands 2,093.37 8.44
4. USA. 1,077.62 4.34
5. Japan 930.31 3.75
6. Germany 751.66 3.03
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1 2 3 4

7.  Luxembourg 698.71 2.82
8. United Kingdom 450.76 1.82
9. China 421.58 1.70
10. Cyprus 398.70 1.61
11. UAE 375.34 1.51
12.  France 324.19 1.31
13. Caymen Islands 181.31 0.73
14. Italy 166.62 0.67
15.  South Korea 148.96 0.60
16. Switzerland 140.77 0.57
17. Australia 118.25 0.48
18.  Spain 96.02 0.39
19. Taiwan 74.00 0.30
20. Canada 61.11 0.25
21. Sweden 58.42 0.24
22. Belgium 52.02 0.21
23. British Virginia 46.25 0.19
24.  Oman 45.03 0.18
25. Hong Kong 42.36 0.17
26. Finland 39.19 0.16
27. Turkey 37.58 0.15
28. Malaysia 34.20 0.14
29. Mexico 18.43 0.07
30. Russia 18.26 0.07
31. Ireland 12.11 0.05
32. Denmark 10.63 0.04
33. Thailand 10.62 0.04
34. Samoa Islands 9.71 0.04
35. Israel 9.69 0.04
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1 2 3 4
36. New Zealand 7.73 0.03
37. Philippines 7.46 0.03
38. Norway 6.36 0.03
39. Austria 6.36 0.03
40. Saudi Arabia 6.07 0.02
41. Slovakia 5.45 0.02
42. Liechtenstein 4.89 0.02
43. Sri Lanka 4.37 0.02
44. Baharain 3.99 0.02
45. Bermuda 3.45 0.01
46. Portugal 3.35 0.01
47. Guersney 2.98 0.01
48. Czech Republic 2.65 0.01
49. St. Vincent 2.59 0.01
50. Seychelles 2.59 0.01
51. Kuwait 2.03 0.01
52. Botswana 1.82 0.01
53.  Channel Islands 1.71 0.01
54. South Africa 1.37 0.01
55.  Colombia 1.25 0.01
56. Panama 1.17 0.00
57. Indonesia 1.11 0.00
58. Brazil 1.06 0.00
59. Uganda 0.88 0.00
60. Ukraine 0.64 0.00
61. Egypt 0.55 0.00
62. Romania 0.45 0.00
63. Hungary 0.42 0.00
64. Bahamas 0.42 0.00
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1 2 3 4
65. Morocco 0.39 0.00
66. Tanzania 0.36 0.00
67. Lithuania 0.33 0.00
68. Estonia 0.25 0.00
69. Jordan 0.25 0.00
70. Slovenia 0.23 0.00
71. Nepal 0.21 0.00
72. Tajikistan 0.17 0.00
73.  Qatar 0.15 0.00
74. Nigeria 0.14 0.00
75.  Vietnam 0.14 0.00
76. Greece 0.13 0.00
77. Trinidad and Tobago 0.11 0.00
78. Georgia 0.09 0.00
79. Poland 0.09 0.00
80. Lebanon 0.09 0.00
81. St. Lucia 0.09 0.00
82. Togolese Republic 0.07 0.00
83. Bulgaria 0.05 0.00
84. Fiji Island 0.04 0.00
85. Belize 0.04 0.00
86. Korea (North) 0.03 0.00
87. Bangladesh 0.02 0.00
88. Belarus 0.01 0.00
89. Costa Rica 0.01 0.00
90. Brunei Darussalam 0.01 0.00
91. Yemen 0.01 0.00
92. Zambia 0.01 0.00
93. Kenya 0.01 0.00
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1 2 3 4
94. Maldives 0.01 0.00
95. Peru 0.01 0.00
96. Algeria 0.00 0.00
97. TIraq 0.00 0.00
98.  Monaco 0.00 0.00
99. Chile 0.00 0.00
100. Turkmenistan 0.00 0.00
101. Barbados 0.00 0.00
102. Uruguay 0.00 0.00
103. Myanmar 0.00 0.00
104. Gibraltar 0.00 0.00
105. Swaziland 0.00 0.00
106. Ivory Coast 0.00 0.00

GRrRaND ToTAL 24,807.76

Duty exemption for iPhone manufacturing units

2243. SHRI T. RATHINAVEL: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that iPhone makers have approached Government seeking

concessions like duty exemptions to set up their manufacturing units in India;
(b) if so, the details thereof;

(¢) whether Government has accepted most of the demands of these iPhone

manufacturers; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Yes, Sir. M/s
Apple India Private Limited (AIPL) sought concessions including duty exemption
on manufacturing and repair units, components, capital equipment (including parts)
and consumables for smartphone manufacturing and service/ repair for a period of

15 years.

(c) and (d) No, Sir.
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Industrial incentives to Himachal Pradesh

2244. SHRIMATI VIPLOVE THAKUR: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether the Central Government proposes to provide any industrial incentives
to the State of Himachal Pradesh and if so, the details thereof;

(b) whether the Central Government has received any request from State

Government in this regard and if so, the details thereof; and
(c) the response of the Central Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (c¢) Yes, Sir. Earlier
Government of India had announced a package of industrial incentives for promoting
industrialization in the State of Himachal Pradesh on 07.01.2003, which was
implemented initially for a period 10 years till 6.01.2013. It was further extended
for another period from 7.01.2013 to 31.03.2017 with certain modifications. Under
the modified package, Capital Investment Subsidy @15% of investment of plant and
machinery subject to a ceiling of ¥ 30 lakhs is provided.

A request was received from Principal Secretary (Industries), Government of Himachal
Pradesh for extension of Capital Investment Subsidy Scheme for further period of 5 years
in order to give boost to investment in the State and also for review of the decision
concerning discontinuation of Freight Subsidy Scheme 2013 (FSS) for the betterment of
the State of Himachal Pradesh. In this regard, a Committee under the Chairmanship of
NITI Aayog has been constituted to examine and suggest a road map for New Industrial
Policy for North Eastern and Himalayan States. The first Meeting of the Committee
under the Chairmanship of CEO, NITI Aayog was held on 23.02.2017 in New Delhi

to deliberate upon a new industrial policy and stakeholder consultations are being held.
Impact of export of agricultural commodities on domestic supply

2245. SHRIMATI VIPLOVE THAKUR: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether the export of agricultural commodities like rice, wheat pulses, sugar,

etc. has affected the domestic supply and demand scenario; and

(b) if so the details thereof along with the steps taken by Government to ensure

proper domestic supply?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The export or
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import of agricultural products is decided by the Government after taking into various
factors including availability of surplus over and above the requirement of buffer
stock including strategic reserve, concerns of food security, diplomatic/humanitarian
considerations, international demand and supply situation, quality standards in the
importing/exporting countries, varieties traded and price competitiveness, need to
balance between remunerative prices to the growers and availability of agricultural
products to common man at affordable prices. The export of agricultural commodities

has not affected the domestic supply and demand scenario.
Applications received under ‘Startup India’

2246. SHRI BHUPENDER YADAV: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the number of applications received under ‘Startup India’, the number of

applicants categorised as Startups and the number of firms incorporated under it;

(b) whether Government is receiving agood response, if not, the reasons therefor;

and

(c) whether there has been a boost to entrepreneurship development after the

launch of the scheme, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) As on 15.03.2017, 1886
applications have been received for recognition, out of which 734 had the required
documents and have been recognised as Startups by Department of Industrial Policy

and Promotion.

(b) and (c) Yes, Sir. The Government has been receiving a good response as indicated
by the large number of applications received. However, no specific data regarding boost

to entrepreneurship development after launch of Startup India program is available.
Approval of SEZs

12247. SHRI SANJAY SETH: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) the number of proposals regarding Special Economic Zones which have been

approved by Government so far;

(b) the number of such cases in which land acquisition process has been carried

out; and

+ Original notice of the question was received in Hindi.
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(c) the number of such cases in which State Governments played a role and

the extent of their role in the process of land acquisition, State-wise details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) In addition to Seven Central
Government Special Economic Zones (SEZs) and 11 State/Private Sector SEZs set-
up prior to the enactment of the SEZs Act, 2005, approvals have been accorded in
respect of 416 proposals for setting up of SEZs in the country.

(b) and (c) Land is a State subject. Central Government does not carry out
any land acquisition process. In all cases of notified SEZs, the land has been either
purchased directly by the developer from the landholders or the land is acquired by
the State Government through its agencies and leased to the developer as per the
policy and procedures of the respective State Governments. SEZ approvals are given

on the recommendation of the respective State Governments.
Shortage of capital

2248. SHRI RAM KUMAR KASHYAP: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that poor infrastructural facilities including the power

crisis have a great bearing on the industrial development and production;

(b) if so, the steps taken by the Ministry to improve infrastructural facilities

including providing uninterrupted power supply to industrial establishments;

(c) whether industrial development is not picking up due to acute shortage of

capital;

(d) whether it is also a fact that foreign investors desist from investing in
industries involving large capital, long gestation period and slower recovery for the

risk involved therein; and
(e) if so, the measures taken to overcome shortage of capital?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Infrastructure
requirement is assessed from time to time as a part of planning process, keeping in
view resources available. Government has taken a number of measures to develop the
physical infrastructure to improve industrial climate in the country. These measures inter
alia include, building of Industrial Corridors, National Investment and Manufacturing
Zones (NIMZs) Mega Leather Clusters, Textile Parks, Sagarmala Project, Dedicated

Freight Corridors etc. In order to ensure uninterrupted power supply, the Government
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has taken a series of measures which infer alia include capacity addition through
conventional and renewable sources, ensuring adequate supply of coal to power plants,
expansion of transmission lines, preparation of State specific action plans, promotion of
energy conservation, energy efficiency and other demand side management measures,
expeditious resolution of issues relating to Environmental and Forest clearances for

facilitating early completion of generation and transmission projects etc.

(¢) and (d) Industrial development depends on a number of factors such as
domestic demand, global economic conditions, land acquisition, environment/forest

clearances, dispute resolution mechanism and sector specific issues etc.

(¢) The Government has taken steps to boost the industrial production and
growth. These, inter alia, include Startup India initiative as well as ‘Make in India’
programme under which 25 thrust sectors to provide a major push to manufacturing
in India have been identified. The steps have been taken to create ease of doing
business, including setting up of an Investor Facilitation Cell, launch of e-Biz portal
and liberalizing policy for industrial license for defence industries. The Foreign
Direct Investment (FDI) Policy and procedures have been simplified and liberalized
progressively. For creation of state-of-art infrastructure, Government is implementing
Delhi Mumbai Industrial Corridor (DMIC) Project. In addition, a number of other

industrial corridor projects have been conceptualized.
Participation in International Seafood Fairs

2249. DR. R. LAKSHMANAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether India participated in International Seafood Fairs to effectively market

its marine products in major markets;

(b) if so, the details of International Seafood Fairs which were held during last

three years and India’s participation in those Fairs;

(c) whether participation in International Seafood Fairs emphatically increased

marketing of India’s marine products in major international markets; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Yes, Sir.

(b) The Marine Product Export Development Authority (MPEDA), a statutory
body under the Administration of Ministry of Commerce and Industry dealing with

marine products exports participates in important major International Seafood Fairs.
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The list of International Seafood Fairs participated by MPEDA during last three years

is as below:—

Sl. No. Fairs
2013-14
1. Aquarama, Singapore, 30th May-2nd June, 2013
2. Japan International Seafood and Technology Expo, Tokyo,
21-23 August, 2013
3. World Food Moscow, Russia, 16-19 Sep., 2013
4. Conxemar, Vigo, Spain, 1-3 Oct., 2013
5. China Fisheries and Seafood Expo, Dalian, China, 5-7 Nov., 2013
6. The Middle East and Africa Seafood Exhibition (Seafex),
Dubai 17-19 Nov., 2013
7. International Boston Seafood Show, 16-18 March, 2014
2014-15
1. Seafood Expo Global, Brussels , 6-8 May, 2014
2 Sial Fair, Paris, 19-23 Oct., 2014
3. China Fisheries and Seafood Expo, Qingdao, China, 5-7 Nov., 2014
4 The Middle East and Africa Seafood Exhibition, Dubai, 9-11 Nov., 2014
5. Seafood Expo North America, Boston, 15-17 March, 2015
2015-16
1. Seafood Expo Global, Brussels, 21-23 April, 2015
2. Aquarama, Singapore, 28-31 May, 2015
3. Saitex, South Africa, Johannesburg, 21-23 June, 2015
4, Japan International Seafood and Technology Expo, 19-21 Aug., 2015
5. Vietfish, Vietnam, 24-26 Aug., 2015
6. Asian Seafood Exposition, Hong Kong, 8-10 Sep., 2015
7. China Fisheries and Seafood Expo, Qingdao, 4-6 Nov., 2015
8. Seafood Expo North America, Boston, 6-8 March, 2016
(c) Yes, Sir.

(d) The participation in International Seafood Fairs helps the MPEDA and its

registered exporters to reach out to new markets and to consolidate the buyer base

in existing markets. The India Pavillion in the above mentioned shows have helped

in brand building of Indian Seafood.
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Import/export of commercial crops

2250. SHRI C. P. NARAYANAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the details of import and export of main commercial crops during 2015-16
and so far during 2016-17;

(b) whether import of these items affect cultivation of these crops, if so, the
details thereof;

(c) what protection Government has extended to these farmers; and

(d) whether cultivation of some of these crops has been affected by imports, if
so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) The details of import

and export of main commercial crops during 2015-16 and so far in 2016-17 are

as below:
(Qty. in MT)

Crop 2015-16 2016-17(P)
Import Export Import Export
Tea 18,430 2,32,920 18,930 1,81,900
(till Jan. 2017)  (till Jan. 2017)
Coffee 65,618 3,18,101 57,215 2,55,753
(till Dec. 2016)  (till Dec. 2016)
Natural Rubber 4,58,374 865 4,00,812 15,450
(till Feb.2017) (till Feb.2017)
Spices 1,65,920 8,43,255 98,825 4,37,360
(till Sep. 2016)  (till Sep. 2016)
Tobacco 5,223 2,43,418 2,145.95 1,70,933
(till Nov. 2016)  (till Nov. 2016)
Cashew 9,58,339 96,346 6,65,614 69,351

(till Jan. 2017)  (till Jan. 2017)

(P): Provisional

(b) to (d) Import of these crops do not have any significant effect on their

cultivation in the country. Moreover, most of the imports are done for value addition
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and re-export purposes. To protect the domestic farmers, Government imposes import
duty from time to time. To regulate the import of Natural Rubber, Government has
been taken various steps such as reduction in export obligation period, enhancement

of basic import duty, port restriction etc.
Allocation of funds for VOC Port at Tuticorin

2251. SHRIMATI SASIKALA PUSHPA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government has allocated any fund for development of VO
Chidambaranar (VOC) Port at Tuticorin in Tamil Nadu under the Assistance to
States for Development of Export Infrastructure and other Allied Activities (ASIDE)

Scheme;

(b) if so, the details of funds allocated for the purpose during the last three

years; and
(c) if no such funds have been allotted, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) No, Sir. No fund
have been allocated for development of VO Chidambaranar (VOC) Port at
Tuticorin in Tamil Nadu under Assistance to States for Development of Export
Infrastructure and other Allied Activities (ASIDE) Scheme as no such proposal

has been sanctioned.
(b) and (c) Do not arise.
Redevelopment of Pragati Maidan

2252. SHRIMATI VIJILA SATHYANANTH: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether it is a fact that Government has approved a proposal to redevelop
Pargati Maidan by setting up a world class integrated exhibition-cum-convention centre

at a total cost of I 2254 crores;
(b) if so, the details thereof;

(¢) whether the ITPO will utilize ¥ 1200 crores out of its free reserves towards

funding of the project;

(d) whether Government has fixed any time-frame to complete the proposed

redevelopment; and
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(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Yes, Sir. The
Government has accorded its approval for the redevelopment of Pragati Maidan into
a new world class Integrated Exhibition-cum-Convention Centre (IECC) at a total
cost of ¥ 2254 crores. The proposal is to re-develop an Integrated Exhibition-cum-
Convention Centre (IECC) at Pragati Maidan, New Delhi in two phases i.e. Phase-I
and Phase-II. In Phase-1 the following is envisaged:

e Exhibition Facility — 1,19,445 sq. mts.

e Convention Centre — about 7000 PAX

e Basement Parking — 4800 vehicles

e Administration Block — 8857 sq. mts.
(¢) Yes, Sir.

(d) and (e) Yes, Sir. The completion time for Phase-I is proposed as
24-30 months from the date of award of work to the Project Executor including
the time taken in obtaining all the necessary statutory approvals from the local

authorities.
Contribution of services sector to the GDP

2253. SHRI C. M. RAMESH: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) the contribution of services sector to country's GDP and employment in the

last three years, year-wise;

(b) whether it is a fact that the Ministry has prepared a Paper to be submitted
for approval before G20 and BRICS with regard to services industry;

(c) if so, the details thereof;

(d) whether it is also a fact that the Ministry and World Bank will be organising

a workshop on Trade Facilitation Services shortly; and
(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) The contribution of Services
sector to the country’s Gross Value Added (GVA) at basic prices (2011-12) for the

last three years is given in the table below.
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Table 1: Share of Services Sector to total Gross Value Added in India

Years Share of Services to total Gross
Value Added (in per cent)

2014-15 (Second Revised Estimates) 51.8
2015-16 (First Revised Estimates) 53.0
2016-17 (Second Advanced Estimates) 53.7

Source: Central Statistics Office (Share of services is calculated at current prices)

The share of services sector in total employment of the country as per the World

Bank data available for the latest three years is given below:

Table 2: Share of Services sector in total Employment of India (in per cent)

2010 2012 2013

26.6 28.1 28.7
Source: World Bank Database

(b) and (c¢) No, Sir.
(d) Yes, Sir.

(¢) The Ministry of Commerce and Industry in collaboration with the World
Bank Group is organizing a Workshop on ‘Trade Facilitation in Services (TFS)’ on
23rd and 24th March, 2017 in New Delhi. The workshop is being organized with a
view to support awareness building and better understanding on the issues related to
facilitating trade in services. The workshop will provide an opportunity to brainstorm
on all the relevant issues with World Bank and global experts, and academicians
researching trade related matters, private sector and industry representatives, and

representatives from Government.
Restructuring of Commodity Boards

2254. SHRI D. KUPENDRA REDDY: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government has taken any steps for restructuring or closing down

the various Commodity Boards such as Coffee Board/Tea Board/Spices Board, etc.;
(b) if so, the details thereof and the reasons therefor;
(¢) whether the said Commodity Boards have been restructured as planned; and

(d) if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (d) Performance
review of the Commodity Boards viz. Tea Board, Coffee Board, Rubber Board
and Spices Board is done by the Department of Commerce on regular basis to
ensure the smooth and effective functioning of the boards and corrective action is
taken wherever required. There is no proposal of restructuring or closing down of

Commodity Boards at present.
Amendment of Tea (Marketing) Control Order, 2003

2255. SHRIMATI RANEE NARAH: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government proposes to amend the Tea (Marketing) Control Order,
2003; and

(b) if so, what are the objectives of the proposed amendment?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) The Tea (Marketing)
Control Order, 2003 is amended as and when such a need is felt. The Central
Government has recently amended the Tea (Marketing) Control Order, 2003 vide
notification vide S.0.21 dated 3.1.2017 exempting Mini Tea Factories from obtaining
any registration/no objection certificate for manufacturing tea, in order to encourage
the small tea growers to have their own tea factories and get better price for their
produce. Presently, there is no proposal to amend the Tea (Marketing) Control
Order, 2003.

(b) Does not arise.
Introduction of buy Indian policy

2256. SHRI SAMBHAIJI CHHATRAPATI: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether there is any policy under consideration of Government to buy

products manufactured in India to promote ‘Make in India’;
(b) if so, the details thereof;

(c) the categories of products which are likely to be covered under the policy

and the amount likely to be involved in Government procurement; and

(d) whether the policy shall have any bearing on increase in generating more

employment in the country?
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THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (d) There is no specific

policy presently under consideration of Government stipulating purchase of products

manufactured in India. However, there are existing provisions in Government for

promoting procurement of products manufactured in India. Some of these are indicated

below:-

(1) The new General Financial Rules 2017 which have been notified includes

the following provisions:-

The Central Government, through Administrative instructions, has
reserved all items of hand spun and hand-woven textiles (khadi goods)
for exclusive purchase from Khadi Village Industries Commission
(KVIC). It has also reserved all items of handloom textiles required
by Central Government Department for exclusive purchase from KVIC
and/or the notified handloom units of Association of Corporations and
Apex Societies of Handlooms (ACASH).

The Central Government may, by notification, provide for mandatory
procurement of any goods or services from any category of bidders, or
provide for preference to bidders on the grounds of promotion of locally

manufactured goods or locally provided services.

(i1)) Government is encouraging solar manufacturers through the following

schemes, where solar cells/modules are to be procured from indigenous

manufacturer:

Setting up of 300 MW of grid connected and off grid solar PV projects
by Defence establishments under Ministry of Defence and para military

forces under Ministry of Home Affairs with Viability Gap Funding.

Setting up of 1000 MW of grid connected solar PV power projects
by Central Public Service Undertakings (CPSUs) and Government
of India Organizations with Viability Gap Funding. Government is
considering to enhance the target capacity of this scheme from 1000
MW to 8500 MW.

In addition, there is a provision for concessional Custom Duties and

exemption of Excise Duty Exemption on input Raw Materials required for

manufacturing of Cells and Modules in India. Government is also providing

capital subsidy for setting up of manufacturing units for solar cells and

modules and the entire value chain under modified especial incentive

packing scheme (M-SIP) of Ministry of Electronics and Information
Technology (MeitY).
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(iii) To promote domestic manufacturing, the Ministry of Electronics and

Information Technology (MeitY) has notified a policy for providing
preference to Domestically Manufactured Electronic Products (DMEPs)
in Government procurement vide Notification No. 33(3)/2013-IPHW dated
23.12.2013. The Policy is applicable to all Ministries/Departments (except
Ministry of Defence) and their agencies for electronic products purchased
for Governmental purposes and not with a view to commercial resale or
with a view to use in goods for commercial sale. This is also applicable
for procurement of electronic products made under all Centrally Sponsored
Schemes and grants made by Central Government. In furtherance of the
Policy, MeitY and Department of Telecommunications (DoT) have notified
nine (9) electronic products and twenty three (23) telecom products,

respectively.

The list of notified products is available in the Statement (See below).

(iv) The objectives of ‘Make in India’ initiative of the Government are pursued

thorough Capital acquisition of defence equipment as per Defence Procurement
Procedure-2016 and a number of other policy measures taken to achieve
substantive self sufficiency in defence production by harnessing the capabilities

of the public and private sector. These measures inter alia include:—

(a) A new category of procurement ‘Buy (Indian-IDDM)’ has been introduced
in Defence Procurement Procedure-2016 and the same has been accorded

top most priority for procurement of capital equipment.

e preference has been accorded to ‘Buy (Indian)’ and ‘Buy and Make

b) The prefi has b ded to ‘Buy (Indian)’ and ‘Buy and Mak
(Indian)’ categories of capital acquisition over ‘Buy (Global)’ category
in Defence Procurement Procedure 2016.

(c) The ‘Make’ Procedure has been simplified with provisions for funding
of 90% of development cost by the Government to Indian industry for

design, develop and manufacture of defence equipment.
Statement

List of notified products

The notified Electronic products:

1.

Eal

Desktop PCs
Laptop PCs
Tablet PCs

Dot Matrix Printers
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Smart Cards

LED Products

Biometric Access Control/Authentication Devices
Biometric Iris Sensors

Biometric Finger Print Sensors

The notified Telecom products:

1.

L o B

10.
11.
12.
13.
14.
15.

16.
17.
18.
19.
20.
21.
22.
23.

Encryption/UTM platforms (TDM and IP)

Core/Edge/Enterprise routers

Managed Leased line Network equipment

Ethernet Switches (L2 and L3), Hubs, etc.

IP based Soft Switches, Media gateways

Wireless/Wireline PABXs

CPE (Including WiFi Access points and Routers, Media Converters), 2G/3G

Modems, Leased-line Modems, etc.

Set-Top Boxes

SDH/Carrier-Ethernet/Packet Optical Transport equipments
DWDM/CWDM Systems

GPON equipments

Digital Cross-Connects/MUXs

Small size 2G/3G GSM based Base Station Systems

LTE based broadband wireless access systems (eNodeB, EPC, etc.)

Wi-Fi based broadband wireless access systems (Access Point, Aggregation
Block, Core Block, etc.)

Microwave Radio Systems (IP/Hybrid)

Software Defined Radio, Cognitive Radio Systems

Repeaters (RF/RF-over-optical), IBS, and Distributed Antenna System
Satellite based Systems-Hubs, VSAT etc.

Copper access Systems (DSL/DSLAM)

Network Management systems

Security and Surveillance Communication Systems (video and sensors based)

Optical Fiber Cable



96 Written Answers to [RAJYA SABHA] Unstarred Questions

2257. [The question was cancelled].
Steps to boost industrial growth

2258. SHRIMATI RAJANI PATIL: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the details of country's industrial growth during the last two years;

(b) the details of the small, medium and large scale industries along with reasons

for slowing down of growth in each case; and
(c) the steps taken by Government to boost industrial growth, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Industrial growth measured
in terms of Index of Industrial Production (IIP) for last two years and the current

year are given below in the table:-
Index of Industrial Production (Base: 2004)

Year on Year Growth in %

Year/Month Mining Manufacturing  Electricity Overall
2014-15 L5 2.3 8.4 2.8
2015-16 2.2 2.0 5.7 2.4
2016-17 (Apr-Jan) 1.4% -0.2% 5.0% 0.6*

*Provisional Figures.
Source: Central Statistics Office (CSO).

(b) Growth rates for Small, Medium and Large Industries are not separately
available as CSO does not compile estimates for the MSME Sector based on the
definition of MSME.

(¢) Government has taken a number of measures to boost industrial growth in
the country. This, infer alia, include launch of ‘Make in India’ initiative in 2014,
simplification and rationalization of the Foreign Direct Investment (FDI) Policy, building
of industrial corridors, taking proactive steps to ease doing business environment in
the country. Through constant efforts, States too have been brought on board in the
process to expand the coverage of these efforts. The rankings of the States/UTs based
on 340-Point Business Reform Action Plan released on 31st October 2016, shows
that national implementation average of reforms undertaken by States/UTs stands at
48.93%, significantly higher than last year’s national average of 32%. It also shows that

12 States scored more than 90% as against none last year. Further, the Government
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proactively identifies and addresses instances of inverted duty structure, in consultation
with industry, in such cases where the import duty on finished products are lower

than that of the inputs for the finished products.
Science Cities

12259. SHRIMATI MISHA BHARTTI:
SHRI SURENDRA SINGH NAGAR:

Will the Minister of CULTURE be pleased to state:

(a) the details of Science Cities established in the country, State-wise Union

Territory-wise;

(b) whether Government proposes to establish at least one Science City in every

State/Union Territory;

(c) if so, the details thereof, State-wise/Union Territory-wise including Bihar,
Jharkhand and UP.; and

(d) the action taken by Government and by when the establishment of Science

Cities in all the States/Union Territories of the country is expected?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE AND TOURISM
(DR. MAHESH SHARMA): (a) The following Science Cities have been set up by
Ministry of Culture through National Council of Science Museums (NCSM), an

Autonomous Organisation under the Ministry of Culture.

SI. No. Names of the Science Cities functioning State-wise location
under NCSM
1. Science City, Kolkata West Bengal
2. Regional Science City, Lucknow Uttar Pradesh

In addition, Pushpa Gujral Science City at Kapurtala, Punjab and Gujarat Science
City at Ahmedabad, Gujarat have been set up by Council of Pushpa Gujral Science
City, Punjab and Gujarat Council of Science City, Gujarat respectively with financial

assistance from the Ministry of Culture.

The proposal for setting up of a Science City at Guwahati in the State of Assam

has also been approved.

(b) to (d) The Science Cities Scheme provides for setting up of Science Cities
in all the States of the country subject to availability of funds for this purpose.

+ Original notice of the question was received in Hindi.
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States desirous of setting up a Science City under the Science Cities Scheme have
to provide land, share the cost of setting up of facilities and corpus for upkeep and

maintenance, and meet other commitments as per norms of the Scheme.

Proposals have been received from Governments of Bihar, Karnataka, Haryana,
Odisha, Chhattisgarh, Maharashtra and Andhra Pradesh to set up Science Cities.

The Scheme does not specify any time limit for setting up of Science Cities
in all States/Union Territories. In case of approved projects, the time frame for
completion of the project as per the Scheme is about 54 months from the date of
start of the project.

Survey of historical places in Gujarat

2260. SHRI SHANKARBHAI N. VEGAD: Will the Minister of CULTURE be

pleased to state:

(a) whether Government has any plans for survey of historical places in Gujarat;

and
(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE AND TOURISM
(DR. MAHESH SHARMA): (a) Yes, Sir. Under the village to village survey scheme,
survey of antiquarian and archaeological remains are being under taken by the

Archaeological Survey of India in Gujarat.

(b) Vadodara Circle, Vadodara of Archaeological Survey of India has carried out
survey in 125 villages of Halol and Kalol talukas of Panchmahal district, Gujarat
during last three seasons and in 76 villages archaeological remains, such as, Vav,
wells, secular and religious structures, hero-stones, sculptures of deities etc. have been

reported.
Inclusion of cities in world heritage list

2261. SHRI M. P. VEERENDRA KUMAR: Will the Minister of CULTURE be

pleased to state:

(a) whether Government has taken any steps for inclusion of various Indian
cities in UNESCO’s World Heritage List;

(b) if so, the details thereof and the present status of those cities along with
the criteria adopted by UNESCO;

(¢) whether Government has submitted all necessary information to UNESCO

regarding the matter; and
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(d) if not, the reasons for not doing so?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) and (b) Yes, Sir. Five Indian Cities have been included in the Tentative
list of UNESCO World Heritage Sites, namely, Historic City of Ahmadabad, Delhi-A
Heritage City, Jaipur City, Rajasthan, Ekamra Kshetra-The Temple City, Bhubaneswar
and The Victorian and Art Deco Ensemble of Mumbai. The details of criteria for
inscription of a site, including cities, in the UNESCO World Heritage list are given

in the Statement (See below).

(¢) Yes, Sir. All the required information for Tentative list proposals has already
been submitted to UNESCO World Heritage Centre.

(d) Question does not arise.
Statement

Details of criteria for inseription of a site including cities in the
UNESCO World Heritage list

(i)  to represent a masterpiece of human creative genius;

(1)  to exhibit an important interchange of human values, over a span of time
or within a cultural area of the world, on developments in architecture or

technology, monumental arts, town-planning or landscape design;

(i) to bear a unique or at least exceptional testimony to a cultural tradition

or to a civilization which is living or which has disappeared,;

(iv) to be an outstanding example of a type of building, architectural or
technological ensemble or landscape which illustrates (a) significant stage(s)

in human history;

(v)  to be an outstanding example of a traditional human settlement, land-use,
or sea-use which is representative of a culture (or cultures), or human
interaction with the environment especially when it has become vulnerable

under the impact of irreversible change;

(vi) to be directly or tangibly associated with events or living traditions, with
ideas, or with beliefs, with artistic and literary works of outstanding
universal significance. (The Committee considers that this criterion should

preferably be used in conjunction with other criteria);

(vil) to contain superlative natural phenomena or areas of exceptional natural

beauty and aesthetic importance;
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(viii) to be outstanding examples representing major stages of earth's history,
including the record of life, significant on-going geological processes in
the development of landforms, or significant geomorphic or physiographic

features;

(ix) to be outstanding examples representing significant on-going ecological
and biological processes in the evolution and development of terrestrial,
fresh water, coastal and marine ecosystems and communities of plants and

animals;

(x) to contain the most important and significant natural habitats for in-situ
conservation of biological diversity, including those containing threatened
species of outstanding universal value from the point of view of science

or conservation.
Conservation of Sun Temple, Konark

2262. SHRI NARENDRA KUMAR SWAIN: Will the Minister of CULTURE
be pleased to state will the Ministry consider to take regular steps through the
Archaeological Survey of India for solution on conservation of the world famous
Sun Temple at Konark viz. saline action, water logging, mechanical erosion and

vegetative intrusions?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE AND TOURISM
(DR. MAHESH SHARMA): (a) Yes, Sir. The essential conservation measures for Sun
Temple Konark, have already been taken and repeated as per requirements. To check
the saline action as well as vegetative intrusions, chemical cleaning, fungicidal treatment
and preservation work is attended regularly as per the local site requirements. To
prevent water logging, effective drainage system has been provided. Mass plantation
around the Konark has been provided to guard against the mechanical erosion and
also contribute to minimize saline action. The essential conservation work of the

Temple is attended regularly and it is in a good State of preservation.
Project for discovering ancient human habitations in Puducherry

2263. SHRI N. GOKULAKRISHNAN: Will the Minister of CULTURE be
pleased to state:

(a) whether Government is aware that recent studies by the historians revealed
a number of ancient burial sites indicating centuries old human habitations in and

around Puducherry, if so, the details thereof;

(b) whether Government will consider a special project for discovering the ancient

glory of this area; and
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(¢) whether Government would recommend such a project to Archacological
Survey of India for considering the historical relevance along with the details
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) Yes, Sir. Excavation was conducted at Aurovile, a site located about
12 kms North-West of Puduchery town, under the directorship of Shri P. Ravichandira,
Assistant Professor, Department of Historical Studies, Tagore Art College, Government
of Pondicherry and funded by Aurovile foundation. Urn was unearthed from excavation.
Iron, bronze, copper and stone objects were found in the excavations. The ceramic
assemblage include black and red ware; red ware and black ware. Some fragments

of terracotta sarcophagi also found from the disturbed burials.

Besides a cairn circle was also excavated. The cairn circle was highly damaged
and fragments of sarcophagus legs and pebble mixture found throughout the excavation.
Three grave pits with seven Urn were also exposed. Of these Two Urn burials were
sealed with granite slab. The grave goods such as bronze, copper and Iron objects
are found both in and around the Urns. The ceramic include lids, dishes of black
ware, cups, the bowls are in Black-and-red ware, and the globular pots with high

neck are in red.

(b) and (c) No, Sir. No such project is under consideration by the Archacological

Survey of India.
Introduction of e-ticketing facilities to visit monuments

2264. SHRI MAHESH PODDAR: Will be Minister of CULTURE be pleased

to state:

(a) whether Government has introduced E-ticketing facilities for tourists visiting

historical monuments in the country; and

(b) if so, the names of monuments where E-ticketing is presently being made

available and the details of monuments where this facility will be provided in future?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) Yes Sir, the E-ticketing facilities have already been introduced at the

ticketed monuments in ASI.

(b) The names of monuments where E-ticketing is presently made available and
the details of monuments where this facility will be provided in future are given in
the Statement-I and II.
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Statement-I

List of ticketed monuments/sites where e-ticketing started

SI. No. State/Name of monument

Hyderabad Circle
I. Lower Fort (Raja and Rani Mahal), Chandragiri, Distt. Chittoor
2. Golkonda Fort, Golkonda, District, Hyderabad

3. Hill of Nagarjunakonda with ancient remains, Pullareddigudem, District

Guntur

4. Warangal Fort, Warangal, Distt. Warangal

S. Charminar, Hyderabad, District Hyderabad
Patna Circle

6. Site of Mauryan Palace, Kumrahar, Patna, Distt. Patna

7. Ancient ruins Vaishali, Distt. Vaishali

8. Sher Shah’s Tomb, Sasaram, Distt. Rohtas

9. Excavated Site, Nalanda, Distt. Nalanda

10. Ancient Site of Vikramshila, Antichak, Distt. Bhagalpur
Raipur Circle

11. Temple of Laxman and Old Sites including Sculptures Sirpur, Distt. Raipur
Vadodara Circle

12. Sun Temple, Modhera, Distt. Mehsana

13. Rani Ki-Vav, Patan, Distt. Patan

14. Champaner Monuments, Champaner, Distt. Godhra

15. Asokan Rock Edict, Junagadh, Distt. Junagadh

16. Buddhish Caves, Junagadh, Distt. Junagadh

17. Baba Pyare, Khapra Kodia Caves, Junagadh, Distt. Junagadh
Chandigarh Circle

18. Sheikh Chilli’s Tomb, Thanesar, Distt. Kurukshetra

19. Suraj Kund, Lakharpur, Distt. Faridabad
Shimla Circle

20. Ruined Fort, Kangra, Distt. Kangra

21. Rock-cut Temples and Sculptures, Masrur, Distt. Kangra
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SI. No. State/Name of monument

Srinagar Circle
22. Ancient Palaces attributed to Raja Suchet Singh, Ramnagar, Distt. Udhampur
23. Avantiswami Temple, Avantipura, Distt. Pulwama
Leh Mini-Circle
24, Ancient palace Leh, Distt. Leh (Ladakh)
Hampi Mini-Circle
25. Group of Monuments, Hampi, Distt. Bellary
Bangalore Circle
26. Daryia Daulat Bagh, Srirangapatanam, Distt. Mandya
27. Keshava Temple, Somnathpur, Distt. Mysore
28. Palace of Tipu Sultan, Bangalore, Distt. Bangalore
29. Fortress and Temple Chitrudurga Fort, Chitradurga, Distt. Chitradurga
Dharwad Circle
30. Durga Temple, Aihole, Distt. Bagalkot
31. Cave at Badami, Distt. Bijapur
32. Group of Temples, Pattadakal, Distt. Bagalkot
33. Gol-Gumbaz, Bijapur, Distt. Bijapur
34. Ibrahim Rauza, Bijapur, Distt. Bijapur
35. Temples and Sculpture Gallery, Lakkundi, Distt. Gadag
Thrissur Circle
36. Bekal Fort, Pallikere, Distt. Kasargod
Bhopal Circle
37. Western Group of Temples, Khajuraho, Distt. Chhatarpur
38. The Palace in the Fort, Burhanpur, Distt. Burhanpur
39. Group of Monuments, Mandu, Distt. Dhar
40. Roopmati’s Pavilion, Mandu, Distt. Dhar
41. Hoshang Shah’s Tomb Mandu, Distt. Dhar
42. Buddhist Monuments, Sanchi, Distt. Raisen

43, Gwalior Fort, Gwalior, Distt. Gwalior
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SI. No. State/Name of monument

Aurangabad Circle

44. Ajanta Caves

45. Ellora Caves, Ellora, Distt. Aurangabad

46. Pandulena Caves, Mahoor, Distt. Nanded

47. Daulatabad Fort, Daulatabad, Distt. Aurangabad

48. Tomb of Rabia Durani (Bibi Ka Magbara), Aurangabad, Distt. Avrangabad

49. Aurangabad Caves, Aurangabad, Distt. Aurangabad
Mumbai Circle

50. Elephanta Caves, Gharapuri, Distt. Raigad

51. Buddhist Caves, Kanheri, Distt. Mumbai Suburban

52. Cave, Temple and Inscriptions, Junnar, Distt. Pune

53. Shaniwarwada, Pune, Distt. Pune

54, Old Fort, Sholapur, Distt. Sholapur

55. Aga Khan Palace Building, Pune, Distt. Pune
Delhi Circle

56. Jantar Mantar

57. Khan-i-Khana

58. Purana Qila

59. Tughlugabad Fort

60. Kotla Feroz Shah

61. Safdarjung Tomb

62. Red Fort

63. Humayun’s Tomb

64. Qutb Minar
Bhubaneshwar Circle

65. Sun Temple, Konarak, Distt. Puri

66. Rajarani Temple, Bhubaneshwer, Distt. Puri

67.  Ancient Remains on both Udaigiri and Khandagiri hills, Bhubaneshwar,
Distt. Khurda
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SI. No. State/Name of monument

68. Ratnagiri Monuments, Ratnagiri Distt. Jajpur

69. Ruins of Buddhist Temples and Images, Lalitagiri, Distt. Cuttack
Jaipur Circle

70. Deeg Bhawan, Deeg, Distt. Bharatpur
Jodhpur Circle

71. Kumbhalgarh Fort, Kumbalgarh, Distt. Rajsamand

72. Chittaurgarh Fort, Chittaurgarh Distt. Chittaurgarh
Chennai Circle

73. Group of Monuments, Mamallapuram, Distt. Kanchipuram
Agra Circle

74. Taj Mahal

75. Agra Fort

76. Fatehpur Sikri

77. Akbar Tomb Sikandra

78. Mariam Tomb Sikandra

79. Ram Bagh

80. Itimad-ud-Daulah Tomb

81. Mehtab Bagh
Lucknow Circle

82. Rani Jhansi Fort, Jhansi, Distt. Jhansi

83. Rani Lakshmi Bai Mahal, Jhansi, Distt. Jhansi

84. Site of Sahet-Mahet, Distt. Sravastinagar

85. Residency Buildings, Lucknow, Distt. Lucknow

86. Kalinjar Fort, Kalinjar, Distt. Banda
Sarnath Circle

87. Buddhist Site, Sarnath, Distt. Varanasi

88. Observatory of Man Singh, Varanasi, Distt. Varanasi

89. Old Fort, Jaunpur, Distt. Jaunpur
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SI. No. State/Name of monument

90. Lord Cornwallis Tomb, Ghazipur, Distt. Ghazipur
Kolkata Circle

91. Hazarduari Palace, Killa Nizamat, Distt. Murshidabad

92. Cooch Bihar Palace, Cooch Behar, Distt. Cooch Behar

93. Bishnupur Temples, Bishnupur, Distt. Bankura

Statement-I11

List of ticketed monuments where e-ticketing yet to be started

SI. No. State/Name of monument

Hyderabad Circle
1. Ruined Buddhist Stupa and other remains, Amaravati, District Guntur
2. Four Storeyed Rock-cut Hindu Temple, Undavalli, Distt. Guntur
3. Buddhist Monuments, Guntapalle, Distt. West Godavari
Guwahati Circle
4. Ahom Raja’s Palace, Garhgaon, District Sibsagar
Karenghar of Ahom Kings, Sibsagar, Distt. Sibsagar
Group of four maidans, Charaideo, Distt. Sibsagar

Bishnudol, Joysagar, Distt. Sibsagar

® =N W

Ranghar Ruins, Joysagar, Distt. Sibsagar
Srinagar Circle
9. Group of Temples, Kiramchi, Distt. Udhampur
Hampi Mini-Circle
10. Bellary Fort, Bellary, Distt. Bellary
Bhopal Circle
11. Buddhist Caves, Bagh, Distt. Dhar
Mumbai Circle
12. Caves, Temples and inscriptions, Karla, Distt. Pune
13. Raigad Fort, Raigad, Distt. Raigad
14. Hirakota Old fort, Agarkot, Distt. Raigad

15. Cave, Temple and Inscriptions, Bhaja, Distt. Pune.
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SI. No. State/Name of monument

Delhi Circle
16. Sultan Garhi
Chennai Circle
17. Gingee Fort, (Rajgirid and Krishnagiri), Gingee, Distt. Villupuram
18. Fort, Dindigul, Distt. Dindigul
19. Muvarkoil, Kodumbalur, Distt. Pudukkottai
20. Rock-Cut Jain Temple, Sittanavassal, Distt. Pudukkottai
21. Natural Cavern called Eladipallanan, Sittannavassal, Distt. Pudukkottai
22. Fort, Tirumayam, Distt. Pudukkottai

23. Fort St. George, Chennai, Distt. Chennai

Resumption of excavation work at Keezhadi

2265. SHRIMATI KANIMOZHI: Will the Minister of CULTURE be pleased to

state:

(a) the reasons for stopping the archaeological excavations at Keezhadi, where
recent excavations have revealed some aspects of ancient culture in Tamil Nadu

region;

(b) whether Government is considering to resume the excavation works in

Keezhadi village, if so, by when and if not, the reasons therefor; and

(¢) whether Government is considering to construct a museum at the site, if so,

the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) and (b) The excavations at Keezhadi have not been stopped by
Archaeological Survey of India (ASI) but was paused for time being so that whatever
archaeological investigations have been carried out at the site may be thoroughly
documented and interim report is prepared. Now since the interim report is submitted

the permission letter for excavation for the field season 2016-17 has been issued.

(¢) No, Sir. However, ASI may consider providing artifacts to State Government
to take up establishment of Museum as per loaning policy of antiquities after the

report writing work is completed in all respect.
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Steps to protect Zafar Mahal, Delhi

2266. SHRI RAM KUMAR KASHYAP: Will the Minister of CULTURE be

pleased to state:

(a) whether it is a fact that lot of Centrally protected important monuments in

Delhi are under encroachment;
(b) if so, the details thereof;

(c) whether it is also a fact that Zafar Mahal in Qutub area, Delhi is on the

verge of being demolished by encroachers;

(d) details of steps taken/proposed to be taken to remove encroachments from

Centrally protected monuments; and
(e) steps taken to protect and preserve Zafar Mahal?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) and (b) Out of 174 Centrally protected monuments in Delhi, the list

of 12 monuments under encroachment is given in the Statement (See below).
(¢) No, Sir.

(d) The encroachments in the protected monuments and protected areas
are removed as per the provisions contained in the Ancient Monuments and
Archaeological Sites and Remains Act, 1958 and Rules, 1959 framed thereunder.
Superintending Archaeologists are also authorised to issue show cause notices under
the provisions of Ancient Monuments and Archaeological Sites and Remains Act
1958 and Rules 1959 followed by a direction to the District Collector/Magistrate
by Central Government to remove such encroachment under section 19 (2) of the
Act and Rule 38 (2). In order to contain the encroachments and removing them,
the Superintending Archaeologist in charge of the Circles have been vested with
the powers of an Estate Officer to issue eviction notices/orders to the encroachers
under Public Premises (Eviction of Unauthorised Occupants) Act, 1971. Further,
assistance in such cases is also sought from the respective State Government/Police
and where there are no fruitful results actions are initiated against the encroachers

by filing cases in the court of law.

(e) Watch and Ward has been provided at the monument and regular maintenance,

upkeep is also taken up.
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Statement

List of monuments in Delhi which are under encroachment

SI. No. Name of Monument

I. Nili Masjid, Hauz Khas

2. Ancient Mosque, Palam

3. Tughlaqabad Fort

4. Begumpuri Masjid, Begumpur

5. Sarai Shahji, Shivalik Malviya Nagar

6. Joga Bai Mound

7 Atgah Khan’s Tomb, Hazrat Nizamuddin

8. Qudasia Mosque, Qudasia Garden

9. Purana Qila

10. Rajpur (Mutiny) Cemetery Old Rajpur Cantonment, North District
11. D’Eremao Cemetery, Kishan Ganj

12. Tomb of Razia Begam in Mohalla Bulbuli Khana, Sahajahanabad

Organisation of festival of India
2267. DR. R. LAKSHMANAN: Will the Minister of CULTURE be pleased to state:

(a) the details of the Festival of India proposed to be organised in the financial
year 2017-18;

(b) the details of the objective with which these festivals are proposed to be

organised, country-wise; and

(c) the details of funds earmarked for each of the Festival of India to be

organised on international fronts?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE AND TOURISM
(DR. MAHESH SHARMA): (a) Approval of Festival of India in foreign countries is
an ongoing process. Till date, Festivals of India to be organized in the financial year

2017-18, have been approved for the United Kingdom, Israel and Belarus.

(b) Festivals of India are held in foreign countries with objectives including
promoting Indian culture, Indian artists and art forms abroad, promoting bilateral
cultural contacts and in-bound tourism, projecting India’s cultural image abroad and

strengthening bonds of foreign countries with India.
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(¢) The funds are earmarked for each Festival of India abroad depending on
the events and size of the participating groups. The budget for 2017-18 is yet to be
approved by the Parliament.

Financial assistance to Buddhist/Tibetan Organisations

2268. SHRI D. KUPENDRA REDDY: Will the Minister of CULTURE be pleased

to state:

(a) whether Government implement schemes to give financial assistance to the

Buddhist/Tibetan organisations in the country; and

(b) if so, the details thereof along with the funds allocated and the projects/

works implemented under the scheme during the last three years?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) Yes Sir, the Ministry implements the scheme for providing financial
assistance to the voluntary Buddhist and Tibetan Organisations for Development of
Buddhist/Tibetan Culture and Art.

(b) Under this scheme, the financial assistance is provided to the voluntary
Buddhist/Tibetan Organisations including Monasteries engaged in the propagation
and scientific development of Buddhist/Tibetan Culture and Tradition, located in any
part of the country. The funds are provided to the organization for (i) Maintenance
(Salary of Staff, Off. Exp/Misc. exp), (ii) Research Project on promotion of Buddhist/
Tibetan Art and Culture, (iii) Purchase of books, documentation and cataloguing
relating to Buddhism, (iv) Award of scholarships to monk/nunnery students,
(v) Holding of special courses on promotion of Buddhist/Tibetan Art and Culture,
(vi) Audio-Visual Recording/Documentation/Archiving of the traditional materials for
preservation and dissemination of Buddhist Art and Culture, (vii) IT upgradation
and IT-enabled Teaching/Training aids for monastic/nunnery schools, (viii) Transport
facilities for monastic/nunnery schools and monasteries located in remote areas,
(ix) Salary of teachers where organization is running a school imparting monastic/
nunnery education, (x) Repairs, restoration, renovation of ancient monasteries and
Heritage Buildings associated with Buddhism, (xi) Construction/Repairs/Extension
with toilet and drinking water for Class Rooms, School Buildings, Hostels and
Training Centres which are focused on Buddhist/Tibetan Art and Culture as well
as skill development of traditional craft for monastic/nunnery school. The details
of funds allocated under this scheme and the no. of voluntary Buddhist/Tibetan
Organisations including monasteries to which financial assistance were provided

during the last three years are as under:
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(X in lakhs)

Year Budget Allocation No. of Organisations
2014-15 750.00 183
2015-16 700.00 210
2016-17 725.00 228

Conservation/Development of monuments in Karnataka

2269. SHRI K. C. RAMAMURTHY: Will the Minister of CULTURE be pleased

to state:

(a) whether with more than 500 Centrally protected monuments, Karnataka has

the second highest number of monuments to be protected by ASI;

(b) whether there is any proposal before the ASI to provide world-class facilities

at monuments on its own or on PPP mode;
(¢) if so, details of such monuments identified by ASI; and

(d) the efforts being made by ASI to undertake conservation and development of
important monuments/sites in Karnataka on the lines of Humayun’s Tomb, Mubarak
Shah’s Gumbad in Delhi?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) 506 monuments/sites of National importance declared protected are

under the protection of Archaeological Survey of India in Karnataka.

(b) and (c) The Archaeological Survey of India has identified 100 monuments as
Adarsh Smarak for upgradation of tourist related amenities. A list of Adarsh Smarak
in various States of the country including Karnataka, is given in the Statement
(See below). Besides, basic tourist amenities, Adarsh Monuments are provided with
additional facilities like Wi-Fi, cafeteria, interpretation centre, brail signage, modern
toilets etc. However, these identified facilities would be monument specific on the

basis of actual requirement and feasibility on case to case basis.

(d) There is no proposal to take up the conservation and development works
of monuments/sites in Karnataka on the lines of Humayun’s Tomb, Mubarak Shah’s
Gumbad in Delhi. However, conservation work of protected monuments in Karnataka
is attended regularly and protected monuments in Karnataka are in a good state of

preservation.
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Statement

List of Centrally protected Monuments identified as Adarsh Monuments

SI. No. State Name of Monument
I. Andhra Pradesh Virabhadra Temple, Lepakshi Dist. Anantpur
2 Nagarjunakonda
3. Bhuddist Remains, Salihundum
4 Assam Rang Ghar, Sibsagar
5. Bihar Vaishali — Kolhua
6. Sher Shah’s Tomb, Sasaram
7. Excavated Remains at Nalanda
8. Chbhattisgarh Lakshman Temple, Sirpur, Dist. Mahasamund
9. Delhi Humayun’s Tomb
10. Red Fort
11. Qutb Complex
12. Safdarjung Tomb
13. Purana Qila
14. Goa Church of St. Augustine, Old Goa
15. Gujarat Rani-Ki-Vav, Patan
16. Champaner Monument, Champaner
17. Archaeological Remains of a Harappan Port

Town, Lothal

18. Diu Fort

19. Dholavira

20. Sun Temple, Modhera
21. Haryana Shikh Chilli’s Tomb

22. Jal Mahal, Narnual

23. Himachal Pradesh Masrur Rock Cut Temple

24, Jammu and Kashmir  Martand Temple, Kashmir
25. Leh Palace, Leh
26. Pari Mabhal, Srinagar

27. Ram Nagar Palace
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SI. No. State Name of Monument

28. Jharkhand Ancient Tank and Excavated Remains, Benisagar,
Dist. Singhbhumi

29. Karnataka Group of Monuments at Hampi

30. Group of Temples, Pattdakal

31. Dariya Daulat Bagh, Shrirangpattnam

32. Group of Temples, Aihole

33. Fort Bidar, Dist. Bidar

34. Shravanbelgola

35. Gol-Gumbaz, Bijapur

36. Sacred Ensembles of the Hoysalas, Belur and
Helebidu

37. Kerala Bekal Fort

38. Kudakaliu Parabmu, Thrissur

39. St. Anjelo Fort, Kannur, Kerala

40. St. Francis Church, Cochin

41. Madhya Pradesh Western Group of Temples, Khajuraho

42. Rayal Palace, Mandu

43. Budhhist Monuments at Sanchi

44, Pre-historic Rock Shelters of Bhimbetka

45. Group of Temples at Amarkantak

46. Gwalior Fort, Gwalior

47. Shiva Temple, Bhojpur

48. Maharashtra Elephenta Caves

49. Daultabad Fort

50. Aga Khan Palace, Pune

51. Ajanta Caves

52. Tomb of Rabia-Duarani (Bibi-ka-Magbara)

53. Ellora Caves

54, Buddhist Cavs, Kanheri

55. Mizoram Vangchina Group of Monuments, Mizoram

56. Nagaland Remains of a Fort (Dimapur Ruins), Dimapur
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SI. No. State Name of Monument
57. Odisha Sun Temple, Konark
58. Udaygiri-Khandgiri, Caves
59. Punjab Noar Mahal ki Sarai
60. Tombs of Mohammad Momin and of Haji Jamal
61. Sanghol, Ropar
62. Dakkani Sarai
63. Rajasthan Kumbhal Garh Fort
64. Deeg Palace, Jaipur
65. Chittorgarh Fort
66. Ranthambhore Fort
67. Arthuna Group of Temples
68. Sas Bahu Temple, Nagda
69. Tamil Nadu Shore Temple, Mahabalipuram
70. Brihdeshwara Temple, Thanjavur
71. Vellore Fort
72. Caves, Sittannavasal
73. Fort Gingee
74. Muvarkoil with Surrounding Sub-Shrines, Stone

Enclosure and Stone Well in the North-East Corner

75. Kailash Nath Temple, Kanchipuram

76. Telangana Golkunda Fort

77. Ramappa Temple

78. Tripura Sculptures and Rock-cut relief of Unakuti Tirtha,

Unakuti Range

79. Uttar Pradesh Taj Mahel, Agra
80. Fatehpur Sikri
81. Sravasti

82. Sarnath

83. Rani Jhansi Fort, Jhansi
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SI. No. State Name of Monument
84. Residency, Lucknow
85. Kalinjar Fort
86. Agra Fort
87. Akbar’s Tomb
88. Itimad-Ud-Oaula’s Tomb
89. Site, Stupa and Monastery of the Sakyas, Priprahwa
90. Lal Khan Tomb, Rajghat, Varanasi
91. Kushinagar
92. Uttarakhand Jogeshwara Temple
93. Lakhamandal
94. Sun Temple, Katarmal
95. Baijnath Temple
96. Gopeshwar
97. West Bengal Hazardwari Place
98. Adina Masjid
99. Temples at Bishnupur
100. Koch Bihar Palace

Development of model monuments

2270. SHRI PARIMAL NATHWANI: Will the Minister of CULTURE be pleased

to state:

(a) whether the Archaeological Survey of India (ASI) has identified 25 monuments

to be developed as Model Monuments under Adarsh Smarak Yojana;

(b) if so, the details thereof along with the number of monuments identified
and included in a list of Adarsh Smarak in various States of the country including

Gujarat and Jharkhand, State-wise; and
(c) the salient features of the scheme?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) to (c) The Archaeological Survey of India has identified 100 monuments

as Adarsh Smarak for upgradation of tourist related amenities. A list of Adarsh Smarak
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in various States of the country including Gujarat and Jharkhand, is given in the
Statement. [Refer to the Statement appended to the Answer to USQ No. 2269, Part
(b) and (c)]. Besides, basic tourist amenities, Adarsh Monuments are provided with
additional facilities like Wi-Fi, cafeteria, interpretation centre, brail signage, modern
toilets etc. However, these identified facilities would be monument specific on the

basis of actual requirement and feasibility on case to case basis.
Revitalisation plan for Gandhi Ashram, Ahmedabad

2271. SHRI MADHUSUDAN MISTRY: Will the Minister of TOURISM be

pleased to state:

(a) whether Government of Gujarat has sent any proposal for revitalisation plan
for Gandhi Ashram Area in Ahmedabad, Gujarat;

(b) whether the Central Government has granted any corpus fund and agreed to
constitute a society to carry out the development work; and

(c) if so, the progress made in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) to (c) For development of tourism infrastructure in the country, the
Ministry of Tourism has launched Swadesh Darshan-Integrated Development of Theme-
Based Tourist Circuits Scheme in 2014-15.

The Ministry of Tourism has sanctioned the project ‘Development of Heritage
Circuit in Ahmedabad-Rajkot-Porbandar-Bardoli-Dandi in Gujarat’ in 2016-17 under
Swadesh Darshan Scheme with Central Financial Assistance of I 93.48 crore. This
includes an amount of ¥ 18.33 crore sanctioned for develoment of Kochrab Ashram,
Sabarmati Ashram and Dandi Bridge in Ahmedabad.

The Government of Gujarat has submitted the proposal ‘Revitalisation Plan for
Gandhi Ashram Area in Ahmedabad, Gujarat’. Under Swadesh Darshan Scheme,
projects for development are identified in consultation with the State Governments/
UT Administrations and are sanctioned subject to availability of funds, liquidation of
pending utilization certificates, submission of suitable Detailed Project Report (DPR)
and adherence to the scheme guidelines.

Maintenance of national monuments

2272. SHRI SHAMSHER SINGH DULLO: Will the Minister of CULTURE be

pleased to state:

(a) how much money was spent in the maintenance and restoration of national

monuments during the last three years, State-wise including Punjab;
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(b) the list of monuments that are maintained by States;

(c) whether any case(s) of encroachment on monument(s) sites have been reported,

and
(d) if so, how many cases of illegal encroachment have been received till date?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) The details of expenditure incurred during the last three years for
conservation and maintenance of protected monuments of Archaeological Survey of

India (ASI), State-wise, including Punjab, are given in Statement-1 (See below).

(b) The list of protected monuments of ASI in different States is given in
Statement-II (See below). ASI has no list/control of the monuments directly maintained
by different States.

(c) and (d) Yes, Sir. There are illegal encroachment cases in 407 number of

Centrally protected monuments/sites of ASI in the country.
Statement-1

State/UT-wise details of expenditure incurred for conservation and maintenance

of protected monuments under ASI for the last three years

(Amount X in lakhs)

SL. States/UTs Circle/Branch Expenditure

No. 2013-14 2014-15 2015-16

1 2 3 4 5 6

1. Uttar Pradesh Agra Circle 957.97 1404.99 1270.00
Lucknow Circle 944.99 1165.00 945.08
Sarnath Circle - 534.99 495.00

2. Maharashtra Aurangabad Circle 493.00 695.00 629.05
Mumbai Circle 415.00 645.00 902.82
Nagpur Circle - 444.98 845.00

3. Karnataka Bangalore Circle 1253.00 1515.99 1427.02
Mini Circle Hampi -- 90.00 401.24
Dharwad Circle 993.79 713.94 716.42

4. Madhya Pradesh Bhopal Circle 716.99 956.99 1261.01

5. Odisha Bhubaneswar Circle 280.00 596.99 679.52
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1 2 3 4 5 6
6.  West Bengal, Kolkata Circle 448.18 549.63 537.95
Sikkim
7.  Tamil Nadu, Chennai Circle 845.00 1070.01 919.10
Puducherry (UT)
8. Punjab Chandigarh Circle 795.92 875.85 634.98
Haryana
9.  Himachal Pradesh  Shimla Circle 155.86 315.00 300.00
10.  Delhi Delhi Circle 1300.19 1499.75 1176.73
Delhi Mini Circle - - -
11.  Goa Goa Circle 144.50 397.36 240.99
12.  Assam Guwahati Circle 174.94 292.56 395.07
Manipur
Meghalaya Aizwal Circle, Mizoram
Mizoram
Nagaland
Tripura
Arunchal Pradesh
13.  Rajasthan Jaipur Circle 521.48 610.00 512.98
Jodhpur Circle -—- 569.96 729.29
14.  Andhra Pradesh Hyderabad Circle 1068.43 998.32 776.61
Telangana
15.  Bihar Patna Circle 263.00 414.99 374.99
16.  Jammu and Srinagar Circle 260.00 443.00 135.07
Kashmir Mini Circle Leh 116.83 141.98 131.50
17.  Kerala Thrissur Circle 455.00 647.19 659.99
18.  Gujarat Vadodara Circle 655.00 847.99 1123.07
Daman and
Diu (UT)
19.  Uttarakhand Dehradun Circle 210.49 264.99 215.00
20.  Chhattisgarh Raipur Circle 468.40 587.89 670.33
21.  Jharkhand Ranchi Circle 69.00 115.98 147.61
Chemical Preservation 510.85 787.65 729.60
(All India)
Horticultural Activity 2446.05 3357.98 3878.22

(All India)
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List of Centrally protected monuments/sites under the jurisdiction

of Archaeological Survey of India in the country

Sl. No. Name of States Nos. of Monuments
1. Andhra Pradesh 129
2. Arunachal Pradesh 03
3. Assam 55
4. Bihar 70
5. Chbhattisgarh 47
6. Daman and Diu (U.T.) 12
7. Goa 21
8. Gujarat 203
9. Haryana 91
10. Himachal Pradesh 40
11. Jammu and Kashmir 69
12. Jharkhand 13
13. Karnataka 506
14. Kerala 28
15. Madhya Pradesh 292
16. Maharashtra 285
17. Manipur 01
18. Meghalaya 08
19. Mizoram 01
20. Nagaland 04
21. N.C.T. Delhi 174
22. Odisha 79
23. Puducherry (U.T.) 07
24. Punjab 33
25. Rajasthan 162
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Sl. No. Name of States Nos. of Monuments

26. Sikkim 03
27. Telangana 08
28. Tamil Nadu 413
29. Tripura 08
30. Uttar Pradesh 743
31. Uttarakhand 42
32. West Bengal 136

TotaL 3686

Reopening of CCI, Adilabad

2273. SHRI DHARMAPURI SRINIVAS: Will the Minister of HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES be pleased to state:

(a) whether it is a fact that the Ministry is planning to reopen the Cement
Corporation of India, Adilabad unit;

(b) if so, the details thereof;

(c) whether the State Government of Telangana has requested the Ministry to

reopen the unit, the details thereof;
(d) the reasons for the delay in reopening the unit; and
(e) the measures being taken by Government to restore the unit at the earliest?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) No.

(b) Does not arise.
(c) Yes.

(d) Cement Corporation of India Limited (CCI) is a sick BIFR (erstwhile) referred
company. As per the revival plan, as approved by the Government and sanctioned by
erstwhile BIFR, seven non-operating units of CCI including Adilabad are envisaged
to be closed and sold out. Accordingly, all the non-operating units except Adilabad
unit have already been closed. The closure of Adilabad Unit could however not be
effected due to interim orders passed by Hon’ble High Court of Andhra Pradesh to

maintain status quo.
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In the meantime, the Hon’ble High Court of A.P. has dismissed the W.P.
No.5487 of 2007 filed by CCI Employees Union, Adilabad Cement Factory,
Adilabad, AP (now Telangana State) and the matter has been decided in favour
of CCI for closure of Adilabad unit. Accordingly closure Notice for Adilabad

Unit has been issued.

Further, CCEA in its meeting held on 27.10.2016 has approved the strategic
disinvestment of the non-operating Units of the CCI. Accordingly, the process
of disinvestment of the non-operating units of CCI has been set in motion
as per Department of Investment and Public Asset Management (DIPAM)

guidelines.
(e) Does not arise in view of (d) above.
Appointment of Independent Directors in PSUs

2274. SHRI KAPIL SIBAL: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) the details of the Independent Directors who have been appointed on the
Boards of various PSUs and Navaratna PSUs since 2014 till date;

(b) the details regarding the salaries and other remunerations these Independent

Directors have been drawing; and

(¢c) whether education qualification of these Independent Directors was taken into
consideration before making these appointments or whether the appointments were

made on the basis of political affiliations, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) As per available
information, around 335 positions of Independent Directors on the Boards of various
CPSEs (including 17 Navratna CPSEs) are presently filled by persons appointed during
the period from 2014 till date.

(b) In terms of Section 149 of the Companies Act, 2013, the Independent
Directors of CPSEs may receive remuneration by way of fee for attending meetings
of the Board or Committee thereof and reimbursement of expenses for participation

in the Board and other meetings.

(¢) The Government has laid down specific criteria in terms of age, educational

qualifications and experience for persons to be considered for appointment as
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Independent Directors on the Boards of CPSEs. The appointment of Independent
Directors is made by the concerned Administrative Ministries on the basis of
recommendations of the Search Committee and after obtaining approval of the

competent authority.
Profit earned by PSEs

2275. SHRIMATI SASIKALA PUSHPA: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(a) whether all the Central Public Sector Enterprises (CPSEs) are functioning
profitably;

(b) if so, the details of the profit earned by all the Public Sector Enterprises

during the last three years, Enterprises-wise;

(c) whether Government has formulated any scheme to enhance their performance

so that they can become major job opportunity hubs;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI BABUL SUPRIYO): (a) As per information
available from the Central Public Sector Enterprises (CPSEs), 165 CPSEs out of the
244 operating CPSEs have earned profit during 2015-16.

(b) There are 129 CPSEs which have earned profit continuously during the last
3 years i.e. 2015-16, 2014-15 and 2013-14. The CPSE-wise details of profit of these
CPSEs are given in the Statement (See below).

(c) to (e) Performance improvement of CPSEs is a continuous process.
Enterprise specific measures are taken by the Administrative Ministries/Departments
having jurisdiction over the concerned CPSEs and may, infer alia, include business
restructuring, modernization and progressive human resource practices etc. Financial
and non-financial targets for the CPSEs are fixed and evaluated through Memorandum
of Understandings (MoU).
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Details of Central Public Sector Enterprises making profit continuously

for the last 3 years.

® in lakh)
SI.  CPSEs Net Profit
No. 2015-16  2014-15  2013-14
1 2 3 4 5
1. Air India Air Transport Services Ltd. 6879 6759 219
2. Airports Authority of India 253736 195922 144106
3. Andrew Yule and Company Ltd. 835 1296 2229
4. Antrix Corporation Ltd. 20913 20510 20050
5. Artificial Limbs Mfg. Corpn. of India 4620 3165 3147
6.  Balmer Lawrie and Co. Ltd. 16320 14744 15667
7.  Balmer Lawrie Investments Ltd. 3563 3569 3439
8. Bel Optronics Devices Ltd. 243 367 496
9.  BEML Ltd. 5265 676 468
10.  Bharat Coking Coal Ltd. 76820 76314 171435
11.  Bharat Dynamics Ltd. 56324 41857 34551
12.  Bharat Electronics Ltd. 135767 116724 93162
13.  Bharat Petroleum Corpn. Ltd. 743188 508451 406088
14.  Biotechnology Industry Research 328 141 110
Assistance Council
15.  Braithwaite Burn and Jessop 4440 4823 4412
Construction Company Ltd.
16.  Bridge and Roof Co. (India) Ltd. 265 1200 1061
17.  Cement Corpn. of India Ltd. 5351 4008 1620
18.  Central Coalfields Ltd. 191470 177061 167176
19.  Central Cottage Industries Corpn. of 21 93 13
India Ltd.
20.  Central Electronics Ltd. 856 406 309
21.  Central Mine Planning and Design 2848 2504 1957

Institute Ltd.
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1 2 3 4 5
22.  Central Railside Warehouse Co. Ltd. 1114 1386 1764
23.  Central Warehousing Corpn. 19782 18212 16105
24.  Certification Engineers International Ltd. 928 876 636
25.  Coal India Ltd. 1634353 1338339 1500854
26.  Cochin Shipyard Ltd. 27503 23507 19424
27.  Concor Air Ltd. 1510 1134 10
28.  Container Corporation of India Ltd. 78693 104755 98476
29.  Cotton Corpn. of India Ltd. 1169 2259 5984
30. Delhi Police Housing Corporation Ltd. 115 109 89
31.  Dredging Corpn. of India Ltd. 7967 6241 3755
32.  E.C.G.C. Ltd. 27623 18010 36070
33.  Eastern Coalfields Ltd. 86802 113940 87223
34.  EDCIL (India) Ltd. 3096 509 873
35.  Electronics Corpn. of India Ltd. 7454 5018 4739
36.  Engineering Projects (India) Ltd. 2455 2709 1699
37.  Engineers India Ltd. 25831 30798 47976
38.  FCI Aravali Gypsum and Minerals 3420 3537 3046

(India) Ltd.
39.  Ferro Scrap Nigam Ltd. 2111 1710 842
40.  Fertilizer Corpn. of India Ltd. 865 19098 6
41.  Gail (India) Ltd. 229890 303917 437527
42.  Gail Gas Ltd. 3896 1684 1144
43.  Garden Reach Shipbuilders and 16072 4345 12146

Engineers Ltd.
44.  Goa Antibiotics and Pharmaceuticals Ltd. 230 180 299
45.  Hindustan Aeronautics Ltd. 165377 238805 269252
46. Hindustan Copper Ltd. 4356 6760 28642
47.  Hindustan Insecticides Ltd. 183 160 185
48.  Hindustan Petroleum Corpn. Ltd. 386274 273326 173377
49.  Hindustan Prefab Ltd. 1006 528 47

50.  HIl Lifecare Ltd. 2888 3155 2572
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1 2 3 4 5
51.  HMT (International) Ltd. 49 52 10
52. Hooghly Printing Company Ltd. 13 7 10
53.  Housing and Urban Dev. Corpn. Ltd. 78379 77763 72634
54.  HSCC (India) Ltd. 5462 2454 2398
55. India Infrastructure Finance Co. Ltd. 46850 75340 52142
56. India Tourism Dev. Corpn. Ltd. 2255 3437 942
57. India Trade Promotion Organisation 16528 20785 18001
58.  Indian Oil Corporation Ltd. 1039903 527303 701909
59. Indian Railway Catering and Tourism 18863 13063 7201

Corpn. Ltd.

60. Indian Railway Finance Corporation Ltd. 84869 75830 70069

61. Indian Renewable Energy Devt. 29804 27191 24051
Agency Ltd.
62.  Ircon Infrastructure and Services Ltd. 1422 1093 766
63.  Ircon International Ltd. 37927 57939 90650
64. Kamarajar Port Ltd. 35072 33657 31631
65. Karnataka Antibiotics and 1951 1106 776
Pharmaceuticals Ltd.
66.  Karnataka Trade Promotion Organisation 765 1246 464
67. Konkan Railway Corporation Ltd. 12950 3939 1311
68.  Kumarakruppa Frontier Hotels Ltd. 683 600 582
69. MMTC Ltd. 5486 4791 1864
70.  Mahanadi Coalfieldls Ltd. 418474 355410 362430
71.  Mazagon Dock Shipbuilders Ltd. 63782 49159 39761
72.  Mineral Exploration Corpn. Ltd. 7676 5944 2546
73.  Mishra Dhatu Nigam Ltd. 11803 10213 8246
74.  Moil Ltd. 17298 42801 50956
75. Mumbai Railway Vikas Corporation Ltd. 4021 3657 2301
76.  National Aluminium Company Ltd. 73101 132185 64235
77.  National Backward Classes Finance and 2406 3734 1985

Devp. Co.
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1 2 3 4 5

78.  National Handicapped Finance and 838 959 964
Devpt. Corpn.

79.  National Handloom Development 2408 2540 1203
Corporation Ltd.

80. National Informatics Centre Services 6873 5255 3610
Incorporated

81.  National Minorities Devp. and Finance 2305 3439 2909
Corporation

82.  National Projects Construction Corpn. Ltd. 1081 1359 4706

83.  National Safai Karamcharis Finance 1139 886 670
and Devpt. Corpn

84.  National Scheduled Castes Finance and 4405 3614 3007
Devp. Corpn.

85.  National Scheduled Tribes Finance and 2168 2209 1838
Devp. Corpn.

86.  National Seeds Corpn. Ltd. 4341 3884 5407

87.  National Small Industries Corpn. Ltd. 10146 8860 7594

88.  NBCC (India) Ltd. 30880 27730 24714

89.  NHDC Ltd. 63000 76646 106363

90. NHPC Ltd. 244014 212447 97879

91. NLC India Ltd. 120415 157968 150188

92. NMDC Ltd. 302833 642186 642008

93.  North Eastern Electric Power Corporation 37255 31854 23152
Ltd.

94.  Northern Coalfields Ltd. 272250 213417 200802

95.  NTPC Electric Supply Company Ltd. 91 126 1976

96. NTPC Ltd. 1024291 1029086 1097474

97.  NTPC Vidyut Vyapar Nigam Ltd. 5032 4361 6023

98.  Nuclear Power Corpn. of India Ltd. 270744 220075 229920

99.  Numaligarh Refinery Ltd. 122234 71831 37109

100. Oil and Natural Gas Corporation Ltd. 1600365 1773295 2209481
101.  Oil India Ltd. 233011 251020 298130
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1 2 3 4 5
102. Orissa Drugs and Chemicals Ltd. 146 135 49
103.  Orissa Mineral Development Company Ltd. 1063 1770 626
104. Pawan Hans Ltd. 3728 3881 3857
105. PFC Capital Advisory Service Ltd. 133 185 303
106. PFC Consulting Ltd. 3706 2170 2696
107. PFC Green Energy Ltd. 2260 1891 1326
108. Power Finance Corporation Ltd. 611348 595933 541775
109. Power Grid Corporation of India Ltd. 602672 497917 449742
110. Power System Operation Corporation 5555 4804 6081

Ltd.
I11. Rail Vikas Nigam Ltd. 28759 18572 15742
112.  Railtel Corporation India Ltd. 10383 12094 13793
113.  Rajasthan Electronics and Instruments Ltd. 1200 1445 1358
114. Rashtriya Chemicals and Fertilizers Ltd. 19123 32206 24989
115. REC Power Distribution Co. Ltd. 3617 3477 3300
116. REC Transmission Projects Co. Ltd. 2881 4754 2386
117. Rites Ltd. 33892 30614 26361
118.  Rural Electrification Corpn. Ltd. 562766 525987 468370
119. Sail Refractory Company Ltd. 1545 2423 1542
120.  Scooters India Ltd. 548 1109 1360
121.  SJVN Ltd. 140848 167675 111463
122.  South Eastern Coalfields Ltd. 324790 365993 477230
123.  Tamil Nadu Trade Promotion Organisation 2117 2343 2748
124. Telecommunications Consultants (India) 3652 2137 1475
Ltd.
125. THDC India Ltd. 80902 69115 59532
126. The Jute Corpn. of India Ltd. 1089 1055 987
127.  Uranium Corporation of India Ltd. 10213 818 1069
128.  WAPCOS Ltd. 8383 7293 6702
129.  Western Coalfields Ltd. 29660 31314 22358

ToraL 13149905 12370453 12842695
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Battle certificates to Jawans of Paramilitary Forces

2276. DR. KANWAR DEEP SINGH: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that Battle certificates are not given to Jawans of BSF,
ITBP, CISF, etc. killed while fighting the enemy at the borders;

(b) if so, the reasons therefor; and
(c) the total casualty of such Jawans at borders during 2015-16?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) No decision has been taken on giving “battle
casualty certificate” on the lines of the Army to Central Armed Police Forces (CAPFs).
However, following benefits, inter alia, are given to Central Armed Police Forces
(CAPFs) personnel including Next of Kin (NoK) of those who sacrifice their lives

in the course of duty:-

(i)  Ex-gratia lump-sum compensation @ I 35 lacs for death on active duty
and @ X 25 lakhs for death on duty, as the case may be, is entitled to

the Next of Kin of the deceased personnel.
(i) The NoK of the deceased is entitled to get Liberalized Family Pension
(i.e. last pay drawn) under Central Civil Service (Extra Ordinary Pension)

Rules, 1939 and other pensionary benefits as admissible.

(i) 5% wvacancies are reserved in Group “C” and “D” for compassionate
appointments for NoK of the deceased personnel.

(iv) Under the Prime Minister Scholarship Scheme, amount @ X 2250/- pm for
girls and X 2000/- pm for boys is being released to the wards of serving/
retired CAPFs personnel. Prime Minister Scholarship is admissible to 1000
girls and 1000 boys.

(v) There is a reservation of 15 MBBS and 02 BDS seats for the wards of
CAPFs personnel in the seats of Central Government for these courses.

(vi) Central Police Canteens at various locations in the country have been

functioning.

(vii) A Welfare and Rehabilitation Board has been established for the welfare and
rehabilitation of CAPFs personnel and their families including differently

abled personnel.

(¢) During 2015-16, there were 61 casualties of jawans at border.
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Harassment to NGOs and human rights protection groups

2277. SHRIMATI WANSUK SYIEM: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether a Parliamentary delegation from European Union, now on a visit
to India, has slammed India for blocking the activities of NGOs working on human

rights and women empowerment fronts in the country;

(b) whether many member States of European Union, give money to the NGOs

in India on projects relating to women's and children's rights; and

(c) whether Amnesty International, a global human rights forum, has also come
out strongly on harassment meted out by Indian Government to NGOs and human
rights protection groups?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) As per available information, three Committees of EU
Parliament visited India during February, 2017 but did not raise any issue related
to blocking of activities of NGOs working for Human Rights during the meetings
with the Government. However, certain media reports have quoted that one of the
European Parliamentary members raised the issue of blocking of activities of NGOs

working on human rights by some countries.

(b) The NGOs in India are in receipt of foreign funds from donors abroad,
including member States of European Union.

(c) Amnesty International in its Annual Report for 2016-17 (February 22, 2017)

contains a reference about harassment by invoking FCRA provisions.
Terror attack on GREF camp in Akhnoor

2278. SHRI ANIL DESAI: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether Pakistani terrorists struck in January, 2017 in the Akhnoor sector
of Jammu and Kashmir, killing three casual labourers in General Reserve Engineer
Force (GREF) camp;

(b) if so, the details of lapses in the security cover; and

(c) what steps the Ministry is taking to look afresh at the strategy and rigorously
follow it to keep a check on such incidents?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
HANSRAJ GANGARAM AHIR): (a) to (c) As per reports on 9 Jan., 2017 three
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casual laborers of GREF were killed by some unknown terrorist at Batal GREF

camp.

As per reports, security audit of all Military establishments is carried out by
Indian Army periodically and measures taken to improve the same.

Full body truck scanners at ICP, Attari

2279. SHRI SHWAIT MALIK: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) what is the present status of the installation of Full Body Truck Scanners
(FBTS) at Integrated Check Post (ICP), Attari, Amritsar after Government issued
Global Tender Enquiry (GTE);

(b) which firm was selected after GTE was opened;

(c) whether the funds have been allocated for the same;
(d) 1if so, the details thereof;

(e) if not, the reasons therefor;

(f) why National security has been compromised by continuous delay in installing
Full Body Truck Scanners at ICP, Attari and who is responsible for the delay; and

(g) what is the expected date of installing Full Body Truck Scanners at ICP,
Attari?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIIJU): (a) to (g) The Government is procuring five numbers Full
Body Truck Scanners (FBTS) for five locations including Integrated Check Post at
Attari, Amristar in accordance with the laid down procedure. The other four locations
are Petrapole (Indo-Bangladesh Border), Raxaul (Indo-Nepal Border), Poonch-Chakkanda-
bagh (Indo-Pak Border) and Uri-Salamabad (Indo-Pak Border). The Government has
issued a Global Tender Enquiry for procurement of five numbers of FBTS. It is also
obtaining various clearances from the respective State Governments and other nodal
agencies. The other details cannot be revealed in view of the national security and

commercial confidence.
CCTNS project running behind schedule

2280. SHRI B. K. HARIPRASAD: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that the CCTNS project is running behind schedule as
per 2016 target; and
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(b) if so, the details thereof including for Jharkhand and Karnataka and the
reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) 34 States/UTs including the States
of Jharkhand and Karnataka are already using the CCTNS Software for entering the
Crime data including FIR. In two States namely Bihar and Rajasthan, the implementation

of the project could not take off due to delay in engaging their System Integrators.
High acquittal rate for cases under POCSO Act

2281. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government is aware of the high acquittal rate for cases under the
Protection of Children from Sexual Offences (POCSO) Act;

(b) if so, the reasons for the high acquittal rate; and
(¢) the measures taken to address those issues?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c) As per information provided by
National Crime Records Bureau (N.C.R.B), the data under the Protection of Children
from Sexual Offences (POCSO) Act, 2012 has been stated since 2014. As per available
information, out of 406 cases under the Protection of Children from Sexual Offences
(POCSO) Act, 2012 of the trials completed by the courts during 2014, a total of 306
cases were acquitted and 100 cases were convicted. Similarly, out of 2049 cases in
which trials were completed by the courts during 2015, a total of 1191 cases were

acquitted and 858 cases were convicted.

As per the Seventh Schedule to the Constitution of India, “Police” and “Public
Order” are State subjects and, as such the primary responsibility of prevention, detection,

registration, investigation and prosecution of crime lies with the States/UT Administrations.
Steps to increase efficiency of FSLs

2282. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government has a repository of cases pending with the Central

Forensic Science Laboratories (FSLs);

(b) if so, whether Government is aware that the backlog in the FSLs have led
to delays in trials of sexual crimes and lack of proper reporting on due time by the
FSLs often leads to acquittals;
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(¢) whether Government has taken steps to increase the efficiency of the FSLs

across the country; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (d) The Central Forensic Science
Laboratories (CFSLs) maintain the repository of cases pending with them. All efforts
are being made to optimally utilize the resources of CFSLs after suitable prioritization
of cases for proper reporting on due time. In order to increase the efficiency of
CFSLs, Government has established three new CFSLs at Bhopal, Guwahati and Pune
and upgraded the existing three CFSLs at Chandigarh, Hyderabad and Kolkata at a
total project cost of I 279.90 crores. In addition, Government has sanctioned 48 new

posts and 39 contractual posts of scientific personnel in the CFSLs.
Rise in human trafficking

2283. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether it is a fact that the cases of human trafficking are showing staggering
rise and currently millions of humans are trafficked in India and many of them are

children;
(b) if so, the reasons therefor; and
(c) the steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c) As per data compiled by National
Crime Records Bureau, the number of cases registered under human trafficking,

including children, during the years 2013 to 2015, is as follows:

Year Cases registered under Human Trafficking
2013 1361
2014 3705
2015 5608

‘Police’ is a State subject and as such registration, investigation and prevention
of crime of human trafficking is the responsibility of State Governments. The Central
Government supplements the efforts of State Governments by issuing advisories and
guidelines from time to time and by providing financial assistance for setting up Anti-

Human Trafficking Units at District level in various States. Training is also provided
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to State Police Personnel in human trafficking. The Government of India has signed
Memorandums of Understanding with the Government of Bangladesh and UAE on

prevention of Human Trafficking.
Revision of policy on arms license

2284. SHRI A. VIJAYAKUMAR: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government is aware that number of arms license holders are

increasing in the country;
(b) if so, the State-wise license holders of arms/ammunition in the country;

(¢) whether Government would revise policy on arms license in the country;

and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) The year-wise data is not available with

the Government at present.

(b) State-wise data of active licences as updated by respective Licence Issuing

Authorities is given in the Statement (See below).

(c) and (d) The Government revised the policy on Arms licences and this Ministry
has notified new Arms Rules, 2016 on 15.07.2016.

Statement

State-wise data of active licences as updated by respective

licence issuing authorities

Report as on 17.03.2017

State Total Active License
Andaman and Nicobar Islands 326
Andhra Pradesh 5522
Arunachal Pradesh 34394
Assam 19283
Bihar 82585
Chandigarh 6768

Chbhattisgarh 7981
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State Total Active License
Dadra and Nagar Haveli 125
Daman and Diu 125
Delhi 38754
Goa 3478
Gujarat 60784
Haryana 141926
Himachal Pradesh 77069
Jammu and Kashmir 369191
Jharkhand 17654
Karnataka 113631
Kerala 9459
Madhya Pradesh 247130
Mabharashtra 84050
Manipur 26836
Meghalaya 18688
Mizoram 15895
Nagaland 36606
Odisha 20588
Puducherry 289
Punjab 359349
Rajasthan 133968
Sikkim 2555
Tamil Nadu 22532
Telangana 8357
Tripura 337
Uttar Pradesh 1277914
Uttarakhand 64770
West Bengal 60525

GranD TotAL 3369444
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Strength of IPS Officers in Telangana

2285. SHRI DEVENDER GOUD T: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that the total authorised strength of IPS officers in

Telangana is 112 and the strength in positionis 96 and thereby there are 16 vacancies
lying;

(b) what are the reasons for such high number of vacancies and efforts being

made by Government to fill the vacancies;

(¢c) whether there is any proposal to increase the intake strength by taking into

account the vacancies in Telangana and other States so as to fill the gap;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) Yes, Sir. As on 01.01.2016, total 96 IPS officers are in

position against sanctioned strength of 112 in Telangana.

(b) Vacancies in the service are caused due to factors such as retirement,
resignation, death, removal from service etc., all these factors are recurring in nature
and relative with the rate of recruitment. To fill up the vacancies of IPS officers,
the batch-size of IPS (direct recruit) has been increased from 88 to 103 from CSE,
2005, to 130 from CSE, 2008 and to 150 from CSE, 2009. Besides the above, the
process of appointments to the Indian Police Service by promotion from State Police

Service has been accelerated.

(c) to (e) As per rule 4 (2) of IPS Cadre Rules, 1954, the Central Government,
ordinarily at the interval of every five years, reviews the strength and composition of
each such cadre in consultation with the State Government(s) concerned and revises
the authorized strength of the IPS for each Cadre. Since 2014, Cadre Review of 11
Cadres has already been notified by the Central Government Cadre of Telangana has
been reviewed and notified on 29.04.2016. As per this total authorised strength of

IPS officers in Telangana has increased from 112 to 139.
Implementation of Unified Service Rules

2286. SHRI DHARMAPURI SRINIVAS: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether the representatives of Government of Telangana have met the officials
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of the Ministry and submitted a representation regarding implemenation of Unified
Service Rules for Teachers in absence of which the teachers working under Panchayati

Raj are facing much problems;
(b) if so, the details thereof;

(c) whether Government has given its consent and sent the proposal to the

President of India for approval, if so, the details thereof; and
(d) the status of the matter?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (d) This Ministry has received a
proposal from the Government of Telangana to organise the services of teachers
and other categories of posts in Zila and Mandal Parishad Schools as local cadres
in terms of the Andhra Pradesh Public Employment (Organisation of Local Cadres
and Regulation of Direct Recruitment) Order 1975 {APPE (OLC and RDR)} and
also to organise the posts of Gazetted Head Masters/Head Mistress Grade I in High
Schools of Zila Parishad and posts of Mandal Education Office, Deputy Inspector of
Schools into local cadres and to include them in third Schedule to the APPE (OLC
and RDR) Order, 1975. The proposal has been examined by this Ministry.

Construction of police stations and jetties

2287. SHRI V. VIJAYASAI REDDY: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the State-wise construction of police stations and jetties under phase-II of

the Coastal Security Scheme, with particular reference to Andhra Pradesh;

(b) whether Government has taken measures to fit all fishing vessels with

navigational and communication equipments to facilitate tracking; and
(¢) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) The State-wise construction of Coastal Police Stations
and jetties under Coastal Security Scheme (Phase-II), including Andhra Pradesh are

given in the Statement (See below).

(b) and (c) No decision has been taken to fit all fishing vessels with navigational

and communication equipment to facilitate tracking.
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Statement

State-wise details of construction status of Coastal Police Stations and

Jetties under Coastal security scheme (Phase-II)

SI. Name of State/UT Costal Police Stations Jetties

No. Sanctioned  Constructed  Sanctioned  Constructed
1.  Gujarat 12 08 05 --
2. Maharashtra 07 -- 03 14(*)
3. Goa 04 01 02 --
4.  Karnataka 04 02 02 --
5. Kerala 10 08 04 --
6.  Tamil Nadu 30 25 12 --
7. Andhra Pradesh 15 11 07 --
8. Odisha 13 04 05 --
9.  West Bengal 08 03 04 --
10. Daman and Diu 02 02 02 02
11.  Puducherry 03 01 02 01
12.  Lakshadweep 03 01 02 --
13.  Andaman and 20 20 10 06

Nicobar Islands

(*) Against the sanctioned number of 3 jetties, Maharashtra upgraded 14 jetties of Maharashtra Maritime
Board (MMB) to utilize on fulltime basis

Guidelines on expenses incurred by jail inmates

2288. SHRI MOHD. ALI KHAN: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether there are any guidelines mandating State Governments/UTs on the

expenses incurred by them on jail inmates;
(b) if so, the details thereof; and

(c) the details of per capita expenses incurred by the States/UTs on jail inmates

during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) ‘Prisons’ is a State subject
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and Prison Administration is the responsibility of the State Government. No specific
guidelines on expenses to be incurred on jail inmates have been issued by the
Government of India. However, in the Model Prison Manual circulated to all States,
various components of maintenance of prisoners viz. Food, clothing, bedding, upkeep

of prison accommodation, medical care, education, vocational training etc. have been

[RAJYA SABHA]

provided for the guidance of prison authorities.

(¢) As per data compiled by National Crime Records Bureau, the State-wise
details on expenses incurred on prison inmates during the last three years i.e.
2013-2014, 2014-2015 and 2015-2016 are given in the Statement.

State/UT-wise details of Expenses on Inmates during

Statement

2013-14, 2014-15 and 2015-16

Unstarred Questions

SI.  State/UT Inmate Total Expenses  Expenditure
No. Population as ® in lakh) Per Inmates
on 31.12.2013 (in %)
1 2 3 4 5
2013-14
1. Andhra Pradesh 14313 4695.8 32807.9
2. Arunachal Pradesh 92 36.9 40108.7
3. Assam 8263 1558.8 18864.8
4.  Bihar 31259 11684.3 37379
5. Chhattisgarh 15840 4385.1 27683.7
6. Goa 523 73.2 13996.2
7. Gujarat 12058 2845.3 23596.8
8.  Haryana 17644 4429.4 25104.3
9. Himachal Pradesh 1999 336.6 16838.4
10.  Jammu and Kashmir 2352 2103.4 89430.3
11.  Jharkhand 18220 4869.2 26724.5
12.  Karnataka 14118 3902.2 27639.9
13.  Kerala 7395 2225.1 30089.2
14.  Madhya Pradesh 34708 9436.9 27189.4
15.  Maharashtra 27400 7219.9 26350
16.  Manipur 660 174.4 26424.2
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1 2 3 4 5
17.  Meghalaya 850 144.8 17035.3
18.  Mizoram 870 278.7 32034.5
19.  Nagaland 487 284.8 58480.5
20.  Odisha 14473 4004.1 27666
21.  Punjab 27449 3455.2 12587.7
22.  Rajasthan 19293 2448.5 12691.1
23.  Sikkim 230 93.3 40565.2
24.  Tamil Nadu 14721 3340.9 22694.8
25.  Telangana - 0 0
26.  Tripura 901 214.1 23762.5
27.  Uttar Pradesh 83518 11577 13861.7
28.  Uttarakhand 3845 2261.5 58816.6
29.  West Bengal 22778 5343.1 23457.3

TotaL (STATES) 396259 93422.5 23576.1
30.  Andaman and Nicobar 1149 311.8 27136.6
Islands
31.  Chandigarh 661 240.1 36323.8
32. Dadra and Nagar 35 14.6 41714.3
Haveli
33.  Daman and Diu 56 16.8 30000
34.  Delhi 13552 7995 58995
35.  Lakshadweep 0 2.4 0
36.  Puducherry 280 39 13928.6
TotaL (UTs) 15733 8619.7 54787.4
ToTaL (ALL-INDIA) 411992 102042.2 24768

SI.  State/UT Inmate Total Expenses  Expenditure
No. Population as (X in lakh) Per Inmates

on 31.12.2014 (in )

1 2 3 4 5

2014-15

I. Andhra Pradesh 7964 3019.8 37917.5
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1 2 3 4 5
2. Arunachal Pradesh 127 91.3 71878
3. Assam 8346 2342.1 28063.1
4. Bihar 31295 17997 57507.4
5. Chhattisgarh 16525 4955.4 29987.3
6. Goa 527 73.8 13997
7. Gujarat 11948 22442 18783.3
8.  Haryana 18642 5993.1 32148.5
9. Himachal Pradesh 2120 414.1 19531
10.  Jammu and Kashmir 2284 972 42556.6
11.  Jharkhand 17688 5933.5 33545.5
12.  Karnataka 14221 3383.5 23792.6
13. Kerala 7078 2441.7 34496.7
14.  Madhya Pradesh 36433 9845 27022.2
15.  Mabharashtra 27868 6313.4 22654.7
16.  Manipur 644 218.1 33873.6
17.  Meghalaya 813 136.2 16751.7
18.  Mizoram 1054 289 27419.4
19.  Nagaland 443 336.2 75885.7
20.  Odisha 14840 4141.6 27908.3
21.  Punjab 26007 4732.4 18196.7
22.  Rajasthan 20359 2999.4 14732.7
23.  Sikkim 264 103.7 392723
24.  Tamil Nadu 15874 3884.4 24470
25.  Telangana 6005 4897.1 81550.7
26.  Tripura 909 209.4 23035.2
27.  Uttar Pradesh 88221 15438.9 17500.2
28.  Uttarakhand 4055 744.9 18370.8
29.  West Bengal 20069 7006.2 34910.4
ToTAL (STATES) 402623 111157.4 27608.3
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1 2 3 4 5
30.  Andaman and Nicobar 769 327.1 425329
Islands
31.  Chandigarh 702 225.4 32112.5
32. Dadra and Nagar 199 30.2 15185.9
Haveli
33.  Daman and Diu 79 18.6 235443
34.  Delhi 13850 11799.3 85193.3
35.  Lakshadweep 28 2.1 7468.2
36.  Puducherry 286 68.2 23842.7
ToraL (UTs) 15913 12470.9 78369.1
TotaL (ALL-INDIA) 418536 123628.2 29538.2
Sl.  State/UT Inmate Total Expenses  Expenditure
No. Population as ® in lakh) Per Inmates
on 31.12.2015 (in %)
1 2 3 4 5
2015-16
1. Andhra Pradesh 7897 3350.9 42432.1
2. Arunachal Pradesh 184 53.4 29010.9
3. Assam 9097 1998.9 21973
4.  Bihar 28418 23783.4 83691.4
5. Chhattisgarh 17662 5340 30234.2
6. Goa 423 87 20573.9
7 Gujarat 11778 2683.5 22784.1
8.  Haryana 18269 4664.1 25529.9
9. Himachal Pradesh 1979 446.3 22553.8
10.  Jammu and Kashmir 2338 960.7 41090.7
11.  Jharkhand 17613 6114.4 34715.1
12.  Karnataka 13473 3901.3 28956.1

13. Kerala 7325 2716.4 37084.2
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1 2 3 4 5
14.  Madhya Pradesh 38458 12271 31907.6
15.  Mabharashtra 29657 8476 28580
16.  Manipur 651 278.1 42715.3
17.  Meghalaya 943 349.6 37070.7
18.  Mizoram 1244 280 22508
19.  Nagaland 490 320.8 65468.6
20.  Odisha 15965 4750.3 29754.7
21.  Punjab 23645 3941.5 16669.6
22.  Rajasthan 20086 604.1 3007.5
23.  Sikkim 251 87.7 34958.2
24.  Tamil Nadu 14122 4426.7 31346
25.  Telangana 6201 1250.6 20167.8
26.  Tripura 1039 247.2 23795.9
27.  Uttar Pradesh 88747 19460.8 21928.4
28.  Uttarakhand 4348 1212 27875.8
29.  West Bengal 21523 7772.5 36112.6

ToTAL (STATES) 403826 121829.2 30168.7
30. Andaman and Nicobar 499 134.7 26995.9
Islands
31.  Chandigarh 688 2314 33633.6
32.  Dadra and Nagar Haveli 166 12 7228.9
33. Daman and Diu 46 27 58695.7
34.  Delhi 14183 10430.7 73543.9
35.  Lakshadweep 24 0.5 1933.5
36.  Puducherry 191 68.6 35916.2
TotaL (UTs) 15797 10904.9 69031.5
TotaL (ALL-INDIA) 419623 132734.1 31631.7
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Rehabilitation of surrendered naxals

2289. SHRI SANJIV KUMAR: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) the total number of naxals surrendered in the last three years, year-wise in

the country and in Jharkhand;
(b) Government's plan with regard to rehabilitation of the surrendered naxals;

(¢) whether the Ministry has received any complaints with regard to bogus

surrender of naxals; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) The year-wise details of number of

naxals surrendered in the country and in Jharkhand during the last three years are

as under:

Year 2014 2015 2016
Number of LWE cadres surrendered in country 676 570 1442
Number of LWE cadres surrendered in Jharkhand 19 14 40

(b) ‘Police’ and ‘Public Order’ being State subjects, the State Governments have
their own surrender and rehabilitation incentives to bring Left Wing Extremists cadres
into the mainstream. The Government of India reimburses the claims made by the
State Governments on the rehabilitation of surrendered LWE cadres under the Security
Related Expenditure Scheme, subject to a ceiling of I 2.5 lakh for higher ranked and
T 1.5 lakh for middle/ lower ranked LWE cadres. The additional incentives given
for surrender with weapons/ammunition are also reimbursed which range from ¥ 10
to I 35,000 per weapon depending on type of weapon surrendered from detonator
to Light Machine Gun, Rocket Launcher etc. In addition, a monthly stipend up to
% 4,000 per month per surrenderee is paid for a maximum period of 36 months for

vocational training for the surrenderee.

(¢c) and (d) As per the report from Jharkhand Police, a FIR No.77/2014 dated
28.03.2014 was registered in Lower Bazaar Police Station, Ranchi District under
sections 406/420/120B IPC, on the basis of a complaint received. Five persons have
been arrested as accused and a charge sheet No. 94/2014 dated 27.05.2014 along
with supplementary charge sheets Nos.- 188/2014 dated 29.09.2014 and 2003/2015
dated 17.08.2015 have been filed against them. The matter is sub-judice.
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Criteria to review performance of IPS officers

2290. SHRI SANJIV KUMAR: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that two IPS officers have been compulsorily retired

recently by Government as part of review of their performance;
(b) the criteria set out by Government to review performance of IPS officers;

(c) whether any such review has been undertaken for IPS officers of Jharkhand

cadre;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) Yes, Sir. The Ministry of Home Affairs, in exercise of
the powers conferred under sub-rule 3 of Rule 16 of the All India Services (Death-
Cum-Retirement Benefits) Rules, 1958 has, in public interest, prematurely retired two
IPS officers, namely, Shri Mayank Sheel Chohan, IPS (AGMUT:1998) and Shri Raj
Kumar Dewangan, IPS (CH:1992) vide order dated 05.01.2017.

(b) The review is required to be carried out in respect of:-
(1) all officers who have completed 15 years of qualifying service;

(i1) all officers who have completed 25 years of qualifying service or attained

the age of 50 years, whichever is earlier, subject to the following conditions:

(a) An officer should have completed minimum 15 years of qualifying

service;

(b) In case of the State Service Officers appointed to an All India Service
by promotion or by selection, they should have completed a minimum

of 5 years of actual service in the respective All India Service.

The Review Committee reviews records of officers under Rule 16 (3) of All
India Services (Death-Cum-Retirement Benefits) Rules, 1958 by keeping in mind
two broad objectives; firstly, to weed out officers of doubtful integrity and secondly,
to weed out officers who have outlived their utility and have become inefficient

or ineffective.

(c) to (e) No proposal of Service Review of Indian Police Service Officers has
been received from the State Government of Jharkhand during the last two years

and current year. The State Government has been advised to undertake such Review.
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Sealing of Indo-Pak border

12291. SHRI PRABHAT JHA: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether a series of steps have been taken to strengthen security along India’s

International Border and the Line of Control with Pakistan;
(b) if so, the details thereof;

(¢c) whether there are plans to seal the Indo-Pak border by December, 2018 and

whether work in this direction is going on; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) The Government has adopted a multipronged
approach to strengthen security along India’s International Border. The arrangements
include deployment of Border Guarding Force (BGF), construction of border fence,
roads, installation of flood lights, construction of Border Out Posts (BOPs), introduction
of Hi-tech surveillance equipments, providing advanced weapons and Specialized

Vehicles to Security Forces, etc.

(c) and (d) The Government of India has decided to plug the gaps along Indo-
Pakistan Border by means of physical and non-physical barriers. In this regard,
Government of India has sanctioned a pilot project for deployment of technological

solutions.
Citizenship to migrants from Pakistan

2292. SHRIMATI RENUKA CHOWDHURY: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government has delegated authority to District Magistrates for issuing

Indian citizenship to migrants from Pakistan in certain States/districts;
(b) if so, the details thereof; and

(c) the steps taken by Government to evolve a mechanism so that migrants

staying in remaining districts/States could also be benefited from this order?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) The Government, in December, 2016 has delegated

the power exercisable by it for registration as a citizen of India under section 5

+ Original notice of the question was received in Hindi.
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and 6 of the Citizenship Act, 1955 in respect of any person belonging to minority
communities in Afghanistan, Bangladesh and Pakistan to the District Magistrates/
District Collectors of 16 districts of 7 States namely Chhattisgarh, Gujarat, Madhya
Pradesh, Maharashtra, Rajasthan, Uttar Pradesh and Government of NCT of Delhi
for a period of two years from the date of publication of the Order.

(c) For districts not notified in the Government’s Order dated 23.12.2016, the
Secretary of the Department of Home of the State/Union Territory shall exercise the
above stated powers. For the remaining States, the Central Government will continue

to exercise such powers.
Extending OROP to paramilitary forces

2293. SHRI NARESH GUJRAL: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government intends to extend the scheme of One Rank One Pension
(OROP) and other Military facilities to the paramilitary forces as well at par with
the Indian Military personnel; and

(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) There are demands from the in-service and retired
Central Armed Police Forces (CAPFs) and Assam Rifles (AR) personnel for extending
One Rank One Pension (OROP) at par with Defence personnel. CAPFs and AR
personnel retire only on attaining the age of 57/60 years and they are entitled for
pension and other pensionery benefits as per Central Civil Services (Pension) Rules,
1972. These rules are different from the pension rules applicable to Ex-servicemen.
Further CAPFs and AR personnel, who are appointed on or after 01.01.2004 are
covered under New Pension System (NPS).

Narcotics smuggled in Delhi

2294. SHRI AMAR SINGH: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) the number of cases registered by Narcotics Control Bureau during the last

year and the current year so far in regard to seizure of narcotics smuggled in Delhi;
(b) how these figure compared to the figure of 2015; and

(c) whether it is also a fact that Delhi has become a favourite transit hub
for international drug smugglers and if so, what is Government's reaction in this

regard?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) Narcotics Control Bureau (NCB),
MHA has registered 21 cases in 2016 and 09 cases upto 12th March, 2017 in Delhi.
During the year 2015, NCB has registered 53 cases in Delhi in comparison to 21

cases in 2016.

(c) On the basis of seizures of drugs in Delhi by NCB, it is observed that
there is flow of Cannabis from Nepal to Delhi and its surrounding areas. Further,
some drugs are coming from various countries through air and land routes. There
is also trafficking of drugs through Delhi to various countries by parcel and human
carrier. However, it cannot be concluded that Delhi is becoming a transit hub for

international drug smugglers.

The Government has taken various steps to curb drug trafficking/smuggling.
These include intensive preventive and interdiction efforts along known drug routes,
strict surveillance and enforcement at import and export points, increased international
cooperation for exchange of information and investigative assistance in administering
control over the movement of Narcotic Drugs and Psychotropic Substances and Precursor
Chemicals, training programmes for law enforcement officials for upgrading their
skills to combating drug menace, sharing of real time information and coordination
operation with Nodal agencies of neighbouring countries and empowerment of Border
Security Force, Sashastra Seema Bal and Coast Guard under the Narcotic Drugs and
Psychotropic Substances (NDPS) Act for making interdiction of narcotic drugs and
to prevent smuggling of the same. Various steps are also taken by Government for

demand reduction with regard to drugs.
Package to Uttarakhand

12295. SHRI MAHENDRA SINGH MAHRA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government has declared a package for construction, power, drinking
water and rehabilitation in the State as per the recommendations made by a Committee
in the wake of the calamity striking the State of Uttarakhand in June, 2013;

(b) if so, the funds declared for the purpose and the date-wise schedule of funds

allotment to be made to the State Government;

(c) whether the funds were allotted to the State by Central Government under

above heads; and

(d) if not, the reasons therefor?

+ Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) Yes, Sir. Consequent to the June, 2013 Uttarakhand
disaster, the Government of India had approved a medium and long-term reconstruction
package to assist the State. This package was taken by erstwhile Planning Commission
(now NITI Aayog) on 9th December, 2013. The package includes the following

assistance from the GOI:

(1) Specific relaxation in guidelines of Centrally Sponsored Schemes (CSSs):
Specific relaxation in the existing guidelines of CSS [viz; Accelerated Irrigation
Benefit Scheme (AIBP), Flood Management Prgramm (FMP), Sarv Shiksha
Abhiyan (SSA) and Rshtriya Madhyamik Shiksha Abhiyan (RMSA), Rajiv
Gandhi Scheme for Employment of Adolescent Girls (SABALA) and Indira
Gandhi Matritva Yojana (IMGSY)] were applicable in all the disaster affected

areas in the entire State of Uttarakhand.

(i) Assistance under Centrally Sponsored Schemes (CSSs): Concerned Central
Ministries earmarked Central outlays under respective CSS for an amount
of T 1884.92 crore allotted during the financial years of 2013, 2014-15 and
2015-16 within its overall budgetary allocation for the 12th Five Year Plan.

(iii) Assistance under Central Sector (CSs): An amount of ¥ 50 crore allotted
under Central Sector Plan Scheme during the financial years of 2014-15 and
2015-16 within it overall budgetary allocation for the 12th Five Year Plan for

establishment of “Environment Research and Training Center at Dehradun”.

(iv) Assistance under Special Plan Assistance (SPA): An amount of I 1100
crore allotted under SPA during the financial years of 2014-15 and 2015-16
for reconstruction work restricted to five districts in Uttarakhand. The GOI
released ¥ 1100 crore (X 165 crore during 2013-14 + X 495 crore during
2014-15 + X 116.22 crore during 2015-16 + X 323.78 crore during 2016-17)

to the State on this account.
Increase of Legislative Assembly Seats in Andhra Pradesh

2296. SHRI T. G. VENKATESH: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government has received any proposal from Government of Andhra
Pradesh requesting for increase of Legislative Assembly seats in accordance with the

Andhra Pradesh Reorganisation Act;
(b) if so, the details thereof; and

(c) the response of Government in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) Yes, Sir. The Government of
Andhra Pradesh has requested for increasing the seats in Legislative Assembly of
the State of Andhra Pradesh from 175 to 225 as envisaged in the Andhra Pradesh
Reorganisation Act, 2014.

(¢) The issue was taken up with the Ministry of Law and Justice, who in turn
sought the opinion of Ld. Attorney General who had observed that as per Article
170(3) of the Constitution, the total number of seats in the Assembly of each State
shall not be readjusted till after the first Census is published post the year 2026.
Therefore, unless and until Article 170 is amended to bring up in line with Section
26 of the Andhra Pradesh Re-organisation Act, 2014, the increase in the number of

seats cannot be given effect.
Scheduled Castes in untouchable category

12297. DR. SATYANARAYAN JATIYA: Will the Minister of HOME AFFAIRS
be pleased to state the State-wise names of the Scheduled Castes in the country as
per the Census of 2011, which have been included in the Schedule of "untouchable"
category on account of their association with the trade concerning the skin of dead

animals and the State-wise details of their population?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): Sir, The State-wise names of Scheduled
Castes in the country as returned in Census 2011 and their population are released
and available on office website at the link: www.censusindia.gov.in/2011census/PCA/
SC.html. As per the Ministry of Social Justice and Empowerment, being the Nodal
Ministry for Scheduled Caste related matters including their inclusion in or exclusion
from the SC list, the criteria for specification of a caste/community as Scheduled Caste
is extreme social, educational and economic backwardness arising out of traditional

practice of untouchability.
Licenses of NGOs cancelled after FCRA amendment

2298. SHRI HUSAIN DALWAI: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that registration of 11,319 NGOs were deemed to be

expired from November 1, 2016;

(b) the details of procedure followed to notify NGOs about requirement of license

renewal;

+ Original notice of the question was received in Hindi.
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(¢c) the number of foreign funded NGOs whose licenses were cancelled after

Foreign Contribution Regulation Act (FCRA) amendment;

(d) the number of foreign funded NGOs whose licenses were refused to be

renewed in the past one year and details of reasons for refusal of renewal; and
(e) the number of NGOs making use of FCRA services provided online?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) Yes, Sir. Since, these NGOs did not file renewal
application in accordance with FCRA Act and Rules made there under, their registrations
were deemed expired. Requirement of renewal of license was duly notified on FCRA

online website of the Ministry.

(¢c) As per available information, licenses of more then 14,000 NGOs have been
cancelled till date for violation of FCRA, 2010 and Rules made there under.

(d) More than 1300 NGOs were refused renewal for violation of FCRA 2010
and Rules made there under during 2016.

(e) As per available information more then 25,000 NGOs are active and using

FCRA online services.
Data of sexual offences against children

2299. SHRI DEREK O’BRIEN: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) the State-wise data of reported cases of sexual offences against children
under Protection of Children from Sexual Offences Act, 2012;

(b) the State-wise data of cases resulting in conviction of sexual offenders and

those pending before the courts; and

(c) whether Government is planning to set up a national sex offenders registry,

if so, the details and time-line thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) As per the information provided
by National Crime Records Bureau (NCRB), the State-wise data of reported cases of
sexual offences against children under Protection of Children from Sexual Offences
Act, 2012 and the State-wise data of cases resulting in conviction of sexual offenders

and those pending before the courts is given in the Statement.

(c) Draft guidelines on the proposal to set up Sex Offenders Registry in India
is under preparation in consultation with relevant Ministries/Organizations, before they
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are put out for wider consultation with the State Governments and the public. The

initial consultation draft includes the registration of individuals convicted for offences

like rape, voyeurism, stalking and aggravated sexual assault and includes possibility

of registration of offenders below and above 18 years.

Statement

Details of State/UT-wise Cases Reported (CR), Persons Arrested (PAR), Cases
Convicted (CV), Persons Convicted (PCV) and Cases Pending Trial (CPT)
under Protection of Children from Sexual Offences Act,
2012 during 2015

SI. No. State/UT CR PAR Ccv PCV CPT
Protection of Children from Sexual Offences Act, 2012
1. Andhra Pradesh 237 270 6 9 113
2. Arunachal Pradesh 12 14 0 0 9
3. Assam 731 716 13 13 497
4.  Bihar 60 57 7 8 73
5. Chhattisgarh 1164 1444 134 159 1102
6. Goa 0 0 0 0 0
7. Gujarat 1416 1635 3 3 1162
8.  Haryana 440 466 15 15 267
9.  Himachal Pradesh 3 2 2 2 20
10.  Jammu and Kashmir 0 0 0 0 0
11.  Jharkhand 141 128 22 22 101
12.  Karnataka 1480 1644 11 11 1520
13.  Kerala 516 478 21 25 895
14. Madhya Pradesh 1687 1869 133 141 1396
15.  Maharashtra 26 39 1 3 225
16.  Manipur 25 12 0 0 12
17.  Meghalaya 118 113 2 2 110
18.  Mizoram 114 114 27 27 106
19. Nagaland 5 5 1 1 2
20.  Odisha 19 49 0 0 121
21.  Punjab 18 25 1 1 26
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SI. No. State/UT CR PAR Cv PCV CPT
22.  Rajasthan 222 169 16 18 305
23.  Sikkim 54 54 16 16 38
24.  Tamil Nadu 1544 1841 104 113 1516
25.  Telangana 264 267 0 0 172
26.  Tripura 0 0 0 0 0
27.  Uttar Pradesh 3078 5275 271 429 6158
28.  Uttarakhand 99 130 26 27 89
29.  West Bengal 1289 1701 20 21 2699

ToTtaL STATES 14762 18517 852 1066 18734
30. Andaman and Nicobar 1 1 0 0 1
Islands
31.  Chandigarh 1 0 0 0 0
32. Dadra and Nagar 13 11 0 0 10
Haveli
33,  Daman and Diu 4 7 0 0 3
34.  Delhi UT 86 76 4 4 103
35.  Lakshadweep 1 1 0 0 1
36.  Puducherry 45 38 2 2 27
ToraL UTs 151 134 6 6 145
TotaL (ALL INDIA) 14913 18651 858 1072 18879

Under POCSO Act Section 4 and 6/Section 376 of IPC
1. Andhra Pradesh 80 103 1 1 34
2. Arunachal Pradesh 10 13 0 0 6
3. Assam 397 387 7 7 250
4. Bihar 37 36 4 4 54
5. Chhattisgarh 548 602 74 82 503
6. Goa 0 0 0 0 0
7. Gujarat 1014 1144 1 1 811
8. Haryana 135 134 1 1 80
9.  Himachal Pradesh 0 0 2 2 10

_.
e

Jammu and Kashmir 0 0 0 0 0
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SI. No. State/UT CR PAR Cv PCV CPT
11.  Jharkhand 57 49 4 4 35
12.  Karnataka 659 728 4 4 656
13.  Kerala 65 59 3 7 232
14.  Madhya Pradesh 669 753 42 48 517
15.  Maharashtra 3 15 0 0 95
16.  Manipur 15 7 0 0 5
17. Meghalaya 53 48 1 1 50
18.  Mizoram 22 22 4 4 20
19.  Nagaland 3 3 1 1 1
20.  Odisha 0 17 0 0 50
21.  Punjab 0 0 0 0 9
22.  Rajasthan 26 29 0 0 75
23.  Sikkim 29 28 14 14 19
24.  Tamil Nadu 704 804 35 37 719
25.  Telangana 110 122 0 0 72
26.  Tripura 0 0 0 0 0
27.  Uttar Pradesh 1336 2320 137 226 2813
28.  Uttarakhand 47 62 13 13 29
29.  West Bengal 681 1046 12 12 2052

ToTAL STATES 6700 8531 360 469 9197
30. Andaman and Nicobar 0 0 0 0 0
Islands
31.  Chandigarh 0 0 0 0 0
32. Dadra and Nagar 9 8 0 0 7
Haveli
33.  Daman and Diu 3 6 0 0 3
34.  Delhi UT 4 4 1 1 6
35.  Lakshadweep 0 0 0 0 0
36.  Puducherry 7 6 0 0 5

ToraL UTs 23 24 1 1 21
TotaL (ALL INDIA) 6723 8555 361 470 9218
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SI. No. State/UT CR PAR Ccv PCV CPT
Under POCSO Act Section 8 and 10/Section 354 of IPC
1. Andhra Pradesh 52 60 0 0 19
2 Arunachal Pradesh 0 0 0 0 1
3 Assam 145 141 2 2 73
4 Bihar 5 6 3 4 3
5. Chhattisgarh 149 197 8 19 149
6 Goa 0 0 0 0 0
7 Gujarat 101 126 2 2 96
8 Haryana 89 107 2 2 58
9 Himachal Pradesh 0 0 0 0 3
10.  Jammu and Kashmir 0 0 0 0 0
11.  Jharkhand 6 5 0 0 5
12.  Karnataka 414 435 1 1 358
13.  Kerala 37 42 0 0 32
14.  Madhya Pradesh 11 13 0 0 19
15.  Maharashtra 0 1 0 0 36
16.  Manipur 5 2 0 0 3
17.  Meghalaya 38 30 0 0 34
18.  Mizoram 34 34 8 8 25
19.  Nagaland 1 1 0 0 1
20.  Odisha 2 14 0 0 39
21.  Punjab 0 0 0 0 0
22.  Rajasthan 17 17 0 0 28
23.  Sikkim 10 11 1 1 7
24.  Tamil Nadu 369 408 27 31 280
25.  Telangana 25 25 0 0 13
26.  Tripura 0 0 0 0 0
27.  Uttar Pradesh 104 171 12 28 363
28.  Uttarakhand 5 6 1 1 4
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SI. No. State/UT CR PAR Ccv PCV CPT
29.  West Bengal 425 455 1 1 414
ToTAL (STATES) 2044 2307 68 100 2063
30. Andaman and Nicobar 1 1 0 0 1
Islands
31.  Chandigarh 0 0 0 0 0
32. Dadra and Nagar 3 2 0 0 2
Haveli
33. Daman and Diu 1 1 0 0 0
34.  Delhi UT 8 9 0 0 5
35.  Lakshadweep 0 0 0 0 0
36.  Puducherry 20 18 1 1 11
TotaL (UTs) 33 31 1 1 19
ToraL (ALL INDIA) 2077 2338 69 101 2082
Under POCSO Act Section 12/Section 509 of IPC
1. Andhra Pradesh 15 19 2 4 10
2. Arunachal Pradesh 0 0 0 0 1
3. Assam 120 120 1 1 109
4.  Bihar 8 7 0 0 9
5. Chhattisgarh 261 302 23 27 250
6. Goa 0 0 0 0 0
7. Gujarat 175 209 0 0 145
8. Haryana 126 115 9 9 75
9. Himachal Pradesh 1 1 0 0 5
10.  Jammu and Kashmir 0 0 0 0 0
11.  Jharkhand 57 55 1 1 52
12.  Karnataka 199 238 1 1 176
13.  Kerala 198 195 12 12 334
14.  Madhya Pradesh 720 797 57 59 603
15.  Maharashtra 15 17 1 3 55
16.  Manipur 4 1 0 0 2
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SI. No. State/UT CR PAR Cv PCV CPT
17. Meghalaya 14 12 1 1 8
18.  Mizoram 29 29 7 7 43
19. Nagaland 0 0 0 0 0
20.  Odisha 14 15 0 0 22
21.  Punjab 3 3 0 0 3
22.  Rajasthan 11 7 2 2 20
23.  Sikkim 14 14 1 1 12
24.  Tamil Nadu 226 270 9 10 200
25.  Telangana 37 32 0 0 29
26.  Tripura 0 0 0 0 0
27.  Uttar Pradesh 1397 2329 104 148 2411
28.  Uttarakhand 30 32 8 9 33
29.  West Bengal 86 80 0 0 43

ToTAL (STATES) 3760 4899 239 295 4650
30. Andaman and Nicobar 0 0 0 0 0
Islands
31.  Chandigarh 0 0 0 0 0
32. Dadra and Nagar 0 0 0 0 0
Haveli
33.  Daman and Diu 0 0 0 0 0
34.  Delhi UT 27 28 1 1 39
35.  Lakshadweep 1 1 0 0 1
36.  Puducherry 7 7 1 1 4
TotaL (UTs) 35 36 2 2 44
ToraL (ALL INDIA) 3795 4935 241 297 4694

Under POCSO Act Section 10

1.  Andhra Pradesh 5 9 0 0 4
2 Arunachal Pradesh 0 0 0 0 0
3. Assam 21 21 0 0 24
4 Bihar 0 0 0 0 0
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SI. No. State/UT CR PAR Cv PCV CPT
5. Chhattisgarh 43 43 0 0 76
6. Goa 0 0 0 0 0
7. Gujarat 12 23 0 0 16
8. Haryana 19 19 1 1 11
9. Himachal Pradesh 0 0 0 0 0
10.  Jammu and Kashmir 0 0 0 0 0
11.  Jharkhand 2 1 0 0 0
12.  Karnataka 26 27 0 0 28
13.  Kerala 28 25 3 3 36
14.  Madhya Pradesh 4 3 1 1 8
15.  Maharashtra 1 1 0 0 5
16.  Manipur 0 0 0 0 0
17.  Meghalaya 8 11 0 0 10
18.  Mizoram 24 24 3 3 18
19. Nagaland 0 0 0 0 0
20.  Odisha 2 2 0 0 4
21.  Punjab 1 7 1 1 4
22.  Rajasthan 3 2 0 0 4
23.  Sikkim 0 0 0 0 0
24.  Tamil Nadu 83 104 0 0 67
25.  Telangana 5 4 0 0 4
26.  Tripura 0 0 0 0 0
27.  Uttar Pradesh 16 28 2 2 64
28.  Uttarakhand 0 0 0 0 1
29.  West Bengal 16 10 0 0 6

ToTAL (STATES) 319 364 11 11 390
30. Andaman and Nicobar 0 0 0 0 0
Islands
31.  Chandigarh 0 0 0 0 0
32. Dadra and Nagar 0 0 0 0 0

Haveli
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SI. No. State/UT CR PAR Ccv PCV CPT
33.  Daman and Diu 0 0 0 0 0
34.  Delhi UT 19 7 2 2 17
35.  Lakshadweep 0 0 0 0 0
36.  Puducherry 4 2 0 0 3

TotaL (UTs) 23 9 2 2 20
TotaL (ALL INDIA) 342 373 13 13 410

Under POCSO Act Sections 14 and 15

1. Andhra Pradesh 11 4 0 0 2
2. Arunachal Pradesh 0 0 0 0 0
3. Assam 0 0 0 0 0
4.  Bihar 0 0 0 0 1
5. Chbhattisgarh 26 26 0 0 25
6. Goa 0 0 0 0 0
7. Gujarat 1 1 0 0 4
8. Haryana 3 1 0 0 1
9. Himachal Pradesh 0 0 0 0 0
10.  Jammu and Kashmir 0 0 0 0 0
11.  Jharkhand 17 17 17 17 0
12.  Karnataka 7 7 0 0 7
13.  Kerala 0 0 0 0 1
14.  Madhya Pradesh 0 0 0 0 0
15.  Maharashtra 0 0 0 0 0
16.  Manipur 0 0 0 0 0
17.  Meghalaya 0 0 0 0 0
18.  Mizoram 0 0 0 0 0
19.  Nagaland 1 1 0 0 0
20.  Odisha 1 1 0 0 1
21.  Punjab 0 0 0 0 0
22.  Rajasthan 0 0 0 0 0
23.  Sikkim 0 0 0 0 0
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SI. No. State/UT CR PAR Ccv PCV CPT
24.  Tamil Nadu 8 8 0 0 28
25.  Telangana 0 0 0 0 0
26.  Tripura 0 0 0 0 0
27.  Uttar Pradesh 19 36 3 6 26
28.  Uttarakhand 0 0 0 0 0
29.  West Bengal 0 0 0 0 3

TotaL (STATES) 94 102 20 23 99
30. Andaman and Nicobar 0 0 0 0 0
Islands
31.  Chandigarh 0 0 0 0 0
32. Dadra and Nagar 0 0 0 0 0
Haveli
33.  Daman and Diu 0 0 0 0 0
34.  Delhi UT 0 5 0 0 0
35.  Lakshadweep 0 0 0 0 0
36.  Puducherry 0 0 0 0 0
TotaL (UTs) 0 5 0 0 0
TotaL (ALL INDIA) 94 107 20 23 99

Other Acts of POCSO
L. Andhra Pradesh 74 75 3 4 44
2. Arunachal Pradesh 2 1 0 0 1
3. Assam 48 47 3 3 41
4.  Bihar 10 8 0 0 6
5. Chhattisgarh 137 274 29 31 99
6. Goa 0 0 0 0 0
7. Gujarat 113 132 0 0 90
8. Haryana 68 90 2 2 42
9.  Himachal Pradesh 2 1 0 0 2
10.  Jammu and Kashmir 0 0 0 0 0
11.  Jharkhand 2 1 0 0 9
12.  Karnataka 175 209 5 5 295
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SI. No. State/UT CR PAR Cv PCV CPT
13.  Kerala 188 157 3 3 260
14.  Madhya Pradesh 283 303 33 33 249
15.  Maharashtra 7 5 0 0 34
16.  Manipur 1 2 0 0 2
17.  Meghalaya 5 12 0 0 8
18.  Mizoram 5 5 5 5 0
19.  Nagaland 0 0 0 0 0
20.  Odisha 0 0 0 0 5
21.  Punjab 14 15 0 0 10
22.  Rajasthan 165 114 14 16 178
23.  Sikkim 1 1 0 0 0
24.  Tamil Nadu 154 247 33 35 222
25.  Telangana 87 84 0 0 54
26.  Tripura 0 0 0 0 0
27.  Uttar Pradesh 206 391 13 19 481
28.  Uttarakhand 17 30 4 4 22
29.  West Bengal 81 110 7 8 181

ToTAL (STATES) 1845 2314 154 168 2335
30. Andaman and Nicobar 0 0 0 0 0
Islands
31.  Chandigarh 1 0 0 0 0
32. Dadra and Nagar 1 1 0 0 1
Haveli
33. Daman and Diu 0 0 0 0 0
34.  Delhi UT 28 23 0 0 36
35.  Lakshadweep 0 0 0 0 0
36.  Puducherry 7 5 0 0 4
ToraL (UTs) 37 29 0 0 41
TotaL (ALL INDIA) 1882 2343 154 168 2376

Source: Crime in India
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Abducted children

2300. SHRI C. P. NARAYANAN: Will the Minister of HOME AFFAIRS be

pleased to state:
(a) the number of children reported to be abducted during the last three years;
(b) how many of them have been traced and returned to parents/relatives;
(¢) how many children have fallen prey to gang of traffickers;

(d) whether any of them are used for drug peddling and immoral traffic, if so,

how many; and

(e) what steps Government has adopted to save children from these gangs and

their vices?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (e) As per information received from
National Crime Records Bureau (NCRB), a total of 32,726, 55,470 and 66,873 children
in 2013, 2014 and 2015 respectively were reported as kidnapped or abducted.

Data on children recovered from kidnapping and abduction was started since 2014.
A total of 27,473 and 32,651 children in 2014 and 2015 respectively were recovered
from kidnapping and abduction. Data on children returned to parents/relatives is not

maintained separately.

As per the Seventh Schedule to the Constitution of India "Police’ and ‘Public
Order’ are State subjects and, as such, the primary responsibility of prevention,
detection, registration, investigation and prosecution of crime, lies with the State

Governments/Union Territory Administrations.

However, the Ministry of Home Affairs has been issuing advisories from time
to time with a view to help the States/UTs to deal with crimes against children.
Ministry of Home Affairs has issued advisory dated 14.07.2010 on Crime Against
children and Advisory dated 25.06.2013 on mandatory registration of FIR in case of

Missing Children which are available at www.mha.nic.in.
Division of assets between Andhra Pradesh and Telangana

2301. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) how much time the Ministry will take to divide assets under Schedule X
between Andhra Pradesh (A.P.) and Telangana;



162 Written Answers to [RAJYA SABHA] Unstarred Questions

(b) whether it is a fact that Government of Andhra Pradesh has assessed assets
under Schedule X at ¥ 36,835 crores;

(c) if so, the details/basis on which assessment has been made and whether

Union Government has approved the same;
(d) if not, whether Union Government is going to make any assessment; and

(e) the efforts Ministry has so far made to divide the assets as early as possible

between Andhra Pradesh and Telangana?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (e) As per Section 75 of the Andhra
Pradesh Reorganisation Act 2014, the Government of the State of Andhra Pradesh or
the State of Telangana, as the case may be, shall in respect of the institutions specified
in the Schedule X of this Act, located in that State continue to provide facilities
to the people of the other State which shall not, in any respect be less favourable
to such people than what is being provided to them before the appointed day, for
such a period and upon such terms and conditions as may be agreed upon between
the two State Governments, within a period of one year from the appointed day or,
if no agreement is reached within the set period as may be fixed by the Order of
the Central Government. Further, in compliance of orders of Supreme Court given
in Civil Appeal Nos. 3019-3020 of 2016, Andhra Pradesh State Council of Higher
Education /s Union of India and Others, a Committee of the Ministry of Home
Affairs, comprising of two members from each of the States of Andhra Pradesh and
Telangana has been constituted for arriving at an agreement, in accordance with the
provisions of the Reorganisation Act, 2014, in respect of the assets of the Andhra

Pradesh State Council for Higher Education.

(b) to (d) No such assessment from Government of Andhra Pradesh has been

received in this Ministry. There is no proposal to make any assessment.
Abolition of death penalty

2302. SHRI R. VAITHILINGAM: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that the Law Commission recommended abolition of

death penalty in its 262nd report, if so, the details thereof;

(b) whether the Ministry agrees with there commendation of the Law Commission
regarding abolition of death penalty for all crimes except terrorism-related offences

and waging war against the State;
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(¢) if so, whether Government is considering to implement this recommendation;

and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (d) The Law Commission in its 262nd
Report, inter alia, recommended that the death penalty be abolished for all crimes
other than terrorism related offences and waging war. As Criminal Law and Criminal
Procedure are in the Concurrent List of the Seventh Schedule to the Constitution of
India the report has, therefore, been circulated to all the State Governments/Union

Territory Administrations for seeking their views.
Suicide cases of paramilitary forces in Jammu and Kashmir

2303. SHRI SHAMSHER SINGH MANHAS: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the total number of suicide cases in Jammu and Kashmir by Central

paramilitary forces during last three years;
(b) the reasons identified for such suicide cases; and
(c) the steps initiated to stop/reduce such suicide incidents?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) During the last three years, 37 cases of suicide by Central
Armed Police Forces (CAPFs) personnel in Jammu and Kashmir, have been reported.

(b) The reasons identified for such suicide cases are generally personal and
domestic problems like marital discord, personal enimity, mental illness, depression

and work related issues.

(¢) The steps taken by Government to stop/reduce such incidents and to boost

their morale are:—

(1) Providing better medical facilities, organizing talks with specialists
to address their personal and psychological concerns and organizing
Meditation and Yoga for better stress management.

(i) Regular interaction, both formal and informal, among Commanders,
Officers and troops to find out and address their problems.

(iii) Stress Management Capsule Courses are being conducted regularly for
the troops to make them understand, how to handle stress.

(iv) Grant of leave to the force personnel to attend to their urgent domestic

issues and social commitments.
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(v) Ensure adequate rest and relief by regulating duty hours.

(vi) Improving living conditions for troops, providing adequate recreational/
entertainment, sports, communication facilities etc.

(vii) Improving living conditions through provision of basic amenities/facilities
for troops and their families.

(viii) Transparent policies pertaining to transfer and leave of CAPFs and AR

personnel.
Verification of pensioner beneficiaries of NDMC and MCDs

2304. SHRI RANJIB BISWAL: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether the NDMC and three MCDs of Delhi State have verified whether
the beneficiaries of pension are still alive or not;

(b) if so, the year-wise details of verification of the NDMC and three MCDs
during 2014-15, 2015-16 and 2016-17,

(c) whether any biometric data is used to verify these pensioner beneficiaries;
(d) if not, the reasons therefor; and

(e) the amount of money given by NDMC and three MCDs to pensioner
beneficiaries during current financial year?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) The New Delhi Municipal Council
(NDMC) and North, South and East Delhi Municipal Corporations have informed that
their employees are governed by Central Civil Services (Pension) Rules, 1972. All the
pension is disbursed by banks to the beneficiaries of pension to retired employees on
the basis of the “live” certificate obtained by the bank in the month of November
every year as a proof that particular pensioner is alive on the particular date. If the
live certificate is not given by the pensioner, then the payment of pension is stopped.

The year-wise detail/number of pensioners is as under:

Year NDMC North DMC South DMC East DMC
2014-15 9470 8244 4417 3298
(tll 1.12.14) (tll 31.12.2014)  (till 31.12.2014)
2015-16 9750 9492 5581 3779
(till 31.12.2015)  (till 31.12.2015)  (tll 31.12.2015)
2016-17 10030 11256 7112 4411

(till 31.12.2016)

(till 31.12.2016)

(tll 31.12.2016)
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(¢) and (d) The three MCDs have informed that no Biometric Data is used
to verify these pension beneficiaries. However, instructions of Central Government
pension rules issued by Ministry of Finance from time to time are adhered to. New
Delhi Municipal Council (NDMC) has adopted “Jeevan Pramaan Scheme an Aadhaar
Based Digital Life Certificate” to verify the pension beneficiaries and around 3560

pensioners have already registered themselves to avail the facility.

(¢) The details of amount of money given by NDMC and three MCDs during
the fiscal year 2016-2017 (till February, 2017) to its pensioners/beneficiaries are as

under:
Department Amount (in crore)
New Delhi Municipal Council (NDMC) T 227.00
North DMC % 294.66
South DMC % 203.00
East DMC % 107.85

Child trafficking racket in West Bengal

2305. SHRI RITABRATA BANERJEE: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether it is a fact that a child trafficking racket has been unearthed in
West Bengal recently;

(b) if so, the details thereof;

(c) whether it is a fact that leaders of political parties are involved in the racket;
and

(d) if so, the political affiliation of the people arrested?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (d) Information is being obtained and
will be laid on the Table of the House.

Human trafficking cases in North-Eastern States

2306. SHRIMATI RANEE NARAH: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the human trafficking cases in the North-Eastern States in 2014, 2015 and
2016;
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(b) the multi-pronged approach to combat the menace of human trafficking by

the Central Government; and

(c) the number of Anti Human Trafficking Units (AHTUs) set up in the
North-Eastern States?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
HANSRAJ GANGARAM AHIR): (a) As per data compiled by National Crime Records
Bureau, the number of cases registered under human trafficking in North-Eastern
States in 2014, 2015 and 2016 is as follows:

States 2014 2015 2016*
Arunachal Pradesh 1 1 2
Assam 380 1480 91
Manipur 3 0 3
Meghalaya 17 18 7
Mizoram 0 0 2
Nagaland 4 4 0
Sikkim 1 0 1
Tripura 0 16 0

Data is provisional

(b) ‘Police’ is a State subject and as such registration, investigation and prevention
of crime of human trafficking is the responsibility of State Governments. The Central
Government supplements the efforts of State Governments by issuing advisories and
guidelines from time to time and by providing financial assistance for setting up Anti-
Human Trafficking Units at District level in various States. Training is also provided
to State Police Personnel in human trafficking. The Government of India has signed
Memorandums of Understanding with the Government of Bangladesh and UAE on

prevention of Human Trafficking.

(¢) The number of Anti-Human Trafficking Units set up in North-Eastern States

1S as below:

States Number of AHTUs
Arunachal Pradesh 8
Assam 10
Manipur 5

Meghalaya 3
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States Number of AHTUs
Mizoram 4
Nagaland 4
Sikkim 2
Tripura 2

Fencing of border area passing through Malda district

2307. SHRI VIVEK GUPTA: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether cases of fake currencies have increased post-demonetisation, if so,

the details of fake currency seized post demonetisation, district-wise;

(b) whether out of 220 kms. of the border area passing through Malda district,
West Bengal, only 150 kms. have been fenced, whether this has been a reason for

increase in fake currency rackets in the area;

(c) if so, whether Government has fixed any time-line to fence the unmarked

area, if so, the details thereof and if not, the reasons therefor; and

(d) the reasons for BSF authorities continuously failing in securing the borders

from smuggling of currency?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) The details of fake currency seized along International

Borders (IB), post demonetization, district-wise is as follows:-

Border State Distt. FICN Seized (In %)

Indo-Bangladesh Border =~ West Bengal Malda 14,76,000/-
Murshidabad 1,00,000/-

Indo-Myanmar Border Manipur Tamenglong 1000/-

(b) and (c) Some portion of Indo-Bangladesh border in Malda district is unfenced
due to low lying/riverine areas, pending land acquisition, etc. The Government of India
has decided to plug the gaps along Indo-Bangladesh Border by means of physical

and non-physical barriers.

(d) Following steps are being taken by BSF to stop fake currency smuggling:

(i) Effective domination of the borders by BSF through round the clock

surveillance of the border, viz., patrolling, laying nakas, establishing
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observation posts all along the IB and strengthening existing defences
of the Border Out Posts (BOPs).

(i1) Introduction of Force multipliers and Hi-Tech Surveillance Equipments

to reduce stress level of troops and enhance surveillance of border.

(iii) Vulnerability mapping of BOPs is reviewed from time to time from the
point of view of cross-border crimes and being strengthened by deploying
additional manpower, Special Surveillance Equipments, vehicles and other

infrastructure support.
Attack on dalits of Hissar, Haryana

2308. SHRI HARIVANSH: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it is a fact that dalits in Hissar district of Haryana have been

attacked by upper caste people;

(b) if so, whether Government of India has sought any report in this regard;

and

(¢) what steps have been taken to curb such attacks on dalits in various parts

of the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) As per the information provided
by Government of Haryana, on the night of 29.01.2017, a quarrel took place in
which some boys from Brahmin, Jat and Khati communities allegedly attacked a boy
from Balmiki community during a cycle show in village Mirchpur, District Hisar.
Police staff present in the village immediately intervened. Deputy Commissioner and
Superintendent of Police, Hisar rushed to the village immediately and took charge
of the situation. A criminal case FIR No. 25 dated 31.01.2017 u/s 148/149/323/324
IPC and Section 3 SC/ST Act, PS Narnaund was registered. Eleven accused persons

have been arrested.

(c) With an objective to deliver members of SCs and STs, a greater justice,
the PoA Act has been amended by the Scheduled Castes and Scheduled Tribes
(Prevention of Atrocities) Amendment Act, 2015 in 2016. The amended PoA Act,
inter alia, provides for establishment of exclusive special courts for speedy trial of
cases, power of special courts and exclusive special courts to take direct cognizance
of offences and as far as possible completion of trial case within two months and
addition of a chapter on ‘Rights of Victims and Witnesses’. Further, the Scheduled
Castes and the Scheduled Tribes (Prevention of Atrocities) Rules, 1995 has also been
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amended in 2016 which, inter-alia, provide for enhanced relief amount of I 85,000/-
to 8,25,000/-.

As per the Seventh Schedule to the Constitution of India "Police’ and "Public Order’
are State subjects and, as such, the primary responsibility of prevention, detection,
registration, investigation and prosecution of all crimes, within their jurisdiction lies
with the State Governments/Union Territory Administrations. However, Ministry of

Home Affairs has issued advisories which are available at www.mha.nic.in
Additions or changes in the name of railway stations in Mumbai

2309. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether any proposal for addition in the name of Chatrapati Shivaji Terminus
and changes in the name of Elphinstone Road is under consideration of Government

since December, 2016; and

(b) if so, how much more time Government is likely to take to convey the

approval?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) Yes Sir, a proposal for changing
the names of Chhatrapati Shivaji Terminus Railway Station to Chhatrapati Shivaji
Mabharaj Terminus Railway Station and Elphinstone Road Railway Station to Prabhadevi
Railway Station in Mumbai Suburban Network has been received from the State
Government of Maharashtra. This Ministry has sought comments from the concerned

agencies. Based on the comments, decision regarding changing the name is taken.
Separate induction courses for trainee commandos

2310. SHRI MAJEED MEMON: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that till now, the officers and subordinates from the
Army and Central paramilitary forces used to have separate three-month induction
courses upon joining and even their lodging arrangements and meals being separate

from each other;

(b) whether Government has now issued directions for scrapping of the practice
of holding separate induction courses for trainee commandos to raise a more lethal

and composite squad of elite soldiers; and

(c) by when these directions are meant to be inculcated and implemented?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (c) As per information received from National Security
Guard (NSG), three months Induction Courses (Commando Conversion Courses) used
to be conducted separately for Army and Central Armed Police Forces (CAPFs) with
separate lodging arrangements and meals. However, as per a recent decision by the
NSG, Combined Commando Conversion Courses are conducted for Army and CAPFs

Officers/personnel with common lodging and meal arrangements.
Crimes by juveniles

+2311. SHRI P. L. PUNIA: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it is a fact that crimes by juveniles are increasing continuously, the
State-wise details thereof in 2014-15, 2015-16 and 2016-17; and

(b) whether it is also a fact that cases of violation of special and local laws
by juveniles besides various cases under IPC have also increased, if so, the details

thereof along with the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) and (b) Details of State/UT-wise cases
reported against juveniles and juveniles apprehended for the year 2014 and 2015 are
given in the Statement.

Statement

Details of State/UT-wise Number of cases registered against juveniles and juveniles
apprehended under Total Cognizable Crimes under Indian Penal Code
(IPC) and Special and Local Laws (SLL) during 2014 and 2015

SI.  State/UT 2014 2015
No.

Cases Juveniles Cases Juveniles
Registered Apprehended Registered Apprehended

1 2 3 4 5 6

1. Andhra Pradesh 883 1018 1015 1371
2. Arunachal Pradesh 81 126 66 156
3. Assam 487 553 624 734
4. Bihar 4371 6404 1658 1674
5. Chhattisgarh 1799 2115 1914 2290

+Original notice of the question was received in Hindi.
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1 2 3 4 5 6

6. Goa 64 113 28 35
7. Gujarat 4380 4647 1577 1957
8. Haryana 1041 1181 1098 1333
9. Himachal Pradesh 272 342 195 241
10. Jammu and Kashmir 102 139 181 249
11.  Jharkhand 150 173 124 124
12.  Karnataka 412 640 446 692
13. Kerala 1203 1575 1398 1793
14. Madhya Pradesh 6512 7802 6583 7870
15. Maharashtra 5407 7228 5693 7370
16. Manipur 23 36 17 25
17. Meghalaya 125 169 111 141
18. Mizoram 44 52 41 51
19. Nagaland 10 10 17 33
20. Odisha 838 1077 934 1095
21. Punjab 277 358 111 148
22. Rajasthan 2309 3041 2203 2819
23.  Sikkim 19 22 41 41
24. Tamil Nadu 1549 1892 1814 2421
25. Telangana 931 1060 1252 1448
26. Tripura 64 78 37 43
27. Uttar Pradesh 1397 1599 1006 1120
28. Uttarakhand 125 180 127 161
29. West Bengal 1566 1837 562 651
TotaL (STATES) 36441 45467 30873 38086

30. Andaman and 14 19 13 16

Nicobar Islands
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1 2 3 4 5 6
31. Chandigarh 116 165 100 147
32. Dadra and Nagar 6 6 17 20

Haveli
33. Daman and Diu 2 3 3 3
34. Delhi UT 1969 2547 2366 3039
35. Lakshadweep 1 1 0 0
36. Puducherry 16 22 61 74
ToraL (UTs) 2124 2763 2560 3299
ToraL (ALL INDIA) 38565 48230 33433 41385

Source: Crime in India
Reducing the number of paramilitary forces in Kashmir

12312. SHRI LAL SINH VADODIA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that Government is considering to reduce the number

of CRPF and other paramilitary forces in Kashmir;
(b) if so, whether Government has considered to take any step in this regard; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c) The deployment of CRPF and
other Para-Military forces at any point of time in Kashmir is based on the request of
the State Government, availability of such forces and review of the threat perception

at the highest operational levels in the Central and State Governments.
Kidnapped and missing children in the country

+2313. SHRI LAL SINH VADODIA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that the number of kidnapped and missing children is

increasing continuously in the various parts of the country including Delhi;

(b) if so, whether Government is considering to take concrete steps to stop this;

and

+ Original notice of the question was received in Hindi.
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(c) if so, the details thereof and by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c) As per information provided
by National Crime Records Bureau (NCRB), the number of kidnapped and missing

children is as under:

Number of kidnapped/abducted children in the country including Delhi:

SL. No. 2014 2015
01 38,555 42,993

Number of missing children in the country including Delhi:

S1. No. 2014 2015
01 69733 57545

As per the Seventh Schedule to the Constitution of India ‘Police’ and ‘Public
Order’ are State subjects and, as such, the primary responsibility of prevention,
detection, registration, investigation and prosecution of crime, lies with the State

Governments/ Union Territory Administrations.

However, the Ministry of Home Affairs has been issuing advisories from time
to time with a view to help the States/UTs to deal with crimes against children.
Ministry of Home Affairs has issued advisory dated 14.07.2010 on Crime Against
children and Advisory Dated 25.06.2013 on mandatory registration of FIR in case

of Missing Children which are available at www.mha.nic.in.
Sexual harassment of foreign women tourists

2314. SHRI SUKHENDU SEKHAR ROY: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) how many foreign women tourists were subjected to sexual harassment during
the years 2014-15, 2015-16 and 2016-17 in the country, the State-wise details thereof;

(b) how many cases of sexual harassment of foreign women tourists were

registered and how many culprits were convicted, the State-wise details thereof; and

(c¢) how many such cases of sexual harassment committed against foreign women

tourists are still pending, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) As per the information provided by
National Crime Records Bureau (NCRB), a total of 33 cases in 2014 and 15 cases
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in 2015 were registered under assault on women (foreign tourists) with intent to
outrage her modesty (section 354A to 354D IPC). State/UT-wise details of such data
are given in the Statement (See below).

(b) As per available information, out of 33 cases under assault on women (foreign
tourists) with intent to outrage her modesty (section 354A to 354D IPC) registered
in 2014, a total of 2 persons were convicted. Similarly, out of 15 cases registered in
2015, no person was convicted. State/UT-wise details of such data during 2014-2015

are also given in the Statement (See below).

(¢) As per available information, a total of 45 cases under assault on women
(foreign tourists) with intent to outrage her modesty (section 354A to 354D IPC)
were pending for trial at the end of the year in 2015.



Statement

Details of State/UT-wise cases registered, cases pending trial at the end of the year, persons arrested, persons chargesheeted and

persons convicted under assault on women (foreigner) with intent to outrage her modesty (Section 354 IPC) during 2014 and 2015

Sl.  States/UTs 2014 2015
No. Cases Persons Persons Persons Cases Cases Persons Persons Persons
Registered Arrested Chargesheeted Convicted Registered Pendingtrial —Arrested Charge-  Convicted
at the end sheeted
of the year
1 2 3 4 5 6 7 8 9 10 11
1. Andhra Pradesh 0 0 0 0 0 0 0 0 0
2. Arunachal Pradesh 0 0 0 0 0 0 0 0 0
3. Assam 0 0 0 0 0 0 0 0 0
4. Bihar 0 0 0 0 0 0 0 0 0
5. Chhattisgarh 0 0 0 0 0 0 0 0 0
6. Goa 4 4 5 0 3 5 1 3 0
7.  Gujarat 0 0 0 0 0 0 0 0 0
8. Haryana 0 0 0 0 0 0 0 0 0
9. Himachal Pradesh 0 0 0 0 0 0 0 0 0
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25. Telangana 2 0 0 0 2 0 0
26. Tripura 0 0 0 0 0 0 0
27. Uttar Pradesh 6 6 6 1 7 1 1
28. Uttarakhand 0 0 0 0 0 0 0
29. West Bengal 0 0 0 0 0 0 0
ToTAL (STATE) 24 18 19 13 34 8 10
30. Andaman and 0 0 0 0 0 0 0
Nicobar Islands
31. Chandigarh 0 0 0 0 0 0 0
32. Dadra and Nagar 0 0 0 0 0 0 0
Haveli
33. Daman and Diu 0 0 0 0 0 0 0
34. Delhi UT 9 12 12 2 11 4 4
35. Lakshadweep 0 0 0 0 0 0 0
36. Puducherry 0 0 0 0 0 0 0
TotaL (UTs) 9 12 12 2 11 4 4
TotaL (ALL INDIA) 33 30 31 15 45 12 14

Source: Crime in India
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False confirmation about vaccination of paramilitary troops

2315. SHRI ANUBHAV MOHANTY: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that about 100 Indian paramilitary troops, under the UN
Peace Keeping force, landed at Haiti last year in the month of July-August without
being given anti-cholera vaccination before reporting for duty at the UN Peace Keeping

force;

(b) whether it is a fact that when the UN official sought clarification, the Ministry

falsely confirmed to the UN that the troops have been vaccinated; and

(c) what action has been taken against the erring officers of the Ministry for false

confirmation about vaccination and creating an embarrassment to Government of India?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) An Indian Formed Police Unit (Assam Rifles 7th Contingent)
was inducted for deployment at Haiti in last week of July 2016. As per the report
received from Assam Rifles, the Cholera Vaccines could only be procured by Medical
Branch of the Directorate of Assam Rifles after dispatch of the Formed Police Unit
(FPU-2 7th Contingent) to United Nations Mission in Haiti.

(b) and (¢) On intimation, the Contingent was immediately vaccinated in-situ for
Cholera (Both Doses) and as on date all personnel of Formed Police Unit (FPU-2)
Assam Rifles Contingent are fully immunised. MHA have also issued instructions for
compliance with mandatory Cholera Vaccination for the Uniformed Personnel prior

to induction in United Nations Peacekeeping Missions.
Augmentation of police forces of States

2316. SHRI DARSHAN SINGH YADAV: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether it is a fact that all States have been directed to augment their police

forces;

(b) whether after formation of NDA Government, every State Government has

been directed to conduct an early recruitment drive to fill up the vacant posts; and

(c) the State-wise shortage of police force noticed along with special instructions

issued to those States to recruit and modernise the State Police Force?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c) As ‘Police’ is a State subject
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falling in List-Il of Seventh Schedule of the Constitution of India, it is primarily
the responsibility of the State Governments to ensure adequate augmentation in their
Police forces. The Centre advises the States from time to time to take appropriate

steps in Police Administration to meet the expectations of people.

As per data compiled by the Bureau of Police Research and Development
(BPR&D), as on 1.1.2016 against total sanctioned strength of 22,80,691 there were
17,31,666 police personnel in position leading to a shortfall of 5,49,025 personnel.

The details are given in the Statement (See below).

State Police Forces are also supported through the grants-in-aid released to the
State Governments under the Scheme for Modernisation of State Police Force (MPF)
by the Ministry of Home Affairs. The major items of Police infrastructure covered
under the Scheme are mobility, modern weaponry, training infrastructure facilities,
forensic Science equipments, security equipments, traffic equipments, construction of

residential building for lower level police personnel, etc.
Statement

Details of States/UTs-wise sanctioned and Actual strength with Vacancy of
Total (Civil+Armed) Police Force (As on 1.12.016)

SI. States/UTs Total
No. Sanctioned Actual Vacancy

1 2 3 4 5

1. Andhra Pradesh 59,174 49,587 9,587
2. Arunachal Pradesh 12,764 10,923 1,841
3. Assam 53,400 45,484 7,916
4. Bihar 123,277 93,798 29,479
5. Chhattisgarh 65,749 55,330 10,419
6. Goa 8,313 6,745 1,568
7. Gujarat 103,047 70,491 32,556
8. Haryana 61,691 42,386 19,305
9.  Himachal Pradesh 16,637 14,178 2,459
10. Jammu and Kashmir 80,110 69,978 10,132

11.  Jharkhand 76,692 56,189 20,503
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1 2 3 4 5

12. Karnataka 110,210 70,934 39,276
13. Kerala 60,502 53,881 6,021
14. Madhya Pradesh 109,495 86,759 22,736
15. Mabharashtra 191,143 176,044 15,099
16.  Manipur 32,078 25,146 6,932
17. Meghalaya 15,020 12,548 2,472
18.  Mizoram 11,263 8,435 2,828
19. Nagaland 21,574 22,264 (690)
20. Odisha 66,184 55,441 10,743
21. Punjab 78,967 69,751 9,216
22. Rajasthan 104,209 89,346 14,863
23.  Sikkim 6,081 4,565 1,516
24. Tamil Nadu 136,002 109,948 26,054
25. Telangana 64,489 47,428 17,061
26. Tripura 27,448 24,018 3,430
27. Uttar Pradesh 363,785 181,827 181,958
28.  Uttarakhand 21,155 19,991 1,164
29. West Bengal 101,482 67,852 33,630
30. Andaman and Nicobar 4,468 3,912 556

Islands
31. Chandigarh 6,721 5,869 852
32. Dadra and Nagar Haveli 310 334 (24)
33. Daman and Diu 535 390 145
34. Delhi 82,242 76,348 5,894
35. Lakshadweep 435 369 66
36. Puducherry 4,039 3,177 862

ArL INpIA TotaL 2280691 1731666 549025

Sources: BPR&D
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Steps for checking human trafficking

+2317. SHRI MOTILAL VORA: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government is aware that incidents of human trafficking are rising
fast in the country especially in Maharashtra and Delhi;

(b) whether it is a fact that children and women who disappear become victims
of human trafficking;

(c) the State-wise details of number of incidents of human trafficking that
happened in the year 2016; and

(d) the steps taken by Central Government for checking human trafficking, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) As per data compiled by National Crime
Records Bureau, the number of cases registered under human trafficking all over the
country, including Maharashtra and Delhi, during the years 2013 to 2015 is as follows:

Year Cases registered all Cases registered in Cases registered in
over the country Mabharashtra Delhi

2013 1361 56 0

2014 3705 232 23

2015 5608 151 87

(b) No specific evidence is available to establish the fact that all children and
women who disappear become victims of human trafficking.

(c) Details of State/UT-wise cases registered under Human Trafficking during the
year 2016 are given in the Statement (See below).

(d) ‘Police’ is a State subject and as such registration, investigation and prevention
of crime of human trafficking is the responsibility of State Governments. The Central
Government supplements the efforts of State Governments by issuing advisories and
guidelines from time to time and by providing financial assistance for setting up
Anti-Human Trafficking Units at District level in various States. Training is also
provided to State Police Personnel in human trafficking. The Government of India
has signed Memorandums of Understanding with Government of Bangladesh and
UAE on prevention of Human Trafficking.

+ Original notice of the question was received in Hindi.
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Details of State/UT-wise cases registered under human trafficking during 2016

Sl. No. States/UTs Cases Registered
1. Andhra Pradesh 239
2. Arunachal Pradesh 2
3. Assam 91
4. Bihar 43
5. Chbhattisgarh 68
6. Goa 40
7. Gujarat 548
8. Haryana 51
9. Himachal Pradesh 8
10. Jammu and Kashmir 0
I1. Jharkhand 109
12. Karnataka 404
13. Kerala 21
14. Madhya Pradesh 51
15. Mabharashtra 517
16. Manipur 3
17. Meghalaya 7
18. Mizoram 2
19. Nagaland 0
20. Odisha 84
21. Punjab 13
22. Rajasthan 1422
23. Sikkim 1
24. Tamil Nadu 434
25. Telangana 229
26. Tripura 0
27. Uttar Pradesh 79
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SI. No. States/UTs Cases Registered
28. Uttarakhand 12
29. West Bengal 3579

TotaL (STATES) 8057
30. Andaman and Nicobar Islands 1
31. Chandigarh 1
32. Dadra and Nagar Haveli 0
33. Daman and Diu 7
34. Delhi UT 66
35. Lakshadweep 0
36. Puducherry 0

ToraL (UTs) 75

TotaL (States/UTs) 8132

Note: Data is Provisional.
Source: Monthly Anti-Human Trafficking

Difficulty in fencing Indo-Pak border in Rajasthan

2318. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government has faced any difficulty in fencing Indo-Pak border in

Rajasthan especially in Shahgarh Bulge due to shifting of sand dunes;
(b) if so, the details thereof;

(c) what alternative mechanism Government is employing or planning to employ

to secure the above stretch of Indo-Pak border; and

(d) whether there is any proposal to employ drones to monitor movements at
the aforesaid stretch of border, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) Construction of fence in Shahgarh Bulge in the
shifting sand dune area was difficult but Single Row Fencing was erected and is

now maintained and replaced, wherever damaged.

(c) and (d) The other details cannot be revealed in view of national security.
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Crimes in the country

2319. SHRIMATI RAJANI PATIL: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the State-wise details of different kinds of crimes in the country for last two

years;

(b) whether it is a fact that incidents ofcrimes, mainly rape and molestation, etc.

have increased in various States; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HANSRAJ GANGARAM AHIR): (a) to (c) The State/UT-wise data of Crime
cases during 2014 and 2015 is given in Statement-I (See below). The State/UT-wise
cases registered under Section 376 IPC (rape), Section 376/511 IPC (Attempt to commit
rape), Section 354 IPC (Assault on women with intent to outrage her modesty) and
Section 509 IPC (Insult to the modesty of women) for the year 2014 and 2015 are

given in Statement-II.



Details of State/UT-wise cases registered and percentage variation under various cognizable crimes under

Statement-1

Indian Penal Code (IPC) and Special and Local Laws (SLL) during 2014 and 2015

Code  States/UTs 2014 2015
IPC SLL Total IPC SLL Total
Cognizable Cognizable
Crimes Crimes
1 2 3 4 5 6 7 8
L. Andhra Pradesh 114604 25278 139882 110693 15755 126448
2. Arunachal Pradesh 2843 195 3038 2968 181 3149
3. Assam 94337 3064 97401 103616 3849 107465
4. Bihar 177595 17445 195040 176973 18439 195412
5. Chhattisgarh 58200 285611 343811 56692 245223 301915
6. Goa 4466 3006 7472 3074 1482 4556
7. Gujarat 131385 290914 422299 126935 307108 434043
8. Haryana 79947 35522 115469 84466 47523 131989
9. Himachal Pradesh 14160 2962 17122 14007 3214 17221
10.  Jammu and Kashmir 23848 1605 25453 23583 1727 25310
11.  Jharkhand 45335 6321 51656 45050 7861 52911
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1 2 3 4 5 6 7 8

12.  Karnataka 137338 25665 163003 138847 32019 170866
13.  Kerala 206789 403576 610365 257074 396334 653408
14.  Madhya Pradesh 272423 101746 374169 268614 90046 358660
15.  Maharashtra 249834 134981 384815 275414 147766 423180
16.  Manipur 3641 868 4509 3847 1004 4851
17.  Meghalaya 3679 304 3983 4079 327 4406
18.  Mizoram 2140 435 2575 2228 347 2575
19.  Nagaland 1157 514 1671 1302 629 1931
20.  Odisha 74569 19088 93657 83360 19848 103208
21.  Punjab 37162 27812 64974 37983 22253 60236
22.  Rajasthan 210418 58140 268558 198080 64096 262176
23. Sikkim 1065 200 1265 766 184 950
24.  Tamil Nadu 193200 311879 505079 187558 254604 442162
25.  Telangana 106830 20876 127706 106282 16496 122778
26.  Tripura 5499 260 5759 4692 172 4864
27.  Uttar Pradesh 240475 2393330 2633805 241920 2549421 2791341
28.  Uttarakhand 9156 170767 179923 10248 88618 98866
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29.  West Bengal 185672 20708 206380 179501 26777 206278

ToTaL (STATES) 2687767 4363072 7050839 2749852 4363303 7113155
30.  Andaman and Nicobar Islands 746 2122 2868 862 2197 3059
31.  Chandigarh 3221 1457 4678 3248 1865 5113
32.  Dadra and Nagar Haveli 277 20 297 269 34 303
33.  Daman and Diu 233 19 252 302 17 319
34.  Delhi UT 155654 9908 165562 191377 8599 199976
35. Lakshadweep 81 34 115 50 15 65
36.  Puducherry 3584 998 4582 3440 669 4109

ToraL (UTs) 163796 14558 178354 199548 13396 212944

TotaL (ALL INDIA) 2851563 4377630 7229193 2949400 4376699 7326099

Source: Crime in India
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Statement-I11

Details of State/UT-wise cases registered and percentage variation under Rape (Section 376 IPC), Attempt to commit rape

(Section 376/511 IPC), Assault on women with intent to outrage her modesty (Section 354 IPC) and Insult to

the modesty of women (Section 509 IPC) during 2014 and 2015

Sl.  State/UT Rape Attempt to commit  Assault on women Insult to the Total Sexual
No. (Section 376 IPC) rape with intent to modesty of women Crimes
(Section 376/511 IPC) outrage her modesty (Section 509 IPC)
(Section 354 IPC)

2014 2015 2014 2015 2014 2015 2014 2015 2014 2015
1 2 3 4 5 6 7 8 9 10 11 12
1. Andhra Pradesh 961 1027 165 206 4547 4616 2649 2200 8322 8049
2. Arunachal Pradesh 83 71 10 12 121 101 3 2 217 186
3. Assam 1980 1733 227 499 3099 4293 1 111 5307 6636
4. Bihar 1127 1041 484 403 572 198 69 96 2252 1738
5. Chhattisgarh 1436 1560 21 19 2122 1868 79 53 3658 3500
6. Goa 95 86 2 0 202 150 57 34 356 270
7.  Gujarat 841 503 6 3 1352 1164 173 73 2372 1743
8. Haryana 1174 1070 136 105 1688 1886 102 90 3100 3151
9. Himachal Pradesh 283 244 5 1 538 434 60 58 886 737
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10.
I1.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.

Jammu and Kashmir
Jharkhand
Karnataka
Kerala

Madhya Pradesh
Mabharashtra
Manipur
Meghalaya
Mizoram
Nagaland

Odisha

Punjab
Rajasthan
Sikkim

Tamil Nadu
Telangana
Tripura

Uttar Pradesh

331
1050
1324
1347
5076
3438
75
118
120
30
1978
981
3759
47
455
979
239
3467

296
1053
589
1256
4391
4144
46
93
58
35
2251
886
3644

421
1105
213
3025

20
208
22
36
56
15

26

33
154
373

16
73
35
324

21
202
16
30
57
13

23

137
128
407

29
43
38
422

1421
440
5263
4367
9609
10001
98
105
97

16
5543
1113
5999
34
1102
3188
492
8605

1343
844
5112
3987
8049
11713
84
95
75

6499
1123
4813
21
1163
3608
352
7885

237
18
170
257
429
1575

54
29

379
35
18

229
1142
11
29

175
10
154
267
390
1119
2

20

2

9
472
27

9

2

20
1288

11

2009
1716
6779
6007
15170
15029
174
303
247
50
7933
2283
10149
93
1802
5382
777
12425

1835
2109
5871
5540
12887
16989
133
231
141
53
9359
2164
8873
29
1633
6044
609
11343
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1 2 3 4 5 6 7 8 9 10 11 12
28. Uttarakhand 270 283 41 10 343 318 4 12 658 623
29. West Bengal 1466 1199 1656 1551 5670 5069 543 455 9335 8274

ToTAL (STATES) 34530 32328 4158 4384 77747 76871 8356 7167 124791 120750
30. Andaman and 32 36 0 0 41 57 5 5 78 98
Nicobar Islands
31. Chandigarh 59 72 6 6 87 76 2 10 154 164
32. Dadra and Nagar 5 8 0 0 2 5 1 0 8 13
Haveli
33. Daman and Diu 2 5 0 0 3 7 0 0 5 12
34. Delhi UT 2096 2199 70 46 4322 5367 1361 1492 7849 9104
35. Lakshadweep 1 0 0 0 1 6 2 1 4 7
36. Puducherry 10 3 0 1 32 33 8 10 50 47
Torar (UTs) 2205 2323 76 53 4488 5551 1379 1518 8148 9445
TotaL (ALL INDIA) 36735 34651 4234 4437 82235 82422 9735 8685 132939 130195

Source: Crime in India
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Minimum wages for workers

2320. SHRI DEVENDER GOUD T.: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the details of scheduled employments;

(b) the details of minimum wages being paid by different States to skilled,
semi-skilled and unskilled labourers, State-wise;

(c) what monitoring mechanism the Ministry has to ensure that minimum wages
are paid to all categories of workers by companies, etc.;

(d) whether there is any proposal to increase the minimum wages for workers;

and
(e) if not, the reasons therefor and when were the wages revised last?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) Under the provisions of
the Minimum Wages Act, 1948, both Central and State Governments are appropriate
Governments to fix, review and revise the minimum wages of the workers employed
in the scheduled employments under their respective jurisdictions. Presently, there are
45 scheduled employments in the Central Sphere, the details of which are given in
Statement-1 (See below) while in the State Sphere the number of such employments

are 1709 the details of which are given in Statement-II (See below).

(b) As per available information in this Ministry the range of minimum wages

fixed by the various State Governments/UTs are given in Statement-III (See below).

(¢) The Minimum Wages Act, 1948 is implemented by the Centre as well as the
States in respect of their respective jurisdiction. In the Central Sphere, the enforcement
is secured through the Inspecting Officers of the Chief Labour Commissioner (Central)
commonly designated as Central Industrial Relations Machinery (CIRM), the compliance
in the State sphere is ensured through the State Enforcement Machinery. They conduct
regular inspections and in the event of detection of any case of non-payment or
under-payment of minimum wages, they advise the employers to make payment of the
shortfall of wages. In case of non-compliance, penal provisions against the defaulting

employers are invoked.

(d) and (¢) The Central Government has issued final notification on 19.01.2017 to
revise the minimum rates of wages for the scheduled employments in the Central Sphere.

In Order to protect the minimum wages against inflation, the Central Government

introduced the idea of Variable Dearness Allowance (VDA) based on the recommendation
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of the Labour Ministers’ Conference held in 1988. Accordingly, the Central Government
revises the minimum rates of wages in the month of April and October to include
V.D.A under the Minimum Wages Act, 1948.

Statement-I

Details of Scheduled Employments for which Central Government has fixed

minimum wages under the Minimum Wages Act, 1948

Sl. No. Name of Employment

1. Agriculture

2. Construction/Maintenance of Roads and Building Operations
3. Maintenance of Buildings

4. Construction and Maintenance of Runways

S. Gypsum mines

6. Barites mines

7. Bauxite mines

8. Manganese mines

9. China Clay mines
10.  Kyanite mines

11.  Copper mines

12. Clay mines

13. Stone mines

14.  White Clay mines
15. Orchire mines

16.  Fire Clay mines

17. Steatite (Soapstone and Talc) mines

18. Asbestos mines
19. Chromite mines
20. Quartzite mines
21. Quartz mines

22. Silica mines
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SI. No.

Name of Employment

23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33.

34.

35.

36.

37.

38.

39.

40.

41.

42.

43.

44,

45.

Magnesite mines

Graphite mines

Felspar mines

Red Oxide mines

Laterite mines

Dolomite mines

Iron Ore mines

Granite mines

Wolfram mines

Magnetite mines

Rock Phosphate mines
Hematite mines

Marble and Calcite mines
Uranium mines

Mica mines

Employment in Lignite mines
Employment in Gravel mines

Employment in the Slate mines

Employment in laying down of underground electric, wireless, radio,

television, telephone, telegraph and overseas communication cables and

similar other underground cabling, electric lines water supply lines and

sewerage pipe lines

Loading, Unloading in Railways Goods Shed

Stone Breaking and Stone Crushing
Employment in Sweeping and Cleaning

Watch and Ward
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Wages Act, 1948

Unstarred Questions

Details of No. of Scheduled Employments in States/UTs under Minimum

Sl.  Name of the State/UT No. of Scheduled employments
No. (As on 31.12.2013)
1 2 3
1. Andhra Pradesh 73
2. Arunachal Pradesh 30
3. Assam 105
4.  Bihar 88
5. Chhattisgarh 46
6. Goa 21
7. Gujarat 54
8.  Haryana 50
9.  Himachal Pradesh 12
10.  Jammu and Kashmir 28
11.  Jharkhand 88
12.  Karnataka 79
13.  Kerala 73
14.  Madhya Pradesh 38
15.  Maharashtra 67
16.  Manipur 15
17.  Meghalaya 28
18.  Mizoram 1
19.  Nagaland 54
20.  Odisha 84
21. Punjab 71
22.  Rajasthan 62
23.  Sikkim 26
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1 2 3
24.  Tamil Nadu 73
25.  Tripura 22
26.  Uttar Pradesh 64
27.  Uttarakhand 58
28.  West Bengal 56
29. Andaman and Nicobar Islands 7
30. Chandigarh 44
31. Dadra and Nagar Haveli 56
32. Daman and Diu 72
33.  Delhi 29
34. Lakshadweep 9
35.  Puducherry 26

TotaL 1709

Source: Report on the Working of the Minimum Wages Act, 1948 for the year 2013, published by
Labour Bureau, Chandigarh.



Category-wise details of Range of Minimum Rates of Wages in All States
as on 01.01.2017 (Provisional)

Statement-I111

Sl.  State/UT Categories

No. Unskilled Semi Skilled Skilled Highly Skilled
Min. Max. Min. Max. Min. Max. Min. Max.

1 2 3 4 5 6 7 8 9 10
Central Sphere 214.00 374.00 219.00 414.00 238.00 456.00 259.00 495.00
1. Andhra Pradesh 145.88 - - - - - - 895.83
2. Arunachal Pradesh 150.00 170.00 160.00 180.00 170.00 190.00 - -
3. Assam 240.00 - 280.00 - 350.00 - 450.00 -
4. Bihar 181.00 197.00 188.00 206.00 232.00 251.00 282.00 308.00
5. Chhattisgarh 163.00 252.00 210.00 257.00 218.00 265.00 272.00 275.00
6. Goa 215.00 307.00 217.00 307.00 223.00 307.00 233.00 307.00
7. Gujarat 150.00 276.00 276.00 284.00 284.00 293.00 - -
8. Haryana 292.31 292.31 306.92 322.27 338.38 355.30 373.07 373.07
9. Himachal Pradesh 180.00 185.55 188.47 197.00 216.52 224.17 237.12 284.50
10. Jammu and Kashmir*  150.00 150.00 175.00 175.00 225.00 225.00 - -
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11.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.

27.

Jharkhand
Karnataka
Kerala
Madhya Pradesh
Mabharashtra
Meghalaya
Manipur
Mizoram
Nagaland
Odisha
Punjab
Rajasthan
Sikkim
Tamil Nadu
Tripura
Uttarakhand

Uttar Pradesh

221.61
182.39
275.46
193.00
180.00
170.00
122.10
270.00
115.00
200.00
267.13
197.00
220.00
146.00
142.46
200.00

161.00

237.44
289.74
548.70
263.00
315.49
170.00
122.10
270.00
115.00
200.00
277.13
197.00
220.00
455.60
346.15
272.12

211.67

232.16

188.39

257.00

181.00
129.97
300.00
125.00
220.00
297.13
207.00

242.00

162.81
231.54

233.33

253.27

304.74

349.00

181.00
129.97
300.00
125.00
220.00
297.13
207.00

242.00

375.00
291.54

300.71

306.03

210.86

303.00

191.00
132.60
370.00
135.00
240.00
331.63
217.00

275.00

184.96
235.31

261.33

327.14

329.74

398.00

191.00
132.60
370.00
135.00
240.00
331.63
217.00

275.00

403.85
310.96

354.67

353.52

213.06

296.00

212.00

460.00
145.00
260.00
371.33
267.00

319.00

280.00
249.23

299.17

369.90

332.96

399.00

212.00

460.00
145.00
260.00
371.33
267.00

319.00

405.42
356.35

418.83
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1 2 3 4 5 6 7 8 9 10
28. West Bengal 211.00 278.00 232.00 306.00 255.00 337.00 370.00 -
29. Andaman and 282.00 312.00 294.00 330.00 307.00 381.00 328.00 392.00

Nicobar Islands
30. Chandigarh 316.15 316.15 322.00 326.00 333.46 342.11 358.00 358.00
31. Dadra and Nagar 268.20 268.20 276.20 276.20 284.20 284.20 - -
Haveli
32. Daman and Diu 268.20 268.20 276.20 276.20 284.20 284.20 - -
33. Delhi 331.00 368.00 366.00 407.00 402.00 447.00 - -
34. Lakshadweep 255.20 255.20 280.50 280.20 305.20 305.20 335.20 335.20
35. Puducherry 55.00 255.00 - - - - - -
36. Telangana 69.27 363.26

* Data is yet to be received. Figures indicate rates of wages as on 31.12.2013 in respect of Jammu and Kashmir. Rates for unskilled workers for Assam and West Bengal

exclude Tea garden workers.
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Employment of women

2321. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether there has been an increase in the number of employed women in

the country;

(b) the number of unemployed women registered in various employment exchanges

in the country during the last three years; and

(c) the year-wise details of the employment provided to the unemployed women

during the said period?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (c) As per the result
of recent labour force surveys on employment and unemployment conducted during
2009-10 and 2011-12 by National Sample Survey Office (NSSO), Ministry of Statistics
and Programme Implementation, the estimated employment on usual status basis is
given below:

Estimated Employment (in crore)

Year Rural Urban
Male Female Male Female
2009-10 22.98 10.57 10.44 2.56
2011-12 23.49 10.20 10.98 2.74

The number of women not all of whom are necessarily unemployed registered in
various employment exchanges in the country and the placements for the last three

years are given below:

(in nos.)
Year No. of registered women jobseekers Placements
2011 13694800 85700
2012 15645900 67800
2013 16549100 58800

2014 17078300 60800




200 Written Answers to [RAJYA SABHA] Unstarred Questions

Transgender persons in workforce

2322. PROF. M.V. RAJEEV GOWDA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the number of transgender employees in formal sector of the economy;

(b) whether the Ministry has taken any initiative to assist in the inclusion of

transgender persons in the workforce of the country;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) According to the survey
results of Labour Bureau, during 2015-16 Worker Population Ratio (WPR) for

employment in all sectors based on Usual Status (UPSS) basis is given below:

(in per cent)

Sector All India

Male Female Transgender Person
Rural 75.7 30.2 51.9 53.9
Urban 67.1 14.8 36.9 41.8
Rural + Urban 73.3 25.8 47.2 50.5

(b) to (d) In pursuance to the judgement of the Supreme Court, April 2014,
Government has taken various steps for assisting inclusion of transgenders in the
workforce. The Transgender Persons (Protection of Rights) Bill, 2016 has been drafted
to evolve a mechanism for the social, economic and educational empowerment of
transgenders. The Ministry has issued instruction to all Employment Exchanges for
registration of transgenders. The Ministry is also implementing the National Career
Service Project (NCSP) for transforming the employment services in the country
using technology to bring more employment opportunities to jobseekers which also

facilitates registration of transgenders.
Pending cases in labour courts

2323. SHRI TIRUCHI SIVA: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) the State-wise details of the number of labour courts and tribunals set up

in the last three years and in the current year;
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(b) the State-wise details of the number of dispute cases received, settled and
pending in the last three years and the current year; and

(c) the steps being taken by Government to expedite the process to dispose of
the pending cases, and whether Government proposes to establish more such labour
courts, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) As per provisions of Industrial
Disputes Act, 1947, the Central Government has set up 22 Central Government
Industrial Tribunal-cum-Labour Courts (CGIT-cum-LCs) in various States for resolution
of industrial disputes arising in Central Sphere. Out of these, two CGIT-cum-LCs at
Mumbai and Kolkata also function as National Industrial Tribunals (NITs). The list
of CGIT-cum-LCs and NITs is given in Statement-I (See below).

No Labour Court has been set up in the last three years or in the current year.

(b) The details of number of cases received, disposed of and pending in various
CGIT-cum-LCs and NITs during the last three years and the current year, i.e. during
2013-14, 2014-15, 2015-16 and 2016-17 (up to the month of February, 2017) are
given in Statement-II to V respectively.

(¢) A Scheme of Holding of Lok Adalats as an “Alternative Grievance Redressal
Mechanism” has been introduced from the Tenth Five Year Plan (2002-07) for speedy
disposal of industrial disputes in the CGIT-cum-LCs as a remedial measure to tide
over the backlog of industrial disputes. In addition, the Presiding Officers of the
CGIT-cum-LCs hold camp courts in various parts of the area of their jurisdiction so
that workers are not required to travel long distance for disposal of their disputes.

At present, no proposal for setting up of new CGIT-cum-LCs is under consideration
of the Ministry.
Statement-1

List of Central Government Industrial Tribunal-cum-Labour Courts
(CGIT-cum-LC) and National Tribunals.

SI. No.  Name of CGIT-cum-LC SI. No. Name of CGIT-cum-LC
L. Mumbai I 7. Chandigarh I
2 Mumbai II 8. New Delhi 1
3 Dhanbad 1 9. Kanpur
4, Dhanbad 11 10. Jabalpur
5 Asansol 11. Chennai
6 Kolkata 12. Bangalore
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SI. No.  Name of CGIT-cum-LC SI. No. Name of CGIT-cum-LC
13. Hyderabad 18. New Delhi II
14. Nagpur 19. Guwahati
15. Bhubaneswar 20. Ernakulam
16. Lucknow 21. Ahmedabad
17. Jaipur 22. Chandigarh II

Mumbai I National Tribunal

Kolkata National Tribunal



Statement-11
Details regarding cases and applications received during the Financial Year 2013-14

Central Government Industrial Tribunal-cum-Labour Courts (CGIT-cum-LC) and National Tribunals

0] SUdIMSUY UDJILAY

Sl.  CGIT Cases Applications
No. B/F from  Received Disposed Pending B/F from Received Disposed Pending
previous previous
year year

1 2 3 4 5 6 7 8 9 10
1.  Mumbai I 208 50 16 242 94 51 7 138
2. Mumbai II 417 96 43 470 381 12 17 376
3. Dhanbad I 1457 107 167 1,397 297 12 110 199
4. Dhanbad II 751 170 140 781 39 1 4 36
5. Asansol 518 29 76 471 51 5 14 42
6. Kolkata 265 74 14 325 48 5 8 45
7. Chandigarh I 205 312 75 442 30 27 9 48
8. New Delhi I 387 144 155 376 42 24 23 43
9.  Kanpur 612 172 44 740 261 21 59 223
10. Jabalpur 1897 96 398 1,595 224 3 56 171
11.  Chennai 320 101 123 298 14 5 6 13

[L10T ‘yoreN 7Tl

€07 SUosangy paLivisun)



1 2 3 4 5 6 7 8 9 10
12.  Bangalore 538 56 65 529 102 35 22 115
13.  Hyderabad 1053 156 309 900 613 6 30 589
14.  Nagpur 356 95 200 251 7 8 2 13
15. Bhubaneswar 383 73 72 384 357 33 10 380
16. Lucknow 497 72 55 514 46 16 11 51
17.  Jaipur 360 67 29 398 114 1 4 111
18. New Delhi II 506 140 95 551 59 64 14 109
19.  Guwahati 76 44 29 91 8 31 7 32
20. Ernakulam 100 56 28 128 11 7 12 6
21. Ahmedabad 2219 198 81 2,336 1,624 18 76 1,566
22. Chandigarh II 515 95 107 503 54 20 10 64

ToTAL 13,640 2,403 2,321 13,722 4,476 405 511 4,370
Mumbai I National Tribunal 6 2 0 8 153 0 1 152
Kolkata National Tribunal 10 1 1 10 79 0 0 79
GranD ToTAL 13,656 2,406 2,322 13,740 4,708 405 512 4,601

(TotaL + NATIONAL TRIBUNALS)

[VHEVS VAIVY] 0} siomsuy udanLiy +0T

suonysangy paLivisun



Statement-111
Details regarding cases and applications received during the Financial Year 2014-15

Central Government Industrial Tribunal-cum-Labour Courts (CGIT-cum-LC) and National Tribunals

0] SUdIMSUY UDJILAY

Sl CGIT Cases Application
No. B/F from  Received Disposed Pending B/F from Received Disposed Pending
previous previous
year year

1 2 3 4 5 6 7 8 9 10
1.  Mumbai I 242 23 22 243 138 15 17 136
2. Mumbai II 470 106 57 519 376 29 10 395
3. Dhanbad I 1397 79 183 1,293 199 10 127 82
4.  Dhanbad II 781 71 145 707 36 0 14 22
5. Asansol 471 27 79 419 42 9 6 45
6. Kolkata 325 74 80 319 45 11 1 55
7.  Chandigarh I 442 143 122 463 48 8 32 24
8. New Delhi I 376 360 47 689 43 38 0 81
9. Kanpur 740 103 40 803 223 26 94 155
10. Jabalpur 1595 122 374 1,343 171 5 35 141

[L10T ‘yoreN 7Tl

SO SUoLsaNgy paLivisuy)



1 2 3 4 5 6 7 8 9 10
11.  Chennai 298 144 173 269 13 10 8 15
12. Bangalore 529 34 145 418 115 47 15 147
13.  Hyderabad 900 222 121 1,001 589 12 527 74
14.  Nagpur 251 78 99 230 13 8 6 15
15.  Bhubaneswar 384 69 31 422 380 25 10 395
16. Lucknow 514 78 68 524 51 24 8 67
17.  Jaipur 398 81 32 447 111 1 4 108
18. New Delhi II 551 145 89 607 109 86 108 87
19. Guwahati 91 7 60 38 32 20 21 31
20. Ernakulam 128 54 46 136 6 20 7 19
21.  Ahmedabad 2336 88 68 2,356 1,566 38 81 1,523
22. Chandigarh II 503 124 179 448 64 27 1 90

TotAL 13,722 2,232 2,260 13,694 4,370 469 1,132 3,707
Mumbai I National Tribunal 8 1 0 9 152 0 0 152
Kolkata National Tribunal 10 1 2 9 79 0 0 79
GranD ToTAL 13,740 2,234 2,262 13,712 4,601 469 1,132 3,938

(ToTaL + NATIONAL TRIBUNALS)

[VHEVS VAIVY] 0} sdomsuy Uiy 907

suonysangy paLivisun



Statement-1V
Details regarding cases and applications received during the Financial Year 2015-16

Central Government Industrial Tribunal-cum-Labour Courts (CGIT-cum-LC) and National Tribunals

0] SUdIMSUY UDJILAY

Sl.  CGIT Cases Application
No. B/F from  Received Disposed Pending B/F from Received Disposed Pending
previous previous
year year

1 2 3 4 5 6 7 8 9 10
1.  Mumbai I 243 0 0 243 136 9 8 137
2. Mumbai II 519 49 9 559 395 73 4 464
3. Dhanbad I 1293 101 201 1,193 82 21 29 74
4. Dhanbad II 707 96 76 727 22 1 1 22
5. Asansol 419 19 87 351 45 55 17 83
6. Kolkata 319 112 65 366 55 13 6 62
7.  Chandigarh I 463 56 87 432 24 26 12 38
8. New Delhi I 689 252 97 844 81 47 23 105
9. Kanpur 803 115 78 840 155 29 25 159
10. Jabalpur 1348 128 355 1,121 147 1 96 52

[L10T ‘yoreN 7Tl

LOT SUOSING PaLIDISU/)



1 2 3 4 5 6 7 8 9 10
11.  Chennai 269 115 140 244 15 23 9 29
12.  Bangalore 418 38 6 450 147 33 1 179
13.  Hyderabad 1001 136 32 1,105 74 1 1 74
14.  Nagpur 230 59 1 288 15 12 0 27
15.  Bhubaneswar 422 52 14 460 395 18 1 412
16. Lucknow 524 78 85 517 67 23 28 62
17.  Jaipur 447 83 58 472 108 6 5 109
18. New Delhi II 607 153 73 687 88 7 71 24
19.  Guwabhati 38 10 11 37 31 2 1 32
20. Ernakulam 136 59 24 171 19 14 5 28
21. Ahmedabad 2356 99 225 2,230 1,523 9 226 1,306
22. Chandigarh 1II 448 166 104 510 90 65 18 137

TotAL 13,699 1,976 1,828 13,847 3,714 488 587 3,615
Mumbai I National Tribunal 9 0 1 8 152 2 2 152
Kolkata National Tribunal 9 0 0 9 79 0 0 79
GranD ToTAL 13,717 1,976 1,829 13,864 3,945 490 589 3,846

(TotaL + NATIONAL TRIBUNALS)

[VHEVS VAIVY] 0} sdomsuy uanLigy 30T

suonysangy paLivisun



Central Government Industrial Tribunal-cum-Labour Courts (CGIT-cum-LC) and National Tribunals

Statement-V

Details regarding cases and applications received during the Financial Year 2016-17 (up to the month of February, 2017)

SI.  CGIT Cases Application
No. B/F from  Received Disposed Pending B/F from Received Disposed Pending
previous previous
year year

1 2 3 4 5 6 7 8 9 10
1.  Mumbai I 241 11 10 242 137 6 8 135
2. Mumbai II 559 25 64 520 464 18 25 457
3. Dhanbad I 1193 34 185 1,042 74 17 14 77
4. Dhanbad II 720 10 31 699 22 0 0 22
5. Asansol 351 5 77 279 83 29 17 95
6. Kolkata 366 4 3 367 62 0 0 62
7.  Chandigarh I 432 3 0 597 38 25 17 46
8. New Delhi I 844 150 130 864 105 127 42 190
9.  Kanpur 840 31 66 805 159 12 12 159
10.  Jabalpur 1121 96 331 886 52 28 20 60

0] SUdIMSUY UDJILAY

[L10T ‘yoreN 7Tl
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1 2 3 4 5 6 7 8 9 10
11.  Chennai 244 38 103 179 113 115 17 127
12.  Bangalore 450 79 46 483 176 37 19 194
13.  Hyderabad 1105 60 96 1,069 74 78 1 151
14.  Nagpur 287 34 0 321 27 3 0 30
15.  Bhubaneswar 460 82 95 447 412 210 23 599
16. Lucknow 517 24 39 501 62 57 43 76
17.  Jaipur 472 17 51 438 109 2 50 61
18.  New Delhi II 687 90 82 695 24 4 5 23
19.  Guwabhati 37 5 0 42 32 1 0 33
20. Ernakulam 171 24 38 157 28 13 4 37
21. Ahmedabad 2230 43 564 1,709 1,306 43 265 1,084
22. Chandigarh II 510 44 29 525 137 14 58 91

TotAL 13,837 909 2,040 12,867 3,696 839 640 3,809
Mumbai I National Tribunal 8 0 0 8 152 0 0 152
Kolkata National Tribunal 9 0 0 9 79 0 0 79
GranD ToTAL 13,854 909 2,040 12,884 3,927 839 640 4,040

(TotaL + NATIONAL TRIBUNALS)

0] Sdomsuy uapLiy 01

[VHAVS VAIVY]

suonysangy paLivisun
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Maternity leave in private sector

2324. SHRI B. K. HARIPRASAD: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government has announced for extending maternity leave period

including mandatory maternity leaves in private sector also; and

(b) if so, the details of mechanism to monitor the same for proper implementation

in private sector?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) Maternity benefits to workers
in the private sector are regulated under Employees’ State Insurance (ESI) Act, 1948
and Maternity Benefit (MB) Act, 1961. The Government has already enhanced paid
maternity leave from 12 weeks to 26 weeks for up to two surviving children under
the ESI Act, 1948 vide notification dated 20.01.2017. So far as enhanced benefits
under MB Act, 1961 are concerned, the Government introduced Maternity Benefit
(Amendment) Bill, 2016 before Rajya Sabha. The said Bill was passed by the Rajya
Sabha on 11.08.2016 and Lok Sabha has also passed the Bill with some amendments
on 09.03.2017.

(b) Both the Acts provide for protection of rights of working women through
robust and proper mechanism including inspections by the field officers. The Acts
provide for stringent penalties, including imprisonment, for violations of its provisions

to ensure proper implementation.
Fixed minimum wages for workers

12325. CH. SUKHRAM SINGH YADAV:
SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) the mechanism adopted by the Ministry to ensure fixed minimum wages for

the workers working in the private sector of the country;

(b) the number of institutions/individuals against whom action was taken for
giving less than minimum wages to the workers in the last three years with details

of action taken thereon; and

(c) the details thereof?

+ Original notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (c) The Minimum Wages
Act, 1948 provides for both the Central and State Governments as the appropriate
Governments to fix, review and revise the minimum wages of the workers employed
in the scheduled employments under their respective jurisdictions. Presently, there
are 45 scheduled employments in the Central Sphere while in the State Sphere the
number of such employments is 1709.

The Minimum Wages Act, 1948 is implemented by the Centre as well as the
States in respect of their respective jurisdiction. In the Central Sphere, the enforcement
is secured through the Inspecting Officers of the Chief Labour Commissioner (Central)
commonly designated as Central Industrial Relations Machinery (CIRM), the compliance
in the State sphere is ensured through the State Enforcement Machinery. They conduct
regular inspections and in the event of detection of any case of non-payment or
under-payment of minimum wages, they advise the employers to make payment of the
shortfall of wages. In case of non-compliance, penal provisions against the defaulting
employers are invoked. Details of enforcement of Minimum Wages Act, 1948 during
2014-15, 2015-2016 and 2016-2017 (upto December, 2016) are given in the Statement.

Statement

Details of enforcement of Minimum Wages Act, 1948 during
2014-15, 2015-16 and 2016-17

(A) Minimum Wages Act, 1948

Sl.  Particulars 2014-15 2015-16 2016-17
No. (upto Dec., 2016)
1. No. of Inspections Conducted 6582 9803 5732
2. No. of Irregularities detected 68747 75938 39837
3. No. Irregularities Rectified 87809 46467 40541
4. No. of Prosecutions Launched 3774 1549 1636
5. No. of Convictions 2782 1476 1386

(B) Claim cases under Minimum Wages Act

Year Claims Amount Awarded (In )
B/F Filed Decided  Awarded Recovererd Paid to workes
1 2 3 4 5 6 7
2013-14 3855 3000 2838 123030072 50794115 33439937

2014-15 3980 2167 248 59856881 35892244 30526714
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1 2 3 4 5 6 7
2015-16 3672 743 1796 66654417 44128036 34879425
2016-17 2610 719 827 74937048 41241934 38196925
(upto Dec.,

2016)

Investment of EPF in shares and equities of Public Limited Companies

2326. DR. V. MAITREYAN: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) whether Government has invested a portion of EPF amount in shares and
equities of various Public Limited Companies as well as blue chip shares of some

private companies;

(b) if so, the details thereof and the total amount invested in top ten companies,

company-wise;

(c) whether Government has taken any efforts to bring in more number of

employees in both organised and unorganised sectors under the ambit of EPF; and
(d) if so, the details thereof and Government's stand on this?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) Employees’ Provident Fund
Organisation (EPFO) is investing in Exchange Traded Funds (ETFs) based on Nifty
50, Sensex and Central Public Sector Enterprises (CPSE) Indices. EPFO does not

invest in shares and equities of individual companies.

(b) The total amount invested by EPFO in ETFs as on 28th February, 2017 is
as under:

(1) Nifty 50 and Sensex Index based ETFs: ¥ 17,105 crore
(ii)) CPSE Index based ETF: ¥ 1,504 crore.

(c) and (d) The Employees’ Provident Funds and Miscellaneous Provisions (EPF
and MP) Act, 1952 is applicable to every establishment employing 20 or more
persons which is either a factory engaged in any industry specified in Schedule—I
of the Act or an establishment to which the Act has been made applicable by the

Central Government by notification in the Official Gazette.

An Employees’ Enrolment Campaign, 2017 has been launched for the period
01.01.2017 to 31.03.2017 to bring in more workers under the ambit of EPFO. Under

the campaign, an employer, whether already covered or yet to be covered, can
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enroll employees who remained un-enrolled for any reason between 01.04.2009 and
31.12.2016 by making a declaration of such employees during the campaign period.
Such declaration shall be valid only in respect of employees who are alive as on 1st
January, 2017 and no proceedings under Section 7A of the EPF and MP Act, 1952
or under paragraph 26B of the Employees’ Provident Funds (EPF) Scheme, 1952
or under paragraph 8 of the Employees’ Pension Scheme (EPS), 1995 have been
initiated against their establishment or employer, as the case may be, to determine

the eligibility for membership of such employees.
Unemployment among women and rural areas

2327. SHRI RIPUN BORA: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) whether it is a fact that the female job seekers are the worst hit due to
unemployment in comparison to 2013-14 in the country during the last two financial

years;

(b) whether it is also a fact that the unemployment in rural areas rose by more

than 30 per cent during last two financial years thereon; and

(c) the details of self-employed, salaried workers and contractual employment

during the last three years thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) As per the result of
the labour force surveys on employment and unemployment conducted during 2009-10
and 2011-12 by National Sample Survey Office (NSSO), Ministry of Statistics and
Programme Implementation, the estimated employment and workforce participation

rate on usual status basis is given below:

Estimated Employment (in crore)

Year Rural Urban
Male Female Male Female
2009-10 22.98 10.57 10.44 2.56
2011-12 23.49 10.20 10.98 2.74

Workforce Participation Rate (in per cent)
2009-10 54.7 26.1 54.3 13.8
2011-12 543 24.8 54.6 14.7

The unemployment rate for females was 2.3% and 2.4% during 2009-10 and

2011-12 respectively as per NSSO surveys. The unemployment rate for males, females



Written Answers to [22 March, 2017] Unstarred Questions 215

and transgenders was 3.0%, 5.8% and 3.2% respectively during 2015-16 as per Labour
Bureau Surveys. According to the Annual Employment and Unemployment Survey
conducted by Labour Bureau, the Workforce Participation Rate during 2015-16 was
73.3% for male, 25.8% for female and 47.2% for transgenders.

(c) As per the survey results of 2011-12 by NSSO the share of self-employed,
regular wage/salaried employees and casual labour were 52.2%, 17.9% and 29.9%,

respectively in the country.
Funds allocated for women labour

2328. SHRI MD. NADIMUL HAQUE: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether under grant-in-aid on child labour and women labour, a general trend
shows that between 2007 and 2012 funds allocated for women labour to NGOs was

less than half of total funds allocated under the scheme;

(b) whether this trend has changed and more funds are being allotted to NGOs

in last three years, details thereof;

(c) the year-wise details of number of NGOs which were allotted funds in last

three years; and

(d) number of women provided legal aid in last three years, since one of the

purpose of the scheme is to provide legal aid to working women?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) The Ministry is
administering a Grant-in-Aid (GIA) Scheme under which financial assistance is provided
to Non-Governmental Organizations (NGOs)/Voluntary Organizations (VOs) for taking
up action programmes/projects for the benefit of women labour. The details of fund
allocated and released under GIA Scheme on Women Labour from 2009-2010 to
2015-2016, as detailed below, reflects the trend of expenditure on Women Labour Scheme:

Year Fund allocated under GIA Scheme Funds released to
on Women Labour NGOs/VOs
1 2 3
2009-10 20.00 lakh 15.03 lakh
2010-11 20.00 lakh 13.51 lakh
2011-12 20.00 lakh 15.27 lakh

2012-13 20.00 lakh 12.46 lakh
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1 2 3
2013-14 20.00 lakh 13.38 lakh
2014-15 20.00 lakh 16.54 lakh
2015-16 20.00 lakh 22.51 lakh

(¢) and (d) The number of NGOs/VOs which were allotted funds and number of

women workers benefited under the Scheme in last three years are as under:

S1. No. Year No. of NGOs allotted funds No. of Women benefited
1. 2013-14 11 14,700
2. 2014-15 11 17,100
3. 2015-16 15 22,150

Target fixed for providing employment to youth

12329. SHRI RAM NATH THAKUR:
SHRI MAHENDRA SINGH MAHRA:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether Government had fixed any target for providing employment to the
unemployed youth;

(b) if so, the targets fixed for the financial years 2014-15, 2015-16 and 2016-17,
respectively;

(¢) whether the targets fixed for the said financial years have been achieved;
(d) if so, the number of persons who got employment; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (e) The 12th Five
Year Plan projected 5 crore new job opportunities to be generated in the non-farm
sector and will provide skill certification to the equivalent number. Year-wise targets
for employment are not fixed, however the employment levels are estimated from
labour force surveys conducted by National Sample Survey Office (NSSO) and
Labour Bureau. As per the result of surveys on employment and unemployment
conducted by Labour Bureau, the estimated workforce and unemployment rate for

persons aged 15 years and above on usual status basis is given below:

+ Original notice of the question was received in Hindi.
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2013-14 2015-16
Estimated Workforce (in crore persons) 48.04 46.77
Unemployment Rate (in %) 34 3.7

To assess the effect of economic slowdown on employment in India since
January, 2009, Labour Bureau, Ministry of Labour and Employment, has been
conducting Quarterly Quick Employment surveys in the selected labour-intensive and
export-oriented sectors namely textiles including apparels, metals, gems and jewellery,
automobiles, transport, IT/BPO, leather and handloom/power loom. The coverage of
the quarterly Quick Employment Survey has since been enhanced during 2016 with
more industries/sectors and as per the results of the Survey during 2016, the net
addition of jobs during the quarter ending September, 2016 over the quarter ending
June, 2016 were 0.77 lakh workers

Fall in unemployment rate

2330. SHRI KAPIL SIBAL: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) whether it is a fact that the unemployment rate was between 9 per cent and
8.5 per cent in the months of January to September 2016 and fell to 5.69 per cent
in the month of November 2016, if so, the details thereof;

(b) whether Government has anticipated reasons for this fall in the unemployment

rate, if so, the details thereof and if not, the reasons therefor; and

(c) the time-line anticipated by Government when this rate will show an upward

trend, the details thereof and the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (¢) Unemployment and
employment rates are estimated through labour force surveys conducted by National
Sample Survey Office and Labour Bureau. As per the result of these surveys conducted
by Labour Bureau, the estimated unemployment rate for persons aged 15 years and
above on usual status basis in the country during 2013-14 and 2015-16 was 3.4%
and 3.7% respectively.

Government has taken various steps for generating employment in the country
like encouraging private sector of economy, fast tracking various projects involving
substantial investment and increasing public expenditure on schemes like Prime
Minister’s Employment Generation Programme (PMEGP) run by Ministry of Micro,
Small and Medium Enterprises, Mahatma Gandhi National Rural Employment Guarantee
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Scheme (MGNREGA), Pt. Deen Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-
GKY) Scheme run by Ministry of Rural Development and National Urban Livelihoods
Mission (NULM) run by Ministry of Housing and Urban Poverty Alleviation.

In order to improve the employability of youth, around 20 Ministries run Skill
Development Schemes across 70 sectors. According to the data compiled by National
Skill Development Agency (NSDA), MSDE, number of persons skilled across various

sectors were 1.04 crore during 2015-16.

Government has implemented the National Career Service (NCS) Project comprises
a digital portal which provides a nation-wide online platform for jobseekers and
employers for job matching in a dynamic, efficient and responsive manner and has

a repository of career content.

Further, a new Scheme “Pradhan Mantri Rojgar Protsahan Yojana (PMRPY)”
has been initiated by the Ministry of Labour and Employment in the year 2016-17
for incentivising industry for promoting employment generation with the allocation
of ¥ 1000 crore. Under this Scheme employers would be provided an incentive to
enhance employment where the Government will pay the employer’s contribution of
8.33% EPS made to new employees. In textiles (apparel and made-ups) sector, the
Government will also pay the 3.67% EPF contribution of employers in addition to
paying the 8.33% EPS contribution. Government has announced a booster package

of ¥ 6000 crores for the textile sector which is an employment intensive sector.
Jobs created

2331. SHRIMATI KANIMOZHI: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that 1.75 lakh jobs were created in 2015 as compared
to 9.3 lakh jobs created in 2011; and

(b) whether Government has any plans/policies to create jobs to utilise the
demographic dividend and tackle the growing unemployment among literate youth

population?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) Labour Bureau has been
conducting Quarterly Quick Employment Surveys in eight selected labour intensive and
export-oriented sectors namely textiles, leather, metals, automobiles, gems and jewellery,
transport, IT/BPO and handloom/powerloom to assess the effect of economic slowdown
on employment in India since September, 2008. According to this survey, the job growth
in these 8 sectors in the year 2011 was 9.30 lakh and was 1.35 lakh during 2015.
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(b) Government has taken various steps for generating employment in the
country like encouraging private sector of economy, fast tracking various projects
involving substantial investment and increasing public expenditure on schemes like
Prime Minister’s Employment Generation Programme (PMEGP) run by Ministry of
Micro, Small and Medium Enterprises, Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGA), Pt. Deen Dayal Upadhyaya Grameen Kaushalya
Yojana (DDUGKY) Scheme run by Ministry of Rural Development and National
Urban Livelihoods Mission (NULM) run by Ministry of Housing and Urban Poverty
Alleviation. Government has also decided to strategically promote labour intensive
manufacturing and expand employment opportunities by promoting tourism and

agro-based industries.

For skilling to enhance employability of youth, a new Ministry of Skill
Development and Entreprencurship has been established to coordinate the skill
activities across Ministries. A new Scheme “Pradhan Mantri Rojgar Protsahan
Yojana” has been initiated by the Ministry of Labour and Employment in the year
2016-17 for incentivising industry for promoting employment generation with the
allocation of ¥ 1000 crore. Under this scheme employers would be provided an
incentive to enhance employment where the Government will pay the employer’s
contribution of 8.33% EPS made to new employees. In textiles (apparel and
made-ups) sector, the Government will also pay the 3.67% EPF contribution of
employers in addition to paying the 8.33% EPS contribution. Government has
announced a booster package of I 6000 crores for the textile sector which is an

employment intensive sector.

Ministry of Labour and Employment is implementing National Career Service
Project (NCSP) for transforming the employment services in the country using

technology to bring more employment opportunities to jobseekers.
Budgetary allocation for rehabilitation of Bonded Labour

2332. SHRI HUSAIN DALWAI: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that no funds were allocated for Rehabilitation of Bonded
Labour in budget 2014-15 and 2015-16;

(b) if so, the reasons therefor, if not, the details of budgetary allocation for
Rehabilitation of Bonded Labour since 2014;

(c) the details of actual expenditure made on Rehabilitation of Bonded Labour

and number of people rehabilitated, year-wise and State-wise, since 2014; and
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(d) what has been the budgetary allocation for Central Sector Scheme for
Rehabilitation of Bonded Labour and how much is the actual expenditure and number

of beneficiaries under the scheme so far?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) No, Sir. The budget
allocation for Rehabilitation of Bonded Labour for the financial year 2014-15 and
2015-16 was 5.00 crore for each of the FYs.

(c) and (d) The State-wise details of Central share released towards Rehabilitation
of Bonded Labour and number of persons rehabilitated under the Bonded Labour
Rehabilitation Scheme during the F.Ys 2014-15, 2015-16 and 2016-17 are as under:

Year State Number of bonded labour Amount
released and rehabilitated ® in lakh)
2014-15 Chhattisgarh 853 85.30
2015-16 Uttar Pradesh 2216 221.60
2016-17 Bihar 1792 179.20
(upto 21.03.2017)  Uttar Pradesh 258 25.80
Jharkhand 118 11.8
Odisha 258 25.80

The budgetary allocation for Rehabilitation of Bonded Labour during the F.Y.
2016-17 is ¥ 3 crore out of which around ¥ 2.43 crore has been released to the
States as mentioned above.

A revamped Scheme i.e., ‘Central Sector Scheme for Rehabilitation of Bonded
Labourer, 2016’ has come into effect on 17.05.2016.

Population under modern day slavery

2333, SHRI C. M. RAMESH: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) how the Ministry looks at the survey conducted by Gallup and the Walk
Free Foundation which indicates that 18.35 million people in the country are under

conditions of modern day slavery;

(b) whether it is also a fact that India houses the largest number of population
under modern day slavery;

(c) if so, the reasons behind this in spite of Government taking various measures

to stop slavery in the country;



Written Answers to [22 March, 2017] Unstarred Questions 221

(d) the areas in which the survey found slavery; and

(e) the special measures the Ministry is going to take to stop slavery in the

country?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (e) The report is in the
public domain. The Central Government is fully committed towards eradication of the
Bonded Labour System. Article 23 of the Constitution of India prohibits “begar” and
other similar forms of forced labour and further provide that any contravention of the
said prohibition shall be an offence punishable in accordance with law. Accordingly,
Bonded Labour System has been abolished by law throughout the country with effect
from 25th October, 1975 under the Bonded Labour System (Abolition) Ordinance
which was replaced by The Bonded Labour System (Abolition) Act, 1976.

In order to assist the State Governments in the task of rehabilitation of identified
and released bonded labourers, a Centrally Sponsored Plan Scheme for Rehabilitation
of Bonded Labour was in operation since May, 1978. The Government has revamped
the Centrally Sponsored Plan Scheme for Rehabilitation of Bonded Labourers with
effect from 17th May, 2016.

The salient features of the Central Sector Scheme for Rehabilitation of Bonded

Labourer, 2016’ are as under:—

(1) Financial assistance for rehabilitation of a rescued bonded labourer has been
increased from ¥ 20,000/- to one lakh per adult male beneficiary, ¥ 2 lakh
for special category beneficiaries such as children including orphans or those
rescued from organized and forced begging rings or other forms of forced
child labour, and women and % 3 lakh in cases of bonded or forced labour
involving extreme cases of deprivation or marginalization such as trans-
genders, or woman or children rescued from ostensible sexual exploitation
such as brothels, massage parlours, placement agencies etc., or trafficking,
or in cases of differently abled persons, or in situations where the District

Magistrate deems fit.

(2) The State Governments are not required to pay any matching contribution

for the purpose of cash rehabilitation assistance.

(3) The Scheme provides for financial assistance of I 4.50 lakh per district to
the States for conducting survey of bonded labourers and I 1.00 lakh for

evaluatory studies.
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(4) The Scheme provides for financial assistance upto I 10 lakhs per State per

annum for awareness generation.

(5) The release of rehabilitation assistance has been linked with conviction of
the accused. In cases where the trial has not been concluded, but the District
Administration has arrived at a prima facie finding and proof of bondage,
then the proposal for cash assistance shall not be stopped for want of details
of conviction. However, final disbursement of case assistance and non-cash
assistance shall be made upon proof of bondage and other legal consequences

as per judicial process.

(6) The Scheme provides for creation of a Bonded Labour Rehabilitation Fund
at District level by each State with a permanent corpus of at least ¥ 10
lakh at the disposal of the District Magistrate for extending immediate help

to the released bonded labourers.

(7) Fund is released by the Ministry under the Scheme to the District
National Child Labour Project Society and the District Project Society in
turn releases the fund to the implementing agencies including the District

Administration.

(8) The benefits prescribed above shall be, in addition to, other cash or non-cash
benefits which a beneficiary under this scheme is entitled to, by or under
any other scheme or law applicable for the time being in force. Further,
the above benefits are in addition to other land and housing elements etc.

as mentioned below:

e Allotment of house-site and agricultural land.

e Land development.

e Provision of low cost dwelling units.

e Animal husbandry, dairy, poultry, piggery etc.

e Wage employment, enforcement of minimum wages etc.

e Collection and processing of minor forest products.

e Supply of essential commodities under targeted public distribution system.

e Education for children.

Till date, the details of the no. of bonded labour rehabilitated (State-wise) are

given in the Statement.
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Statement

Details of number of bonded labourers identified, released and rehabilitated under
the Centrally Sponsored Plan Scheme up to 21.03.2017

Name of the State Identified and Released Rehabilitated
Andhra Pradesh 38,141 31,687
Arunachal Pradesh 3,526 2992
Bihar 17,187 16,369
Chhattisgarh 2215 2215
Gujarat 64 64
Haryana 594 92
Jharkhand 314 314
Karnataka 64,600 58,348
Kerala 823 710
Madhya Pradesh 13,317 12,392
Maharashtra 1,404 1,325
Odisha 50,699 47,571
Punjab 252 252
Rajasthan 7713 6556
Tamil Nadu 65,573 65,573
Uttar Pradesh 38,046 38,046
Uttarakhand 5 5
West Bengal 344 344
TotaL 3,04,817 2,84,855

Decline in job creation

2334. SHRI HARIVANSH: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) whether it is a fact that there has been a steep decline in job creation in

the last five years, year-wise;
(b) if so, what steps have so far been taken by Government; and

(c) whether demonetisation is also responsible for this?
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THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (c) Labour Bureau has
been conducting Quick Quarterly Survey since 2009 to assess employment in India
in selected labour-intensive and export-oriented sectors namely textiles including
apparels, metals, gems and jewelry, automobiles, transport, IT/BPO, leather and
handloom/power loom. Twenty eight such surveys have been conducted by Labour
Bureau so far. According to the survey results, overall estimated employment in all
selected sectors has experienced a net addition of 38.81 lakh jobs starting from the
first survey (October, 2008 to December, 2008) till the 28th Survey (Oct., 2015 to
December, 2015). The coverage of the Quarterly Quick Employment Survey has also
been enhanced during 2016 with more industries/sectors and as per the results of the
Survey during 2016, the net addition of jobs during the quarter ending September,
2016 over the quarter ending June, 2016 was 0.77 lakh workers.

Government has taken various steps for generating employment in the country
like encouraging private sector of economy, fast tracking various projects involving
substantial investment and increasing public expenditure on schemes like Prime
Minister’s Employment Generation Programme (PMEGP) run by Ministry of Micro,
Small and Medium Enterprises, Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGA), Pt. Deen Dayal Upadhyaya Grameen Kaushalya
Yojana (DDU-GKY) Scheme run by Ministry of Rural Development and Deendayal
Antyodaya Yojana- National Urban Livelihoods Mission (DAY-NULM) run by Ministry

of Housing and Urban Poverty Alleviation.

A new Scheme “Pradhan Mantri Rojgar Protsahan Yojana” has been initiated
by the Ministry of Labour and Employment in the year 2016-17 for incentivising
industry for promoting employment generation with the allocation of I 1000 crore.
Under this Scheme employers would be provided an incentive to enhance employment
where the Government will pay the employer’s contribution of 8.33% EPS made to
new employees. In textiles (apparel and made-ups) sector, the Government will also
pay the 3.67% EPF contribution of employers in addition to paying the 8.33% EPS
contribution. Government has announced a booster package of ¥ 6000 crores for the

textile sector which is an employment intensive sector.

Government has implemented the National Career Service having a portal (www.
ncs.gov.in) for online registration and posting of jobs for job-seekers and provide

other employment related services.

The Government has taken several steps for enhancing financial inclusion and
reinforcing minimum wages to workers along with associated social security benefits.

It has organised several camps for opening of bank accounts of labourers for payment
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of wages. The number of camps organised by the Ministry is around 1.51 lakhs and
over 49.7 lakh bank accounts of labourers have been opened to facilitate payment

of wages.
Improvement in the job market

2335. DR. K. V. P. RAMACHANDRA RAO: Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(a) whether there is any improvement in the job market since 2014; and
(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) As per the survey
results of Labour Bureau, the estimated Worker Population Ratio for persons aged 15
years and above on usual status basis was 53.7% during 2013-14 and 50.7% during

2015-16 and unemployment rate was 3.4% and 3.7% during these periods.

To assess the effect of economic slowdown on employment in India since January,
2009, Labour Bureau, Ministry of Labour and Employment, has been conducting
Quarterly Quick Employment Surveys in the selected labour-intensive and export-
oriented sectors namely textiles including apparels, metals, gems and jewellery,

automobiles, transport, IT/BPO, leather and handloom/powerloom.

The coverage of the quarterly Quick Employment Survey has since been enhanced
during 2016 with more industries/sectors. As per the results of the Survey during
2016, the net addition of jobs during the quarter ending September, 2016 over the
quarter ending June, 2016 was 0.77 lakh workers.

Notice period for resignation in IT sector

2336. DR. K. V. P. RAMACHANDRA RAO: Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(a) whether Government is planning to accede to the IT sector demand for

reducing the notice period for resignations from three months to just one month; and
(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) No such proposal is under

consideration of the Government.

(b) Not applicable in view of reply to part (a) of the Question above.
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Replacement of Mahatma Gandhi’s picture in diaries and calendars

2337. SHRIMATI KAHKASHAN PERWEEN:
SHRI PALVAI GOVARDHAN REDDY:

Will the Minister of MICRO, SMALL AND MEDIUM ENTERPRISES be

pleased to state:

(a) whether it is a fact that Mahatma Gandhi’s picture has been replaced with
the picture of Prime Minister in its diaries and calendars by Khadi and Village
Industries Commission (KVIC);

(b) whether the move has approval of the Ministry and the PMO,;

(c) if not, from where KVIC derived authority/power to replace Mahatma Gandhi's
photograph with PM's photograph; and

(d) what action the Ministry has taken on the errant officials in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) No, Sir. The picture of
the Mahatma Gandhi has not been replaced by KVIC in its diaries and calendars.
There is no policy for mandatory use of photos of Mahatma Gandhiji on calendars
and diaries of KVIC. Design and creative are prepared every year based on the
requirements and developments that took place in KVI Sector. The Hon’ble Prime
Minister’s photograph was used on the cover page of the KVIC Diary and Calendar
for 2017, since he was kind enough to grace the Khadi event held at Ludhiana
(Punjab) where he distributed 500 Charkhas to the Khadi artisans and the photograph
of the event was carried on the Diary and Calendar as a source of encouragement
to the KVI Sector. During the years (1996, 2002, 2005, 2011, 2013 and 2016), the
cover page of the KVIC Diary did not carry the photograph of Mahatma Gandhiji.

(b) The guidelines of the Government with regard to publication of Hon’ble
Prime Minister’s photograph have been duly followed by KVIC.

(¢) and (d) Do not arise.
Impact of demonetisation on MSMEs

2338. DR. V. MAITREYAN: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether Government has taken any serious note on the difficulties faced
by MSME units in the country in dealing with daily wage labourers after the

demonetisation announcement;
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(b) if so, the details thereof and Government’s stand on this;

(c) whether it is a fact that the productivity and employment generation in

MSME sector has seen a downward trend after the demonetisation;
(d) if so, the details thereof and the reasons therefor; and

(e) the various steps taken by Government to provide special incentives to MSME

units adhering 100 per cent with digital transaction?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to
(d) Ministry of Micro, Small and Medium Enterprises (MSME) has not conducted
any survey to assess the impact of demonetisation on MSMEs, in particular, that of
productivity and employment generation in MSME. However, some MSMEs faced
temporary difficulties in carrying out their normal business owing to cash flow

mismatches during the phase of demonetisation.

(e) Government has taken several steps to promote digital transactions, which
also aims at facilitating digital transactions amongst MSMEs. Some of these are as

follows:

(i) Department of Financial Services, Ministry of Finance has issued an advisory
to Banks which states that it has been noted that in many cases working
capital limit for MSMEs are being capped at 20% of estimated turnover
whereas the recommendations of the Committee on the guidelines of RBI
were to treat 20% as the minimum. As MSMEs make the transition from a
cash based mode of transactions to a cashless or digital mode, it is essential
that their WC limits are appropriately increased to facilitate the process.
Further, to provide an impetus to the level of business activities of MSMEs
and further enabling the move from cash to cashless digital transactions by
MSMEs, it would be appropriate to factor in cash deposits made by MSMEs

in the recent period for determining working capital limits.

(i) Under the scheme of presumptive income tax for small and medium tax
payers whose turnover is up to I 2 crore, at present 8% of their turnover
is counted as presumptive income. In the Union Budget 2017-18, it has
been proposed to make this 6% in respect of turnover which is received

by non-cash means.

(iii) Further, to promote cashless transactions, it is proposed in the Union Budget
2017-18 to exempt BCD, Excise/CV duty and SAD on miniaturised POS
card reader for m-POS, micro ATM standards version 1.5.1, Finger Print

Readers/Scanners and Iris Scanners.
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Mahila Coir Yojana

2339. SHRIMATI JAYA BACHCHAN: Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(a) the details of the aims and objectives along with implementation status of

the Mabhila Coir Yojana in the country, State/UT-wise; and

(b) the number of beneficiaries of the Yojana in the country during the current

year, State/UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) and (b) The Coir Board
is implementing Mahila Coir Yojana (MCY) exclusively for empowering women in
the country by giving training and distribution of coir processing equipments. This
is a 100% women oriented programme intended to provide self employment to the
rural women artisans in coir producing regions. The scheme envisages distribution of
motorized ratts/motorized traditional ratts and other coir processing equipments, which
can be operated by women, at 75% subsidy after imparting training with a duration
of 2 months subject to a maximum amount of ¥ 7,500/-. The training under MCY
are conducted through all training centres of the Board. During the training period,
the women artisans are given stipend amounting to I 1000 per month. The scheme
is prevalent in coir producing coastal States such as Kerala, Tamil Nadu, Karnataka,
Andhra Pradesh, Telangana, Odisha, Lakshadweep, Maharashtra, Gujarat, Pondicherry,
Andaman and Nicobar Islands ,West Bengal and NE Region. During the current year
(Up to February, 2017) 1658 women have been trained and 137 ratts are distributed.

Permission for replacing photograph of Gandhiji on calendars/diaries

2340. SHRI AMAR SINGH: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) the number of diaries and calendars got printed by the Khadi and Village

Industries Commission for the year 2017 along with the expenditure incurred thereon;

(b) whether it is a fact that photograph of Gandhiji has been replaced by the
photograph of Prime Minister on those calendars/diaries and if so, the details thereof;

and

(c) whether permission of PMO was obtained before replacing the photograph

and if so, when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) The details of number of
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diaries and calendars printed for the year 2017 and expenditure incurred thercon by
Khadi and Village Industries Commission (KVIC) is as follows:

Particulars Nos. Expenditure incurred
Diaries 8000 % 11.80 lakh
Calendars 3000 T 3.18 lakh

(b) No, Sir. The picture of the Mahatma Gandhi has not been replaced by
KVIC in its diaries and calendars. There is no policy for mandatory use of photos
of Mahatma Gandhiji on calendars and diaries of KVIC. Design and creative are
prepared every year based on the requirements and developments that took place in
KVI Sector. The Hon’ble Prime Minister’s photograph was used on the cover page
of the KVIC Diary and Calendar for 2017, since he was kind enough to grace
the Khadi event held at Ludhiana (Punjab) where he distributed 500 Charkhas to
the Khadi artisans and the photograph of the event was carried on the Diary and
Calendar as a source of encouragement to the KVI Sector. During the years (1996,
2002, 2005, 2011, 2013 and 2016), the cover page of the KVIC Diary did not carry
the photograph of Mahatma Gandhiji.

(¢) The guidelines with regard to the use of Hon’ble Prime Minister’s photograph
have been duly followed by KVIC.

Financial incentives for Start-up companies

2341. SHRI R.VAITHILINGAM: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) whether Government proposes to provide financial incentives for Startup

companies in the country;
(b) if so, the details thereof and if not, the reasons therefor;

(c¢) whether there is any institutionalized platform for Government-Startup

collaboration; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI HARIBHAI PARTHIBHAI CHAUDHARY):
(a) and (b) The Start-Up India initiative aims to build a strong eco-system for
nurturing innovation and startups in the country which will drive economic growth
and generate large scale employment opportunities. The Department of Industrial
Policy and Promotion (DIPP), Ministry of Commerce and Industry is the nodal

agency for implementing this initiative. The various financial incentives provided for
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Startup Companies under the Startup India initiative include providing funding support
through a Fund of Funds, Credit Guarantee Fund for Startups, tax exemption on
Capital Gains, tax exemption for initial 3 years, and allowing External Commercial

Borrowing up to US $ 3 million or equivalent per financial year.

(¢) and (d) Presently, the Startup India portal has been made operational by
Department of Industrial Policy and Promotion, which provides access to the following

services:
e Start-up recognition
e Incubator recognition
e Advertising space for Startups

e Learning and development module

The portal acts as a one stop solution for all queries related to the Startup
India initiative. Startup India mobile app has also been developed to provide services
such as Startup recognition, Incubator recognition, etc. as well as, notifications and
information to its users on-the-go. Apart from the portal, the Startup India Hub
has been operationalised on 01.04.2016 to resolve queries and provide handholding
support to Start-ups.

Loans to Youth under PMRY

2342. SHRI PARIMAL NATHWANI: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(a) whether loans under the Pradhan Mantri Rojgar Yojana (PMRY) are being

disbursed to the youths in various States including Jharkhand and Gujarat;
(b) if so, the details thereof during the last three years;

(c) the quantum of loans given to youths in Jharkhand and Gujarat under the
said scheme and the targets fixed/achieved during the said period; and

(d) the steps taken by Government to achieve the said targets?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL
AND MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) Pradhan Mantri
Rojgar Yojna (PMRY) has been discontinued w.e.f 01.04.2008. PMRY and Rural
Employment Generation Programme (REGP) were merged to form Prime Minister’s
Employment Generation Programme (PMEGP). Prime Minister’s Employment
Generation Programme (PMEGP) is a major credit-linked subsidy programme, aimed
at generating self-employment opportunities through establishment of micro-enterprises

in the non-farm sector by helping traditional artisans and unemployed youth in rural
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and urban areas. KVIC is the national level nodal agency for implementation of
PMEGP. Any individual above 18 years of age is eligible. The maximum cost of
projects is ¥ 25 lakh in the manufacturing sector and ¥ 10 lakh in the service sector.
For setting up of projects costing above ¥ 10 lakh in the manufacturing sector and
above ¥ 5 lakh in the business/service sector, the beneficiaries should possess at
least VIII standard pass educational qualification. General category beneficiaries can
avail of margin money subsidy of 25% of the project cost in rural areas and 15%
in urban areas. For beneficiaries belonging to special categories such as scheduled
caste/scheduled tribe/OBC/minorities/women, ex-serviceman, physically handicapped,
NER, Hill and Border areas etc. the margin money subsidy is 35% in rural areas

and 25% in urban areas.

(b) The State/UT-wise details of loans disbursed under PMEGP during the last

three years are given in the Statement.

(¢) Details of quantum of loan given to youths in Jharkhand and Gujarat under

the PMEGP Scheme and the target fixed/achieved during last three years are as

follows:
® in lakh)
Year Quantum Target Achievement
of loan for (Jharkhand State) (Jharkhand State)
Jharkhand State  pp;. MM Empl.  Proj. MM Empl.
2013-14 12239.40 3637 473831 29096 2612 4533.11 13062
2014-15 7752.48 3536 4547.06 28288 1699 287129 8495
2015-16 9611.30 1731  3462.64 13848 1839  3559.74 12873
® in lakh)
Year Quantum Target Achievement
of loan for (Gujarat State) (Gujarat State)
Gujarat State  pyo;j. MM  Empl.  Proj. MM  Empl.
2013-14 11884.89 3634 4375.58 29072 914  4401.81 14777
2014-15 16741.40 3565 4346.72 28520 1289  6200.52 18107
2015-16 17117.27 3268  6536.16 26144 1419  6339.73 14960

(d) Following initiatives have been taken to achieve the targets under PMEGP

Scheme:

e In order to streamline the process of application flow and fund flow and

to bring in transparency and better financial management and to prevent
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parking of funds at Nodal bank level an online PMEGP-MIS web portal
has been introduced. All applications and fund flow will be processed online

in stipulated time frame.

Publicity is being made through print and electronic media, awareness camps
at District level and State level are being organized in order to propagate

the PMEGP Scheme for the development of micro industries.

Exhibitions are also conducted at district/state/zone and national level for

providing marketing support to the entrepreneurs/units.

For speedy completion of EDP training, these are being conducted through
Departmental Training Centres as well as RSETIs/RUDSETIs as per MOU
executed between KVIC and MCR.

Industries such as Khadi, processing of Pashmina Wool, handloom and power
loom units, value added products for tea, coffee, rubber etc. and transport

activities are now eligible for funding under PMEGP.

Implementing Agencies are instructed to encourage and provide necessary
assistance to the beneficiaries for filing online application by setting up of
help desks.

Statement

State/UT-wise details of disbursement of loan under PMEGP Scheme during

the last three years

® in lakhs)
Sl. No. Name of State/UT 2013-14 2014-15 2015-16
1. Jammu and Kashmir 8710.74 8841.50 10209.21
2 Himachal Pradesh 4357.37 6041.87 4771.60
3 Punjab 6688.06 8615.38 7838.02
4 Chandigarh 159.60 165.94 236.84
5. Uttarakhand 5669.97 5813.96 4700.32
6 Haryana 5603.88 8135.05 8402.64
7 Delhi 444.80 510.95 685.94
8 Rajasthan 10975.34 14173.97 11836.99
9 Uttar Pradesh 40783.26 45731.33 39033.55
10.  Bihar 20858.01 11100.56 17789.09
11.  Sikkim 291.84 90.50 502.50
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SI. No. Name of State/UT 2013-14 2014-15 2015-16
12. Arunachal Pradesh 2401.43 2713.47 104.90
13.  Nagaland 3039.58 2372.19 3760.59
14.  Manipur 4296.62 4322.05 3277.75
15. Mizoram 2393.28 2181.55 2771.15
16.  Tripura 6008.18 3600.86 2553.77
17.  Meghalaya 1620.35 2622.08 2851.52
18. Assam 19961.29 14571.93 7748.30
19.  West Bengal 15111.14 16227.30 9181.76
20.  Jharkhand 12239.40 7752.48 9611.30
21.  Odisha 11004.55 10653.90 15488.06
22.  Chhattisgarh 5720.25 5523.34 7639.33
23.  Madhya Pradesh 21527.15 24952.59 21916.36
24.  Gujarat and Daman and Diu 11884.89 16741.40 17117.27
25.  Maharashtra and Dadra and 12791.57 21178.29 14269.58

Nagar Haveli
26.  Andhra Pradesh 12448.46 9428.70 6108.40
27.  Telangana 0.00 5101.25 5987.44
28.  Karnataka 21160.74 17493.57 15924.63
29.  Goa 388.42 382.75 446.66
30. Lakshadweep 8.59 77.25 0.00
31.  Kerala 7443.74 7234.06 7345.30
32.  Tamil Nadu 14085.71 18181.50 14843.36
33.  Puducherry 116.56 302.67 287.20
34. Andaman and Nicobar Islands 445.34 249.26 175.80

ToTAL 290640.11 303085.45 275417.13

Implementation problems of public procurement policy

2343. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of MICRO,
SMALL AND MEDIUM ENTERPRISES be pleased to state:

(a) whether it is a fact that the public procurement under MSMEs is not up to

the optimum level, if so, the details thereof;
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(b) whether Government has identified any hindrances in procurement from
MSMEs, if so, the details thercof; and

(c) the measures being taken by Government for proper implementation of public
procurement policy under MSME sector?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a)
and (b) Yes, Sir. The Government of India has notified Public Procurement Policy
for Micro and Small Enterprises (MSEs) Order, 2012 under which a minimum of
20% of the total annual procurement is made mandatory from Micro and Small
Enterprises by Central Ministries/Departments/PSUs. w.e.f. Ist April 2015. Out of
this 20% target of annual procurement from MSEs, a sub-target of 4% has been
earmarked for procurement from MSEs owned by SC/ST entrepreneurs. During the
year 2015-16, 61 CPSUs have been able to achieve 20% target of procurement
from Micro and Small Enterprises. However PSUs are finding difficult to achieve
4% procurement target from MSEs owned by SC/ST entrepreneurs due to less
participation of MSEs owned by SC/ST entrepreneurs in procurement process for

supply of goods and services.

(c) Following measures have been taken by the Government to ensure compliance
of Public Procurement Policy by PSU’s:—

(i)  Hon’ble Minister, MSME has taken a meeting with PSUs for compliance

of mandatory provisions of the Policy including procurement from MSEs.

(ii)) Review Committee headed by Secretary, MSME regularly monitor the
progress made in implementation of the Policy. Seven such meetings has

been held during the current financial year.

(iii)  An online portal www.msmedatabank.in has been launched for developing

a comprehensive data of MSMEs across the country.

(iv) Hon’ble Prime Minister has launched National SC/ST Hub for MSMEs
on the 18th October, 2016 in order to prepare details of SC/ST MSEs
which will in turn assist the procuring agencies in identifying the SC/ST

Entrepreneurs for making procurement from these entrepreneurs.

(v)  For doing ease of Business Ministry of MSME has launched on line self
certification Udyog Aadhaar Memorandum registration from 18th September,
2015 which provides ample opportunities for MSMEs to participate in
various schemes implemented by the Government agencies including

procurement made by PSUs.

(vi) As per the directions of the Niti Aayog, the CPSUs who are making
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(vii)

(viii)

(ix)

2344,

procurement of goods and service of more than 100 crores in a financial
year, have been requested to conduct Vendor Development Programme

including one exclusively for SC/ST entrepreneurs.

Various State level and National level Vendor Development Programmes
have been organised by MSME-DIs/NSIC/PSU’s to identify the
vendors for supply of goods and services to CPSUs/Government
Departments.

Department of Public Enterprises has also taken initiative for effective
implementation of the Policy and introduced a penalty clause of deducting
one mark for non compliance of Policy at the time of annual MoU
evaluation for the year 2015-16 from the CPSUs .

DPE has added more stringent provision by downgrading the status of
CPSUs from “Excellent” to “Very Good” and for other than excellent
CPSUs, the penalty clause has been increased from one mark to five
mark during the year 2016-17 for non compliance of the provisions of
the Policy.

Rise in sales in Khadi and Village Industries

SHRI RANJIB BISWAL: Will the Minister of MICRO, SMALL AND

MEDIUM ENTERPRISES be pleased to state:

(a) whether the khadi and village industries have shown a rise in sales in recent

years; and

(b) if so, the details of sales during the years 2014-15, 2015-16 and 2016-17?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) and (b) Yes, Sir. The sales

turnover of Khadi and Village Industries has increased during the last three years

which can be seen in the following table.

The sale of Khadi and Village Industries during the last two years and the

current year is as follows:

® in crore)

Sl. No. Year Khadi Sales Village Industries Sales Total Sales
1. 2014-15 1170.38 31965.52 33135.90
2. 2015-16 1510.00 40384.56 41894.56
3. 2016-17* 1448.70 46099.48 47548.18

*provisional (up to February 2017)
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Viability gap funding for completion of gas pipeline
projects by Gujarat

2345. SHRI DILIPBHAI PANDYA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that the State Government of Gujarat has asked for
viability gap funding for successful completion of cross country pipeline projects;
and

(b) if so, what is the Union Government’s decision thereon?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Two Cross Country
pipeline projects, viz. Mallavaram-Bhopal-Bhilwara-Vijaypur Pipeline (MBBVPL)
and Mehsana-Bhatinda-Jammu-Srinagar Pipeline (MBJSPL) are being implemented
by Gujarat State Petronet Limited (GSPL) led consortium (GSPL-52%, IOCL-26%,
BPCL-11% and HPCL-11%), through two separate Special Purpose Vehicles (SPVs)
viz., GSPL India Gasnet Limited (GIGL) for developing a 2100 km long MBJSPL
Project at the cost of ¥ 6400 crore and GSPL India Transco Limited (GITL) for
developing a 1800 km long MBBVPL Project at the cost of about I 6500 crore.
Though both these projects have been awarded by Petroleum and Natural Gas
Regulatory Board (PNGRB) through bidding route, the Government of Gujarat
requested this Ministry in October, 2016 to provide Viability Gap Funding to GSPL
led consortium’s SPVs. Keeping in view the Government’s focus on promotion of
gas based economy and development of gas infrastructure including natural gas grid
in the country, this Ministry has recommended the request of Government of Gujarat

to Ministry of Finance.
Protest against hydrocarbon exploration project in Tamil Nadu

2346. DR T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether local people are protesting against the proposed hydrocarbon extraction
project of ONGC at Neduvasal in Pudukkottai district in Tamil Nadu;

(b) if so, the response of Government;

(¢c) whether proper sanction like environment clearance and NOCs were obtained

from the concerned authorities; and

(d) the efforts made by Government to resolve the issue including discussion
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with local people and to allay the fears of environmental degradation to agricultural
lands, along with details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) The Government has
approved Discovered Small Field (DSF) Policy for monetization of 69 discovered small
fields of Oil and Natural Gas Corporation (ONGC) and Oil India Limited (OIL), which
had not been put into production by these companies. Under the Policy Government
has recently approved award of 31 contract areas including Neduvasal, Tamil Nadu
contract area to the successful bidders under DSF bid round 2016 for development
of the field. Some local people/organizations, have submitted representations, and
also filed two petitions in National Green Tribunal (NGT), Southern Zone, Chennai
objecting to the award of some discovered small fields expressing apprehension

regarding possible environmental impact.

(¢) and (d) For starting any petroleum activity, operator of the fields has to
obtain or get the requisite Mining Lease transferred from ONGC through the State
Government. After the grant/transfer of lease, to start any actual operations the operator
will have to get requisite environmental clearances from State Government/Ministry of
Environment, Forest and Climate Change by following the prescribed process, which
may involve public hearing also. The awarded projects are taken up for production
only after following the requisite process including obtaining environmental clearances.
ONGC in collaboration with local administration is disseminating information through

various local media to allay the fears of people about environmental degradation.
Draft fuel efficiency for heavy vehicles

2347. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether Government has come out with draft fuel efficiency norms for heavy

vehicles in the near future;
(b) if so, the details thereof;
(¢) how will it be enforced in the design of heavy vehicles; and

(d) the details of steps taken by the Ministry to create awareness about energy

conservation?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) As per the
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recommendations of the Steering Committee formed for this purpose, Ministry
of Petroleum and Natural Gas (MoP&NG) has accepted Constant Speed Fuel
Consumption method for fuel economy norms for Heavy Duty Vehicles and has sent
proposed draft notifications to Ministry of Power and Ministry of Road Transport

and Highways.
(¢) The norms will be enforced by Ministry of Road Transport and Highways.
(d) The details of steps taken by MoP&NG for creating awareness about energy
conservation through PCRA are as follows:
e Training of drivers and organization of transport workshops.
e Sensitizing farmers on petroleum conservation through Kisan Melas, etc.
e Carrying out energy audits.

e Educating housewives on efficient use of domestic LPG.
Policies for promotion of alternative fuel

2348. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether Government is preparing policies for promoting production and usage

of alternative fuels, ethanol and methanol to reduce import of crude oil from abroad,;
(b) if so, the details thereof;

(c) whether any roadmap has been prepared for generation of ethanol from

bamboo, cotton straw, wheat straw, etc.; and

(d) the details of number of industrial units expected to be established due to

this and the estimated employment generation in the next five years?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) The Government

is promoting biofuels, such as ethanol and bio-diesel, as substitutes/alternative fuels.

The Government, through Oil Marketing Companies (OMCs), is implementing
Ethanol Blended Petrol (EBP) Programme under which, OMCs sell ethanol blended
petrol with percentage of ethanol upto 10%, depending upon availability of ethanol,

subject to its meeting relevant Bureau of Indian Standards (BIS) specifications.

Also, Ministry of Petroleum and Natural Gas had announced a Bio-diesel Purchase
Policy in October 2005, which became effective from 1.1.2006. On 10.8.2015, the
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Government has allowed the sale of Bio-diesel (B100) by private manufacturers to
bulk consumers like Railways, State Transport Corporations and other bulk consumers.
Retailing of bio-diesel blended diesel by Oil Marketing Companies also started on
10th August, 2015.

(¢) and (d) The Government has allowed procurement of ethanol produced from
other non-food feedstocks besides molasses, like cellulosic and ligno cellulosic materials
including petrochemical route. Now, Oil PSUs have entered into Memorandum of
Understanding (MoUs) with State Governments and Technology Providers for 2G
ethanol bio-refineries. Foundation Stone of one bio-refinery has been laid by Hindustan

Petroleum Corporation Limited at Bathinda, Punjab.
Losses to oil companies

2349. SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) the quantum of losses accrued to various petroleum companies during the

last three years by supplying petrol, diesel, kerosene and LPG at lower rates;

(b) the quantum of losses shown by these companies in their annual reports

during the above period;

(c) whether experts are of the view that the losses shown in annual reports of

various petroleum companies is just a jugglery of data;

(d) whether it is also a fact about a decade ago the above petroleum companies

used to show huge profits in their annual reports; and
(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The prices of Petrol
and Diesel have been made market determined effective 26.06.2010 and 19.10.2014

respectively.

The Government continues to modulate the effective cost to consumer for
Subsidized Domestic LPG and Retail Selling Price of PDS Kerosene. As a result,
Public Sector OMCs have incurred under recoveries on the sale of Diesel (upto
18.10.2014), Subsidized Domestic LPG and PDS Kerosene which have been shared by

+ Original notice of the question was received in Hindi.
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the Government and Public Sector Upstream Oil Companies and a very small share
of under-recoveries is borne by Public Sector OMCs. The details of under-recovery

incurred and burden sharing since 2013-14 is given below:

® in crore)

Year Total Under- Cash assistance Discount by Under-recovery
recovery/ by Government upstream absorbed by the
Subsidy companies OMCs
2013-14 1,43,738 74,641 67,021 2,076
2014-15 76,285 31,279 42,822 2,184
2015-16 27,571 26,301 1,251 18

(b) and (c) Public Sector OMCs have not reported losses during 2013-14 onwards.
The details of Profit After Tax (PAT) of Public Sector OMCs since 2013-14 are

given as under:-
® in crore)

Oil Companies 2013-14 2014-15 2015-16 2016-17
(April-December, 2016)
10C 7,019 5,273 10,399 15,386
HPC 1,734 2,733 3,863 4,390
BPC 4,061 5,085 7,432 6,198

IOCL has informed that financial statements are prepared in line with the
applicable accounting standards and are audited by the statutory auditor appointed
by CAG. Further, CAG themselves conduct audit of such financial statements
and have given nil comments for all these years which is also published in the

annual report.

(d) and (e) The PAT of Public Sector OMCs during 2006-07 and 2015-16 is
given as under:-
® in crore)

Oil Companies 2006-07 2015-16
10C 7,499 10,399
HPC 1,571 3,863

BPC 1,806 7,432
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Surrender of LPG subsidy in Bihar, Jharkhand and Uttar Pradesh

12350. SHRI PREM CHAND GUPTA:
SHRIMATI MISHA BHARTI:
SHRI SURENDRA SINGH NAGAR:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) the number of persons who have given up their subsidy on LPG in Bihar,
Jharkhand and Uttar Pradesh, district-wise;

(b) the number of persons living Below Poverty Line who have been given LPG
connections in Bihar, Jharkhand and Uttar Pradesh, district-wise; and

(c¢) whether LPG facility has been provided to all the BPL families of Bihar,
Jharkhand and Uttar Pradesh by the Central Government, if so, the details thereof,

district-wise, if not, the reasons therefor and by when this facility would be provided?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) District-wise details
of number of LPG customers as on 15.03.2017, who have given up their LPG
subsidy, in the States of Bihar, Jharkhand and Uttar Pradesh are given in Statement-I
(See below).

(b) and (c) District-wise details of number of BPL households as on 15.03.2017,
who have been released LPG connections in the States of Bihar, Jharkhand and Uttar

Pradesh under Pradhan Mantri Ujjwala Yojana (PMUY), are given in Statement-II.
Statement-1

Details of District-wise Give it up as on 15.03.2017 in Bihar, Jharkhand
and Uttar Pradesh

State District Total Opted Out
Bihar Araria 4298
Bihar Arwal 1374
Bihar Aurangabad 13241
Bihar Banka 4142
Bihar Begusarai 10664
Bihar Bhabua 1756
Bihar Bhagalpur 13172

+ Original notice of the question was received in Hindi.
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State District Total Opted Out
Bihar Bhojpur 13441
Bihar Buxar 8793
Bihar Darbhanga 19216
Bihar Gaya 14487
Bihar Gopalganj 11854
Bihar Jamui 2211
Bihar Jehanabad 5416
Bihar Katihar 8254
Bihar Khagaria 3290
Bihar Kishanganj 1687
Bihar Lakhisarai 2505
Bihar Madhepura 3839
Bihar Madhubani 9970
Bihar Munger 6154
Bihar Muzaffarpur 22899
Bihar Nalanda 12133
Bihar Nawada 6807
Bihar Pashchim Champaran 11380
Bihar Patna 87802
Bihar Purbi Champaran 13626
Bihar Purnea 10126
Bihar Rohtas 13963
Bihar Saharsa 4243
Bihar Samstipur 8694
Bihar Saran 15056
Bihar Sheikpura 868
Bihar Sheohar 1015
Bihar Sitamarhi 9580
Bihar Siwan 13031
Bihar Supaul 2977
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State District Total Opted Out
Bihar Vaishali 14151
Jharkhand Bokaro 6422
Jharkhand Chatra 938
Jharkhand Deoghar 5223
Jharkhand Dhanbad 6154
Jharkhand Dumka 3108
Jharkhand Garhwa 975
Jharkhand Giridih 7854
Jharkhand Godda 1230
Jharkhand Gumla 1347
Jharkhand Hazaribag 3138
Jharkhand Jamtara 635
Jharkhand Khunti 648
Jharkhand Kodarma 3143
Jharkhand Latehar 365
Jharkhand Lohardaga 1554
Jharkhand Pakaur 862
Jharkhand Palamu 3824
Jharkhand Pashchimi Singhbhum 2981
Jharkhand Purbi Singhbhum 17087
Jharkhand Ramgarh 4005
Jharkhand Ranchi 18930
Jharkhand Sahibganj 1465
Jharkhand Seraikela-Kharsawan 3432
Jharkhand Simdega 372
Uttar Pradesh Agra 50170
Uttar Pradesh Aligarh 19729
Uttar Pradesh Allahabad 45124
Uttar Pradesh Ambedkar Nagar 6525
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State District Total Opted Out
Uttar Pradesh Amethi 7652
Uttar Pradesh Auraiya 6001
Uttar Pradesh Azamgarh 13975
Uttar Pradesh Baghpat 17225
Uttar Pradesh Bahraich 13408
Uttar Pradesh Ballia 9360
Uttar Pradesh Balrampur 4922
Uttar Pradesh Banda 4925
Uttar Pradesh Barabanki 16095
Uttar Pradesh Bareilly 39239
Uttar Pradesh Basti 9141
Uttar Pradesh Bijnor 22544
Uttar Pradesh Budaun 16753
Uttar Pradesh Bulandshahr 23077
Uttar Pradesh Chandauli 8434
Uttar Pradesh Chitrakoot 1655
Uttar Pradesh Deoria 14500
Uttar Pradesh Etah 5363
Uttar Pradesh Etawah 11865
Uttar Pradesh Faizabad 18408
Uttar Pradesh Farrukhabad 7660
Uttar Pradesh Fatehpur 12582
Uttar Pradesh Firozabad 14946
Uttar Pradesh Gautambudh Nagar 72015
Uttar Pradesh Ghaziabad 84891
Uttar Pradesh Ghazipur 9676
Uttar Pradesh Gonda 14260
Uttar Pradesh Gorakhpur 47183
Uttar Pradesh Hamirpur (UP) 3056
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State District Total Opted Out
Uttar Pradesh Hapur 17396
Uttar Pradesh Hardoi 12416
Uttar Pradesh Hathras 8815
Uttar Pradesh Jalaun 7933
Uttar Pradesh Jaunpur 14983
Uttar Pradesh Jhansi 16432
Uttar Pradesh Jyotiba Phule Nagar 12307
Uttar Pradesh Kannauj 4180
Uttar Pradesh Kanpur Dehat 7002
Uttar Pradesh Kanpur Nagar 57988
Uttar Pradesh Kanshiram Nagar 5247
Uttar Pradesh Kaushambi 5207
Uttar Pradesh Kushinagar 17635
Uttar Pradesh Lakhimpur 9440
Uttar Pradesh Lalitpur 3501
Uttar Pradesh Lucknow 70278
Uttar Pradesh Mahoba 2404
Uttar Pradesh Mabhrajganj 7316
Uttar Pradesh Mainpuri 10123
Uttar Pradesh Mathura 19990
Uttar Pradesh Mau 8057
Uttar Pradesh Meerut 53041
Uttar Pradesh Mirzapur 11399
Uttar Pradesh Moradabad 17367
Uttar Pradesh Muzaffarnagar 28844
Uttar Pradesh Pilibhit 4092
Uttar Pradesh Pratapgarh 11127
Uttar Pradesh Rae Bareli 11255
Uttar Pradesh Rampur 6883




246 Written Answers to

[RAJYA SABHA]

Unstarred Questions

State District Total Opted Out
Uttar Pradesh Saharanpur 23165
Uttar Pradesh Sambhal 7632
Uttar Pradesh Sant Kabir Nagar 4755
Uttar Pradesh Sant Ravidas Nagar 6412
Uttar Pradesh Shahjahanpur 15480
Uttar Pradesh Shamli 4367
Uttar Pradesh Shrawasti 788
Uttar Pradesh Siddharthnagar 7309
Uttar Pradesh Sitapur 19381
Uttar Pradesh Sonbhadra 3795
Uttar Pradesh Sultanpur 14878
Uttar Pradesh Unnao 18664
Uttar Pradesh Varanasi 31220
Statement-11

District-wise details of number of BPL households as on 15.3.2017 who have

been released LPG connections in Bihar, Jharkhand

and Uttar Pradesh under PMUY

State District Connections released
Bihar Araria 68,311
Bihar Arwal 20,376
Bihar Aurangabad (BH) 48,308
Bihar Banka 48,251
Bihar Begusarai 1,15,485
Bihar Bhabua (Kaimur) 60,583
Bihar Bhagalpur 54,038
Bihar Bhojpur 53,410
Bihar Buxar 32,726
Bihar Darbhanga 1,47,786
Bihar Gaya 61,381
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State District Connections released
Bihar Gopalganj 44,541
Bihar Jamui 28,532
Bihar Jehanabad 28,021
Bihar Katihar 84,845
Bihar Khagaria 38,390
Bihar Kishanganj 39,226
Bihar Lakhisarai 14,841
Bihar Madhepura 48,875
Bihar Madhubani 1,26,065
Bihar Munger 25,016
Bihar Muzaffarpur 1,40,274
Bihar Nalanda 61,767
Bihar Nawada 49,936
Bihar Pashchim Champaran 97,081
Bihar Patna 89,830
Bihar Purba Champaran 94,849
Bihar Purnea 78,802
Bihar Rohtas 92,962
Bihar Saharsa 43,654
Bihar Samstipur 97,964
Bihar Saran 68,614
Bihar Sheikpura 12,810
Bihar Sheohar 37,710
Bihar Sitamarhi 96,178
Bihar Siwan 53,826
Bihar Supaul 69,961
Bihar Vaishali 81,062
Jharkhand Bokaro 19,271
Jharkhand Chatra 19,122
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State District Connections released
Jharkhand Deoghar 19,514
Jharkhand Dhanbad 15,700
Jharkhand Dumka 19,527
Jharkhand Garhwa 26,179
Jharkhand Giridih 28,014
Jharkhand Godda 9,264
Jharkhand Gumla 17,195
Jharkhand Hazaribag 21,450
Jharkhand Jamtara 3,450
Jharkhand Khunti 9,752
Jharkhand Kodarma 11,647
Jharkhand Latehar 16,010
Jharkhand Lohardaga 12,126
Jharkhand Pakaur 2,287
Jharkhand Palamu 45,105
Jharkhand Pashchimi Singhbhum 18,407
Jharkhand Purbi Singhbhum 16,414
Jharkhand Ramgarh 13,260
Jharkhand Ranchi 31,013
Jharkhand Sahibganj 20,824
Jharkhand Seraikela-Kharsawan 17,852
Jharkhand Simdega 8,715
Uttar Pradesh Agra 41,762
Uttar Pradesh Aligarh 57,824
Uttar Pradesh Allahabad 1,606,774
Uttar Pradesh Ambedkar Nagar 80,120
Uttar Pradesh Amethi 62,057
Uttar Pradesh Auraiya 28,613
Uttar Pradesh Azamgarh 85,743
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State District Connections released
Uttar Pradesh Baghpat 12,953
Uttar Pradesh Bahraich 1,38,174
Uttar Pradesh Ballia 90,385
Uttar Pradesh Balrampur 79,819
Uttar Pradesh Banda 78,322
Uttar Pradesh Barabanki 1,06,456
Uttar Pradesh Bareilly 1,05,689
Uttar Pradesh Basti 93,027
Uttar Pradesh Bijnor 1,07,514
Uttar Pradesh Budaun 68,693
Uttar Pradesh Bulandshahr 98,385
Uttar Pradesh Chandauli 85,425
Uttar Pradesh Chitrakoot 39,834
Uttar Pradesh Deoria 96,838
Uttar Pradesh Etah 32,121
Uttar Pradesh Etawah 40,611
Uttar Pradesh Faizabad 83,981
Uttar Pradesh Farrukhabad 35,069
Uttar Pradesh Fatehpur 89,855
Uttar Pradesh Firozabad 48,851
Uttar Pradesh Gautam Buddha Nagar 15,070
Uttar Pradesh Ghaziabad 16,148
Uttar Pradesh Ghazipur 91,567
Uttar Pradesh Gonda 1,21,183
Uttar Pradesh Gorakhpur 1,24,933
Uttar Pradesh Hamirpur (UP) 39,710
Uttar Pradesh Hapur 22,865
Uttar Pradesh Hardoi 1,12,015
Uttar Pradesh Hathras (Mahamaya) 33,189
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State District Connections released
Uttar Pradesh Jalaun 60,828
Uttar Pradesh Jaunpur 94,228
Uttar Pradesh Jhansi 51,433
Uttar Pradesh Jyotiba Phule Nagar 18,290
Uttar Pradesh Kannauj 50,110
Uttar Pradesh Kanpur Dehat 1,08,898
Uttar Pradesh Kanpur Nagar 63,712
Uttar Pradesh Kanshiram Nagar 28,131
Uttar Pradesh Kaushambi 68,364
Uttar Pradesh Kushinagar 1,76,980
Uttar Pradesh Lakhimpur-Kheri 1,52,654
Uttar Pradesh Lalitpur 39,979
Uttar Pradesh Lucknow 79,473
Uttar Pradesh Mahoba 23,898
Uttar Pradesh Mabhrajganj 90,330
Uttar Pradesh Mainpuri 42,574
Uttar Pradesh Mathura 34,194
Uttar Pradesh Mau 48,148
Uttar Pradesh Meerut 51,685
Uttar Pradesh Mirzapur 78,386
Uttar Pradesh Moradabad 1,02,180
Uttar Pradesh Muzaffarnagar 26,445
Uttar Pradesh Pilibhit 68,120
Uttar Pradesh Pratapgarh (UP) 97,540
Uttar Pradesh Rae Bareli 99,875
Uttar Pradesh Rampur 48,279
Uttar Pradesh Saharanpur 32,469
Uttar Pradesh Sambhal 52,276
Uttar Pradesh Sant Kabir Nagar 40,684
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State District Connections released
Uttar Pradesh Sant Ravidas Nagar 78,979
Uttar Pradesh Shahjahanpur 98,611
Uttar Pradesh Shamli 11,110
Uttar Pradesh Shrawasti 50,157
Uttar Pradesh Siddharthnagar 82,688
Uttar Pradesh Sitapur 2,13,556
Uttar Pradesh Sonbhadra 63,853
Uttar Pradesh Sultanpur 65,441
Uttar Pradesh Unnao 1,27,898
Uttar Pradesh Varanasi 53,569

Status of TAPI gas pipeline project

2351. SHRI ANIL DESAI: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the multi-billion dollar Turkmenistan-Afghanistan-Pakistan-India
(TAPI) gas pipeline project entered its practical phase in Pakistan after the process
of initiating Front-End-Engineering and-Design (FEED) route survey was formally

inaugurated recently;

(b) if so, what are the specifications of the pipeline and capacity to flow gas

to India through Afghanistan and Pakistan;
(c) what will be the cost of the project and expected time to complete it; and

(d) whether the TAPI gas pipeline would be insured from sabotage and terrorist

attacks, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The Turkmenistan-
Afghanistan-Pakistan-India (TAPI) Pipeline Company Limited, i.e. TPCL, has engaged
M/s. ILF Beratende Ingenieure GmbH (ILF) as Project Management Consultant (PMC)
for carrying out Front End Engineering Design (FEED) and other pre-project activities.
M/s. ILF has recently commenced the activity pertaining to route survey work in
Afghanistan and Pakistan. The Final Investment Decision (FID) would be subject to

techno-commercial viability of the project.
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(b) TPCL has decided to have 56 inch diameter pipeline with a total estimated
length of 1814 km and will transport 90 MMSCMD of natural gas, of which 38
MMSCMD is for India.

(¢c) The estimated cost of the project is US $15 billion according to the ADB
commissioned report. ADB is the Transaction Advisor for the project. The overall
TAPI project duration is estimated to be 6% years from the start of the Front End
Engineering Design (FEED) process till handling over of the pipeline for commercial

operation.

(d) As per the Inter-Governmental Agreement, signed on 11th December 2010
among the four participating countries, the Parties have guaranteed the security and

safety of that part of the TAPI Pipeline crossing their respective territories.
Domestic LPG users

2352. SHRI SHANKARBHAI N. VEGAD: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether Government has any data for the domestic LPG users in the country;

and
(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Public Sector Oil
Marketing Companies (OMCs) maintain data relating to domestic LPG consumers and,

as on 16.03.2017, there are 19.73 crore active LPG domestic customers in the country.
National LPG coverage

2353. SHRI A. K. SELVARAJ: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that Government has set a target to provide 50 million
LPG connections over a period of three years to poor households with a budgetary

support of T 8,000 crores;

(b) whether it is also a fact that the 15 million target for 2016-17 was achieved

in less than eight months;

(c) whether Government has increased the national LPG coverage to 70 per cent

and it may even reach 85 per cent in two years’ time; and

(d) if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Yes, Sir. The Government
has launched Pradhan Mantri Ujjwala Yojana (PMUY) to provide 5 crore new LPG
connections over a period of three years starting from 2016-17 to the adult woman
member of BPL households identified through SECC data 2011, with a budgetary
support of ¥ 8,000 crore.

(b) The Government has already achieved the target of providing 1.5 crore
LPG connections in the Financial Year 2016-17 under PMUY. As on 16.03.2017, the
Public Sector Oil Market Companies (OMCs) have released more than 1.90 crore

LPG connections under the Scheme.

(¢c) and (d) The national LPG coverage as on 01.01.2016 was 61%, which has
now increased to 71.7% as on 01.03.2017. OMCs are continuously pursuing release
of new connections to the prospective consumers, which will help in increasing the

LPG coverage in the ensuing years.
Deal with UAE to fill oil storage facility at Mangaluru

2354. SHRI K. R. ARJUNAN: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether it is a fact that India has signed a deal with the UAE that allows
the Gulf nation to fill half of an underground crude oil storage facility at Mangaluru

that is part of Government’s strategic reserve system;
(b) if so, the details thereof;

(c) whether it is also a fact that India is hedging against energy security risks

by building emergency storage;

(d) whether Government is considering to create more such storage facilities like

the one which is going on in Mangaluru; and
(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) On 25 January,
2017, Indian Strategic Petroleum Reserve Ltd (ISPRL) signed the Definitive Agreement
on Oil Storage and Management with Abu Dhabi National Oil Company (ADNOC)
of UAE for filling up one of the two caverns at Mangaluru Strategic Petroleum
Reserve (SPR) facility.

(¢) Under Phase I of SPR programme, Government, through the Special Purpose
Vehicle i.e. ISPRL, has built Strategic Petroleum Reserve (SPR) facilities at three



254 Written Answers to [RAJYA SABHA] Unstarred Questions

locations viz. Vishakhapatnam, Mangaluru and Padur with a total capacity of 5.33 MMT.
The total reserve of Phase-I of SPR is currently estimated to supply approximately
10.5 days of India’s crude requirement according to the consumption during 2015-16.
The reserve is proposed to be utilised mainly during an emergency situation and will

augment India’s energy security.

(d) and (e) In order to further augment the energy security of the country,
Government, under Phase II of SPR programme, has announced to set up additional
10 MMT SPR facilities at Chandikhol in Odisha and Bikaner in Rajasthan.

QOil/petroleum policy

2355. SHRI TAPAN KUMAR SEN: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government proposes to hold consultation with the industry/investors
before formulating any new policy regarding development of oil/gas and other
petroleum products and if so, the details thereof along with the salient features of

new oil/petroleum policy; and

(b) whether Government proposes to deregulate the prices of natural gas and if
so, the details thercof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The consultations are carried
out with the industry and its representatives at various stages of policy formulation

wherever considered necessary.

(b) The Government notified New Domestic Natural Gas Pricing Guidelines,
2014 in October, 2014 where the prices has been linked to the prices of various
markets in different parts of the world such as Henry Hub, NBP, Alberta
Canada and Russia. After issuance of these guidelines various representations
were received from various stakeholders to give marketing freedom for the gas
to be produced from difficult areas. After due consideration, the Government
on 21st March 2016 has notified marketing including pricing freedom for the
gas to be produced from Discoveries in Deepwater, Ultra Deepwater and High
Pressure-High Temperature areas which were yet to commence commercial
production as on 01.01.2016 and to future discoveries in such areas. Recently,
Government has also given approval for marketing and pricing freedom to the
Coal Bed Methane (CBM) Contractors to sell the CBM at Arm's Length Price

in the domestic market.
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Import of petroleum products

2356. SHRI A. VIJAYAKUMAR: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the details of quantity of import of petroleum products during last three

years;

(b) whether Government has any proposal to decrease/reduce imports of petro
products;

(c) if so, the details thereof; and
(d) whether there is any integrated policy on exploration of oil/gas in the country?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The details of quantity of
import of petroleum products during 2013-14 to 2015-16 are given in the Statement
(See below).

(b) and (c¢) The measures being taken to reduce import dependency include
promoting energy efficiency and conservation measures; giving thrust on demand
substitution; capitalizing untapped potential in biofuels and other alternate fuels/

renewables; and implementing measures for refinery process improvements.

(d) The Government has approved the new Exploration and Licensing Policy

named ‘Hydrocarbon Exploration and Licensing Policy’ (HELP).
Statement

Details of the quantity of import of petroleum products
during 2013-14 to 2015-16

(‘000 Metric Tonnes)

Products 2013-14 2014-15 2015-16
LPG 6567 8313 8959
MS 235 372 1012
Naphtha 1020 1034 2931
ATF 0 140 286
SKO 0 30 41
HSD 77 124 177

LOBS/Lube oil 2090 2148 2264
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Products 2013-14 2014-15 2015-16
Fuel Oil 1331 902 1170
Bitumen 246 517 879
Others* 5130 7722 11735
TotaL PropucT IMPORT 16,697 21,301 29,456

RIL SEZ import included in country’s import data.
““Others in import include Paraffin wax, Petroleum Jelly, LSWR, Aviation Gas, Pet coke, CBFS etc.

Source: Petroleum Planning and Analysis Cell.
Growth in oil consumption

2357. SHRI T. RATHINAVEL: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that India’s oil consumption growth will be the fastest

among all major economies by 2035;

(b) whether India, Asia’s second biggest energy consumer since 2008, had in
2015 overtaken Japan as the world’s third largest oil consuming country behind US
and China;

(¢) whether as a result, the country remains import dependent despite increase

in oil production; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) As per International
Energy Agency’s World Energy Outlook, 2016, the demand of oil in the “New Policy
Scenario” in 2035 is projected to be 401 million tonne oil equivalent (Mtoe) with
a growth of 3.8% against 185 Mtoe in 2014.

Country (Mtoe) Demand of oil in Demand of oil in CAGR* (%)
2014 (Mtoe) 2035 (Mtoe)

USA 782 616 -1.1

China 508 705 1.6

India 185 401 3.8

Japan 192 109 -2.7

Russia 143 138 -0.2

*Compound Annual Growth Rate
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(b) As per BP Statistical Review of World Energy, 2016, India has overtaken
Japan in oil consumption during 2015 to become the 3rd largest oil consumer in the

world.

(c) and (d) Based on the domestic consumption, the percentage share of import
of crude oil in total consumption in India has been around 80%. However, in order
to reduce dependency on imports, the Government has identified measures which
include, inter alia, (i) increasing domestic production, (ii) promoting bio fuels and
renewables, (iii) promoting energy efficiency and conservation, (iv) improving refining

processes and (v) demand substitution.
Vacant posts in PNGRB

2358. SHRI MOHD. ALI KHAN: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that the Petroleum and Natural Gas Regulatory Board

(PNGRB) has become dysfunctional due to lack of replacement of retiring members;
(b) if so, the details thereof; and

(¢) by when Government proposes to fill up the vacancies of the Petroleum and

Natural Gas Regulatory Board?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) The day to day
administrative functions of the Petroleum and Natural Gas Regulatory Board (PNGRB)
are being carried out by the existing Member of the Board. However, for transaction
of business at a meeting of the Board, the quorum consists of three Members,

including the Chairperson or in his absence the Member presiding over the meeting.

(¢) The Government has initiated the process to fill the vacancies in PNGRB
at the earliest.

Unfair deduction from debit card payment

2359. SHRI T. G. VENKATESH:
SHRI DHARMAPURI SRINIVAS:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether Government is aware that on fuel purchase transactions by customers
through debit cards, several banks are collecting the transaction fee despite clear

instructions from Government not to do so;

(b) if so, the details thereof and the reasons therefor;
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(¢) whether the Ministry has taken any note of this malpractice being done by
banks, if so, the details thereof; and

(d) the remedial measures being taken by Government to protect the customers

in this regard and avoid such illegal deduction by banks?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (d) Public Sector Oil
Marketing Companies (OMCs) namely; Indian Oil Corporation Limited (IOCL), Bharat
Petroleum Corporation Limited (BPCL) and Hindustan Petroleum Corporation Limited
(HPCL) have decided that no service charge shall be levied on dealer or customer
for transactions done through debit cards for purchase of fuel. OMCs and Ministry
of Petroleum and Natural Gas have received a few complaints regarding transaction
fee being charged by banks on fuel purchase transactions by customers through
debit cards. OMCs forwarded these complaints to the respective banks for taking
necessary corrective action at their end. Further, complaints received in the Ministry
of Petroleum and Natural Gas in this regard, have been forwarded to Department
for Financial Services, Ministry of Finance for redressal of the same. The matter has
also been taken up by OMCs with IBA (Indian Bank Association).

Availability of gas at cheap rate

12360. SHRI PRABHAT JHA: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether it is a fact that gas is available at a relatively cheap rate during

present Government's regime compared to the previous Government;
(b) if so, the details thereof; and

(c) whether work on increasing supply of gas and expanding the capacity of
gas refineries is going on with great pace in order to ensure availability of gas in

all parts of the country?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) The price of
domestic natural gas for the period from June 2010 to October 2014 (before the
notification of New Domestic Natural Gas Pricing Guidelines 2014) was US$ 4.2/
MMBTU on NCV basis. Government of India reviewed the price of domestic natural
gas and issued the notification of New Domestic Natural Gas Pricing Guidelines,
2014 in October, 2014. As per the said Guidelines, the price of domestic natural

gas is reviewed after every six months. Since the notifiction of the said pricing

+ Original notice of the question was received in Hindi.
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guidelines, the domestic natural gas price along with its applicability period is

given as under:—

Period Price in US$/MMBTU (GCV basis)
November, 2014 to March, 2015 5.05
April, 2015 to September, 2015 4.66
October, 2015 to March, 2016 3.82
April, 2016 to September, 2016 3.06
October, 2016 to March, 2017 2.50

(c) Various initiatives have been taken to increase exploration and production
to ensure adequate supply/availability of oil and gas in the country. Such initiatives
include appraisal of un-appraised areas, implementation of Hydrocarbon Exploration
Licensing Policy (HELP) and Open Acreage Licensing Policy (OALP), Recycling
of relinquished areas, Early monetisation of discovered fields including small and
marginal fields, Development of unconventional hydrocarbon resources, grant of
marketing freedom for gas produced from difficult areas, etc. Demand of gas is also
met through import of LNG. Also steps have been taken to expand gas pipeline

infrastructures including augmenting city gas distribution project.
Payment of royalty by ONGC to Gujarat

2361. MAHANT SHAMBHUPRASADJI TUNDIYA:
SHRI DILIPBHAI PANDYA:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether it is a fact that ONGC was paying royalty on crude oil to Gujarat
State at post discounted prices of crude oil and that Supreme Court directed ONGC

to pay royalty on pre-discounted prices of crude oil; and

(b) whether Government is considering to issue any directive to ONGC for payment

of huge amount of royalty to Gujarat State which has been outstanding for long?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) In order to protect
the consumer from the inflationary impact of rising international oil prices, the
Government has been modulating the Retail Selling Prices of Petrol (upto 25th June,
2010), Diesel (upto 18th October, 2014), PDS Kerosene and Subsidized Domestic
LPG. As a result, the Public Sector Oil Marketing Companies (OMCs) incured
under-recoveries on the sale of these petroleum products. In this background, the

Government has evolved a ‘Burden Sharing Mechanism’ since 2003-04 to ensure that
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the burden of under-recoveries incurred by OMCs is shared by all the stakeholders

in the following manner:—
(1) Government through issue of Oil Bonds/Cash Subsidy,

(i) Domestic upstream oil companies, including ONGC and OIL through price
discounts to OMCs, and

(iii) OMCs to bear a portion of the under recoveries.

It was provided that the discount offered by upstream oil companies would not
affect the royalty payable to the State Governments. Upstream oil companies paid
the royalty on pre-discount price during the years 2003-04 to 2007-2008. However,
in May, 2008, Government withdrew the said provisions. Accordingly, ONGC and
OIL started making payment of royalty to State Governments at post discount price
for the period 01.04.2008 to 31.01.2014.

(b) Government of Gujarat challenged the withdrawal of the said directives
regarding payment of royalty to State Governments at pre-discount prices before the
Gujarat High Court. Gujarat High Court inter alia pronounced that royalty on crude
oil is to be paid on pre-discounted price. Aggrieved by the order, ONGC filed a
Special Leave Petition before the Supreme Court. Supreme Court stayed the operation
of the impugned judgment subject to the condition that ONGC pays royalty to State
of Gujarat on pre-discounted price of crude oil w.e.f. 1st February 2014 onwards.
Subsequently Government of Assam also filed a writ petition before the High Court
of Guwahati and further moved to the Supreme Court. Recently all the stakeholders
reached on an agreement and it was decided that an amount of ¥ 8392 crores and
% 6306 crores will be paid by the Government of India to the Government of Gujarat
and Assam respectively for the dues of royalty for the period from April, 2008 to
Jan., 2014. Supreme Court has disposed both the petitions as per the above agreement.

Reducing surcharges on petroleum products

12362. SHRI PARVEZ HASHMI: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the number of occasions when prices of petrol and diesel have been increased

and decreased in the year 2015-16, the details of international prices thereof;

(b) the details of changes in the prices at international level during the last eight

years; and

(¢) whether Government is considering a proposal to reduce the surcharges on

petroleum products, if so, the details thereof?

+ Original notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) The number of

occasions prices of Petrol and Diesel were increased/decreased during year 2015-16

is as under:-
No. of times Petrol Diesel
Increased 7 10
Decreased 13 12

The details of average yearly price of Petrol and Diesel in international market

since April, 2009 are given below:—

(Fig in $/bbl)

Petrol Diesel
2009-10 76.23 74.67
2010-11 92.43 95.66
2011-12 121.60 125.38
2012-13 118.98 121.97
2013-14 114.31 119.41
2014-15 95.45 96.54
2015-16 61.72 55.02
2016-17* 57.96 56.45

*upto 16.03.2017

(¢) The Central Government and State Governments levy different types of taxes
on petroleum products. While the Central Government is levying Customs Duty and

Excise Duty, no surcharge is being levied on petroleum products.
Voluntary surrender of LPG subsidy in Odisha

2363. SHRI DILIP KUMAR TIRKEY: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) how many people in Odisha have voluntarily surrendered LPG subsidy in

the last two years; and

(b) how many households in Odisha have been provided with new LPG connections

since the inception of Pradhan Mantri Ujjwala Yojana?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) As on 12.03.2017,
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1,59,303 LPG consumers have voluntarily surrendered their LPG subsidy in the
State of Odisha.

(b) As on 12.03.2017, 9,26,869 new LPG connections have been released to the
women members of BPL households in the State of Odisha under Pradhan Mantri

Ujjwala Yojana since the inception of the scheme.
Increase in sale of commercial LPG cylinders

2364. SHRIMATI VIJILA SATHYANANTH: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether it is a fact that the sale of commercial LPG cylinders jumped nearly

40 per cent in 2015-16 against a near stagnant growth earlier;

(b) whether it is also a fact that the commercial cylinders are sold at market rate
and used by shops and establishments such as hotels, restaurants and neighbourhood

sweetmeat shops, etc.;

(c) whether nearly 6.3 million new LPG connections have been released to poor
families in 2015-16; and

(d) if so, the State-wise details thercof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) The growth rate
of commercial cylinders, which are sold at market rate and supplied to shops, hotels,

restaurants etc., was 39.3% during the year 2015-16.

(¢) and (d) Total number of LPG connections released under CSR funds of
Oil PSUs is 69,98,064. During the year 2015-16, the number of LPG connections
released to BPL families, under the CSR funds of Oil PSUs, was 49,65,944. State-
wise details of BPL connections released to BPL families under CSR funds of Oil

PSUs are given in the Statement.
Statement

State/UT-wise details of CSR connections released during 2015-16.

State Total 2015-16 State Total 2015-16
Andhra Pradesh 3,39,240 Gujarat 1,00,094
Assam 83,146 Jammu and Kashmir 58,805

Bihar 1,51,907 Kerala 18,961
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State Total 2015-16 State Total 2015-16
Madhya Pradesh 3,48,833 Uttarakhand 8,548
Tamil Nadu 4,96,096 Manipur 231
Maharashtra 2,78,981 Meghalaya 267
Karnataka 5,08,046 Sikkim 325
Odisha 4,56,711 Tripura 1,779
Punjab 31,285 Arunachal Pradesh 697
Rajasthan 2,53,425 Chandigarh 1,653
Uttar Pradesh 7,14,098 Delhi 1
West Bengal 1,48,922 Telangana 491,388
Haryana 1,46,794 Mizoram 1,043
Himachal Pradesh 10,702 Puducherry 3,576
Chhattisgarh 2,08,905 Dadra and Nagar Haveli 187
Jharkhand 1,01,298 TotaL 49,65,944

Roll back of price of LPG

2365. SHRI RITABRATA BANERJEE: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that there has been an ever highest price rise for domestic
LPG cylinders;

(b) if so, the details thereof and the reasons therefor; and
(¢) whether Government is contemplating any roll back in the prices?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (¢) LPG price in India
is based on the Import Parity Price (IPP). The international price of LPG has increased
from US$ 468.95/MT in February, 2017 to US$ 564.82/MT in March, 2017. Due to
increase in international prices, the Retail Selling Price of Non-Subsidized Domestic
LPG has increased by I 86/cylinder (14.2 kg.) in March, 2017. The Government
continues to modulate the effective cost to consumer for Subsidized Domestic LPG
and has increased the subsidy from ¥ 184.29 per 14.2 kg. cylinder in February, 2017
to T 270.16 per 14.2 kg. cylinder in March, 2017.
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Increase in price of LPG cylinders

2366. SHRI NEERAJ SHEKHAR: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether there has been steepest increase of ¥ 86/- in price of LPG cylinders
in March, 2017,

(b) if so, the details thereof along with the details of increase in LPG price

during last six months, increase-wise; and

(c) the reasons for failure of Government to check price rise of petroleum

products in the country?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (¢) LPG price in India
is based on the Import Parity Price (IPP). The international price of LPG has increased
from US$ 468.95/MT in February, 2017 to US$ 564.82/MT in March, 2017. Due to
increase in international prices, the Retail Selling Price of Non-Subsidized Domestic
LPG has increased by I 86/cylinder (14.2 kg.) in March, 2017. The Government
continues to modulate the effective cost to consumer for Subsidized Domestic LPG
and has increased the subsidy from ¥ 184.29 per 14.2 kg. cylinder in February, 2017
to X 270.16 per 14.2 kg. cylinder in March, 2017.

The details of LPG price revisions during the last six months are given as

under:—
Date International Domestic LPG (3/14.2 Kg Cyl.)
price of LPG Retail Selling Effective cost after
(USD/MT) Price DBTL Subsidy
01.10.2016 307.98 490.00 427.09
01.11.2016 355.00 529.50 430.64
01.12.2016 407.68 584.00 432.71
01.01.2017 405.76 585.00 434.71
01.02.2017 468.95 651.50 434.80

01.03.2017 564.82 737.50 434.93
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Protest against hydrocarbon exploration
at Pudukkottai, Tamil Nadu

2367. SHRI T. K. RANGARAJAN: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) when was the project for exploration of hydrocarbons started in Pudukkottai

district in Tamil Nadu;

(b) whether there were strong protests by the villagers of Neduvasal against the

same;

(¢) whether Government has taken the consent of the State Government before

the exploration;
(d) if so, the details thereof; and

(e) whether Government took the consent of the people living in Neduvasal and

whether the people were appraised of the project?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) The Government has
approved Discovered Small Field (DSF) Policy for monetisation of 69 discovered small
fields of Oil and Natural Gas Corporation (ONGC) and Oil India Limited (OIL), which
had not been put into production by these companies. Under the Policy Government
has recently approved award of 31 contract areas including Neduvasal, Tamil Nadu
contract area to the successful bidders under DSF bid round 2016 for development
of the field. Some local people/organizations, have submitted representations, and
also filed two petitions in National Green Tribunal (NGT), Southern Zone, Chennai
objecting to the award of some discovered small fields expressing apprehension

regarding possible environmental impact.

(c) to (e) For starting any petroleum activity in an awarded field under the
DSF Bidding Round, 2016, the operator of the fields has to obtain or get the
requisite Mining Lease transferred from ONGC/OIL as the case may be through
the respective State Government. After the grant/transfer of lease, to start any
actual operations the operator will have to get requisite environmental clearances
from State Government/Ministry of Environment, Forest and Climate Change by
following the prescribed process, which may involve public hearing also. The
awarded projects will be taken up for production after following the requisite
process including obtaining environmental clearances. ONGC in collaboration with
local administration is disseminating information through various local media to

allay the apprehensions of people.
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Piped cooking gas network

2368. SHRI KIRANMAY NANDA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the total number of households connected with piped cooking gas, State-wise

in the country during the last three years;

(b) the details of achievements in percentage terms against pre-fixed targets for

providing piped gas connections in the country; State-wise;

(c) the State-wise target fixed for next three years for providing piped gas

connections for cooking; and
(d) what is the quantum of subsidy on piped cooking gas?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The details of total number
of households connected with piped cooking gas, State-wise in the country during

the last three years are given in Statement-I (See below).

(b) The details of achievements in percentage terms against pre-fixed targets for
providing piped gas State-wise connections in the country are given in Statement-II
(See below).

(¢) The details of State-wise target fixed for next three years for providing piped

gas connections for cooking are given in Statement-III (See below).

(d) The Government has accorded highest priority for allocation of domestic gas
to City Gas Distribution (CGD) network for Piped Natural Gas (PNG) for domestic
and Compressed Natural Gas (CNG) for transport segments. The prices of domestic
gas are governed under the New Gas Pricing Guidelines 2014. In North East Region

Government is providing 40% subsidy, inter-alia, on sale of gas for cooking purpose.
Statement-1

State-wise total number of Household connected with piped cooking gas

connections during the last three years

Sl  State No. of connections

No. 31.3.2014 31.3.2015 31.3.2016
1 2 3 4 5
1.  Haryana 17124 23236 31042

2. Andhra Pradesh 1659 2339 3143
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1 2 3 4 5

3.  Telangana 443 824 1127
4. Assam 26043 28050 29000
5. Gujarat 1297068 1392657 1507580
6. Madhya Pradesh 2583 3278 6000
7. Maharashtra 718550 817468 892956
8. Delhi/NCR 434009 560752 636318
9.  Rajasthan 189 189 189
10.  Tripura 14650 17996 22615
11.  Uttar Pradesh 11298 22559 33618

ToTtAL 2523616 2869348 3163588

Statement-I1

State-wise details of achievements in percentage terms against pre-fixed

targets for providing piped gas connections in the country

Achievement against pre-fixed targets (as on December, 2016)

Sl State Cummulative ~ Cummulative Reason/Comments/
No. Targets for Achievement Achievement
PNG Domestic for PNG
Connections- Domestic
December, Connections-
2016 December,
2016
1 2 3 4 5
Targets given by PNGRB
1. Delhi 237000 490196 Target already achieved.
2. Gujarat 2622907 1462480 60.41% Achievement.
3. Haryana 60000 44649 74.41% Achievement.
4.  Madhya Pradesh 134000 11397 8.5% Achievement.
5. Maharashtra 703000 963687 Target already achieved.
6.  Rajasthan 100000 192 Kota is the only

authorized GA in the
State of Rajasthan.
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1 2 3 4 5

7.  Telangana 266000 2229 Hyderabad is the only
authorized GA in the
State.

8. Chandigarh (UT) 400000 224 Chandigarh GA is
under Construction

9.  Uttar Pradesh 1067542 246874 43.05771632

Targets not given by PNGRB, Central Government Authorized, Operational

before Appointed Day
10.  Assam 0

11.  Tripura 0

Recent Authorization by PNGRB

12. Andhra Pradesh 147267
13. Goa 0
14. Karnataka 0

29795

26834

3476

1558

PNGRB has not given
targets for Upper Assam
GA because Upper
Assam was operational

before appointed day.

Agartala is the only
GA in Tripura and
was operational before

appointed day.

Krishna, East Godavari
and West Godavari are
new GAs in Andhra
Pradesh and they are
under construction.
These GAs were
authorzied in 2015

North Goa is the
only GA in Goa
State and same has
been authorized on
24.06.2016

Dharwad, Belgaum
and Tumkur are new
GAs in the State of
Karnataka, have been
authorized in 2015.
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1 2 3 4 5

15. Kerala 0 72 Ernakulam is the
only GA in Kerala
State, which is under
construction. Ernakulam
was authorized on
14.10.2015

16. Punjab 14400 0 Rupnagar, Bhatinda,
Fatehgarh Sahib are new
GAs and have been
authorized in 2016.

17. Dadra and Nagar 0 51 Dadra and Nagar Haveli
Haveli (UT) is the new GA, was
authorized on 01.04.2015
18. Daman (UT) 0 0 Daman is the new
GA, was authorized on
01.04.2016
19. Uttarakhand 0 0 Haridwar and Udham

Singh Nagar are the
new GAs and were
authorized in 2015

20. West Bengal 600000 0 GA is under Construction

6352116 3283714

Country’s Over all achievement

51.69% (Target: 6352116 Nos. Achievement: 3283714)
Statement-I11

State-wise details of Targets fixed for providing PNG Domestic Connections for

the next three years

Sl.  State Targets upto Targets upto Targets upto
No. December, 2017 December, 2018 December, 2019
1 2 3 4 5
1. Andhra Pradesh 172219 230441 263710
2. Assam 0 0 0

3. Delhi 237000 237000 237000
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1 2 3 4 5
4. Goa 1483 4794 6712
5. Gujarat 3135617 3668685 3697431
6. Haryana 64868 76228 82718
7. Karnataka 34723 115744 162042
8. Kerala 6105 20350 28490
9. Madhya Pradesh 137183 144612 148856
10. Maharashtra 725588 778297 808415
11. Punjab 194824 212614 222779
12. Rajasthan 100000 100000 100000
13. Telangana 266000 266000 266000
14.  Tripura 0 0 0
15. Dadra and Nagar 573 1911 2676

Haveli (UT)
16. Chandigarh (UT) 550000 400000 550000
17. Daman (UT) 378 1259 1763
18. Uttar Pradesh 1169839 1236884 1249445
19. Uttarakhand 4850 16168 22634
20. West Bengal 1000000 1417959 1417959

TotAL 7801250 8928946 9268630

Mixing of ethanol with petrol

2369. SHRI KIRANMAY NANDA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the maximum percentage of ethanol that can be permitted to be mixed with

petrol as per present findings; and

(b) the percentage of ethanol being mixed by the companies before marketing

the petrol?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) As per the Bureau of
Indian Standards (BIS) specifications, ethanol is permitted to be mixed with Petrol

upto 10 per cent.
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(b) Public Sector Oil Marketing Companies (OMCs) are selling ethanol blended
Petrol with percentage of ethanol upto 10%.

2370. [The question was cancelled.]
Availability of LPG in Uttar Pradesh

+2371. SHRI SURENDRA SINGH NAGAR: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) the measures being taken by Government to ensure availability of LPG and

its expansion in rural areas of Uttar Pradesh;

(b) whether it is a fact that on account of inadequate facility of LPG in rural and
semi-urban areas of Uttar Pradesh, people are not able to avail benefits of Pradhan

Mantri Ujjwala Yojana; and

(c) if so, the measures being taken by Government to develop gas infrastructure

in the rural areas of Uttar Pradesh?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (c) In order to provide
clean cooking fuel to every poor houschold and expand the coverage of LPG in
especially in rural areas in the country including the State of Uttar Pradesh, the
Government has launched Pradhan Mantri Ujjwala Yojana (PMUY) under which
deposit free LPG connections are being given to women of the Below Poverty Line
(BPL) families. As on 16.03.2017, more than 54 lakh new LPG connections have
been released under the Scheme in the State of Uttar Pradesh. Further, OMCs have
advertised 1028 locations to set up new LPG distributorships in the State.

Opening of LPG outlets in Kerala

2372. SHRI ABDUL WAHAB: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether LPG connections are now available on demand;

(b) if not, the number of persons on waiting lists for getting LPG connections
in the State of Kerala;

(c) whether Government proposes to open more LPG outlets in the State of

Kerala in near future; and

(d) if so, the details thereof?

+ Original notice of the question was received in Hindi.



272 Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Release of LPG
connections is a continuous process. LPG distributors are under instruction to release
new connections on demand and, if any waiting list arises, liquidate the same within
seven days. OMCs have reported that as on 01.03.2017, there were 2043 new

prospective customers on the waiting list in the State of Kerala.

(¢) and (d) Appointment of LPG distributorships in the country including the
State of Kerala is a continuous process and locations for setting up of new LPG
distributorships are identified based on available refill sale potential that makes them
economically viable. As on 01.03.2017, there are 593 LPG distributors in the State

of Kerala.
Profits earned by undertakings/companies

12373. DR. SATYANARAYAN JATIYA: Will the Minister of STEEL be pleased
to state the details of profits earned by all undertakings/companies under the Ministry
of Steel in 2016-17 and for the last three years and the percentage of profits that
they earmarked for fulfilling Corporate Social Responsibility and segments under

which the amounts were given and details of balance amount?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): The details of Profit After Tax (PAT) earned by the Central Public Sector
Enterprises (CPSEs) under the Ministry of Steel, the percentage of profit earmarked
for fulfilling the Corporate Social Responsibility (CSR) and the unspent balance

amount are given in the Statement (See below).

CPSEs have undertaken CSR activities based on their CSR Policies and keeping
in view the provisions of Section 135 and Schedule VII of the Companies Act, 2013
as amended from time to time, in segments which broadly include promotion of
education, medical and healthcare facilities, sanitation, access to water facilities, rural
development, environment sustainability, women empowerment, promotion of sports,

art, culture and heritage conservation etc.

+ Original notice of the question was received in Hindi.



Statement

Details of Profit After Tax (PAT) earned, percentage of profits earmarked for Corporate Social Responsibility (CSR) and unspent

balance amount by CPSEs under Ministry of Steel during the last three years and the current year

® in crore)

Name of 2013-14 2014-15 2015-16 2016-17

the CPSE (Upto Dec, 2016)

Profit Y%age Unspent Profit Yage Unspent Profit Y%age Unspent Profit Y%age
After Tax of profit Balance  After Tax  of profit Balance  After Tax  of profit Balance  After Tax  of profit
for the earmarked amount for the earmarked  amount for the earmarked ~ amount for the earmarked
Year for CSR Year for CSR Year for CSR Year* for CSR

1 2 3 4 5 6 7 8 9 10 11 12

SAIL 2616.48 2.35% Nil 2092.68 2.02% 42.96 (-)4137.26 2.00% 24.00 (-)2061.94 Nil
RINL 367.00 3.13% 3.44 62.00 2.00% 3.63  (-)1421.00 3.48% 6.27  (-)978.00 Nil
NMDC 6420.08 2.00% 39.63 6421.86 2.11% 61.54 3028.33 2.45% 88.10 2202.00 2.00%
MOIL 509.56 2.00% Nil 428.01 2.00% Nil 172.98 2.00% Nil 190.04 2.00%
MSTC (-)70.03 4.18% Nil 90.99 2.14% Nil 59.88 2.97% Nil 38.04 2.97%
MECON 49.48 2.00% 1.88 20.27 2.00% 324 (16241 2.00% 2.70 (-)99.70 2.00%
KIOCL 39.93 3.00% Nil 30.82 2.00% 0.09 (-)77.66 2.00% 0.33 0.51 Nil
HSCL (-)18.67 Nil Nil (-)8.10 Nil Nil 30.19 Nil Nil 41.76 2.00%
FSNL 8.42 2.00% Nil 17.10 2.00% 0.03 21.11 2.00% 0.008 15.40 2.00%

0] SUdIMSUY UDJILAY
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1 2 3 4 5 6 7 8 9 10 11 12
OMDC 6.26 2.00% 0.63 17.70 2.00% 0.66 10.63 2.00% Nil 6.39 2.00%
BSLC (-) 18.77 Nil Nil (-)27.27 Nil Nil (-)16.17 Nil Nil  (-) 10.37 Nil
EIL 0.09 2.00% Nil (-)12.72 Nil Nil 1.44 Nil Nil 0.79 Nil

*Provisional

Note: CSR Budget for the year 2014-15 onwards is earmarked @ 2.00% (minimum) of average of net profits of last three Financial Years as stipulated in Companies Act,
2013. As per Guidelines of Department of Public Enterprises issued in 2014, unspent balance of the previous year is to be carried forward to the next year for utilization
for the purpose for which it was allocated.
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Mining work by SAIL

2374. SHRI RAM VICHAR NETAM: Will the Minister of STEEL be pleased

to state:

(a) whether it is a fact that Steel Authority of India Limited (SAIL) does mining
work throughout the country including Chhattisgarh;

(b) if so, the details thercof and the State/Union Territory-wise details of land
acquired for this purpose including that in Chhattisgarh; and

(c) whether the Ministry rehabilitates and provides employment to local people,
whose land was acquired, and if so, the number of people rehabilitated and provided

employment, the State-wise details thereof including that of Chhattisgarh?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) and (b) SAIL is operating iron ore, limestone, dolomite and coal mines
in the States of Jharkhand, Odisha, Chhattisgarh, Madhya Pradesh, Karnataka and
West Bengal. The details of the land acquired for the purpose are appended below:-

SI. No. Mine Land Acquired in Acres
Chhattisgarh
1. Rajhara Iron Ore Mines 2535.07
2. Nandini Limestone Mines 2680.42
3. Hirri Dolomite Mines 476.82
Jharkhand
4. Manoharpur Iron Ore Mines 339.88
5. Gua Iron Ore Mines 89.73
6. Bhawanathpur Limestone and Tulsidamar 2131.94
Dolomite Mines
7. Chasnalla Colliery 613.59
8. Jitpur Colliery 99.32
Odisha
9. Bolani Iron Ore Mines 124.29
10. Barsua Iron Ore Mines 742.70
11. Kalta Iron Ore Mines 89.56
12. Purnapani Limestone and Dolomite Quarry 752.82

+ Original notice of the question was received in Hindi.
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SI. No. Mine Land Acquired in Acres

Madhya Pradesh
13. Kuteshwar Limestone Mines 101.36
West Bengal

14. Ramnagore Colliery 369.48

(¢) SAIL provides rehabilitation and employment to displaced persons whose land
was acquired for its Plants/Units in various States. The plant and State-wise details

of employment provided by SAIL in this regard is as under:—

Plants Employment provided under

displaced category

Bhilai Steel Plant (Chhattisgarh) 4468
Rourkela Steel Plant (Odisha) 6483
Bokaro Steel Plant (Jharkhand) 16000 (approx.)
Salem Steel Plant (Tamil Nadu) 214
Kuteshwar Limestone Mines (Madhya Pradesh) 79
Chasnalla Colliery (ISP, West Bengal) 289
Ramnagore Colliery (ISP, West Bengal) 222

Sale of SAIL’s steel plants

2375. SHRIMATI SAROJINI HEMBRAM: Will the Minister of STEEL be

pleased to state:

(a) whether Government has approved the outright sale of State-owned SAIL's

three steel units;

(b) if so, the details thereof and the reasons therefor, mentioning the name of

these steel plants;

(¢) whether Government is planning to take more such moves in the near future;

and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) and (b) The Government has accorded ‘in-principle’ approval for



Written Answers to [22 March, 2017] Unstarred Questions 277

strategic disinvestment for SAIL’s three units i.e. Visveswaraya Iron and Steel
Plant (VISP), Bhadravati, Salem Steel Plant (SSP) and Alloy Steel Plant (ASP),
Durgapur. These three units of SAIL have been consistently making losses. Despite
investment of around ¥ 400 crores, VISP is making losses for last 10 years. In
SSP SAIL has invested around 2200 crore under modernisation and expansion but
it is still making losses for last 5 years. Similarly ASP is also making losses

for last 5 years.
(¢) and (d) As of now, only the above action is planned.
Development of tourism in Puducherry

2376. SHRI N. GOKULAKRISHNAN: Will the Minister of TOURISM be pleased

to state:

(a) whether it is a fact that Government is contemplating on development of

tourism in Puducherry, if so, the details thereof;
(b) the details of the places identified for this purpose;

(c) whether any proposals have been received from the UT Administration to
this effect, the details thereof; and

(d) whether these tourism projects are being taken up solely by Government of

India or on cost sharing basis, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) to (d) Yes, Sir. Development of tourism is primarily the responsibility
of the State Governments and Union Territory Administrations including the UT
Administration of Puducherry. The Ministry of Tourism, however extends Central
Financial Assistance (CFA) to them based on Detailed Project Report (DPR) submitted
in adherence to relevant scheme guidelines, subject to liquidation of Utilization

Certificates for the projects sanctioned earlier and availability of funds.

The details of Central Financial Assistance with 100% Central Share extended

to the UT Administration of Puducherry are as follows:—

SI. No. Scheme Project Amount (in lakh)

1. PIDDC under UT Plan Development of Puducherry R 3418.51

as a Mega Tourism Circuit

2. Swadesh Darshan Development of Puducherry % 9959.00

under Coastal Circuit
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Proposals for development of Chhattisgarh and Uttar Pradesh

12377. SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV:

Will the Minister of TOURISM be pleased to state:

(a) the number of proposals received by the Ministry for tourism development
works during the last three years from the Governments of Chhattisgarh and Uttar
Pradesh and the amount involved therein, scheme-wise and the details of action taken

thereon,;

(b) the reasons for which proposals received from the State Governments are

still pending;
(¢) whether any time-limit has been stipulated for disposal of proposals;

(d) whether long time taken in the execution of proposals hampers the tourism

development works and how the cost escalation related to work is adjusted; and
(e) the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR.
MAHESH SHARMA): (a) The details of proposals received during last three years

are given in Statement-I to IV (See below).

(b) Development and promotion of tourism is primarily the responsibility of the
State Governments/UT Administrations. However, Ministry of Tourism provides Central
Financial Assistance (CFA) to State Governments/Union Territory Administrations for
various tourism projects subject to availability of funds, inter-se priority, liquidation
of pending utilization certificates against the funds released earlier and adherence to
the relevant scheme guidelines. The Ministry of Finance has delinked the PIDDC
Scheme from Union support w.e.f. 2015-16.

(c) to (e) The project should be commissioned within a period of 24 to 36 months
from the date of issue of sanction and any cost escalation on account of delay etc.
would be met by the State Government and no reimbursement will be made by the

Central Government on this account.

+ Original notice of the question was received in Hindi.
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Statement-I

List of sanctioned projects under PIDDC and DPPH Schemes for Chhattisgarh
and Uttar Pradesh during the last three years

® in lakh)
Years Name of the Project Amount sanctioned Amount released
Chhattisgarh
PIDDC Scheme
2013-14  Nil
2014-15  Development of 500.00 100.00
Girodhpuri as Tourist
Destination (PIDDC)
-do- Project for Convention 440.13 88.02
Center at Raipur in
Chbhattisgarh (PIDDC)
2015-16  Nil
DPPH Scheme
2013-14  Nil
2014-15  CFA for Fair and 50.00 50.00
Festival in the State of
Chhattisgarh during
2014-15 Sirpur National
Dance and Music Festival
(Jan. 2015) (X 25.00 lakh)
and Baster Dussher
Lokotsav (Oct.-Nov.-2014)
(X 15.00 lakh), Basur
Mahotsav (January 2015)
(X 10.00 lakh)
2015-16  Nil
Uttar Pradesh
PIDDC Scheme
2013-14  Development of Kampil 483.48 48.35

region in Farrukhabad in
Uttar Pradesh
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Years

Name of the Project

Amount sanctioned Amount released

2013-14

-do-

-do-

-do-

-do-

-do-

-do-

Construction of Night
Shelter and Toilet Block
Mazar Hazrat Nizammudin
Najmul Aulia Rahmatullah
Aleh in District Rampur
in Uttar Pradesh

Developement of Bareilly
Circuit District Badaun and
Sambhal, Uttar Pradesh

Construction of Bathing Ghat
on Right Bank of Ganga
River at Mandu Ashram in
District Bulandshahar,
Uttar Pradesh

CFA for Mega Destination
Development of Tajganj
around the World Heritage
Site Taj Mahal (East gate
and West gate), Agra,
Uttar Pradesh

Development and
Beautification of Siddeshwar
Nath Dham, Sant Kabir
Nagar (Phase-II) in

Uttar Pradesh

Dev. of Unnao Circuit
including Janki Kund,
Safipur, Chandra Sekhar
Azads Birth Place in
Badarka, Bird Sanctuary
in Nawabganj, Gadhakola
Village and Raja Ram
Baksh Fort in Uttar Pradesh

Const. of Maharishi
Jamdagni Parashuram Rishi
Ghat at right back of Ganga
river in Zamania, Dist.
Ghazipur in Uttar Pradesh

37.66

796.29

334.52

2495.51

181.79

416.08

419.73

7.53

39.81

66.90

499.10

36.35

83.21

83.94
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Years

Name of the Project

Amount sanctioned Amount released

2013-14

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

Const. of Rain Basera and
Public Conveniences at
Bhagwan Awadhoot Ram
Sthal in Dist. Varanasi,
Uttar Pradesh

Const. of Main Narwa Ghat
at right bank of Ganga
River in Gahmar, Dist.
Ghazipur in Uttar Pradesh

Beautification work of
Ramghat in District
Chitrakoot, Uttar Pradesh

Dev. of Night Bazar as
an International Tourist
Centre, District Agra in
Uttar Pradesh

Beautification of
Dughheswar Nath Temple,
Ruddrapur in District
Deoria, Uttar Pradesh

Tourism Dev. of Bateswar,
District Agra in Uttar Pradesh

Dev. of Ayodhya as
Tourist Destination, District
Faizabad in Uttar Pradesh

Construction of Panchvati,
Hanuman Chabutara and
Gahmari Park in District
Ghazipur, Uttar Pradesh

Toursim Dev. of various
places, District Raebareily
in Uttar Pradesh

Dev. of Eco-Tourism in
Amangarh Forest Range,
District Bijnor, Uttar Pradesh

59.37

465.39

309.88

244.40

402.91

420.81

125.09

641.29

642.91

168.36

11.87

93.07

61.98

5.00

5.00

84.16

5.00

5.00

5.00

5.00
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Years Name of the Project

Amount sanctioned Amount released

2013-14  Provisions of basic tourist
facilities at main Ghats
of Varanasi as Mega

Destination in Uttar Pradesh

-do- Dev. of Mathura-Vrindavan,
District Mathura as Mega

Destination in Uttar Pradesh

-do- Dev. of Bharat Bhari
Tourist Destination near
Dumariyaganj, Siddharth

Nagar in Uttar Pradesh

-do- Beautification works of
Kamad Giri Parikrama
Path in District Chitrakoot,

Uttar Pradesh

2014-15 SEL at Sarnath-District

Varanasi in Uttar Pradesh
Central Agencies Scheme

2013-14  Nil

2014-15  Illumination of monuments
in Varanasi/Sarnath
(Dhamekh Stupa in Sarnath,
Chaukhandi Stupa in

Sarnath, Tomb of Lalkhan

(Rajghat) in Sarnath and

Man Mahal in Banaras)

2015-16  Nil

DPPH Scheme

2013-14  CFA for Organizing
Noida Shopping Festival
(Shilpotsav) 2013 during
24th October, 2013 to

2nd November, 2013

1800.23 360.04

790.03 1.00

467.48 1.00

72.32

361.61

483.63 30.00

455.49 455.49

30.00 15.00
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Years Name of the Project Amount sanctioned Amount released
2013-14  CFA for Celebration of 28.00 23.00
Fairs, Festivals and events
during the year 2013-14 in
Uttar Pradesh
2014-15  Nil
2015-16  Nil
Statement-I1
List of projects except Swadesh Darshan and PRASAD Scheme received

but not sanctioned

Sl. No. Name of Projects
Chhattisgarh
2013-14 -Nil
2014-15
A Mega Circuit

w o w»

Development of Mega Eco-Tourist Destination at Gangrel, Chhattisgarh
Destinations/Circuits

Destination Development of Camping and Caravan and Parks-Mainpat
Destination Development of Camping and Caravan and Parks-Chitrakote
Sound and Light Show Projects:

Sirpur (Dist. Mahasamund)

Bhoramdeo (Dist. Kawardha)

IT Projects:

Purchasing of various latest Software and Hardware for tourism related

activities

Rural Tourism Projects:
Dist. Raipur

Dist. Mahasamund
District Durg

Central Agency

Amitheatre at 8 places
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SI. No.

Name of Projects

Uttar Pradesh

10.

I1.

2013-14 Nil
2014-15

Tourism Development of Agra-Braj Mega Tourist Circuit (Interpretation
Centre, restoration of Queens Mary Library, restoration of Darasikoh
Library, Taj Nature Walk, Akbarbati Mazaar, Parking at Agra Quila
development of Ghats at Balkeshwar Mahadev Mandir, Fatehpur
Dargah Complex, Nehtabh Bagh, Agra and Musical Fountain, Dev. of

Barsana etc.)

Tourism Development of Queen Hoe Memorial Complex and Signage in

Korean Language and SEL Shows in Ayodhya
SEL Show at Residency, Lucknow

Destination Development of Lucknow (Heritage Walks)/Illumination of
Monuments and Revitalization of Qaiserbagh Heritage Zone Instead
the above mentioned project, State Government has submitted DPR for
development and beautification of Lahang Baba and Satwan Pond of
Distt. Gazipur)

Provision of Signages in Lucknow and Eco-Tourism Circuits of Dudhwa

National Park and Katernia Forest Range

Tourism Development of Daitra Veer Baba Ghat, (Distt.—Ghazipur)
IT Project for Promotion and Publicity

Rural Torurism

Development of Rural Tourism in Kachhpura Village, Agra
Development of Rural Tourism in Holipura Village, Agra

Development of Rural Tourism in Hariharpur Village, Azamgarh
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Statement-IT1
(A) List of project sanctioned under Swadesh Darshan scheme

® in crore)

Sl.  Years Name of the Project Amount Amount
No. sanctioned  released
Chhattisgarh

1. 2015-16 Development of Tribal Tourism Circuit 99.94 19.99

in Jashpur-Kunkuri-Mainpat-Ambikapur-
Maheshpur-Ratanpur-Kurdar-Sarodadadar
Gangrel-Kondagaon-Nathyanawagaon-
Jagdalpur Chitrakoot-Tirthgarh in
Chbhattisgarh. (Tribal Circuit)

Uttar Pradesh Nil Nil

(B) List of projects received but not sanctioned under

Swadesh Darshan Scheme

(a) The Government of UP had submitted project “Development of Ramayana
circuit in UP (Ayodhya-Chitrakoot-Shrinverpur)”. In the Mission Directorate
and Central Sanctioning and Monitoring Committee (CSMC) meetings the
State Government requested to put Ayodhya on hold and clear only Chitrakoot
and Shrinverpur under Ramayana Circuit due to land issues.

(b) The Government of Chhattisgarh has made a concept presentation on
Development of Ramayana circuit in Chattisgarh in December 2016. The State
Government was advised to rework on the concept and submit the revised
concept note. The revised concept note has been received in Feb. 2017.

Statement-1V

(A) list of projects sanctioned under PRASAD scheme

® in crore)

SI. No. Years Name of the Project Amount sanctioned
Uttar Pradesh
1. 2014-15 Development of Mathura-Vrindavan as 14.93
Mega Tourist Circuit (Phase-II)
2. 2014-15  Construction of Tourist Facilitation Centre 9.36
at Vrindavan, District Mathura
3. 2015-16  Development of Varanasi 20.40

Chhattisgarh: Nil



286 Written Answers to [RAJYA SABHA] Unstarred Questions

(B) List of project pending under PRASAD Scheme

A project, ‘River cruise in Varanasi’, has been approved by the Central Sanctioning
and Monitoring Committee (CSMC) for an amount of ¥ 10.72 crores. However, the

same is awaiting final sanction on account of lack of environmental clearance.
Funds allocated to Jammu and Kashmir

2378. SHRI SHAMSHER SINGH MANHAS: Will the Minister of TOURISM

be pleased to state:

(a) the total funds allocated to Jammu and Kashmir for the year 2016-17 and
2017-18 under the Ministry;

(b) the details of funds allocated region-wise in the State; and
(c) the details of funds utilization in the years 2015-16 and 2016-17?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) to (c) The Hon’ble Prime Minister had announced the Development
Package for Jammu and Kashmir on 7.11.2015 which includes (i) Development of
Tourism in the State for ¥ 2000 crore (Projects for ¥ 400 crore each year for 5
years) for New Projects and (ii) Construction of Government Tourist assets in lieu

of damaged/destroyed assets for X 100 crore.

The following projects have been sanctioned under PM Development Package for
Jammu and Kashmir under Himalayan Circuit in Jammu and Kashmir under Swadesh
Darshan Scheme during 2016-17:—

® in crore)

Sl. No. Name of the Project Amount Sanctioned

I. Integrated Development of Tourist Facilities at 96.38
Jammu-Rajouri-Shopian-Pulwama Circuit in Jammu
and Kashmir.

2. Integrated Development of Tourist Facilities at 97.82
Mantalai-Sudhmahadev-Patnitop in Jammu and
Kashmir.

3. Integrated Development of Tourist Facilities at 96.39

Anantnag-Kishtwar-Pahalgam-Daksum-Ranjit Sagar
Dam Circuit in Jammu and Kashmir.

4. Integrated Development of Tourist Facilities at 96.93
Gulmarg-Baramulla-Kupwara-Leh Circuit in Jammu
and Kashmir.
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SI. No. Name of the Project Amount Sanctioned

5. Integrated Development of Tourist Facilities 98.70
under the Construction of Assets in lieu of those
Destroyed in Floods in 2014 in Jammu and

Kashmir.

In addition to above, following projects have also been sanctioned in Jammu
and Kashmir in 2016-17:

® in crore)

Sl. No. Name of the Project Amount Sanctioned

1. Integrated Development of Tourism Infrastructure 82.97
Projects in the State of Jammu and Kashmir

(Himalayan Circuit) under Swadesh Darshan scheme.

2. Development at Hazratbal in Jammu and Kashmir 42.02
under PRASAD scheme.

Hospitality Development and Promotion Board

12379. SHRI AMAR SHANKAR SABLE: Will the Minister of TOURISM be

pleased to state:
(a) the current status of Hospitality Development and Promotion Board (HDPB);
(b) by when Government plans to establish HDPBs in every State;

(c) the States where HDPBs have been established till date and the details of

the progress made in this direction; and
(d) the State-wise details of the funds allocated by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) Hospitality Development and Promotion Board (HDPB) was created in

the Ministry of Tourism, Government of India vide Notification issued on 21.01.2011.

(b) and (c) The Ministry of Tourism, Government of India has no plan to set
up HDPB in every State/Union Territories. However, all State Governments and
Union Territories have been advised to set up similar Boards in their respective
States/Union Territories. As on date, the State Government of Maharashtra has set

up this board.

+ Original notice of the question was received in Hindi.
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(d) The Ministry of Tourism, Government of India has not allocated any funds

in this regard.
Assistance for rural tourism scheme in West Bengal

2380. SHRI P. BHATTACHARYA: Will the Minister of TOURISM be pleased

to state:
(a) whether the scheme of rural tourism is being implemented in West Bengal;
(b) if so, the activities carried out under the scheme in the State; and

(c) the details of financial assistance given to the State for development of

tourism?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) and (b) Yes, Sir. Government of West Bengal has informed that they
are funding several rural tourism projects throughout the State with special emphasis

to Home Stay.

(¢) The details of financial assistance given to the State for development of

tourism is given below:—

SI. No. Scheme Project Name Amount (in lakh)

1. Swadesh Darshan Development of Coastal Circuit < 8538.90
of West Bengal

2. PRASAD Development of Belur Math in % 3003.10
West Bengal

Foreigners visiting India for medical treatment

2381. SHRI V. VIJAYASAI REDDY: Will the Minister of TOURISM be pleased

to state:

(a) whether Government maintains any data regarding number of foreigners who
visited India for medical treatment in the past three years and the revenue generated

therefrom and if so, the details thereof;

(b) whether any measures have been taken to simplify and speed up the procedure

of obtaining Medical Visa in order to promote medical tourism; and
(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) The number of Foreign Tourist Arrivals (FTAs) in India on Medical
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Visa in the past three years is as below:—

Year FTAs on Medical Visa
2014 75,688
2015 1,34,344
2016 2,01,333

The Ministry of Tourism does not compile data on revenue generated from tourists

arriving on Medical Visa in India.
(b) Yes, Sir.

(¢) In order to simplify and speed up the procedure of obtaining Visa for tourists
coming to India for medical purposes, the Government of India has extended the
facility of e-Medical Visa. Other measures taken by the Government to facilitate the

tourists coming through e-Medical Visa are as below:

e Extension of duration of stay for upto 6 months may be granted on case to
case basis on merits of each case by the Foreigners Regional Registration
Officer (FRRO)/Foreigners Registration Officer (FRO) concerned.

e Triple entry will be permitted as against single entry earlier.

e In case of emergency, if Medical Visa is recommended by an accredited
hospital in India, Indian Missions/Posts abroad should decide on such request

within 48 hours of getting the application.
Incentives to attract tourists from certain countries
+2382. SHRI SANJAY SETH: Will the Minister of TOURISM be pleased to state:

(a) whether Government has given some incentives to the tourists of certain

countries to promote tourism in the country;
(b) if so, the details thereof; and
(c) the names of such countries in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) to (c) The Ministry of Tourism (MoT), Government of India, promotes
India as a holistic destination in the international markets. MoT also promotes the tourism
destinations and products through its websites and publicity and promotional material

produced by it from time to time. In addition, a series of promotional activities are

+ Original notice of the question was received in Hindi.
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undertaken in important and potential tourist generating markets overseas through the
India tourism Offices Overseas with the objective of showcasing India’s tourism potential
and increasing tourist arrivals to the country. These include participation in travel fairs
and exhibitions; organising road shows, ‘Know India’ seminars and workshops; organizing
and supporting Indian food and cultural festivals; publication of brochures; offering joint
advertising and brochure support and inviting media personalities, tour operators and

opinion makers to visit the country under the Hospitality Programme of the Ministry.
Job creation from sustainable development of tourism

2383. DR. PRABHAKAR KORE: Will the Minister of TOURISM be pleased

to state:

(a) whether it is a fact that millions of new jobs can be created with an emphasis

on sustainable tourism development in the country;

(b) if so, the details of the steps taken by Government for sustainable development

of tourism in the country; and

(c) the details of new major tourism projects taken up by Government for tourism

development, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) As per the 2nd Tourism Satellite Account of India (TSAI)-2009-10 and
subsequent estimation for the next three years, the contribution of tourism including
sustainable tourism to total employment of the country during 2009-10, 2010-11,
2011-12 and 2012-13 were 10.17% (4.37% direct and 5.80% indirect), 10.78% (4.63%
direct and 6.15% indirect), 11.49% (4.94% direct and 6.55% indirect) and 12.36%
(5.31% direct and 7.05% indirect), respectively.

(b) Ministry of Tourism has evolved Comprehensive Sustainable Tourism
Criteria for India (STCI) for three major segments of the tourism industry, namely
Accommodation, Tour operators; Beaches, Backwaters, Lakes and River sectors which is
applicable for the entire country. Furthermore, guidelines for approval of Hotel Projects
at the implementation stage and also for Classification/Re-classification of operational
hotels under various categories mandate incorporation of various eco-friendly measures
like installation of Sewage Treatment Plant, Rain Water Harvesting, Waste Management
System, Pollution Control and Introduction of non-Chlorofluorocarbon equipment for

refrigeration and air conditioners, energy and water conservation measures.

(c) A list of tourism projects taken up by the Ministry of Tourism under the

various schemes is given in the Statement.
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List of tourism projects taken up by the Ministry of Tourism under

the various schemes

I.  Details of projects sanctioned under the Swadesh Darshan scheme

® in crore)

Sl State/UT Name of the Name of the Project Amount
No. Circuit Sanctioned
1 2 3 4 5
2014-15
1. Arunachal North-East India Development of Mega Circuit 49.77
Pradesh Circuit at Bhalukpong-Bomdila and
Tawang in Arunachal Pradesh
2. Bihar Buddhist Circuit Construction of Cultural Centre 33.17
adjacent to Maya Sarovar on
the Western side at Bodhgaya,
Bihar
3.  Andhra Coastal Circuit  Development of Kakinada Hope 69.83
Pradesh Island Konaseema as World
Class Coastal and Eco Tourism
Circuit in Andhra Pradesh
TotAL 152.77
2015-16
4. Manipur North-East India Development of Tourist Circuit 89.66
Circuit in Manipur: Imphal-Moirang-
Khongjom-Moreh.
5. Sikkim North-East India Development of Tourist Circuit 98.05

Circuit

linking Rangpo (entry)—
Rorathang-Aritar-Phadamchen-
Nathang- Sherathang-Tsongmo-
Gangtok-Phodong-Mangan-
Lachung-Yumthang-Lachen-
Thangu-Gurudongmer-Mangan-
Gangtok-TuminLingee-Singtam
(exit) in Sikkim.
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1

2

3

4 5

6.

10.

11.

12.

Uttarakhand

Rajasthan

Nagaland

Madhya

Pradesh

Andhra
Pradesh

Telangana

Kerala

Eco-Circuit

Desert Circuit

Tribal Circuit

Wildlife Circuit

Coastal Circuit

Eco-Circuit

Eco-Circuit

Integrated Development of 80.37
Eco-Tourism, Adventure

Sports, Associated Tourism

related Infrastructure for

Development of Tehri Lake

and Surroundings as New
Destination-District Tehri,

Uttarakhand.

Development of Sambhar 63.96
Lake Town and Other
Destinations in Rajasthan

under Desert Circuit.

Development of Tribal 97.36
Circuit Peren-Kohima-Wokha,
Nagaland.

Development of Wildlife 92.22
Circuit at Panna-Mukundpur-
Sanjay-Dubri-Bandhavgarh-
Kanha-Mukki-Pench in

Madhya Pradesh.

Development of Coastal 60.38
Tourism Circuit in Sri Potti

Sriramalu Nellore under

Swadesh Darshan Scheme in

Andhra Pradesh.

Integrated Development 91.62
of Eco Tourism Circuit in
Mahaboobnagar District,

Telangana.

Development of Pathanamthitta- 99.22
Gavi-Vagamon-Thekkady as

Eco Tourism Circuit in Idduki

and Parhanamthitta Districts

in Kerala.
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13.

14.

15.

16.

17.

18.

19.

North East India

Circuit

Mizoram

Assam Wildlife Circuit

Coastal Circuit

Puducherry

North East India

Circuit

Arunachal
Pradesh

North East India

Circuit

Tripura

West Bengal Coastal Circuit

Chhattisgarh  Tribal Circuit

Integrated Development of New
Eco-Tourism under Swadesh
Darshan-North East Circuit at
Thenzawl and South Zote, District
Serchhip and Reiek, Mizoram.

Development of Manas-
Probitora-Nameri-Kaziranga-
Dibru-Saikhowa as Wildlife

Circuit in Assam.

Development of Union Territory
of Puducherry as Tourist Circuit
“Swadesh Darshan”

scheme (Coastal Circuit)

under

Integrated Development of
New Adventure Tourism in
Arunachal Pradesh

Development of North East
Circuit: Agartala-Sipahijala-
Melaghar-Udaipur-Amarpur-
Tirthamukh-Mandirghat-
Dumboor-Narikel Kunja-

Gandachara-Ambassa in Tripura

Development of Beach Circuit-
Udaipur-Digha-Shankarpur-
Tajpur-Mandarmani-Fraserganj-
Bakkhlai-Henry Island in
West Bengal

Development of Tribal
Tourism Circuit in Jashpur-
Kunkuri-Mainpat-Ambikapur-
Maheshpur-Ratanpur-Kurdar-
Sarodadadar Gangrel-
Kondagaon-Nathyanawagaon-
Jagdalpur Chitrakoot-Tirthgarh
in Chhattisgarh.

94.91

95.67

85.28

97.14

99.59

85.39

99.94
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1

2

3

4 5

20.

Maharashtra

Coastal Circuit

Development of Sindhudurg 82.17
Coastal Circuit in
Mabharashtra under Swadesh

Darshan scheme.

TotaL

1512.93

2016-17

21.

22.

23.

24.

25.

26.

27.

Goa

Jammu and

Kashmir

Telangana

Meghalaya

Madhya

Pradesh

Kerala

Karnataka

Coastal Circuit

Himalayan

Circuit

Tribal Circuit

North East

Circuit

Buddhist Circuit

Spiritual Circuit

Coastal Circuit

Development of Coastal Circuit 99.99
(Sinquerim- Baga, Anjuna-
Vagator, Morjim-Keri, Aguada
Fort and Aguada Jail) in Goa.

Integrated Development of 82.97
Tourism Infrastructure Projects
in the State of Jammu and

Kashmir.

Integrated Development 84.40
of Mulugu-Laknavaram-
Medavaram-Tadvai-Damaravi-
Mallur-Bogatha Waterfalls as

Tribal Circuit in Telangana.

Development of Umium (Lake 99.13
View), U Lum Sohpetbneng
Mawdiangdiang-Orchid Lake

Resort, Meghalaya.

Development of Buddhist 74.94
Circuit in Sanchi-Satna-Rewa-
Mandsaur-Dhar in Madhya

Pradesh.

Development of Sabarimala- 99.99
Erumeli-Pampa-Sannidhanam as

a Spiritual Circuit in District
Pathanamthitta, Kerala.

Development of Coastal Circuit 95.67
in Dakshin Kannada Distt.,
Uttar Kannada Distt. and Udupi

Dist in Karnataka.
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4

28.

29.

30.

31.

32.

33.

34.

35.

Manipur

Gujarat

Haryana

Rajasthan

Sikkim

Madhya
Pradesh

Kerala

Bihar

Spiritual Circuit

Heritage Circuit

Krishna Circuit

Krishna Circuit

North East India
Circuit

Heritage Circuit

Spiritual Circuit

Spiritual circuit

Development of Spiritual
Circuit-Shri Govindajee Temple,
Shri Bijoy Govindajee Temple-
Shri Gopinath Temple-Shri
Bungshibodon Temple-Shri
Kaina Temple, Manipur.

Development of Heritage
Circuit in Ahmedabad-Rajkot-
Porbandar-Bardoli-Dandi in
Gujarat.

Development of Tourism
Infrastructures at Places related
to Mahabharata in Kurukshetra,
Haryana.

Integrated Development of
Govind Dev ji Temple (Jaipur),
Khatu Shyam Ji (Sikar) and
Nathdwara (Rajsamand) in
Rajasthan.

Development of Tourist Circuit
Linking Singtam-Maka-Temi-
Bermoik Tokel-Phongia-
Namchi-Jorthang-Okharey-
Sombaria-Daramdin-Jorethang-
Melli (Exit) in Sikkim.

Development of Heritage Circuit
(Gwalior-Orchha-Khajuraho-
Chanderi-Bhimbetka-Mandu)
Madhya Pradesh.

Development of Sree
Padmanabhaswamy-Arnamula-
Sabrimala-as a Spiritual Circuit

in Kerala.

Development of Jain Circuit:
Vaishali-Arrah-Masad-Patna-
Rajgir-Pawapuri-Champapuri
as Spiritual Circuit in Bihar.

53.80

93.48

97.35

91.45

95.32

99.77

92.44

52.39
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36.

37.

38.

39.

40.

41.

42.

43.

Bihar

Odisha

Nagaland

Uttarakhand

Jammu and

Kashmir

Jammu and

Kashmir

Jammu and

Kashmir

Jammu and

Kashmir

Spiritual Circuit

Coastal Circuit

Tribal Circuit

Heritage Circuit

Himalayan

Circuit

Himalayan
Circuit

Himalayan
Circuit

Himalayan

Circuit

Integrated Development of
Kanwaria Route: Sultanganj-
Dharmshala-Deoghar under

Spiritual Circuit in Bihar.

Development of Gopalpur,
Barkul, Satapada and Tampara
as Coastal Circuit in Odisha.

Development of Tribal Circuit
(Mokokchung-Tuensang-Mon)
in Nagaland

Integrated Development of
Heritage Circuit in Kumaon
Region-Katarmal-Jogeshwar-
Baijnath-Devidhura in
Uttarakhand.

Integrated Development of
Tourist Facilities at Jammu-
Rajouri-Shopian-Pulwama under
Himalayan Circuit Theme in

Jammu and Kashmir.

Integrated Development of
Tourist Facilities under the
Construction of Assets in lieu
of those Destroyed in Floods in
2014 under PM Development
Package for Jammu and
Kashmir.

Integrated Development of
Tourist Facilities at Mantalai-
Sudhmahadev-Patnitop under
Himalayan Circuit Theme in
Jammu and Kashmir

Integrated Development of
Tourist Facilities at Anantnag-
Kishtwar-Pahalgam-Daksum-
Ranjit Sagar Dam under

52.35

76.49

99.67

81.94

96.38

98.70

97.82

96.39
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4

44,

45.

46.

47.

48.

49.

Jammu and

Kashmir

Uttar
Pradesh

Uttar
Pradesh

Andaman
and Nicobar

Islands

Tamil Nadu

Uttar
Pradesh

Himalayan

Circuit

Buddhist Circuit

Ramayana

Circuit

Coastal Circuit

Coastal Circuit

Spiritual Circuit

Himalayan Circuit Theme in

Jammu and Kashmir.

Integrated Development of
Tourist Facilities at Gulmarg-
Baramulla-Kupwara-Leh Circuit
under Himalayan Circuit Theme

in Jammu and Kashmir.

Development of Buddhist
Circuit-Srawasti, Kushinagar,
and Kapilvastu in Uttar Pradesh.

Development of Chitrakoot
and Shringverpur as Ramayana
Circuit in Uttar Pradesh.

Development of Coastal Circuit
(Long Island-Ross Smith
Island-Neil Island-Havelock
Island-Baratang Island-Port
Blair) in Andaman and Nicobar
under Coastal Thematic Circuit

of Swadesh Darshan Scheme.

Development of Coastal Circuit
(Chennai-Mamallapuram-
Rameshwaram-Manpadu-
Kanyakumari) in Tamil Nadu
under Swadesh Darshan

Scheme.

Development of Spiritual Circuit
(Shahjahanpur-Allahabad-
Basti-Ahar-Aligharh-Kasgunj-
Sarosi-Pratapgarh-Unnao-
Kaushambi-Mirzapur-Gorakpur-
Kairana-Doamriyagunj-Bagpat-

Barabanki-Azamgarh).

96.93

99.97

69.45

42.19

99.92

76.00
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50. Uttar Spiritual Circuit Development of Spiritual 62.96
Pradesh Circuit-1I (Bijnor-Meerut-
Kanpur-Kanpur Dehat-Banda-
Ghazipur-Salempur-Ghosi-
Balia-Ambedkar Nagar-Aligarh-
Fatehpur-Deoria-Mahoba-
Sonbhadra-Chandauli-Mishrikh-
Bhadohi) in Uttar Pradesh under
Swadesh Darshan Scheme.
51. Uttar Heritage Circuit Development of Heritage 41.51
Pradesh Circuit [Kalinjar Fort (Banda)-
Marhar Dham (Sant Kabir
Nagar)-Chauri Chaura, Shaheed
Sthal (Fatehpur)-Mavahar
Sthal (Ghosi)-Shaheed Smarak
(Meerut)] in Uttar Pradesh under
Swadesh Darshan Scheme.
TotaL 2601.76
(2016-17)
TotaL (since 2014-15 till date) 4267.46
II. Details of projects sanctioned under the Scheme ‘National Mission on

Pilgrimage Rejuvenation and Spiritual Augmentation Drive’ (PRASAD)

® in crore)

Sl.  State Name of the project Year of Amount
No. Sanction  Sanctioned
1 2 3 4 5
1.  Andhra Development of Amaravati Town, 2015-16 28.36
Pradesh Guntur District as a Tourist Destination
2. Assam Development of Kamakhya Temple 2015-16 33.98
and Pilgrimage Destination in and
around Guwabhati
3. Bihar Development of basic facilities at 2014-15 4.27
Vishnupad Temple, Gaya, Bihar
4. Bihar Development at Patna Sahib 2015-16 41.54
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1 2 3 4 5
5. Gujarat Development of Dwarka 2016-17 26.23
6. Jammu and Development at Hazratbal 2016-17 42.02
Kashmir
7. Odisha Infrastructure Development at Puri, 2014-15 50.00
Shree Jagannath Dham-Ramachandi-
Prachi River front at Deuli under
Mega Circuit
8. Punjab Development of Karuna Sagar Valmiki ~ 2015-16 6.45
Sthal at Amritsar
9. Rajasthan Integrated Development of Pushkar/  2015-16 40.44
Ajmer
10. Tamil Nadu Development of Kanchipuram 2016-17 16.48
11.  Tamil Nadu Development of Vellankani 2016-17 5.60
12.  Uttarakhand Integrated Development of Kedarnath ~ 2015-16 34.78
13.  Uttar Development of Mathura-Vrindavan as ~ 2014-15 14.93
Pradesh Mega Tourist Circuit (Ph-II)
14.  Uttar Construction of Tourist Facilitation 2014-15 9.36
Pradesh Centre at Vrindavan, Distt. Mathura
15. Uttar Development of Varanasi 2015-16 20.40
Pradesh
16. West Development of Belur 2016-17 30.03
Bengal
TotaL 404.87

III. Details of projects sanctioned under the scheme assistance to Central Agencies

® in lakh)

SI.  State Name of the project Year of Amount
No. Sanction  Sanctioned
1 2 3 4 5
1. Andhra Pradesh Manufacturing of Transparent 2014-15 800.00

Coaches for Araku Valley Train

in association with IRCTC
2. Jammu and Manufacturing of Glass Coach  2014-15 400.00

Kashmir

for Qazigund-Baramullah Route
by IRCTC
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1 2 3 4 5
3. Kerala Development of a Walkway/ 2016-17 901.00
Promende on Willingdon Island,

Cochin

Increase in Foreign Tourist Arrivals

2384. SHRI K. C. RAMAMURTHY: Will the Minister of TOURISM be pleased
to state:

(a) whether there has been an increase in the tourist arrivals during the last

three years;
(b) the comparative figures for the last three years, year-wise and country-wise; and

(c) the year-wise details of foreign exchange earned by the tourism industry

during each of the last three financial years?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) Yes, Sir.

(b) The details of Foreign Tourist Arrivals (FTAs) in India from 50 major
countries, which contribute for more than 90 per cent of FTAs, in the years 2014,
2015 and 2016, are given in the Statement (See below).

(¢) The Foreign Exchange Earnings (FEEs) from tourism in India in the last

three financial years are as below:—

Year FEEs (X in crore)
2013-14 1,10,739
2014-15 1,24,542
2015-16 1,40,729

Statement

Details of FTAs in India from 50 major countries which contribute for more than
90 per cent of FTAs in the years 2014, 2015 and 2016 respectively

Sl.  Country of Nationality Foreign Tourist Arrivals (FTAs)
No. 2014 2015 2016 (P)
1 2 3 4 5

1. Bangladesh 942,562 1,133,879 1,360,756

2. USA 1,118,983 1,213,624 1,296,736
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1 2 3 4 5

3. UK 838,860 867,601 941,550
4. Canada 268,485 281,306 317,199
5. Malaysia 262,026 272,941 301,886
6. Sri Lanka 301,601 299,513 297,298
7. Australia 239,762 263,101 293,568
8.  Germany 239,106 248,314 265,905
9.  China 181,020 206,322 251,280
10.  France 246,101 230,854 238,683
11.  Russian Federation 269,832 172,419 227,740
12.  Japan 219,516 207,415 208,823
13.  Singapore 150,731 152,238 163,659
14.  Nepal 126,416 154,720 160,998
15.  Afghanistan 115,569 114,406 123,329
16.  Thailand 121,362 115,860 119,661
17.  Republic of Korea 106,870 102,993 111,058
18.  Oman 88,512 103,740 105,701
19.  Pakistan 96,434 124,924 104,424
20.  Italy 91,589 88,091 95,410
21.  Spain 66,463 65,694 76,332
22.  Netherlands 67,747 66,181 71,821
23.  Maldives 65,052 68,907 67,457
24. UAE 59,332 55,818 67,164
25.  Saudi Arabia 55,487 63,835 61,595
26.  Israel 49,312 50,134 59,222
27.  Portugal 36,156 44,616 54,431
28.  Philippines 43,240 47,912 52,661
29.  South Africa 56,246 51,922 52,620
30. Myanmar (Burma) 54,631 55,341 51,292
31.  New Zealand 42,864 45,171 50,903

32.  Iraq 48,321 42,660 48,227
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33.  Switzerland 45,773 46,151 48,119
34.  Kenya 46,158 46,139 44,771
35.  Sweden 44,948 42,626 43,679
36.  Taiwan 35,857 36,349 42,323
37. Iran 31,222 30,774 39,184
38.  Belgium 37,441 36,684 37,958
39.  Ireland 28,978 32,973 36,439
40.  Indonesia 32,215 34,933 35,082
41.  Mauritius 27,945 32,533 34,279
42.  Austria 34,360 33,670 33,086
43.  Turkey 24,294 25,670 29,544
44.  Ukraine 29,281 23,098 26,738
45.  Poland 25,205 26,499 25,705
46.  Denmark 26,775 24,073 24,716
47.  United Republic of 26,284 25,488 23,020
Tanzania
48.  Uzbekistan 12,869 18,038 21,605
49.  Brazil 19,563 20,610 21,283
50.  Bhutan 16,001 19,084 20,917
Others 463,742 459,289 601,947
ToTAL 7,679,099 8,027,133 8,889,784

P: Provisional

Development of tourism hubs in the country

2385. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of TOURISM

be pleased to state:

(a) whether it is a fact that Government is planning to develop tourism hubs

in all the States of the country;

(b) if so, the details thereof;

(c) whether Government has chalked out any framework to develop tourism hubs

in every State; and
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(d) whether any suggestions and proposals have been received from State

Governments in this regard and the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) to (d) For development of tourism infrastructure in the country, the
Ministry of Tourism has launched two schemes in 2014-15 i.e. Swadesh Darshan-
Integrated Development of Theme-Based Tourist Circuits and PRASAD-Pilgrimage

Rejuvenation and Spiritual Augmentation Drive.

Under Swadesh Darshan Scheme Thirteen Thematic Circuits have been identified
for development namely; North-East India Circuit, Buddhist Circuit, Himalayan Circuit,
Coastal Circuit, Krishna Circuit, Desert Circuit, Tribal Circuit, Eco Circuit, Wildlife

Circuit, Rural Circuit, Spiritual Circuit, Ramayana Circuit and Heritage Circuit.

Under PRASAD Scheme, 25 sites of religious significance have been identified for
development namely Amaravati (Andhra Pradesh), Amritsar (Punjab), Ajmer (Rajasthan),
Ayodhya (Uttar Pradesh), Badrinath (Uttarakhand), Belur (West Bengal), Dwarka
(Gujarat), Deoghar (Jharkhand), Gaya (Bihar), Guruvayur (Kerala), Hazratbal (Jammu
and Kashmir), Kamakhya (Assam), Kanchipuram (Tamil Nadu), Katra (Jammu and
Kashmir), Kedarnath (Uttarakhand), Mathura (Uttar Pradesh), Omkareshwar (Madhya
Pradesh), Patna (Bihar), Puri (Odisha), Somnath (Gujarat), Srisailam (Andhra Pradesh),
Tirupati (Andhra Pradesh), Trimbakeshwar (Maharashtra), Varanasi (Uttar Pradesh) and
Vellankani (Tamil Nadu).

The State-wise details of the projects sanctioned under Swadesh Darshan and

PRASAD Schemes since its launch are given in the Statement (See below).

The Ministry of Tourism provides Central Financial Assistance to State
Governments/UTs for projects which are identified for development in consultations
with them. The projects are sanctioned subject to availability of funds, submission
of suitable detailed project reports, adherence to scheme guidelines and utilization

of funds released earlier.
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State-wise details of projects sanctioned under Swadesh Darshan and PRASAD
Schemes from 2014-15 till date

Swadesh Darshan Scheme:

® in crore)

Sl.  State/UT Name of Name of the Project Amount  Amount
No. the Circuit Sanctioned released
1 2 3 4 5 6
2014-15
1. Arunachal  North- Development of Mega Circuit 49.77 10.00
Pradesh East India  at Bhalukpong-Bomdila and
Circuit Tawang in Arunachal Pradesh.
2. Bihar Buddhist Construction of Cultural 33.17 6.63
Circuit Centre adjacent to Maya
Sarovar on the Western side
at Bodhgaya, Bihar.
3.  Andhra Coastal Development of Kakinada Hope 69.83 34.92
Pradesh Circuit Island Konaseema as World
Class Coastal and Eco Tourism
Circuit in Andhra Pradesh.
TotaL (2014-15) 152.77 51.55
2015-16
4. Manipur North- Development of Tourist 89.66 44.83
East India  Circuit in Manipur: Imphal-
Circuit Moirang-Khongjom-Moreh.
5. Sikkim North- Development of Tourist 98.05 49.02
East India  Circuit linking Rangpo
Circuit (entry)-Rorathang-Aritar-

Phadamchen-Nathang-
Sherathang-Tsongmo-Gangtok-
Phodong-Mangan-Lachung-
Yumthang-Lachen-Thangu-
Gurudongmer-Mangan-
Gangtok-Tumin Lingee-
Singtam (exit) in Sikkim.
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1 2 3 4 5 6

6. Uttarakhand Eco Circuit Integrated Development of 80.37 40.19
Eco-Tourism, Adventure Sports,
Associated Tourism related
Infrastructure for Development
of Tehri Lake and Surroundings
as New Destination-District
Tehri, Uttarakhand.

7. Rajasthan Desert Development of Sambhar Lake 63.96 12.79
Circuit Town and Other Destinations in

Rajasthan under Desert Circuit.

8. Nagaland Tribal Development of Tribal Circuit 97.36 48.68
Circuit Peren-Kohima-Wokha, Nagaland.

9. Madhya Wildlife Development of Wildlife 92.22 41.92
Pradesh Circuit Circuit at Panna-Mukundpur-

Sanjay-Dubri-Bandhavgarh-
Kanha-Mukki-Pench in
Madhya Pradesh.

10. Andhra Coastal Development of Coastal Tourism 60.38 12.08
Pradesh Circuit Circuit in Sri Potti Sriramalu
Nellore under Swadesh Darshan
Scheme in Andhra Pradesh.

11. Telangana  Eco Circuit Integrated Development 91.62 18.32
of Eco Tourism Circuit in
Mahaboobnagar district,

Telangana.

12. Kerala Eco Circuit Development of Pathanamthitta- 99.22 19.84
Gavi-Vagamon-Thekkady as
Eco Tourism Circuit in Idduki

and Parhanamthitta Districts in

Kerala.
13. Mizoram North- Integrated Development of 94.91 47.45
East India New Eco Tourism under
Circuit Swadesh Darshan-North East

Circuit at Thenzawl and South
Zote, District Serchhip and

Reiek, Mizoram.
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14.  Assam Wildlife Development of Manas- 95.67 19.13
Circuit Probitora-Nameri-Kaziranga-

Dibru-Saikhowa as Wildlife

Circuit in Assam.

15. Puducherry Coastal Development of Union Territory 85.28 17.06
Circuit of Puducherry as Tourist Circuit
under “Swadesh Darshan”

Scheme (Coastal Circuit).

16. Arunachal  North- Integrated Development of New 97.14 19.43
Pradesh East India  Adventure Tourism in Arunachal
Circuit Pradesh.
17.  Tripura North- Development of North East 99.59 19.92

East India  Circuit: Agartala-Sipahijala-

Circuit Melaghar-Udaipur-Amarpur-
Tirthamukh-Mandirghat-
Dumboor-Narikel Kunja-

Gandachara-Ambassa in Tripura.

18. West Coastal Development of Beach Circuit- 85.39 17.08
Bengal Circuit Udaipur-Digha-Shankarpur-
Tajpur-Mandarmani-Fraserganj-
Bakkhlai-Henry Island in West

Bengal.
19. Chhattisgarh Tribal Development of Tribal 99.94 19.99
Circuit Tourism Circuit in Jashpur-

Kunkuri-Mainpat-Ambikapur-
Maheshpur-Ratanpur-Kurdar-
Sarodadadar Gangrel-
Kondagaon-Nathyanawagaon-
Jagdalpur Chitrakoot-Tirthgarh
in Chhattisgarh.

20. Maharashtra Coastal Development of Sindhudurg 82.17 12.79
Circuit Coastal Circuit in Maharashtra

under Swadesh Darshan Scheme.

TotaL (2015-16) 151293 460.52
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1 2 3 4 5 6
2016-17
21. Goa Coastal Development of Coastal Circuit 99.99 45.57
Circuit (Sinquerim-Baga, Anjuna-

Vagator, Morjim-Keri, Aguada
Fort and Aguada Jail) in Goa.

22. Jammu and Himalayan Integrated Development of 82.97 16.59
Kashmir Circuit Tourism Infrastructure Projects in

the State of Jammu and Kashmir.

23. Telangana  Tribal Integrated Development 84.40 16.88
Circuit of Mulugu-Laknavaram-
Medavaram-Tadvai-Damaravi-
Mallur-Bogatha Waterfalls as

Tribal Circuit in Telangana.

24. Meghalaya North- Development of Umium (Lake 99.13 19.83
East India  View), U Lum Sohpetbneng
Circuit Mawdiangdiang-Orchid Lake

Resort, Meghalaya.

25. Madhya Buddhist Development of Buddhist Circuit 74.94 14.99
Pradesh Circuit in Sanchi-Satna-Rewa-Mandsaur-
Dhar in Madhya Pradesh.

26. Kerala Spiritual Development of Sabarimala- 99.99 20.00
Circuit Erumeli-Pampa-Sannidhanam as
a Spiritual Circuit in District
Pathanamthitta, Kerala.

27. Karnataka  Coastal Development of Coastal Circuit 95.67 19.13
Circuit in Dakshin Kannada Disti.,
Uttar Kannada Distt. and Udupi

Distt. in Karnataka.

28.  Manipur Spiritual Development of Spiritual 53.80 10.76
Circuit Circuit-Shri Govindajee Temple,
Shri Bijoy Govindajee Temple-
Shri Gopinath Temple-Shri
Bungshibodon Temple-Shri

Kaina Temple, Manipur.
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29. Gujarat Heritage Development of Heritage 93.48 18.70
Circuit Circuit in Ahmedabad-Rajkot-
Porbandar-Bardoli-Dandi in
Gujarat.
30. Haryana Krishna Development of Tourism 97.35 19.47
Circuit Infrastructures at Places related
to Mahabharata in Kurukshetra,
Haryana.
31. Rajasthan Krishna Integrated Development of 91.45 18.29
Circuit Govind Dev ji Temple (Jaipur),
Khatu Shyam Ji (Sikar) and
Nathdwara (Rajsamand) in
Rajasthan.
32.  Sikkim North- Development of Tourist 95.32 19.06
East India  Circuit Linking Singtam-Maka-
Circuit Temi-Bermoik Tokel-Phongia-
Namchi-Jorthang-Okharey-
Sombaria-Daramdin-Jorethang-
Melli (Exit) in Sikkim.
33. Madhya Heritage Development of Heritage Circuit 99.77 19.95
Pradesh circuit (Gwalior-Orchha-Khajuraho-
Chanderi-Bhimbetka-Mandu)
Madhya Pradesh.
34. Kerala Spiritual Development of Sree 92.44 18.49
Circuit Padmanabha Arnamula-
Sabrimala-as a Spiritual Circuit
in Kerala.
35. Bihar Spiritual Development of Jain Circuit: 52.39 10.48
Circuit Vaishali-Arrah-Masad-Patna-
Rajgir-Pawapuri-Champapuri
as Spiritual Circuit in Bihar.
36. Bihar Spiritual Integrated Development of 52.35 10.47
Circuit Kanwaria Route: Sultanganj-
Dharmshala-Deoghar under
Spiritual Circuit in Bihar.
37. Odisha Coastal Development of Gopalpur, 76.49 15.30
Circuit Barkul, Satapada and Tampara

as Coastal circuit in Odisha.
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38. Nagaland Tribal Development of Tribal Circuit 99.67 19.93
Circuit (Mokokchung-Tuensang-Mon)
in Nagaland.
39. Uttarakhand Heritage Integrated Development of 81.94 16.39
Circuit Heritage Circuit in Kumaon

Region-Katarmal-Jogeshwar-

Baijnath-Devidhura in

Uttarakhand.
40. Jammu and Himalayan Integrated Development of 96.38 19.28
Kashmir Circuit Tourist Facilities at Jammu-

Rajouri-Shopian-Pulwama
under Himalayan Circuit

theme in Jammu and Kashmir.

41. Jammu and Himalayan Integrated Development of 98.70 19.74
Kashmir Circuit Tourist Facilities under the
Construction of Assets in
lieu of those Destroyed in
Floods in 2014 under PM
Development Package for

Jammu and Kashmir.

42. Jammu and Himalayan Integrated Development of 97.82 19.56
Kashmir Circuit Tourist Facilities at Mantalai-
Sudhmahadev-Patnitop under
Himalayan Circuit Theme in

Jammu and Kashmir.

43. Jammu and Himalayan Integrated Development of 96.39 19.28
Kashmir Circuit Tourist Facilities at Anantnag-
Kishtwar-Pahalgam-Daksum-
Ranjit Sagar Dam under
Himalayan Circuit Theme in

Jammu and Kashmir.

44. Jammu and Himalayan Integrated Development of 96.93 19.38
Kashmir Circuit Tourist Facilities at Gulmarg-
Baramulla-Kupwara-Leh Circuit
under Himalayan Circuit Theme

in Jammu and Kashmir.
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45. Uttar Buddhist “Development of Buddhist 99.97 19.99
Pradesh Circuit Circuit-Srawasti, Kushinagar,

and Kapilvastu in Uttar Pradesh.

46. Uttar Ramayana  Development of Chitrakoot 69.45 13.89
Pradesh Circuit and Shringverpur as Ramayana

Circuit in Uttar Pradesh.

47. Andaman Coastal Development of Coastal Circuit 42.19 8.44
and Nicobar Circuit (Long Island-Ross Smith Island-
Islands Neil Island-Havelock Island-

Baratang Island-Port Blair) in
Andaman and Nicobar under
Coastal thematic Circuit of

Swadesh Darshan Scheme.

48. Tamil Coastal Development of Coastal Circuit 99.92 19.998
Nadu Circuit (Chennai- Mamamallapuram-
Rameshwaram-Manpadu-
Kanyakumari) in Tamil Nadu

under Swadesh Darshan Scheme

49. Uttar Spiritual Development of Spiritual Circuit 76.00 15.20
Pradesh Circuit (Shahjahanpur-Allahabad-Basti-
Ahar-Aligharh-Kasgunj-Sarosi-
Pratapgarh-Unnao-Kaushambi-
Mirzapur-Gorakpur-Kairana-
Doamriyagunj-Bagpat-
Barabanki-Azamgarh).

50. Uttar Spiritual Development of Spiritual 62.96 12.59
Pradesh Circuit Circuit-IT (Bijnor-Meerut-

Kanpur-Kanpur Dehat-

Banda-Ghazipur-Salempur-

Ghosi-Balia-Ambedkar
Nagar-Aligarh-Fatehpur-Deoria-
Mahoba-Sonbhadra-Chandauli-

Mishrikh-Bhadohi) in Uttar

Pradesh under Swadesh

Darshan Scheme.
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51. Uttar Heritage Development of Heritage Circuit 41.51 8.30
Pradesh Circuit (Kalinjar Fort (Banda)-Marhar
Dham (Sant Kabir Nagar)-
Chauri Chaura, Shaheed Sthal
(Fatehpur)-Mavahar Sthal
(Ghosi)-Shaheed Smarak
(Meerut) in Uttar Pradesh under
Swadesh Darshan Scheme
TotaL 2601.76 545.92
GranD TotAL 4267.46 1057.99
PRASAD Scheme:
® in crore)
Sl.  State Name of the project Amount Amount
No. Sanctioned  Released
1 2 3 4 5
2014-15
1. Bihar Development of basic Facilities at 4.27 2.14
Vishnupad Temple, Gaya, Bihar
2. Uttar Pradesh  Development of Mathura-Vrindavan 14.93 2.99
as Mega Tourist Circuit (Ph-II)
3. Uttar Pradesh  Construction of Tourist Facilitation 9.36 1.76
Centre at Vrindavan, Distt. Mathura
4.  Odisha Infrastructure Development at 50.00 10.00
Puri, Shree Jagannath Dham-
Ramachandi-Prachi River front at
Deuli under Mega Circuit
TotaL 78.56 16.89
2015-16
5.  Punjab Development of Karuna Sagar 6.45 3.23
Valmiki Sthal at Amritsar
6. Rajasthan Integrated Development of Pushkar/ 40.44 8.09

Ajmer
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7. Assam Development of Kamakhya Temple 33.98 16.99
and Pilgrimage Destination in and
around Guwahati

8. Andhra Pradesh Development of Amaravati Town, 28.36 14.18

Guntur District as a Tourist

Destination
9. Bihar Development at Patna Sahib 41.54 33.23
10. Uttar Pradesh  Development of Varanasi 20.40 4.08
11. Uttarakhand Integrated Development of Kedarnath 34.78 17.39
TotaL 205.95 97.19
2016-17
12.  Gujarat Development of Dwarka 26.23 5.25
13. Tamil Nadu Development of Kanchipuram 16.48 3.30
14. Tamil Nadu Development of Vellankani 5.60 1.12
15. Jammu and Development at Hazratbal 42.02 8.40
Kashmir
16. West Bengal Development of Belur 30.03 6.01
ToTAL 120.36 24.08
GranD ToTAL 404.87 138.16

Launching of special helpline for tourists

2386. SHRI MAHESH PODDAR: Will the Minister of TOURISM be pleased
to state:

(a) whether Government has launched any special helpline for tourists in the

country; and
(b) if so, the number of languages in which this helpline will be available?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) and (b) Yes, Sir.

The Ministry of Tourism (MoT), Government of India has launched a 24x7 Toll
Free Multi-Lingual infoline to help the tourists in 12 languages namely English, Hindi,
Arabic, French, German, Italian, Japanese, Korean, Chinese, Portuguese, Russian and
Spanish. The service is available on the toll free number 1800-11-1363 or on short
code 1363.
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Sanction to tourism proposals of Rajasthan

2387. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
TOURISM be pleased to state:

(a) whether Government is seeking to release Administrative and Financial Sanction
to Rajasthan State tourism proposals of State Institute of Hotel Management (SIHM),
Sawai Madhopur, Jhalawar, Food Craft Institute (FCI), Baran and Dholpur, Upgradation
of FCI, Udaipur to SIHM, and Krishna Circuit under Swadesh Darshan Scheme; and

(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) and (b) Government has issued Administrative Approval and Expenditure

Sanction for various proposals of Government of Rajasthan as per details given below:

Name Date of issue of Amount of Central
Administrative Financial Assistance
Sanction approved

State Institute of Hotel Management  18th November, 2016 % 1335.00 lakh
Sawai Madhopur

State Institute of Hotel Management 20th January, 2017 X 1328.00 lakh
Jhalawar

Food Craft Institute Baran 18th November, 2016 T 645.00 lakh
Food Craft Institute Dholpur 18th November, 2016 % 645.00 lakh
Upgradation of FCI, Udaipur to SIHM 17th January, 2017 % 557.13 lakh
Integrated Development of Govind 16th August, 2016 X 91.45 crore

Dev ji Temple (Jaipur), Khatu Shyam
Ji (Sikar) and Nathdwara (Rajsamand)
(Krishna Circuit)

Impact of demonetization on foreign tourist arrivals

12388. SHRI MAHENDRA SINGH MAHRA: Will the Minister of TOURISM

be pleased to state:

(a) whether demonetization has affected the tourists coming to the country from

abroad;

(b) if not, the number of tourists that came to the country from August, 2016
to December, 2016, the details thereof;

+ Original notice of the question was received in Hindi.
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(¢) whether this figure is higher as compared to that of corresponding months
during last year; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) No, Sir.

(b) The number of Foreign Tourist Arrivals (FTAs) in India during August to
December, 2016 was 39,68,065 (Provisional).

(c) Yes, Sir.

(d) The month-wise FTAs in India during August to December, 2015 and 2016

are as below:

Month Foreign Tourist Arrivals (FTAs)
2015 2016 (P)
Aug 5,99,478 6,70,300
Sep 5,42,600 6,15,422
Oct 6,83,286 7,54,219
Nov 8,15,947 8,91,521
Dec 9,12,723 10,36,603
TotaL 35,54,034 39,68,065

P: Provisional
Increase in number of students availing hostel facility

2389. SHRI MD. NADIMUL HAQUE: Will the Minister of TRIBAL AFFAIRS

be pleased to state:

(a) whether under the Centrally Sponsored Scheme of Hostels for Scheduled
Tribe Girls and Boys, there is an increase in the number of students availing the

benefit in the last three years;

(b) the year-wise details of increase in number of Scheduled Tribe girls and

boys availing hostel facility under the scheme in the last three years; and
(c) if there is no increase, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI JASWANTSINH SUMANBHAI BHABHOR): (a) to (c) Under the Centrally
Sponsored Scheme of Hostels for Scheduled Tribe Girls and Boys, the number of

new hostels sanctioned and seats created during the last three years is as under:—
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2013-14 2014-15 2015-16

Hostels Seats Hostels Seats Hostels Seats

44 2820 6 600 81 12740

The number of hostels sanctioned declined from 44 in 2013-14 to 6 in 2014-15,
and increased to 81 in 2015-16. The number of seats created declined from 2820
in 2013-14 to 600 in 2014-15, and increased to 12740 in 2015-16. The scheme is
demand driven. Funds for construction of hostels are provided to the State Governments
upon receipt of complete proposal as per scheme guidelines subject to availability of

budget, and fulfilment of provisions under General Financial Rules (GFR).
Vocational Training Centres in Bihar and Jharkhand

12390. SHRIMATI MISHA BHARTI: Will the Minister of TRIBAL AFFAIRS

be pleased to state:

(a) the list of the Scheduled Tribe areas of the States in which vocational training

centres are being operated, State-wise;

(b) the number of tribal women and youths who are doing their own business
or employed in Government sector after being trained in these training centres, the

details thereof, State-wise;

(¢) whether such training centres would be opened in the tribal areas of Bihar

and Jharkhand in which tribals are residing; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI JASWANTSINH SUMANBHAI BHABHOR): (a): State-wise list of operational
Vocational Training Centres (VTCs) funded by Ministry of Tribal Affairs (MoTA)
under the scheme of Vocational Training Centre is given in the Statement (See below).
During last three years funds have been granted only to the Government of Assam

and Government of Gujarat.

(b) The details regarding tribal women and youths who are doing their own
business or employed in Government sector after being trained in these training centres
are not Centrally maintained in the Ministry. However, during last three years funds

have been provided for training of 10898 ST persons in Assam and Gujarat.

(c) and (d) The scheme is demand driven. Ministry of Tribal Affairs provides

funds on receipt of complete proposal from States in accordance with Scheme

+ Original notice of the question was received in Hindi.
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guidelines subject to fulfillment of the provisions of General Financial Rules and
availability of budget. At present there is no proposal received from the Government
of Bihar or Jharkhand under the Scheme of VTC. However, under Special Central
Assistance to Tribal Sub Plan (SCA to TSP) % 763.18 lakhs has been sanctioned
to the Government of Bihar for skill development interventions in 2016-17; and
T 175.00 lakhs has been sanctioned to the Government of Jharkhand for skill
development interventions in 2016-17. Besides the above initiatives for skilling,
Ministry of Skill Development and Entrepreneurship (MSDE) is setting up one
Multi-skilling Institute in all Districts under the Scheme of Pradhan Mantri Kaushal
Vikas Yojana (PMKVY).

Statement

State-wise list of locations of VICs operated by Ministry of Tribal Affairs
(funded in last three years)

SI. No.  Centre District
1. Assam
l. Khasiabari High School Kokrajhar
2. Gurmow High School Rangia
3. Baganpara High School Nalbari
4, Kapahera High School Morigaon
5. Parulabal Goswami Bamuni Borbari High School Nagaon
6. Dirmajakhili High School Golpara
7. Sri Lohit High School Majuli
8. Rupnath Brahma High School Dhemaji
9. Bihpuria Collegiate High School Lakhimpur
10. Gohpur Boro High School Gohpur
11. District Computer Centre Kokrajhar
2. Gujarat
1. Male VTC, Danta Banskantha
2. Male VTC, Bhiloda Sabarkantha
3. Male VTC, Dahod Dahod
4. Male VTC, Chhotaudepur Chhotaudepur
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SI. No.  Centre District
5. Male VTC, Rajpipla Narmada
6. Male VTC, Mandvi Surat
7. Male VTC, Songadh Surat
8. Male VTC, Vansada Navsari
9. Male VTC, Kaparda Valsad
10. Male VTC, Dangahwa Dang
11. Female VTC, Chhotaudepur Chhotaudepur
12. Female VTC, Dahod Dahod
13. Female VTC, Andhroka Sabarkantha

Projects sanctioned for tribal welfare

2391. SHRI BHUPENDER YADAV: Will the Minister of TRIBAL AFFAIRS be

pleased to state:

(a) the details of projects sanctioned for tribal welfare in past two years, State/
UT-wise;

(b) the funds allocated and utilized for the projects in this regard; and

(c) the State/UT-wise number of projects alloted to NGOs, if any, and details

of monitoring and evaluation done by Government?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI JASWANTSINH SUMANBHAI BHABHOR): (a) and (b) The Scheme-wise
details of sanction, funds released and utilized State-wise for the past two years are

given in Statement-I (See below).

(c) The State-wise details of projects allotted to NGOs under various schemes
are given in Statement-II (See below). The Schemes/programmes are monitored by
the Ministry through holding periodic meetings, field visits whenever necessary,
progress reports and Utilization Certificates, Mandatory annual inspection by District
Authorities, Field inspection by Ministry Officials during tour to States/UTs. In

addition, external evaluation of the projects are also undertaken.
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Statement-I

Scheme-wise of sanction funds released and utilized State-wise for

Tribal Welfare in the past two years

(A) Details of Funds released to State Governments and utilization thereof under
the Programme of SCA to TSP during the last two years i.e. 2014-15 and 2015-16

SI.  States 2014-15 2015-16
No.

Total Utilization Total Utilization
Release Reported Release Reported

1 2 3 4 5 6

1.  Andhra Pradesh 2937.82 2937.82 3500.00 3500.00
2. Assam 1788.59 1259.52 5844.00 0.00
3. Bihar 403.00 403.00 1368.26 0.00
4.  Chhattisgarh 9826.50 9826.50 10809.64 10808.45
5. Goa 0.00 0.00 0.00 0.00
6. Gujarat 10382.74 10375.10 10566.50 8328.56
7. Himachal Pradesh 997.99 997.99 475.00 475.00
8. Jammu and Kashmir 0.00 0.00 2000.00 823.28
9. Jharkhand 9571.11 9571.11 10000.00 10000.00
10. Karnataka 3000.00 3000.00 4370.00 4370.00
11. Kerala 530.00 530.00 357.50 357.50
12. Madhya Pradesh 15274.22 14653.51 11501.21 8962.17
13.  Mabharashtra 11726.18 11726.18 12514.91 3043.29
14.  Manipur 1118.00 1118.00 1100.00 1100.00
15. Odisha 14925.04 14925.04 14728.52 10509.93
16. Rajasthan 8822.04 8822.04 10190.00 7190.00
17.  Sikkim 520.25 520.25 353.00 353.00
18.  Tamil Nadu 217.33 217.33 0.00 0.00
19. Telangana 3541.00 3541.00 4000.00 4000.00

20. Tripura 1183.94 1183.94 2400.07 1499.76
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| 2 3 4 5 6
21. Uttarakhand 805.83 0.00 0.00 0.00
22. Uttar Pradesh 697.79 96.49 905.51 0.00
23.  West Bengal 5730.00 5730.00 6233.00 6226.53
ToTAL 103999.37  101434.82  113217.12  81547.47

(B) Details of Funds released to State Governments/UT Administrations/Universities
and utilization thereof under the Scheme of Hostels for ST Girls and Boys during
the last two years ie. 2014-15 and 2015-16

SI. Name of the State/UT/ 2014-15 2015-16
No.  University Funds Utilized  Funds  Utilized
Released Released
1 2 3 4 5 6
1. Arunachal Pradesh 0.00 0.00 400.00 UC awaited
2. Chhattisgarh 0.00 0.00 1221.74 UC awaited
3. Gujarat 0.00 0.00 0.00 0.00
4. Himachal Pradesh 380.47 UC awaited 0.00 0.00
5. Kerala 1949.63 UC awaited 0.00 0.00
6. Madhya Pradesh 1305.00 UC awaited 0.00 0.00
7. Mizoram 0.00 0.00 0.00 0.00
8. Maharashtra 1031.00 UC awaited 0.00 0.00
9. Nagaland 0.00 0.00 1798.45 1002.50%*
10. Rajasthan 0.00 0.00 339397 UC awaited
11.  Sikkim 460.29 UC awaited 0.00 0.00
12. Tamil Nadu 0.00 0.00 0.00 0.00
13. Tripura 1797.62 501.86* 0.00 0.00
14. Banaras Hindu University 304.99 UC awaited 0.00 0.00
(BHU), Varanasi
15. Mizoram University 195.01 UC awaited 59.73 0.00
16. National Law School of 0.00 0.00 61.94 0.00
India University, Banglore
ToTAL 7424.01 501.86  6935.83 1002.50

*Further UC awaited.
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(C) Details of Funds released to State Governments/UT Administrations and
utilization thereof under the scheme of “Establishment of Ashram Schools in Tribal
Sub-Plan” during the last two years ie. 2014-15 and 2015-16

Sl State/UT 2014-15 2015-16
No. Fund Utilized Fund Utilized
released released
1. Andhra Pradesh 0.00 0.00 0.00 0.00
2. Assam 0.00 0.00 0.00 0.00
3. Goa 0.00 0.00 300.00 UC awaited
4.  Gujarat 1144.48 UC awaited 0.00 0.00
5. Madhya Pradesh 1425.00 UC awaited 0.00 0.00
6. Maharashtra 1000.00 UC awaited 0.00 0.00
7. Odisha 0.00 0.00 0.00 0.00
8. Sikkim 0.00 0.00 0.00 0.00
9. Tripura 954.52 UC awaited 0.00 0.00
ToTAL 4524.00 0.00 300.00 0.00

*Further UC Awaited.

(D) Details of Funds released to State Governments/UT Administrations and
utilization thereof under the Scheme of Vocational Training in Tribal Areas during
last two years ie. 2014-15 and 2015-16

Sl.  Name of State/UT 2014-15 2015-16

No. Funds Utilised Funds Utilised
Released Released

1. Assam 485.70 485.70 900.00 UC awaited

2. Gujarat 0.00 0.00 605.76 UC awaited

3. Madhya Pradesh 0.00 0.00 0.00 0.00

4. Mizoram 0.00 0.00 0.00 0.00

TotaL 485.70 485.70 1505.76 0.00
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(E) Details of fund released and Utilization reported under Article 275(1) of
Constitution in past two years (as on 17.03.2017)

® in lakh)

Sl States 2014-15 2015-16
No. Total Utilization Total Utilization

Release Reported Release Reported
1 2 3 4 5 6
1. Andhra Pradesh 2139.00 2139.00 5500.00 2471.00
2. Arunachal Pradesh 1880.40 1880.40 3000.80 1200.00
3. Assam 0.00 0.00 0.00 0.00
4.  Bihar 586.00 586.00 0.00 0.00
5. Chhattisgarh 10778.00 9958.39 11904.31 8971.80
6.  Delhi 65.00 0.00 0.00 0.00
7.  Goa 0.00 0.00 400.00 0.00
8. Gujarat 8592.45 8592.45 11680.00 8013.00
9.  Himachal Pradesh 190.99 190.99 523.20 523.20
10.  Jammu and Kashmir 0.00 0.00 2000.00 0.00
11.  Jharkhand 9873.00 9873.00 12202.96 12202.96
12.  Karnataka 4880.40 4880.40 6300.00 6300.00
13.  Kerala 748.94 748.94 1085.44 650.00
14. Madhya Pradesh 17321.42 15041.85 14845.15 14845.15
15.  Maharashtra 11701.29 11701.29 13374.00 5210.36
16.  Manipur 1600.01 1600.01 1216.00 375.60
17.  Meghalaya 2334.03 1629.03 1507.68 420.00
18.  Mizoram 1877.78 1877.78 3617.37 1119.80
19.  Nagaland 2067.15 2067.15 5469.34 0.00
20.  Odisha 12728.22 12728.22 15200.00 3436.41
21.  Rajasthan 9755.92 9755.92 11000.00 2200.00

22.  Sikkim 370.30 370.30 1250.30 400.30
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1 2 3 4 5 6
23.  Tamil Nadu 639.60 639.60 852.80 0.00
24.  Telangana 3894.40 3894.40 6090.00 6090.00
25.  Tripura 1218.99 1218.99 1600.68 753.62
26.  Uttar Pradesh 743.49 743.49 1514.74 0.00
27.  Uttarakhand 1530.36 491.42 92.02 92.02
28.  West Bengal 5747.00 5747.00 7000.00 5495.90
GranD ToTAL 113264.14  108356.02  139226.79 80771.12

(F) Details of funds released to the States/TRIFED under the Scheme “Institutional

Support for Development and Marketing of Tribal Products/Produce”

® in lakh)

Sl.  State 2014-15 2015-16

No- Fund  Utilized ~ UC Fund  Utilized  UC
released pending  released pending
for for
amount amount

1 2 3 4 5 6 7 8
1. Andhra Pradesh - - - - - -
2. Assam - - - - - -
3. Arunachal Pradesh - - - - -
4. Bihar - - - - - -
5. Chhattisgarh 232.00 - 232.00 - - -
6. Gujarat - - - - - -
7. Himachal Pradesh - - - - - -
8. Karnataka - - - - - -
9. Kerala 206.77 - 206.77 - - -
10. Madhya Pradesh - - - - - -
11. Maharashtra - - - - - -
12. Manipur - - - - - -
13.  Meghalaya - - - - - -
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1 2 3 4 5 6 7 8
14.  Odisha 138.30 132.80 5.50 148.13 - 148.13
15. Rajasthan 56.00 56.00 0.00 - - -
16. Tripura 119.93 119.93 0.00 310.98 190.77 120.21
17. West Bengal 356.00 0.00 0.00 - - -
18. Mizoram - - - - -
19. TRIFED 3500.00  3082.00  adjusted  3500.00  3026.00  adjusted
(After (After
adjusting adjusting
unspent unspent
balance of balance of
% 418.37 % 474.39
lakh) lakh)

*As funds have been released in the current financial year, the UCs will come only after the funds are
spent (approx. one year after release of grant).

(G) Details of funds released to States/TRIFED under “Mechanism for
marketing of Minor Forest Produce (MFP) through Minimum Support Price (MSP)
and Development of Value Chain for MFP”

® in crore)

Name of State 2014-15 2015-16
Odisha 8.20 09.91
Gujarat - -
Mabharastra - -
Rajasthan - -
Jharkhand 4.64 18.32
Madhya Pradesh - -
Chhattisgarh 80.16 73.50
Andhra Pradesh - 5.29
TotaL 93.00 107.02
TRIFED 7.00 10.67
GranD TotAL 100.00 117.69
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(H) Details of funds released under the scheme of assistance to ‘National/State

Scheduled Tribes Finance and Development Corporations (STFDCs)’

® in crore)

Year Budget Revised Expenditure
Estimate Estimate NSTEDC STFDCs
2014-15 70.00 70.00 41.00 29.00
2015-16 70.00 63.33 63.11 0.22
Statement-11

State-wise details of projects allotted to NGOs under various schemes

(A) State-wise details of No. of projects under the Scheme of ‘Grant-in-aid to

Voluntary Organisation working for the Welfare of Scheduled Tribes’ during 2014-15

to 2015-16

Sl.  Name of State/UT 2014-15 2015-16
No. No. of Project No. of Project
1 2 3 4

1. Andhra Pradesh 2 24
2. Arunachal Pradesh 25 62
3. Assam 12 8

4.  Chhattisgarh 8 1

5. Qujarat 23 5

6. Himachal Pradesh 6 0

7. Jharkhand 48 19

8.  Jammu and Kashmir 1 0

9.  Karnataka 16 16
10. Kerala 6 7
11. Madhya Pradesh 8 8
12. Maharashtra 12 2

13.  Manipur 10 7
14. Meghalaya 142 78
15.  Mizoram 3 0
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1 2 3 4
16. Nagaland 2 0
17.  Odisha 27 17
18.  Rajasthan 3 2
19.  Sikkim 1 2
20. Tamil Nadu 3 1
21. Telangana 1 1
22.  Tripura 1 1
23.  Uttarakhand 8 2
24.  Uttar Pradesh 9 2
25.  West Bengal 40 26
26. Delhi 3 0

TotaL 420 291

(B) State-wise details of No. of Projects under the Central Sector Scheme of
‘Strengthening education among Scheduled Tribe girls in low literacy districts’ during
2014-15 to 2015-16

SI.  Name of State/UT 2014-15 2015-16
No. No. of Projects No. of Projects
1. Andhra Pradesh 8 44
2. Arunachal Pradesh 1 0

3. Chhattisgarh 1 0

4.  QGujarat 40 45

5. Jharkhand 2 1

6. Madhya Pradesh 25 3

7.  Maharashtra 2 0

8. Odisha 7 22
9.  Rajasthan 3 0
10. Telangana 14 16

TotaL 103 131
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(C) State-wise details of No. of Projects under the Central Sector Scheme of
‘Development of Particularly Ulnerable Tribal Groups (PVTGs)’ during 2014-15 to
2015-16

Sl Name of State/UT 2014-15 2015-16
No. No. of Projects No. of Projects
l. Chhattisgarh 3 0
2 Jharkhand 16 5
3. Karnataka 1 1
4 Tamil Nadu 7 7

ToraL 27 13

(D) State-wise details of No. of Projects under the Central Sector Scheme of
“Vocational Training in Tribal Areas’ during 2014-15 to 2015-16

Sl.  Name of State/UT 2014-15 2015-16
No. No. of Projects No. of Projects
1. Assam 2 0
2 Karnataka 1 0
3. Meghalaya 1 0
4 Nagaland 2 0

TotaL 6 0

Non-release of scholarships to Tribal students
2392. SHRI D. RAJA: Will the Minister of TRIBAL AFFAIRS be pleased to state:

(a) whether it is a fact that many of the adivasi students were compelled to

stop their studies due to non-release of scholarships as demanded by different States;

(b) if so, the State-wise demand for scholarship in schools and colleges for
adivasi students and the released amount in the year 2015-16 and 2016-2017; and

(c) the measures proposed to be taken for the reimbursement of funds for

scholarship on time so that they can continue their study uninterruptedly?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI JASWANTSINH SUMANBHAI BHABHOR): (a) No, Sir. No such information
has been brought to the notice of Ministry of Tribal Affairs.

(b) The details are given in the Statement (See below).
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(¢) The State Governments/UT Administrations have been requested to submit
their requirement well in time. They have also been made aware of the National
Scholarship Portal and advised to encourage the students to utilize the portal or the

State Government’s own portal to avoid any likely problems.
Statement

(A) Details of State-wise demand and fund released to State Governments/UT
Administrations under the scheme of Post Matric Scholarship for
ST students during 2015-16 to 2016-17

® in lakh)

Sl.  Name of State/UT 2015-16 2016-17

No. Demand Released Demand Released
1 2 3 4 5 6
1.  Andaman and 0.00 0.00 0.00 0.00

Nicobar Islands
2. Andhra Pradesh 5923.94 1986.82 11345.40 7445.07
3. Arunachal Pradesh 1265.12 1137.61 8600.00 1136.32
4. Assam 8049.03 6748.28 9337.82 4000.00
5. Bihar 8049.03 0.00 0.00 0.00
6.  Chhattisgarh 6712.69 4764.83 5492.08 2674.82
7. Daman and Diu 0.00 0.00 33.31 53.63
8.  Goa 475.00 356.00 0.00 645.00
9.  Gujarat 15000.00 5520.40 21270.00 22040.27
10. Himachal Pradesh 3000.00 1350.00 5105.00 931.36
11. Jammu and 3000.00 2494.17 3805.83 2587.84
Kashmir

12.  Jharkhand 0.00 0.00 17204.55 8148.39
13. Karnataka 11506.16 5839.00 0.00 8540.00
14. Kerala 0.00 0.00 2651.93 3122.00
15. Madhya Pradesh 10988.50 3065.00 14665.51 13054.00
16. Maharashtra 25798.55 5209.83 22409.00 22092.28
17.  Manipur 5421.68 3588.00 627791 3385.20

18. Meghalaya 3638.46 3274.61 4002.30 3189.00
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19. Mizoram 5562.10 492791 5185.62 4267.52
20. Nagaland 2940.38 2646.34 5278.03 1344.00
21. Odisha 11600.04 4050.00 0.00 15556.48
22. Rajasthan 21485.29 10890.43 44944.94 9800.00
23.  Sikkim 1000.00 400.00 0.00 938.16
24. Tamil Nadu 3148.62 2266.86 3914.32 1594.00
25. Telangana 26247.19 9650.00 25915.00 11483.00
26. Tripura 1898.40 1700.00 1870.00 1323.90
27. Uttar Pradesh 0.00 0.00 912.00 1057.50
28. Uttarakhand 3471.08 900.00 5249.19 5090.57
29. West Bengal 3224.01 2948.46 1655.45 0.00

ToraL 189405.28 85714.55  227125.19 155500.31

(B) Details of State-wise demand and fund released to State Governments/UT
Administrations under the scheme of Pre-Matric Scholarship for ST students
studying in classes IX and X during 2015-16 to 2016-17

(R in lakh)

Sl.  Name of the State/UT 2015-16 2016-17
No. (as on 20.03.2017)

Demand  Released @ Demand  Released
1 2 3 4 5 6
1.  Andaman and Nicobar 0.00 0.00 0.00 0.00

Islands

2. Andhra Pradesh 1983.73 1983.00 1450.68 0.00
3. Arunachal Pradesh 0.00 0.00 0.00 0.00
4. Assam 0.00 0.00 357.07
5. Bihar 835.00 375.00 0.00 0.00
6.  Chhattisgarh 541.86 3607.00 4269.07 399.15
7. Dadra and Nagar Haveli 0.00 0.00 0.00 0.00
8. Daman and Diu 0.00 0.00 0.00 0.00
9.  Goa 0.00 0.00 70.18 0.00
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1 2 3 4 5 6
10.  Gujarat 5107.81 3745.76 5000.00 80.81
I1.  Himachal Pradesh 73.46 96.12 63.00 0.00
12.  Jammu and Kashmir 774.00 700.00 0.00 0.00
13.  Jharkhand 0.00 0.00 0.00 0.00
14. Karnataka 2256.76 0.00 1483.83 0.00
15. Kerala 404.78 300.00 446.65 488.25
16. Madhya Pradesh 8671.39 4300.00 8341.69 0.00
17.  Mabharasthra 0.00 0.00 0.00 0.00
18.  Manipur 735.50 0.00 772.28 867.38
19. Meghalaya 110.92 0.00 0.00 0.00
20.  Mizoram 136.51 0.00 344.84 0.00
21. Nagaland 946.08 851.47 0.00 0.00
22.  Odisha 5785.51 4900.00 6906.76 3376.36
23.  Rajasthan 2.92 0.00 0.00 0.00
24.  Sikkim 435.22 0.00 1000.00 0.00
25.  Tamil Nadu 498.16 600.00 248.00 0.00
26. Telangana 3769.79 0.00 0.00 0.00
27.  Tripura 0.00 1303.60 31.62 0.00
28.  Uttar Pradesh 0.00 0.00 0.00 0.00
29.  Uttarakhand 324.53 107.00 183.80 0.00
30.  West Bengal 0.00 0.00 703.03 0.00
ToTAL 33393.93  22868.95 31672.50 5211.95

Schemes for Tribals in North-Eastern States and

Andaman and Nicobar Islands

12393. SHRI PARVEZ HASHMI: Will the Minister of TRIBAL AFFAIRS be

pleased to state:

(a) the details of schemes being implemented for the development of tribals and
Scheduled Tribes dwelling in North-Eastern States and Andaman and Nicobar Islands

and for bringing them into mainstream;

+ Original notice of the question was received in Hindi.
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(b) the steps being taken to ensure that the benefits of the Government schemes
reach tribals and Scheduled Tribes, the details thereof; and

(c) the details of the report regarding improvement in their living conditions,

health and education by means of above schemes?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI JASWANTSINH SUMANBHAI BHABHOR): (a) A list of schemes/programmes
being implemented by the Ministry for the development of Tribals and Scheduled
Tribes dwelling in North-Eastern States and Andaman and Nicobar Islands is given

in the Statement (See below).

(b) and (c) The primary responsibility of monitoring and control over the
performance of the schemes/programmes lies with the State Government. However,
the schemes/programmes are also monitored by the Ministry through holding periodic
meetings, field visits whenever necessary, progress reports and Utilization Certificates,
Mandatory annual inspection by District Authorities, Field inspection by Ministry
Officials during tour to States/UTs. The programmes and schemes of the Ministry are
intended to support and supplement through financial assistance, the State Governments
and Voluntary Organisations, and to fill critical gaps taking into account the needs of
tribals population. It aims to boost the economic and social status of tribal people
catering to sectors of Health and Sanitation, Education, Housing, Livelihood, Drinking
Water, Agriculture and Irrigation, Electricity, Skill Development, Sports and Games

and Preservation of Culture Heritage etc.
Statement

List of programmes/schemes of the Ministry of Tribal Affairs for development of
Tribals and Scheduled Tribes dwelling in North-Eastern States and

Andaman and Nicobar Islands

SI. No. Name of the Scheme

1. Hostels for ST Girls and Boys

2. Establishment of Ashram Schools in Tribal Sub-Plan Area

3. Vocational Training in Tribal Areas

4. Post-Matric Scholarship for ST students

5. Upgradation of Merit

6. Pre-Matric Scholarship for ST students studying in classes IX and X
7. National Overseas Scholarship (NOS) to the Ministry of External Affairs
8. Top Class Education for ST students to concerned Institutes
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SI. No. Name of the Scheme

9. Rajiv Gandhi National Fellowship for ST students (RGNF)

10. Grants-in-aid to Voluntary Organisations Working of STs

11. Coaching for Scheduled Tribes

12. Strengthening Education among ST Girls in Low Literacy Districts
13. Vocational Training in Tribal Areas (NGO component)

14. Development of Particularly Vulnerable Tribal Groups (PVTGs)
15. Grant Under Article 275 (1) of the Constitution of India
16. Special Central Assistance to Tribal Sub-Plan (SCA to TSP)

17. Grants-in-aid to Tribal Research Institutes

18. Centre of Excellence Scheme to VOs

19. Institutional Support for Development and Marketing of Tribal Products/
Produce

20. Mechanism for Marketing of Minor Forest Produce (MFP) through
Minimum Support Price (MSP) and Development of value chain for MFP

Inclusion of tribes in ST list from Chhattisgarh

12394. SHRI RAM VICHAR NETAM: Will the Minister of TRIBAL AFFAIRS

be pleased to state:

(a) whether it is a fact that some castes of the country have been included in

the Scheduled Tribes category by the Government, if so, the details thereof;

(b) whether the Chhattisgarh Government has sent proposal to the Central

Government to include some tribes in the Scheduled Tribes category;

(¢) if so, the details of the said proposal and the status of each proposal,

proposal-wise; and

(d) whether Government is yet to take any decision on the said proposals, if

so, by when decision would be taken on these proposals?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI JASTWANTSINH SUMANBHAI BHABHOR): (a) During the last three years,
Irular (including Villi and Vettaikaran) community has been included in the Scheduled

Tribes (STs) list of Puducherry only.

+ Original notice of the question was received in Hindi.
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(b) and (c) Details of proposal received from the Government of Chhattisgarh
for inclusion of communities in Scheduled Tribes list of the State and their status

are given in the Statement (See below).

(d) The proposals have been processed as per approved modalities and no definite

time period can be ascertained.
Statement

Details of status of proposals received from Government of Chhattisgarh for

inclusion of communities in STs list

SI.No. Name of Communities Status

I. Gadba (change/modification Referred to NCST

in Hindi version)

2. Parganiha, Pardhan Referred back to State Government for further

comments/justification on observations of RGI

3. Amnit, Amneet Referred back to State Government for further
comments/justification on observations of RGI
4. Kodaku Referred to NCST
5. Kond Referred to NCST
(Hindi variant of Kondh)
6. Nagawanshi Referred to RGI
(modification in Hindi
version)
7. Kherwar, Khairwar Referred to RGI
8. Majhwar Referred back to State Government for further
(inclusion of variant comments/justification on observations of RGI

Devnagari version)

9. Tanwar Chhatri Referred back to State Government for further
(removal of comma between comments/justification on observations of RGI
Tanwar and Chbhatri)

10. Parhia Referred back to State Government for further

comments/justification on observations of RGI

11.  Dhangad (rectification in Proposal approved by the Cabinet, the
Hindi version) Constitution (SCs and STs) Orders
(Amendment) Bill, 2016 introduced in
Lok Sabha during winter session, 2016 of
Parliament
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SI.No. Name of Communities Status

12.  Bhuinhar (inclusion of Referred back to State Government for further
variant Devanagari version) comments/justification on observations of RGI

13.  Pando (inclusion of variant Referred to NCST
Devanagari version)

14.  Bharia (rectification in Referred back to State Government for further
Hindi version) comments/justification on observations of RGI

15. Gond (inclusion of variant Referred to NCST
Devanagari version)

16. Saura, Sahara, Saora, Soura, For ‘Saunra, Saonra’ communities, proposal
Saunra and Saonra, as approved by the Cabinet, the Constitution
synonyms of Sawar, Sawara (SCs and STs) Orders (Amendment) Bill,

2016 introduced in Lok Sabha during winter
session, 2016 of Parliament

17.  “Bhuinya, Bhuiyan, For Bhuinya, Bhuiyan and Bhuyan
Bhuyan, Bhuyya, Bhiyan” communities, proposal approved by the
communities as synonyms Cabinet, the Constitution (SCs and STs)
of “Bharia Bhumia” Orders (Amendment) Bill, 2016 introduced

in Lok Sabha during winter session, 2016
of Parliament

18.  Dhanuhar, Dhanuwar as a Proposal approved by the Cabinet, the
synonym of Dhanwar Constitution (SCs and STs) Orders

(Amendment) Bill, 2016 introduced in
Lok Sabha during winter session, 2016
of Parliament

19.  Binjhia Referred back to State Government for

clarification

20.  Sabria Referred back to State Government for further

comments/justification on observations of RGI

21. Rautia, Referred back to State Government for further

comments/justification on observations of RGI

22.  Kisanas synonym of Proposal approved by the Cabinet, the

Nagesia, Nagasia

Constitution (SCs and STs) Orders
(Amendment) Bill, 2016 introduced in
Lok Sabha during winter session, 2016

of Parliament
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SI.No. Name of Communities Status

23.  Dhuri, Dhoori Referred back to State Government for further

comments/justification on observations of RGI

24.  Banjara, Nayak Referred back to State Government for further

comments/justification on observations of RGI

25. Dhimar, Kewat, Kahar and Referred back to State Government for further
Mallah as synonym of comments/justification on observations of RGI
Majhi

Unspent fund allocated for tribals

2395. SHRI VIVEK GUPTA: Will the Minister of TRIBAL AFFAIRS be pleased

to state:

(a) whether it is a fact that there is a record high in unspent money allocated
for Tribal Sub-Plan (TSP) funds;

(b) if so, the reasons therefor and the details of amount allocated, under Union
Budget, and spent in past three financial years, year-wise, State-wise and programme-

wise details thereof; and

(c) if the schemes under TSP are demand-driven, then how much money the
Centre has spent towards increasing the awareness of programmes under the schemes,

the year-wise, programme-wise and State-wise details in past three financial years?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI JASWANTSINH SUMANBHAI BHABHOR): (a) and (b) Details regarding
Central TSP Allocations at Revised Estimate (RE) stage and Actual in respect of
three years i.e. 2013-14, 2014-15 and 2015-16 is given as under:

® in crore)

Year Allocation (RE) Actual Balance % Unspent
with respect
to RE
2013-14 22029.97 22039.04 () 9.07 (excess spent)
2014-15 20535.52 19920.72 614.80 2.99%
2015-16 20963.17 21216.54 (-)253.37 (excess spent)

It is evident from the above table that the unspent money allocated for Tribal
Sub-Plan (TSP) funds is not alarmingly high.

The details of amount allocated Ministry/Department-wise at RE stage and
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the actual expenditure incurred in respect of programmes/schemes for 2013-14,
2014-15 and 2015-16, as reflected in Statement 21 A of Expenditure Budget Vol 1
2014-15, 2015-16, 2016-17 and State 10 B of Expenditure Profile, 2017-18 are given
in Statement-I to Statement-IV respectively (See below). State-wise allocation and

expenditure details are not centrally maintained in the Ministry.

(c) The schemes are implemented by the respective Ministries/Departments as per
their scheme guidelines. These are placed on each Ministry’s/Department’s website
and also in the annual reports. Information regarding money spent towards increasing

the awareness of programmes under the schemes is not maintained in the Ministry.
Statement-1

Details of amount allocated, Ministry/Department-wise at RE stage and the
actual expenditure incurred in respect of schemes for 2012-13 to 2013-14
Scheduled Castes Sub-Plan/Tribal Sub-Plan schemes
under Tribal Sub-Plan

® in crores)

SI.  Ministry/Department 2012-13  2013-14  2013-14  2014-15
No. Actual Budget  Revised  Budget
1 2 3 4 5 6

Tribal Sub-Plan Schemes

Demand No.1

Department of Agriculture and Cooperation

1. Technology Mission on Cotton 0.97 1.00 1.00 -
2. Jute Technology Mission 1.16 1.00 0.85 -
3. ISOPOM 25.30 25.00 25.72 -
4. Development and Strengthening 14.28 20.00 20.00 -

of Seed Infrastructure Facilities
for Production and Distribution
of Quality Seeds

5. National Food Security Mission 198.15 150.00 190.00 -

6. Extension Support to Central 1.13 1.50 1.00 -
Institutions

7. Mass Media Support to Agricultural ~ 30.00 30.00 30.00 -
Extension

8. Establishment of Agri-Clinic and 0.81 1.50 1.50 -

Agri Business Centres
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9. Support to State Extension 41.03 40.00 40.00 -

Programme for Extension Reforms

10. National Horticulture Board 2.23 5.00 2.48 -
including Investment Capital

Subsidy Scheme

11. Coconut Development Board 2.00 3.50 3.50 -
(CDB) including Technology

Mission on Coconut

12. Horticulture Mission for North- 100.00 200.00 200.00 -

East and Himalayan States

13. National Mission on Bamboo 14.00 27.00 41.00 -
Technology and Trade
Development

14. National Mission on Micro- 101.59 165.00 107.64 -
Irrigation

15. National Horticulture Mission 100.00 150.00 176.19 -

16. Strengthening/Promoting 1.00 - - -
Agricultural Information System

17. National E-Governance Plan- 15.00 - - -
Agriculture

18. National Agriculture Insurance 40.00 50.00 50.00 -

19. Weather Based Crop Insurance 52.78 60.00 60.00 -

20. Macro Management of Agriculture 1.00 - - -

21. Promotion and Strengthening 1.00 1.00 1.00 -

of Agricultural Machanisation

through Training and Testing

Demonstration

22. Post Harvest Technology and 5.00 1.00 1.00 -
Management

23. National Crop Insurance - - - 225.84

Programme (CS)

24. National Food Security Mission - - - -
(CS)
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25. National Mission on Agricultre - - - 61.68
Extension and Technology (CS)

26. Mission for Integrated - - - 24.40
Development of Horticulture (CS)

27. Integrated Scheme on - - - 8.88
Agriculture Cooperation (CS)

28. Integrated Scheme on Agricultural - - - 64.00
Marketing (ISAM) (CS)

29. Price Stablization Fund for - - - 40.00
Cereals and Vegetables (CS)

30. National Agri-Tech Infrastructure - - - 8.00
(CS)

31. National Food Security Mission - - - 162.40
(CSS)

32. National Mission on Oil Seeds - - - 34.08

and Oil Palm (CSS)

33. National Mission for Sustainable - - - 124.00
Agriculture (CSS)

34, National Mission on Agricultre - - - 43.60
Extension and Technology (CSS)

35. Mission for Integrated Development - - - 156.64
of Horticulture (CSS)

Sus TortaL 748.43 932.50 952.88 953.52

Demand No. 2

Department of Agricultural Research and Education

1. Crop Science Institutes, Research 8.00 10.00 10.00 15.00

and Education Schemes

2. Horticulture Institutes, Research 3.00 4.00 6.00 8.00

and Education Scheme

3. Agricultural Extension Institutes, 15.00 28.00 25.00 30.00
Research and Education

4. Agricultural Education Institutres, 25.00 25.00 25.00 30.00

Research and Education Schemes
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5. Agriculture Engineering - - 2.00 3.00

6. National Agricultural Innovation 15.00 17.00 - -
Projects/Externally Aided Project

7. Other Natural Resource 12.00 27.00 16.00 25.00

Management Institutes Research

and Education Schemes

8. Animal Science Instituties, 7.00 10.00 6.00 10.00

Research and Education Schemes

9. Fisheries Institutes, Research 1.40 2.00 2.00 2.00
and Education Schemes

10. Agriculture University, Andhra - - - 3.60
Pradesh

11. Horticulture University, Telangana - - - 3.60

12. National Adeptation Fund - - - 3.60
Su TotaL 86.40 123.00 92.00 133.80

Demand No. 10
Ministry of Coal

1. Regional Exploration 6.00 4.10 5.74 5.17
2. Detailed Drilling 12.30 14.40 16.81 16.81
3. Conservation and Safety in Coal 12.70 13.10 15.17 15.17
Mines
Sus TotAL 31.00 31.60 37.72 37.15

Demand No. 14

Department of Telecommunications

1. WMO - 0.20 - 0.25
2. C-DOT - 1.10 - 2.25
3. USOF - 13.20 9.13 15.00

Sus TotAL - 14.50 9.13 17.50

Demand No. 15

Department of Electronics and Information Technology

1. Electronics Governance 20.43 84.64 36.12 40.00
(including (i) Programme on

good Governance and Best
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Practices and (ii) Programme
on enabling all schools with

virtual classrooms)
2. IT for Masses 2.93 - - -
3. Digital India Programme and 10.85 25.00 15.90 48.50

Manpower Development for
Skill Development in IT and IT

for Masses
4. National Informatic Centre (NIC) 67.80 67.86 67.86 70.50
5. National Knowledge Network - 22.50 22.50 25.00
6. NIEELIT (earstwhile DOEACC) 0.40 1.00 1.00 2.00
7. National e-Governance Action - - - 70.00

Plan (NeGAP)

Sus TotaL 102.41 201.00 143.38 256.00

Demand No. 17
Department of Food and Public Distribution

1. Village Grain Bank Scheme 0.50 0.28 - -
2. Computerization of PDS 2.94 6.00 6.00 4.13
Operations
Sus ToTAL 3.44 6.28 6.00 4.13

Demand No. 19
Ministry of Culture

1. Zonal Cultural Centres 1.00 2.50 4.60 3.50
2. Centre for Cultural Resources - 2.00 2.00 2.50

and Training

3. Financial Assistance for 0.60 2.30 2.10 1.50
Promotion of Art and Culture

4. Fellowship Scheme 0.50 0.75 - 0.50

5. Artists Pension Scheme 0.50 1.50 1.50 1.50

6. Asiatic Society, Kolkata 0.20 0.20 0.20 0.20

7. Museum Scheme 0.50 0.50 0.50 0.50

8. Anthropological Survey of India 3.50 5.00 2.80 5.00
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9. Indira Gandhi Rashtriya Manav 4.00 6.00 6.00 6.00
Sangrhalaya, Bhopal

10. Raja Ram Mohan Rai Library 1.00 2.00 2.00 2.50
Foundation

11. Namgyal Institute of Tibetology, 0.10 0.20 0.20 0.70
Sikkim

12. National School of Drama 0.40 1.25 2.00 2.50

13. Indira Gandhi National Centre 1.00 2.50 2.50 2.05
for Art

14. Central Institute of Buddhist 0.48 0.50 0.50 0.50
Studies, Leh

15. Nava Nalanda Mahavihara and 0.50 0.50 0.21 1.00
Huen T Sang Memorial Hall

16. Assistance for Development of 0.50 0.50 0.50 1.00
Buddhist/Tibetan Institutions

17. Institute of Himalayan Culture 1.50 0.50 0.50 1.50
Studies

18. Sangeet Natak Akademi - - 0.64 2.50

19. Lalit Kala Akademi - - 0.65 1.25

20. Financial Assistance for 1.00 - - -

Professional Group and Individuals
for Specified Performing Arts
Projects

SuB ToTAL 17.28 28.70 29.40 36.70

Demand No. 29
Ministry of Drinking Water and Sanitation

1. National Rural Drinking Water 1050.00 1100. 00 970.00  1100.00

Programme
2. Total Sanitation Campaign (TSC)  250.00 426.00 230.00 426.00
SuB TotaL 1300.00  1526.00  1200.00  1526.00

Demand No. 31

Ministry of Environment and Forests

1. Integrated Development of Wild 3.57 2.00 2.00 2.00
Life Habitats
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2. Project Tiger 10.00 10.00 10.00 10.00

3. Project Elephant - 1.00 1.00 1.00

4. National Afforestation Programme - 2.00 0.70 2.00

5. Green India Mission - 1.00 - 1.00
SuB TotaL 13.57 16.00 13.70 16.00

Demand No. 47
Department of Health and Family Welfare

1. National Health Mission 221523  2174.83  1872.86  2260.49
2. National Programme for 0.01 39.78 5.50 70.78

Prevention and Control of
Diabetese, CVD and Strokes

3. National Mental Health Programme 0.35 16.35 3.30 18.63

4. Assistance to State for Capacity - 7.25 3.08 9.59
Building

5. Health Care for the Elderly People 11.58 10.90 0.33 15.03

6. Human Resources for Health - 125.53 9.51 130.97

7. Strengthening of State Drug - 10.90 2.20 -
Regulatory System

8. Strengthening of State Food - 5.99 2.75 -
Regulatory System

9. National Tobaco Control Programme - - - 1.19

10. National Programme for Control - - - 6.21

of Blindness

SuB TotaL 2227.17  2391.53  1899.53  2512.89

Demand No. 48
Department of Ayurveda, Yoga and Naturopathy, Unani, Siddha and
Homoeopathy (AYUSH)

1. National Institute of Ayurveda, Jaipur 0.30 0.80 0.50 0.80

2. Central Council for Research in 10.00 5.00 8.77 9.00
Ayurveda and Siddha, New Delhi

3. Central Council for Research in - 2.00 - -
Unani Medicine, New Delhi
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4. Central Council for Research in - 2.00 - -
Homoeopathy, New Delhi

5. National Board for Medicinal Plant 0.58 1.00 1.00 1.00
6. Development of Institutions - 3.00 - 3.00
7. Development of AYUSH - 5.58 2.73 5.58

Hospitals and Dispensaries and
Mainstreaming of AYUSH

8. National Mission on Medical Plants - 2.00 2.00 2.00

SuB TotaL 10.88 21.38 15.00 21.38

Demand No. 49
Department of Health Research

1. ICMR - - 48.00 -
2. Setting up Nation-wide Network - - 4.00 -

of Laboratories for managing

Epidemics and Natural Calamities

3. Development of Infrastructure for - - 5.50 -

Promotion of Health Research

SuB ToTAL - - 57.50 -

Demand No. 50
Department of AIDS Control

1. National AIDS Control Programme - 146.37 - -

SuB TotAL - 146.37 - -

Demand No. 58

Ministry of Housing and Urban Poverty Alleviation

1. Component for TSP under Interest - 0.60 - -
Subsidy for Housing the Urban
Poor

2. National Urban Livelihoods 14.00 29.44 22.06 27.00

Mission (NULM)

3. Component for TSP under the - 5.00 - -
Scheme Integrated Low Cost
Sanitation Programme (ILCS)
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4. Rajeev Rin Yojana (RRY) - - 1.25 20.00

5. JNNURM (including BSUP and - - - 48.00
[HSDP)

6. Rajeev Awas Yojana (RAY) - - - 49.00
SuB TotaL 14.00 35.04 23.31 144.00

Demand No. 59
Department of School Education and Literacy

1. Sarva Shiksha Abhiyan 2675.74  2916.61  2747.69  3010.42

2. National Programme of Nutrition 1170.13  1417.23  1332.78  1414.00
Support to Primary Education
(Mid Day Meal Scheme)

3. Strengthening of Teacher Training 53.00 75.00 75.00 -

Institutions
4. Mahila Samakhya 6.42 6.42 6.42 -
5. Support to NGOs/Institutions/ 7.99 10.70 10.70 10.70

SRC’s for Adult Education and
Skill Development (Merged
schemes of NGOs/JSS/SRCs)

6. Adult Education and Skill 38.04 61.20 39.80 -

Development Scheme
7. National Bal Bhawan 0.21 0.86 0.77 1.07

8. Support to Educational - - - 295.04
Development including Teacher
Education and Adult Education

9. Directorate of Adult Education 0.68 0.96 0.96 0.96
10. National Literacy Mission Authority - 0.21 - 0.21
11. National Scheme for Incentive 22.43 10.70 10.70 -
to Girl Child for Secondary
Education

12. Navodaya Vidyalayas Sangathan 133.75 133.75 133.75 161.00
13. Kendriya Vidyalaya Sangathan 37.45 37.45 37.45 91.27
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14. National Council of Educational 1.25 1.61 1.60 2.00
Research and Training (NCERT)

15. National Institute of Open - 0.01 0.01 -
Schooling (National Open School)

16. Rashtriya Madhyamik Shiksha 34281 42618 36699  531.30
Abhiyan (RMSA)

17. Scheme for setting up of 6000 80.25 107.00 106.15 127.76
Model Schools at Block Level

as Benchmark of Excellence

18. Inclusive Education for the Disabled 2.76 5.35 5.35 -
at Secondary Schools (IEDSS)

19. National Means-cum-Merit 343 7.49 7.49 -
Scholarship Scheme

20. Vocationalisation of Education 8.58 8.57 7.69 -
21. Access and Equity - - - -

22. Scheme for Construction and 32.31 48.15 48.15 -
Running of Girls Hostels for
Students of Secondary and
Higher Secondary School

23. Information and Communication 37.40 37.45 42.28 -
Technology in Schools

24. Centrally Sponsored Scheme of 0.60 0.62 64.29 14.86
appointment of Language Teachers

25. School Assessment Programme - - - 3.21
SuB TotaL 465523  5313.52 5046.02  5663.80

Demand No. 60
Department of Higher Education

1. UGC 349.38 439.03 400.52 301.42
2. Assistance to IGNOU 7.88 9.38 6.38 9.38
3. Indian Institutes of Technology 99.90 180.00 176.25 187.50
4. T, Gwalior 2.63 - - -

5. IIIT, Allahabad 5.25 - - -
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6. 1T, Jabalpur 4.88 - - -

7. National Institutes of Technology 67.96 97.50 96.23 97.50

8. NITIE, Mumbai 0.45 0.45 0.15 0.30

9. NIFFT, Ranchi 1.80 - - -

10. NITTTRs 2.21 2.63 3.23 2.63

11. School of Planning and 0.47 6.38 6.00 6.38
Architecture, New Delhi

12. ISM, Dhanbad 10.13 8.25 8.25 8.25

13. Community Polytechnics 2.90 - - -

14. Sant Longowal Institute of 0.64 - - -
Engineering and Technology

15. Indian Institutes of Management 8.96 26.25 18.75 22.50

16. IISC, Bengaluru 13.50 - - -

17. National Mission in Education 14.23 30.00 9.38 15.00
through ICT

18. IISERs 51.00 - - -

19. New IITs 55.61 - - -

20. Scholarship for College and 1.17 26.25 17.25 18.38
University Students

21. BOATS including Apprenticeship 2.57 3.94 3.94 6.23
Training

22. IIITDM, Kanchipuram 6.00 - - -

23. CIT, Kokrajhar 39.68 - - -

24. Setting up of New IITs 0.29 2.25 1.12 1.20

25. New School of Planning and 5.64 - - -

Architecure (SPAs)

26. New National Institute of Technology 22.55 - - -
(NITs) including Chaudhary Ghani
Khan Institute of Engineering

27. New IIMs 9.49 - - -

28. Upgradation of Existing/Setting 31.30 - - -
up of New Polytechnic
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29. ICHR 0.20 - - -
30. IIAS, Shimla 0.80 - - -
31. ICPR 0.19 - - -
32. Education Loan Interest Subsidy 8.00 - - -
33. Rashtriya Sanskrit Sansthan 7.46 - - -

34. All India Council for Technical 30.00 31.50 27.75 20.63
Education (AICTE) including
Rashtriya Avishkar Abhiyan

35. North-Eastern Regional Institute 4.64 - - -

of Science and Technology
(NERIST), Itanagar

36. Technical Education Quality 12.83 30.00 32.48 33.75
Improvement Project (EAP)
37. Seetting up Indian Institute - 2.25 - 9.00

of Engineering Science and
Technology (IIEST)

38. Training and Research in Frontier 0.01 7.50 1.24 3.75
Areas
39. Women's Hostel in Polytechnics 4.71 - - -
40. ICSSR 6.77 - - -
41. Central Hindi Directorate - - - 1.20
42. Kendriya Hindi Sansthan, Agra 0.18 - - -
43. Mabharishi Sandipani Rashtriya 0.96 - - -
Ved Vidya Pratishthan, Ujjain
44. National University of Education - 1.28 0.98 0.98
Planning and Administration
(NUEPA)
45. Central Institute of Indian 0.23 - - 1.88

Language, Mysore

46. Centra/Institute of Classical Tamil 0.40 - - -
(CICT), Chennai

47. National Book Trust 1.15 1.50 2.25 1.73
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48. National Mission on Teachers and - 7.50 0.08 7.50
Training

49. Poytechnics for Disabled Persons 0.10 - - -

50. National Initiative for Excellence - 9.75 9.00 12.00

in Humanities and Social Science

51. National Initiative for Quality - 0.08 - -
Higher Education in Indian
Languages

52. National Initiative on Inclusion - 0.08 0.08 0.08

of Persons with Disabilities in

Higher Education

53. National Initiative to Foster - 0.08 0.03 0.08
Social Responsibility

54. National Initiative on Sports and - 0.08 - 0.08
Wellness

55. Rashtriya Uchcha Shiksha Abhiyan - 41.50 24.90 165.00
(RUSA)

56. Interest Subsidy and Contribution - 82.50 129.17 156.08
for Guarantee Fund

57. Promotion of Copyright and IPR - 0.45 0.43 -

58. Grants for Promotion of Indian - 21.31 21.31 15.00
Language

59. Strengthening of Governance and - 0.08 - -

Accreditation System

60. Setting up of Institutes/Academies - 0.08 - -

for Academic Leadership

61. Strengthening Statistical and - 0.08 0.03 -

Public Information System

62. Web-based Higher Education - 0.08 0.05 -

Data Management System

63. Centres for Higher Education - 0.08 - -
Research Conduct of Longitudinal

Studies and Surveys




348 Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5 6
64. Support to IISC and IISER - 64.46 60.71 60.75
65. Support to IITs of (Allahabad, - 16.50 15.00 15.00

Gwalior, Jabalpur and Kanchipuram)

66. Assistance to other Institutes - 5.10 5.10 4.50
Including SLIET, NERIT,
NIFFT Ranchi, CIT Kokrajhar

67. Establishment of Multi-disciplinary - 0.08 - 7.50
Research Universities and Creation
of Centres of Excellence and

Creating a System

68. Settingup of Inter-Institutional - 0.08 - -
Centre

69. National Initiative for Design - 1.88 0.38 3.38
Innovation

70. National Initiative for Technology - 1.88 0.62 2.63
Transfer

71. Quality Improvement Programme - 0.08 - -

for Management, Pharmacy

Education and Hotel Management

72. Support for the Polytechnics in - 52.50 24.38 -
the States

73. Support for Skill-Based Higher - 2.23 0.07 0.08
Education Including Community
Colleges

74. 1T, Hyderabad (EAP) - 3.75 1.20 4.13

75. Establishment of Tribunals - 0.08 - -

Accredit/on Authority and NCHER
76. Auroville Management - 0.90 0.90 1.13

77. Commission for Scientific and - - - 0.60

Technical Technology
78. Consortium for Higher Education - - - 16.88

Electronic Resources

79. Central University Seemandhra - - - 0.08
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80. Seemandhra and Telangana Tribal - - - 0.15
Universities

81. Settingup virtual classrooms - - - 7.50

and Massive Open Online Courses
(MOOCs)

82. Settingup Indian Institutes of - - - 37.50
Technology (IITs)/Indian Institutes
of Managements (IIMs)

83. IT Seemandhra - - - 0.08
84. NIT Seemandhra - - - 0.08
85. IIM Seemandhra - - - 0.08
86. IISER Seemandhra - - - 0.08
87. HIT in PPP Mode Seemandhra - - - 0.08

Su TotaL 897.10  1219.59  1105.59  1267.62

Demand No. 62
Ministry of Labour and Employment

1. VRC 0.08 0.39 0.39 0.69
2. CGC 1.66 2.50 2.50 3.70
3. Upgradation of Training - 5.90 4.01 7.00
Institutes
4. NIMI 0.33 0.35 0.35 0.33
5. FTI 0.46 - - -
6. MITI 0.50 - - -
7. Project Implementation 0.29 - - -
8. Building Equipment 0.29 - - -
9. Setting up of New regional - - 0.02 0.08

Directorates of aprenticeship
Training (RDAT)

10. Setting up of National Workers - - - 0.01

Technical University

11. CBWE 1.05 2.00 2.00 2.00
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12. National Labour Insitute 0.98 0.49 0.49 0.51
13. Child Labour 12.03 16.40 9.10 14.35
14. Rehabilitation of BL 0.19 - - -
15. Skill Development Initiative 18.92 48.41 38.94 33.45
16. Kaushal Vikas Yojana - 0.30 0.02 3.28
17. Upgradation of Training Institutes 1.63 - - -
18. EAP Component 6.70 12.27 12.27 16.40
19. Health Insurance RW 83.40 116.08 75.00 116.92
20. Expansion of Training of 0.22 - - -

Trainers within DGET

21. Skill Development for 34 5.55 - - -
Districts affected by Left Wing

Extremism

22. E-Learning and Distance - 0.02 0.01 -

Learning Programme

23. Re-engineering of NCVT - 0.37 0.01 0.02
and Development of National

Vocational Qualification

24. Establishment of National - 0.33 - -
Board for Trade Testing and
Certification

25. International Co-operation in - 0.16 0.01 0.07

Skill Development including
Foreign Training

26. Setting of ATl and RVTI - 0.98 0.98 1.76
27. Enhancing Skill Development 1.53 - - -
Infrastructure in NE States and
Sikkim
28. Multi-Skill Development Centre 7.77 - - -

Sus TotAL 143.98 206.95 146.10 200.57
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Demand No. 66

Ministry of Micro, Small and Medium Enterprises

1. Prime Minister’s Employment 96.33 125.80 97.82 130.50
Generation Programme (PMEGP)

2.  Workshed Scheme for Khadi 0.81 1.64 0.71 1.64
Artisans

3. Scheme for enhancing Productivity - 1.23 - -

and Competitiveness for Khadi

Industries Artisans

4. Rejuvenation, Modernisation and - 1.30 0.75 1.30
Technology Upgradation of Coir
Industries

5. Scheme of Fund for Regeneration - 4.54 - 4.92
of Traditional Industries

6. Khadi Reform Development - 4.10 - 4.10

Programme (ADB Assistance)

7. Strengthening of Infrastructure of 0.27 0.62 0.14 0.62
existing Weak Khadi Institutions
and Assistance for Marketing

Infrastructure

8. Market Promotion (including - 0.01 - 0.1
Export Promotion and Policy)

9. Development of Infrastructure - 0.01 - 0.1

and Skill in KVI Sector (DISK)
10. Promotion of Village Industry - 0.01 - 0.1

and Development of existing

Weak Village Industry Institution

(Provide)

11. SUFURTI Coir - 0.01 - 0.1

12. SUFURTI (inclusive of 5 existing - 0.01 - 0.1
Schemes subsumed therein) (KVI)

13. Khadi Grant including MDA for 13.14 9.73 12.31 7.58
Khadi

14. Village Industry Grant 2.95 5.52 4.95 5.20
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15. Interest Subsidy Elegibility - 0.01 - 3.33
Certificate for Khadi and Polyvastra

16. Janshri Beema Yojana for Khadi - 0.01 - 0.1
Artisans (inclusive of New
Component of Health Insurance)

17. Khadi/Village Industry, S&T and - 0.01 - 0.1
Scheme for Promotion of Khadi

as an exclusive Heritate and Green
Product (SPOKE) (New Component)

18. Plan (General) Training Extension, 0.21 3.70 3.35 3.70
Quality Improvement, Mahila Coir

Yojana and Welfare Measures etc.

19. Quality of Technology Support - 1.00 1.00 1.00

Institutions and Programmes

20. Promotional Services Institutions - 5.50 5.50 5.50

and Programmes

21. MSME Cluster Development - 33.00 31.00 33.00
Programmes and MSME Growth
Poles

22. Credit Support Programme 1.00 11.50 11.50 11.50

23. Rajeev Gandhi Udyami Mitra Yojana 0.10 0.10 0.10

24. India Inclusive Innovation Fund 21.00 21.00 21.00
(I1IF)

25. Investment Equity Share Capital 13.23 - - -
(NSIC)

26. Performance and Credit Rating - 2.00 2.00 2.00
Scheme

27. Marketing Assistance Scheme - 1.25 1.25 1.25

28. International Cooperation Scheme - 0.10 0.10 0.10

29. Assistance to Training Institutions 7.06 10.50 10.50 13.58

30. India Inovation, Enterpenuership - - - 21.01
and Agro Industry Fund (IIEAIF)

SuB TotaL 135.00 244.21 203.98 273.00
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Demand No. 67
Ministry of Mines

1. Geological Survey of India 7.50 7.76 7.16 19.35
2. Indian Bureau of Mines - 1.96 1.40 2.12
SuB TotAL 7.50 9.72 8.56 21.47

Demand No. 71
Ministry of Panchayati Raj

1. Rashtriya Gram Swaraj Yojana 7. 38 - - -

2. Action Research and Research - 0.24 0.24 -
Studies

3. Rajiv Gandhi Panchayat 3.12 37.31 55.58 82.00
Sashaktikaran Abhiyan (RGPSA)

4. Backward Regions Grant Fund 763.73 - 562.05 1121.00
(BRGF)
SuB TotaL 774.23 37.55 617.87  1203.00

Demand No. 83
Ministry of Road Transport and Highways

1. Special Programme for 483.30 800.00 660.00 400.00
Development of Road Connectivity
in Naxalite Affected Areas

SuB TotaL 483.30 800.00 660.00 400.00

Demand No. 84

Department of Rural Development

1. Aajeevika/NRLM 723.74 700.06 317.33 733.01

2. Rural Housing-Indira Awas Yojana 2736.63  3751.97  3257.51  3953.60
(IAY)

3. Mahatama Gandhi National - - - 5671.88

Rural Employment Gaurantee
Act (MGNREGA)

SuB TotaL 346037  4452.03 3574.84 10358.49
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Demand No. 85

Department of Land Resources

1. Integrated Watershed Management  305.00 538.70 228.40 350.00
Programme (IWMP)

2. National Land Records 15.05 37.75 18.40 25.00
Modernisation Programme
(NLRMP)
SuB ToTAL 320.05 576.45 246.80 375.00

Demand No. 86

Department of Science and Technology

1. S&T Programme for Socio- 4.05 25.00 15.30 32.00

Economic Development

2. Technology Development Programme 2.28 - - -

3. State Science and Technology 1.29 - - -
Programme

4. Super Computing Facility and - 2.25 - -
Capacity

5. National Geographic Information - 5.25 - 2.00
System

6. Science and Engineering Research 7.93 7.93 5.93 -
Board

7. Alliance and R&D Mission 5.00 17.00 9.00 25.00

8. Technical Research Centres - - - 3.12

9. Autonomous Institutions and 1.00 12.00 6.50 16.00

Professional Bodies

SuB ToTAL 21.55 69.43 36.73 78.12

Demand No. 91
Department of Disability Affairs

1. Deen Dayal Disabled - 18.00 13.00 6.70
Rehabilitation Scheme
2. Assistance to Disabled Persons - 14.00 14.00 8.50

for Aids Appliances
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3. Implementation of Persons to - 9.00 2.00 6.40
Disability Act 1995

4. National Handicapped Finance - 0.50 0.50 3.00
Development Corporation

5. Rajiv Gandhi National Fellowship - 1.50 1.50 1.50
for Persons with Disabilities

6. Post Matric Scholarship Scheme - 3.00 - 1.50
for Persons with Disabilities

7. National Institute for Disabled - - 2.50 10.00

8. Rehabilitation Council of India - - 0.15 0.40

9. Top Class Education for Persons - - - 0.25
with Disabilities

10. National Overseas Scholarship - - - 0.25

11. Free Coaching - - - 0.25

12. Pre-Matric Scholarship - - - 1.25

13. National Programme for Persons - - - 0.40

with Disabilities

14. Other Programmes for Persons - - - 4.80
with Disabilities
SuB TotaL - 46.00 33.65 45.20

Demand No. 95
Ministry of Textiles
Central Sector Scheme

Handloom Sector

1. Research and Development - - 0.10 -
2. Mill Gate Price Scheme 6.10 1.50 1.50 23.00
3. Handloom Weavers Comprehensive 1.76 2.00 2.00 2.00

Welfare Scheme
4. Comprehensive Handloom 1.22 2.64 2.64 -

Development Scheme

5. Infrastructure and Technology - 0.50 0.25 -

Development Scheme
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6. Scheme for in-situ Upgradation - 0.50 0.50 0.50
of Plain Powerloom

7. Integrated Processing Powerloom - 1.00 0.50 1.00
Development Scheme

8. National Handloom Development - - - 6.59
Programme

Handicraft Sector

9. Ambedkar Hastshilp Vikas Yojana 0.50 0.13 0.13 0.20

10. Design and Technology Upgradation 0.47 0.90 1.10 1.05

11. Marketing Support, Service and 0.30 0. 90 0. 80 -
Export Promotion

12. Research and Development - 0. 50 0.50 1.00
including TRAs

13. Human Resource Development 0.14 0. 50 0.75 1.10
Scheme

Wool Sector -

14. Integrated Wool Improvement 1.00 1.00 1.00 1.00
and Development

15. Mega Clusters 0.54 1.00 0.80 1.00

16. Technology Upgrdation Fund 22.55 19.00 11.13 -
Scheme

17. Human Resource Development 243 5.00 5.00 5.36

18. Technical Textiles including Jute 1.78 0.80 0.80 0.80

Centrally Sponsored Scheme (Handloom)

19. Revival, Reform and - 4.00 4.00 -
Restructuring Scheme

20. Group Workshed Scheme - 0.10 0.10 0.10

21. Integrated Scheme for Powerloom - 0.10 0.10 0.10
Sector

22. Scheme for Integrated Textiles Park 4.50 0.50 4.18
Sericulture

23. Catalytic Development Programme 3.96 9.00 9.00 6.59

SuB TotAL 42.75 55.57 43.20 55.57
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Demand No. 96

Ministry of Tourism

1. Product/Infrastructure 30.25 32.05 24.50 32.05
Development for Destination

and Circuits
2. Tourism Circuit - - - 12.50

3. National Mission for Beautifying - - - 2.50

Pilgrimage Centres

SuB TotAL 30.25 32.05 24.50 47.05

Demand No. 97
Ministry of Tribal Affairs
Central Sector Schemes

1. Grant-in-Aid to NGOs for STs 18.54 44.00 26.50 31.50
including Coaching and Allied
Scheme and Award for Exemplary
Service

2. Vocational Training in Tribal Areas 4.33 8.00 9.42 3.00

3. Strengthening of Education among 7.41 40.00 42.00 40.00
ST Girls in Low Districts

4. Market Development of Tribal 47.24 3431 3431 35.00
Products/Produces
5. Grant-in-Aid to State Tribal 13.00 20.00 10.00 15.00

Development Cooperative
Corporation for Minor Forest

Produce

6. Development of Particularly 178.40 240.00 203.00 203.00
Vulnerable Tribal Groups (PTG)

7. Support to National/State 68.10 70.00 70.00 70.00
Scheduled Tribes Finance and
Development Corporations

8. Rajiv Gandhi National Fellowship 45.00 90.00 10.00 50.00
for ST Students

9. Scheme of Institute of Excellence/ 10.10 13.00 9.50 -
Top Class Institute




358 Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5 6

10. National Overseas Scholarship 1.00 1.00 0.98 1.00
Scheme

11. Mechanism for Marketing of - - 122.00 317.00

Minor Forest Produce (MFP)
through Minimum Support Price
(MSP) and Development of
Value Chain for MFP

12. World Bank Project-Improving - - 1.16 3.86
Development Programmes in the
Tribal Areas

13. Research Information and Mass - - - 24.64
Education, Tribal Festivals and
Others

14. Umbrella Scheme for Education - - - 21.16
of ST Children (Administrative

Expenses)

15. Lump sum Provision for North - - - 10.00
East Centrally Sponsored Schemes

16. Scheme of Pre-Matric Scholarships,  731.06 625.00 625.00 -
Book Bank and Upgradation of
Merit of ST Students

17. Scheme of Hostels for ST Girls 78.00 105.80 105.80 -
and Boys

18. Establishment of Ashram Schools 61.00 75.00 72.17 -
in Tribal Sub-Plan Area

19. Research Information and Mass 9.56 17.50 13.97 -
Education, Tribal Festivals and
Others

20. Pre-Matric Scholarship for ST 111.40 202.19 201.52 -
Students

21. Lump sum Provision for Schemes - 176.20 174.53 193.11

for the North Eastern Region and
Sikkim
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22. Scheme under Tribal Sub-Plan 852.54 1200.00 1050.00 1200.00

23. Scheme under Proviso to Article 820. 00 1317.00 1097.14 1317.00
275 (1) of the Constitution

24. Umbrella Scheme for Education - - - 843.73
of ST Children

25. Van Bandhu Kalyan Yojana - - - 100.00

Sus TotAL 3056.68  4279.00  3879.00  4479.00

Demand No. 98

1. Andaman and Nicobar Islands 214.53 2.94 153.97 228.13

SuB TotaL 214.53 2.94 153.97 228.13

Demand No. 101

1. Daman and Diu 2.21 1.00 2.93 8.68

SuB ToTAL 2.21 1.00 2.93 8.68

Demand No. 106

Ministry of Water Resources

1. HRD/Capacity Building - 5.00 1.70 1.00

2. Ground Water Management and 11.32 14.50 6.00 -
Regulation

3. Accelerated Irrigation Benefit - - - 160.58

Programme and Flood Management
Programme (AIBFMP)

4. Pradhan Mantri Krishi Sinchaiyee - - - 30.00
Yojana
Sus TotaL 11.32 19.50 7.70 191.58

Demand No. 107
Ministry of Women and Child Development

1. Integrated Child Development 1304.67 1668.70  1668.70  1730.20
Service (ICDS)

Sus TotaL 1304.67 1668.70  1668.70  1730.20
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Demand No. 108
Ministry of Youth Affairs and Sports

1. Nehru Yuva Kendra Sangathan 8.94 8.94 8.94 10.47
2. National Service Scheme 6.40 6.50 6.50 6.50
3. Rajiv Gandhi National Institute 1.64 1.64 1.64 1.64

of Youth Development
4. National Youth Corps 4.21 4.31 4.31 2.71

5. National Programme for Youth 1.44 1.89 1.89 1.97

and Adolescent Development
6. Sports Authority of India 20.00 31.00 31.00 38.00

7. Laxmibai National Institute of 2.00 3.00 3.00 3.00
Physical Education

8. Assistance for Promotion of 4.35 14.00 14.00 18.00
Sports Excellence

9. Urban Sports Infrastructure 1.99 4.00 4.00 4.00
10. Rajiv Gandhi Khel Abhiyan 17.83 15.00 15.00 15.00
11. Young Leaders Programme - - - 8.20
12. Enhancement of Sports Facility - - - 10.00

at Jammu and Kashmir
13. Sports University in North East - - - 10. 00

14. National Sports Telant Search - - - 6.00

System Programme

SuB TotaL 68.80 90.28 90.28 101.29

GranD ToTAL 20184.10 24598.39 22029.97 32386.84

Note: For scheme details and other information, the concerned Detailed Demands for Grants, the Annual
Reports and the Outcome Budgets of the Ministries/Departments may be refered to.
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Details of amount allocated Ministry/Department-wise at RE stage
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Tribal Sub-Plan Schemes

Demand No. 1

Department of Agriculture and Cooperation

1. Pradhan Mantri Krishi Sinchayee - - - 144.00
Yojnaa

2. National Crop Insurance Programme 110.00 225.84 165.46 219.09
(CS)

3. National Mission on Agriculture 53.90 61.68 55.08 63.68
Extension and Technology (CS)

4. Mission for Integrated Development 3.50 24.40 36.40 56.40
of Horticulture (CS)

5. Integrated Scheme on Agriculture - - 4.27 -
Cooperation (CS)

6. Integrated Scheme on Agricultural - - 27.67 64.22
Marketing (ISAM) (CS)

7. Price Stablization Fund for Cereals - 40.00 - 36.00
and Vegetables (CS)

8. National Agri-Tech Infrastructure - 8.00 - 8.00
(CS)

9. National Food Security Mission 188.91 162.40 165.00 127.00
(CSS)

10. National Mission on Oil Seeds 25.68 34.08 31.00 28.34
and Oil Palm (CSS)

11. National Mission for Sustainable  127.64 124.00 114.80 41.80

Agriculture (CSS)
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12. National Mission on Agriculture 33.56 43.60 43.60 41.30
Extension and Technology (CSS)

13. Mission for Integrated Development 416.89 156.64 242.32 133.00
of Horticulture (CSS)

SuB TotaL 960.08 953.52 885.60 971.71
Demand No. 2
Department of Agricultural Research and Education
1. Crop Science 10.00 15.00 10.00 17.00
2. Horticulture 6.00 8.00 5.50 8.80
3. Agricultural Extension 25.00 30.00 25.00 32.00
4. Agricultural Education 25.00 30.00 25.00 31.00
5. Agriculture Engineering 2.00 3.00 0.50 -
6. Natural Resource Management 16.00 25.00 16.00 25.00
Institutes including Agro-Forestry
Research
7.  Animal Husbandry 6.00 10.00 7.00 10.00
8. Fisheries 2.00 2.00 1.00 2.00
9. Agriculture University, - 3.60 - 3.60
Andhra Pradesh
10. Horticulture University, Telangana - 3.60 - 3.60
11. National Adaptation Fund - 3.60 - -
SuB TotaL 92.00 133.80 90.00 133.00

Demand No. 6
Department of Ayurveda, Yoga & Naturopathy, Unani, Siddha and Homoeopathy
(AYUSH)

1. National Institute of Ayurveda, 0.50 0.80 0.35 1.00
Jaipur

2. Central Council for Research in 5.00 9.00 4.00 3.00
Ayurveda Science

3. Central Council for Research in 1.77 - 1.00 2.00
Unani Medicine, New Delhi

4. Central Council for Research in 2.00 - 1.00 2.00

Homoeopathy, New Delhi
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5. National Board for Medicinal Plant 0.97 1.00 2.00 -
6. Development of Institutions - 3.00 - -
7. Hospitals and Dispensaries - 5.58 - -

(under NRHM including AYUSH
Flexi-pool)

8. National Mission on Medical 0.97 2.00 1.00 1.00
Plants

9. National AYUSH Misssion - - - 11.16
Sus TorAL 11.21 21.38 9.35 20.16

Demand No. 11
Ministry of Coal

1. Regional Exploration - 5.17 - -
2. Detailed Drilling - 16.81 - -
3. Conservation and Safety in Coal - 15.17 - -
Mines
SuB TotaL - 37.15 - -

Demand No. 15

Department of Telecommunications

1. WMO - 0.25 - -
2. C-DOT - 2.25 225 -
3. USOF - 15.00 5.22 1.64

SuB TotaL - 17.50 7.47 1.64

Demand No. 16
Department of Electronics and Information Technology

1. Electronics Governance [including  36.09 40.00 242 40.00
(1) Programme on Good
Governance and Best Practices
and (ii) Programme on enabling

all schools with virtual classrooms]

2. Digital India Programme and 15.90 48.50 8.00 50.00
Manpower Development for Skill
Development in IT and IT for
Masses
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3. National Informatics Centre (NIC)  67.59 70.50 55.50 70.00
4. National Knowledge Network 22.50 25.00 25.00 8.00
5. NIEELIT (erstwhile DOEACC) 1.00 2.00 2.00 4.00
6. National e-Governance Action - 70.00 13.30 -
Plan (NeGAP)
SuB TotaL 143.08 256.00 106.22 172.00

Demand No. 18
Department of Food and Public Distribution

1. Computerisation of PDS Operations 7.50 4.13 2.40 1.12

Sus TotAL 7.50 4.13 2.40 1.12

Demand No. 20
Ministry of Culture

1. Zonal Cultural Centres 4.60 3.50 2.00 2.00

2. Centre for Cultural Resources 2.00 2.50 0.67 -
and Training, New Delhi

3. Financial Assistance for 0.66 1.50 1.50 -

Promotion of Art and Culture

4. Fellowship Scheme - 0.50 0.22 -

5. Artists Pension Scheme 0.75 1.50 1.50 -

6. Asiatic Society, Kolkata 0.20 0.20 0.10 -

7. Museum Scheme - 0.50 0.50 -

8. Anthropological Survey of India 2.78 5.00 2.00 -

9. Indira Gandhi Rashtriya Manav 6.00 6.00 6.00 -
Sangrahalaya

10. Raja Ram Mohan Rai Library 2.00 2.50 2.50 -
Foundation

11. Namgyal Institute of Tibetology, 0.20 0.70 0.70 -
Gangtok

12. National School of Drama, New 2.00 2.50 3.00 -
Delhi

13. Indira Gandhi National Centre 2.50 2.05 2.05 -

for the Arts
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14. Central Institute of Buddhist 0.37 0.50 0.38 -
Studies, Leh

15. Nava Nalanda Mahavihara and 0.08 1.00 1.00 -
Huen T Sang Memorial Hall

16. Financial Assistance for Development 0.46 1.00 0.63 -
of Buddhist/Tibetan Institutions

17. Institute of Himalayan Culture 0.38 1.50 1.50 -
Studies

18. Sangeet Natak Akademi, New Delhi 0.64 2.50 2.50 -

19. Lalit Kala Akademi, New Delhi 0.65 1.25 1.25 -

20. Scheme of Art and Culture and - - - 24.10

Centenary Celebration

21. Museums - - - 0.50
22. Libraries - - - 2.50
SuB ToTAL 26.27 36.70 30.00 29.10

Demand No. 30
Ministry of Drinking Water and Sanitation

1. National Rural Drinking Water 1045.46  1100.00 925.00 261.00
Programme (NRDWP)

2. Swachh Bharat Abhiyan (SBA) 229.99 426.00 285.00 362.00

Sus TotaL 127545  1526.00  1210.00 623.00

Demand No. 32
Ministry of Environment, Forest and Climate Change

1. Integrated Development of Wild 3.28 2.00 1.00 0.50
Life Habitats

2. Project Tiger 10.00 10.00 10.00 3.00

3. Project Elephant - 1.00 - -

4. National Afforestation Programme 0.70 2.00 0.74 1.00

5. Green India Mission - 1.00 - 0.50

SuB TotAL 13.98 16.00 11.74 5.00
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Demand No. 48
Department of Health and Family Welfare

1. National Health Mission 2159.23 226049 1789.81  2013.02

2. National Programme for Prevention - 70.78 32.95 -
and Control of Diabetese CVD
and Strokes

3. National Mental Health Programme - 18.63 - -

4. Assistance to State for Capacity - 9.59 - -
Building

5. Helath Care for the Elderly People - 15.03 - -

6. Human Resources for Health 3.00 130.97 36.96 -

7. Strengthening of State Drug - - - -
Regulatory System

8. Strengthening of State Food 0.75 - - -
Regulatory System
9. National Tobacco Control - 1.19 0.44 -

Programme

10. National Programme for Control - 6.21 6.21 -
of Blindness

Sus TotaL 216298  2512.89  1866.37  2013.02

Demand No. 58

Ministry of Housing and Urban Poverty Alleviation

1. Sardar Patel Urban Housing - - - 96.00
Mission

2. National Urban Livelihoods 22.99 27.00 20.00 12.00
Mission (NULM)

3. Integrated Low Cost Sanitation 0.75 - - -
Programme (ILCS)

4. Rajiv Rinn Yojana (RRY) 1.20 20.00 4.60 10.80

5. JNNURM - 48.00 - 11.20
(including BSUP and IHSDP)

6. Rajiv Awas Yojana (RAY) - 49.00 - -

Sus TotaL 24.94 144.00 24.60 130.00




Written Answers to [22 March, 2017] Unstarred Questions 367

1 2 3 4 5 6

Demand No. 59
Department of School Education and Literacy

1. Sarva Shiksha Abhiyan 272871 301042  2624.61  2350.82

2. National Programme of Mid Day 1210.06 1414.00 1192.36 991.79
Meals in Schools

3. Mahila Samakhya 6.42 - - -

4. Support to NGOs/Institutions/ 10.20 10.70 8.56 8.03
SRC's for Adult Education and
Skill Development

5. National Bal Bhawan 0.76 1.07 0.90 1.18
6. Support to Educational 173.58 295.04 269.88 296.97

Development including Teacher
Education and Adult Education

7. Directorate of Adult Education 0.63 0.96 0.56 0.85
8. National Literacy Mission - 0.21 0.08 0.32
Authority

9. Navodaya Vidyalayas Sangathan 133.75 161.00 155.85 166.37
10. Kendriya Vidyalaya Sangathan 37.45 91.27 79.39 93.62

11. National Council of Educational 1.54 2.00 1.97 2.50
Research and Training (NCERT)

12. Rashtriya Madhyamik Shiksha 366.99 53130 373.99 37936
Abhiyan (RMSA)

13. Scheme for setting up of 6000 106.15 127.76 87.75 0.11
Model Schools at Block level as

Benchmark of Excellence

14. Inclusive Education for the 5.00 - - -
Disabled at Secondary Schools
(IEDSS)
15. Vocationalisation of Education 7.96 - - -
16. Scheme for Construction and 48.14 - - -

Running of Girls Hostels for
Students of Secondary and Higher

Secondary Schools
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17. Information and Communication 42.28 - - -

Technology in Schools

18. Centrally Sponsored Scheme - 14.86 - -
of Appointment of Language
Teachers

19. School Assessment Programme - 3.21 0.45 5.35
SuB TotaL 4879.35  5663.80 4796.35  4297.27

Demand No. 60
Department of Higher Education

1. University Grants Commission 37838 30142  292.02  298.15
(UGC)

2. Assistance to Indira Gandhi 6.38 9.38 9.38 9.38
National Open University (IGNOU)

3. Indian Institutes of Technology 177.21 187.50 175.29 150.00
4. National Institutes of Technology  104.09 97.50 105.06 89.25

5. National Institute of Industrial - 0.30 0.30 0.30
Engineering (NITIE), Mumbai

6. National Institutes of Technical 3.00 2.63 2.63 2.63
Teachers Training and Research
(NITTTRs)
7. School of Planning and Architecture 6.38 6.38 6.38 5.25
8. ISM, Dhanbad 8.25 8.25 8.25 7.50

9. Indian Institutes of Management 20.99 22.50 22.50 22.50

10. National Mission in Education 9.22 15.00 10.56 15.00
through ICT

11. Scholarship for College and 8.36 18.38 16.50 20.26
University Students

12. BOATS including Apprenticeship 3.94 6.23 6.24 6.23
Training

13. Setting up of New Indian Institutes 1.11 1.20 1.05 1.20

of Information Technology (IIITs)
in PPP Mode
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14. All India Council for Technical 27.75 20.63 28.13 20.63
Education (AICTE) including
Rashtriya Avishkar Abhiyan

15. Technical Education Quality 29.98 33.75 30.00 28.27
Improvement Project (EAP)
16. Setting up Indian Institute of 0.36 9.00 3.15 3.00

Engineering Science and Technology
(IIEST) (BESU) and (CUSAT)

17. Training and Research in Frontier 1.20 3.75 3.61 3.75
Areas

18. Central Hindi Directorate - 1.20 1.20 2.25

19. National University of Education 0.88 0.98 0.98 0.98
Planning and Administration
(NUEPA)

20. Central Institute of Indian - 1.88 1.20 2.25
Language, Mysore

21. National Book Trust 2.03 1.73 1.52 0.98

22. National Mission on Teachers - 7.50 1.13 7.50

and Training
23. National Initiative for Excellence 8.77 12.00 10.80 12.00
in Humanities and Social Science

24. National Initiative on Inclusion 0.07 0.08 0.08 0.08
of Persons with Disabilities in

Higher Education

25. National Initiative to Foster - 0.08 - 0.08
Social Responsibility

26. National Initiative on Sports and - 0.08 - 0.08
Wellness
27. Rashtriya Uchchatar Shiksha 19.68 165.00 - 86.63

Abhiyan (RUSA)
28. Interest Subsidy and Contribution 98.86 156.08 118.58 159.75

for Guarantee Fund

29. Grants for Promotion of Indian 17.14 15.00 12.68 17.48

Language
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30. Support to IISc and IISER 60.72 60.75 53.25 4575
31. Support to IIITs of (Allahabad, 15.11 15.00 12.00 11.25

Gwalior, Jabalpur and Kanchipuram)

32. Assistance to other Institutes 6.70 4.50 4.50 6.38
including SLIET, NERIT, NIFFT
Ranchi, CIT Kokrajhar

33. Establishment of Multi-disciplinary - 7.50 0.07 8.25
Research Universities and Creation
of Centres of Excellence and

Creating a System

34. National Initiative for Design 0.56 3.38 2.48 2.63
Innovation

35. National Initiative for Technology 0.28 2.63 1.65 1.88
Transfer

36. Support for Skill-Based Higher - 0.08 - 16.27
Education including Community
Colleges

37. 1T, Hyderabad (EAP) 1.20 4.13 1.24 4.13

38. Auroville Management 0.90 1.13 0.83 -

39. Commission for Scientific and - 0.60 0.43 0.53
Technical Technology

40. Consortium for Higher Education - 16.88 0.38 16.88
Electronic Resources

41. Central University Andhra Pradesh - 0.08 0.38 0.08

42. Andhra Pradesh and Telangana - 0.15 4.88 0.15
Tribal Universities

43. Setting up virtual classrooms and - 7.50 - 11.25
Massive Open Online Courses
(MOOCs)

44. Setting up Indian Institutes - 37.50 - 75.00

of Technology 5 (IITs)/Indian
Institutes of Managements(IIMs)

45. 1IT Andhra Pradesh - 0.08 - 3. 00
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46. NIT Andhra Pradesh - 0.08 - 3.00
47. 1IM Andhra Pradesh - 0.08 - 3.00
48. ISER Andhra Pradesh - 0.08 - 3.00
49. IIT Andhra Pradesh - 0.08 - 3.38
50. Support for the Polytechnics in 23.99 - - -

the States
SuB TotaL 1043.49  1267.62 951.31  1189.17

Demand No. 62
Ministry of Labour and Employment

1. Construction Upgradation and 0.33 0.69 0.69 0.69
Maintenance of Office Building
Staff Quarters Skill Training
Institute VRC for Handicapped

and Rural Rehabilitation Centres

2. Welfare of SC/ST through 1.83 3.70 3.70 3.70
Coaching vocational guidance
and training and introduction of
new courses in existing CGCs in

States and covered so far

3. Establishment Operation 4.79 7.00 7.02 20.56
Manintenance and Upgradation of
DGE&T Institute

4. National Instructional Media 0.26 0.33 0.33 0.25
Institute (NIMI)

5. Setting up of New Regional - 0.08 0.08 0.10
Directorates of Apprenticeship
Training (RDAT)

6. Setting up of National Workers - 0.01 0.01 0.10
Technical University

7. CBWE 0.84 2.00 2.00 1.75

8. National Labour Institute 0.49 0.51 0.51 0.51

9. Child Labour 14.10 14.35 9.00 28.09

10. Skill Development Initiative - 33.45 - -
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11. Kaushal Vikas Yojana - 3.28 0.02 -
12. Skill Development Mission (EAP) 0.61 1640 9.00 1.63

13. Social Security for Unorganised 75.00 116.92 48.20 105.82
Workerds (RSBY)

14. Re-engineering of NCVT - 0.02 0.02 0.25
and Development of National
Vocational Qualification

15. International Co-operation in - 0.07 0.07 0.01
Skill Development including

Foreign Training

16. Setting of ATIs - 1.76 1.76 1.00

17. E-Learning and Distance - - - 0.82
Learning Programme

18. National Career Services - - - 0.82

19. Labour and Employment Statistical - - - 3.55

20. Skill Development Mission 10.11 - 38.95 6.90
SuB TotaL 108.36 200.57 121.36 176.55

Demand No. 66

Ministry of Micro, Small and Medium Enterprises

1. Prime Minister's Employment 83.59 130.50 84.21 88.04
Generation Programme (PMEGP)

2. Workshed Scheme for Khadi Artisans 0.71 1.64 1.69 0.54

3. Rejuvenation, Modernisation and - 1.30 - 1.64

Technology Upgradation of Coir

Industries

4. Scheme of Fund for Regeneration - 4.92 - 4.10

of Traditional Industries

5. Khadi Reform Development - 4.10 2.30 5.45
Programme (ADB Assistance)

6. Strengthening of Infrastructum of 0.09 0.62 0.47 0.25
existing Weak Khadi Institutions
and Assistance for Marketing

Infrastructure
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7. Market Promotion (including - 0.01 0.01 0.01
Export Promotion and Policy)

8. Development of Infrastructure - 0.01 0.01 0.01
and Skill in KVI Sector (DISK)

9. Promotion of Village Industry - 0.01 0.01 0.01

and Development of existing
Weak Village Industry Institution

(PROVIDE)
10. SUFURTI Coir - 0.01 - -
11. SUFURTI (KVI) - 0.01 - -
12. Khadi Grant 11.26 7.58 14.97 12.04
13. Village Industry Grant 3.34 5.20 4.80 1.23
14. Interest Subsidy Elegibility - 3.33 3.33 3.29
Certificate for Khadi and Polyvastra
15. Janshri Beema Yojana for Khadi - 0.01 0.01 0.01

Artisans (inclusive of New

Component of Health Insurance)

16. Khadi and VI (S&T) and (SPOKE) - 0.01 - 0.01
17. Coir Board Plan General 0.71 3.70 1.23 2.16
18. Quality of Technology Support 0.01 1.00 0.25 12.91

Institutions and Programmes

19. Promotional Services Institutions 5.21 5.50 3.50 0.75

and Programmes

20. MSME Cluster Development 14.36 33.00 39.21 38.00
Programmes and MSME Growth
Poles

21. Credit Support Programme 11.49 11.50 11.50 8.51

22. Rajeev Gandhi Udyami Mitra 0. 07 0.10 0.10 0.08
Yojana (RGUMY )

23. India Inclusive Inovation Fund - 21.00 - 8.00
(IIF)

24. Investment Equity Share Capital - - - -
(NSIC)
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25. Performance and Credit Rating - 2.00 2.00 0.25
Scheme

26. Marketing Assistance Scheme 0.02 1.25 1.25 1.25

27. International Cooperation Scheme 0.10 0.10 0.10

28. Assistance to Training Institutions 6.94 13.58 8.42 8.92

29. India Inovation, Enterpenuership - 21.01 - 16.40
and Agro Industry Fund (IIEAIF)

30. MDA Programme - - - 0.06

31. Coir Board Plan (S&T) - - - 0.25
SuB TotaL 137.80 273.00 179.37 214.27

Demand No. 67
Ministry of Mines

1. Geological Survey of India - 19.35 - -
2. Indian Bureau of Mines - 2.12 - -
SuB ToTAL - 21.47 - -

Demand No. 71
Ministry of Panchayati Raj

1. Rajiv Gandhi Panchayat - 82.00 43.20 -
Sashaktikaran Abhiyan (RGPSA)

2. Backward Regions Grant Fund - 1121.00 539.00 -
(BRGF)
SuB TotaL - 1203.00 582.20 -

Demand No. 83
Ministry of Road Transport and Highways

1. Special Programme for Development 359.34 400.00 350.00 400.00
of Road Connectivity in Naxalite
Affected Areas

Sus TotaL 359.34 400.00 350.00 400.00

Demand No. 84
Department of Rural Development

1. Aajeevika/NRLM 700.06 733.01 189.83 237.19

2. Rural Housing-Indira Awas 3751.97 3953.60 2718.10 2477.18
Yojana (IAY)
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3. Mahatama Gandhi National Rural - 5671.88 - -
Employment Gaurantee Act
(MGNREGA)
SuB ToTAL 4452.03 10358.49 2907.93 2714.37

Demand No. 85
Department of Land Resources

1. Integrated Watershed Management 228.38 350.00 232.00 150.00
Programme (IWMP)

2 National Land Records 24.52 25.00 18.10 9.97
Modernisation Programme
(NLRMP)
SuB ToTAL 252.90 375.00 250.10 159.97

Demand No. 86

Department of Science and Technology

1. S&T Programme for Socio- 15.48 32.00 17.00 62.04

Economic Development

2. Technology Development - - - -

Programme

3. State Science and Technology - - - -

Programme

4. Super Computing Facility and - - - -

Capacity

5. National Geographic Information - 2.00 - -
System

6. Science and Engineering 5.93 - - -

Research Board

7. Alliance and R&D Mission 9.00 25.00 10.00 8.00
8. Technical Research Centres - 3.12 - -
9. Autonomous Institutions and 6.50 16.00 9.30 15.00

Professional Bodies

SuB TotAL 36.91 78.12 36.30 85.04
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Demand No. 92
Department of Disability Affairs

1. Deen Dayal Disabled Rehabilitation 1.37 6.70 4.04 4.80
Scheme

2. Assistance to Disabled Persons 13.72 8.50 8.00 15.06
for Aids Appliances

3. Implementation of Persons to - 6.40 491 9.50
Disability Act 1995

4. National Handicapped Finance - 3.00 2.96 2.80
Development Corporation

5. Rajiv Gandhi National Fellowship 0.49 1.50 0.80 0.64
for Persons with Disabilities

6. Post Matric Scholarship Scheme - 1.50 0.16 0.96
for Persons with Disabilities

7. National Institute for Disabled - 10.00 6.96 8.42

8. Rehabilitation Council of India - 0.40 0.26 0.20

9. Top Class Education for Persons - 0.25 0.08 0.04
with Disabilities

10. National Overseas Scholarship - 0.25 0.08 0.04

11. Free Coaching - 0.25 0.08 0.04

12. Pre Matric Scholarship - 1.25 0.08 -

13. National Programme for Persons - 0.40 - 0.40
with Disabilities

14. Other Programmes for Persons - 4.80 0.52 2.32
with Disabilities
SuB TotaL 15.58 45.20 28.93 45.22

Demand No. 96
Ministry of Textiles
Central Sector Scheme

Handloom Sector
1. Research and Development 0.02 - - -

2. Yarn Supply Scheme/Mill Gate 1.50 23.00 23.00 25.00
Price Scheme
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3. Handloom Weavers Comprehensive - 2.00 1.00 0.20
Welfare Scheme

4. Scheme for In-situ Upgradation - 0.50 0.50 0.50
of Plain Powerlooms

5. Integrated Wool Improvement 1.00 1.00 1.00 -
and Development Programme
(IWIDP/TWE)

6. National Handloom Development 4.63 6.59 7.99 4.00

Programme—Central Coponent
Handicraft Sector

7. Baba Saheb Ambedkar Hastshilp 0.07 0.20 0.20 0.05
Vikas Yojana (AHVY)

8. Design and Technology 0.72 1.05 1.05 1.00
Upgradation Scheme

9. Marketing Support, Service and 0.07 - - -

Export Promotion Scheme

10. Research and Development (R&D) - 1.00 1.00 -
including TRAs*

11. Human Resource Development 0.58 1.10 0.10 1.00

Wool Sector

12. Integrated Processing Development - 1.00 1.00 -
Scheme/SPP

13. Mega Clusters - 1.00 - -

14. Human Resource Development 2.27 5.36 3.86 -
(ISDS)

15. Technical Textiles/(TMITT) 0.17 0.80 0.80 -

Centrally Sponsored Scheme (Handloom)

16. Group Workshed Scheme - 0.10 0.10 -

17. Integrated Scheme for Powerloom - 0.10 0.10 0.05
Sector Development

18. Scheme for Integrated Textiles - 4.18 0.18 -

Park (SITP)




378 Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5 6
Sericulture
19. Catalytic Development Programme 9.00 6.59 6.59 -
(COP)-Central Sector
20. CHCDS-Handicrafts Mega Cluster 0.26 - 0.50 -
21. CHCDS-Handloom Mega Cluster 0.50 - 0.50 -
22. Setting up of five Mega Clusters - - - 5.00
23. Development up of five Mega - - - 5.48
Clusters
Sus ToTAL 20.79 55.57 49.47 42.28

Demand No. 97

Ministry of Tourism

1. Product/Infrastructure Development  24.34 32.05 27.50 37.00

for Destination and Circuits
2. Tourism Circuit - 12.50 - -
3. National Mission for Beautifying - 2.50 - -
Pilgrimage Centres
Sus TotaL 24.34 47.05 27.50 37.00

Demand No. 98
Ministry of Tribal Affairs

Central Sector Schemes

1. Grant-in-aid to NGOs for STs  41.18 31.50 40.00 32.00
including Coaching and Allied
Scheme and Award for Exemplary

Service

2. Vocational Training in Tribal Areas 8.82 3.00 2.90 -

3. Strengthening of Education 40.30 40.00 35.00 40.00
among ST Girls in low Districts

4. Market Development of Tribal 34.31 35.00 35.00 35.00
Products/Produces

5. Grant-in-Aid to State Tribal 10.00 15.00 11.09 15.00

Development Cooperative
Corporation for Minor Forest

Produce
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6. Development of Particularly 206.90 203.00 176.00 213.35
Vulnerable Tribal Groups (PTG)

7. Support to National/State 60.50 70.00 70.00 70.00

Scheduled Tribes Finance and
Development Corporations

8. Rajiv Gandhi National Fellowship 9.50 50.00 - 50.00
for ST Students

9. Scheme of Institute of Excellence/ - - - -
Top Class Institute

10. National Overseas Scholarship 0.68 1.00 1.00 1.00
Scheme
11. Mechanism for Marketing of 112.49 317.00 100.00 307.00

Minor Forest Produce (MFP)
through Minimum Support Price
(MSP) and Development of
Value Chain for MFP

12. World Bank Project-Improving - 3.86 1.44 2.00
Development Programmes in the
Tribal Areas

13. Research Information and Mass - 24.64 27.01 45.00
Education, Tribal Festivals and
Others
14. Umbrella Scheme for Education - 21.16 - 18.00
of ST Children (Administrative
Expenses)
15. Lumpsum Provision for North East - 10.00 10.00 10.00
16. Van Sandhu Kalyan Yojana - 100.00 100.00 200.00

Centrally Sponsored Schemes

17. Scheme of Pre Matric Scholarships, 748.45 - - -
Book Bank and Upgradation of
Merit of ST Students

18. Scheme of Hostels for ST Girls 101.06 - - -
and Boys

19. Establishment of Ashram Schools 72.17 - - -
in Tribal Sub-Plan Area
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20. Research Information and Mass 8.75 - - -
Education, Tribal Festivals and
Others

21. Pre-Matric Scholarship for ST 219.43 - - -
Students

22. Lum-sum Provision for Schemes - 193.11 160.00 207.52
for the North Eastern Region
and Sikkim

23. Scheme under Tribal Sub-Plan 1050.00  1200.00  1040.03  1250.00

24. Scheme under Proviso to Article 1097.14  1317.00 1134.68 1367.00
275 (1) of the Constitution

25. Umbrella Scheme for Education - 843.73 905.85 929.32
of ST Children

Sus TotaL 3821.67  4479.00  3850.00  4792.19

Demand No. 99
Andaman and Nicobar Islands 122.00 228.13 129.56 231.90

SuB TotaL 122.00 228.13 129.56 231.90

Demand No. 101
Dadra and Nagar Haveli 28.86 - 40.53 43.40

SuB TotAL 28.86 - 40.53 43.40

Demand No. 102
Daman and Diu 2.60 8.68 8.68 12.18

SuB TotaL 2.60 8.68 8.68 12.18

Demand No. 103
Lakshadweep 360.22 - 395.46 510.40

SuB TotaL 360.22 - 395.46 510.40

Demand No. 107

Ministry of Water Resources, River Development and Ganga Rejuvenation
1. HRD/Capacity Building - 1.00 - -

2. Ground Water Management and - - - -

Regulation
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3. Accelerated Irrigation Benefit - 160.58 - -
Programme and Flood Management
Programme (AIBFMP)

4. Pradhan Mantri Krishi Sinchai - 30.00 - -
Yojana
SuB ToTAL - 191.58 - -

Demand No. 108
Ministry of Women and Child Development

1. Integrated Child Development 157578  1730.20  1517.00 843.51
Service (ICDS)

Sus TotaL 1575.78 173020  1517.00 843.51

Demand No. 109
Ministry of Youth Affairs and Sports

1. Nehru Yuva Kendra Sangathan 8.94 10.47 10.47 11.50
2. National Service Scheme 6.50 6.50 6.33 6.30
3. Rajiv Gandhi National Institute 1.64 1.64 1.23 1.64

of Youth Development
4. National Youth Corps 4.31 2.71 1.84 3.00

5. National Programme for Youth 1.89 1.97 1.97 1.50

and Adolescent Development
6. Sports Authority of India 31.00 38.00 23.23 31.00

7. Laxmibai National Institute of 3.00 3.00 3.00 3.69
Physical Education

8. Assistance for Promotion of 14.00 18.00 14.00 17.00

Sports Excellance

9. Urban Sports Infrastructure 0.68 4.00 1.80 2.05
10. Rajeev Gandhi Khel Abhiyan 7.57 15.00 5.85 7.62
11. Young Leaders Programme - 8.20 1.06 8.20
12. Enhancement of Sports Facility at - 10.00 - 8.20

Jammu and Kashmir
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13. Sports University in North East - 10.00 - 4.10
14. National Sports Talent Search - 6.00 - 8.20
System Programme
Su ToTAL 79.53 101.29 69.72 85.30
GranD ToTAL 22039.04 32386.84 20535.52 19979.77

Note: For scheme details and other information, the concerned Detailed Demands for Grants, the Annual
Reports and the Outcome Budgets of the Ministries/Departments may be refered to.

Statement-111

Details of amount allocated Ministry/Department-wise at RE stage
and the actual expenditure incurred in respect of schemes
Sfor 2014-15 to 2015-16

( in crore)

Ministry/Department 2014-15  2015-16  2015-16  2016-17
Actual Budget  Revised ~ Budget

1 2 3 4 5 6

Tribal Sub Plan Schemes
Demand No.1
Department of Agriculture and Cooperation Farmers Welfare

1. Pradhan Mantri Krishi Sinchai - 144.00 161.85 187.20
Yojana

2. Pradhan Mantri Fasal Bima Yojna 171.69 219.09 191.04 392.86
(NCIP) (CS)

3. National Mission on Agriculture 55.03 63.68 38.40 29.48
Extension and Technology (CS)

4. Mission for Integrated Development  26.04 56.40 54.40 32.80
of Horticulture (MIDH) (CS)

5. Integrated Scheme on Agriculture 4.27 8.88 8.88 10.40
Cooperation (CS)

6. Integrated Scheme on Agricultural  20.54 64.22 30.71 62.13
Marketing (ISAM) (CS)

7. Price Stabilization Fund for - 36.00 36.00 -
Cereals and Vegetables (CS)
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8. National Agri-Tech Infrastructure - 8.00 7.04 -
(CS)

9. National Food Security Mission 167.74 127.00 107.00 144.00
(NFSM) (CSS)

10. National Mission for Oil Seeds 31.00 28.34 26.00 31.76
and Oil Palm (CSS)

11. National Mission for Sustainable 114.65 41.80 28.71 76.80
Agriculture (CSS)

12. National Mission on Agriculture 43.59 41.30 41.13 49.77
Extension and Technology (CSS)

13. Mission for Integrated Development 241.13 133.00 168.57 166.80
of Horticulture (MIDH) (CSS)

14. National Agriculture Market - - - 4.00
15. National Mission for Sustainable - - 30.37 12.00
Agriculture (CS)
SuB TotaL 875.68 971.71 930.10  1200.00

Demand No. 2

Department of Agricultural Research and Education

1. Crop Science Institutes, Research 10.00 17.00 16.00 17.00

and Education Schemes

2. Horticulture Institutes, Research 5.50 8.80 6.00 9.00

and Education Schemes

3. Agricultural Extension Institutes, 25.00 32.00 34.00 32.00

Research and Education Schemes

4. Agricultural Education Institutes, 25.00 31.00 20.03 38.20

Research and Education Schemes

5. Agriculture Engineering Institutes, 0.50 - - -

Research and Education Schemes

6. Natural Resource Management 16.00 25.00 20.00 25.00
Institutes Research and Education

Schemes

7. Animal Science Institutes, Research 7.00 10.00 10.00 10.00

and Education Schemes
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8. Fisheries Institutes, Research and 1.00 2.00 2.00 2.00
Education Schemes

9. Agriculture University, Andhra - 3.60 - -
Pradesh

10. Horticulture University, Telangana - 3.60 - -
SuB TotaL 90.00 133.00 108.03 133.20

Demand No. 5
Ministry of Ayurveda, Yoga and Naturopathy, Unani, Sidha and Homoeopathy
(AYUSH)

1. National Institute of Ayurveda, 0.35 1.00 0.48 -
Jaipur

2. Central Council for Research in 4.00 3.00 2.25 2.00
Ayurvedic Sciences

3. Central Council for Research in 1.00 2.00 1.13 1.00
Unani Medicine, New Delhi

4. Central Council for Research in 1.00 2.00 1.20 1.00
Homoeopathy, New Delhi

5. National Medicinal Plant Board 1.00 - 1.38 2.00

6. National Mission on Medical 2.00 1.00 - -
Plants

7. National AYUSH Mission - 11.16 6.36 15.00
SuB TotAL 9.35 20.16 12.80 21.00

Demand No. 10
Ministry of Coal

1. Regional Exploration 5.17 - 9.43 4.10
2. Detailed Drilling 12.71 - 13.78 7.34
3. Conservation and Safety in Coal 15.17 - 13.94 6.56
Mines
Sus ToTAL 33.05 - 37.15 18.00

Demand No. 14

Department of Telecommunications
1. USOF - 1.64 - -
Sus TotAL - 1.64 - -
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Demand No. 15

Department of Electronics and Information Technology

1. Electronics Governance 15.61 40.00 46.00 49.00
2. Manpower Development 48.48 50.00 45.00 40.00
3. National Informatics Centre (NIC)  66.44 70.00 72.00 80.00
4. National Knowledge Network 25.00 8.00 16.00 45.40
5. National Institute of Electronics 2.00 4.00 2.00 -

and Information Technology
(NIEEUT) (erstwhile DOEACC)

6. National e-Governance Action 64.80 - - -
Plan (NeGAP) (Centrally

Sponsored Scheme)

SuB ToTaL 222.33 172.00 181.00 214.40

Demand No. 17
Department of Food and Public Distribution

1. Computerization of PDS 2.40 1.12 1.12 2.10
Operations
Su TotAL 2.40 1.12 1.12 2.10

Demand No. 19
Ministry of Culture

1. Zonal Cultural Centres 1.00 2.00 1.74 2.20
2. Financial Assistance for 0.16 - 1.10 0.50

Promotion of Art and Culture

3. Artists Pension Scheme 1.50 - 0.50 0.50

4. Asiatic Society, Kolkata 0.10 - - -

5. Anthropological Survey of India 1.97 - 0.50 0.30

6. Indira Gandhi Rashtriya Manav 5.50 - 2.50 2.00
Sangrhalaya, Bhopal

7. Raja Ram Mohan Roy Library 2.50 - 2.50 2.50
Foundation

8. Namgyal Institute of Tibetology, 0.70 - 0.50 0.50

Sikkim
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9. National School of Drama, New 3.00 - 6.50 7.00
Delhi

10. Indira Gandhi National Centre 2.05 - 2.50 2.50
for Art

11. Central Institute of Buddhist 0.38 - 0.50 0.50
Studies, Leh

12. Nava Nalanda Mahavihara 0.87 - - -

13. Financial Assistance for Development 0.62 - 0.75 0.75
of Buddhist/Tibetan Institutions

14. Central Institute of Himalayan 1.50 - 0.25 0.25
Culture Studies

15. Sangeet Natak Akademi, New Delhi 2.44 - 7.00 7.00

16. Lalit Kala Akademi, New Delhi 1.22 - 0.50 0.50

17. Scheme of Art and Culture and - 24.10 - -
Centenary Celebration

18. Museum Scheme 0.37 0.50 - -

19. Libraries - 2.50 - -

20. Sahitya Akademi - - 1.00 2.10

21. Centenary and Anniversary Scheme - - - 6.00
SuB TotaL 25.88 29.10 28.34 35.10

Demand No. 25

Ministry of Drinking Water and Sanitation

1. National Rural Drinking Water 286.89 261.00 421.30 500.00
Programme (NRDWP)

2. Swachh Bharat Abhiyan (SBA) 385.63 362.00 653.00 900.00

(Gramin)
SuB TotAL 672.52 623.00 1074.30  1400.00
Demand No. 27

Ministry of Environment, Forest and Climate Change

1. Integrated Development of Wild 1.98 0.50 0.50 0.50
Life Habitats
2. Project Tiger 10.00 3.00 3.00 3.00

3. National Afforestation Programme 0.74 1.00 1.00 -
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4. Green India Mission - 0.50 0.50 -
5. Green India Mission: National - - - 2.00
Afforestation Programme
Su ToTAL 12.72 5.00 5.00 5.50

Demand No. 42
Department of Health and Family Welfare

1. National Health Mission 1885.83  2013.02 2014.56  2234.40

2. National Programme for Prevention - - - 30.58
and Control of Cancer, Diabetes,
Cardiovascular Dieases (CVD)
and Stroke (NPCDCS)
3. National Mental Health Programme - - - 4.12
4. National Programme for Health - - - 2.50
Care for the Elderly People

5. National Tobaco Control Programme 0.63 - - -

6. Trauma Centers - - - 22.16

7. Human Resoources for Health and  29.70 - - 60.64
Medical Education

8 Rashtriya Swasthya Suraksha - - - 212.20
Yojana (RSSY)
SuB TotaL 1916.16  2013.02 2014.56  2566.60

Demand No. 50

Ministry of Housing and Urban Poverty Alleviation

1. Pradhan Mantri Awas Yojana - 96.00 24.00 104.00
(PMAY) (Urban)

2. National Urban Livelihoods 19.99 12.00 5.00 7.38
Mission (NULM)

3. Rajiv Rinn Yojana (RRY) - 10.80 - -

4. Jawaharlal Nehru Urban Renewal - 11.20 11.20 -

Mission (JNNURM)-Basic Service
for Urban Poor (BSUP) and
Integrated Housing and Slum
Development (IHSDP)

Sus TotaL 19.99 130.00 40.20 111.38
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Demand No. 51

Department of School Education and Literacy

1. National Education Mission- 2632.87  2350.82  2350.82  2387.00
Sarva Shiksha Abhiyan

2. National Programme of Mid Day 1190.58 991.79 991.79  1037.90
Meals in Schools

3. Support to NGOs/Institutions/ 7.16 8.03 8.08 4.30
SRC's/Institutions for Adult

Education and Skill Development

4. National Bal Bhawan 0.54 1.18 1.18 0.60

5. Support to Educational Development - 296.97 - -
including Teacher Education and
Adult Education

6. Directorate of Adult Education 0.54 0.85 0.52 0.32
7. National Literacy Mission Authority - 0.32 - 0.22
8. Navodaya Vidyalayas Sangathan 156.69 166.37 232.23 203.30
9. Kendriya Vidyalaya Sangathan 79.39 93.62 93.62 117.70
10. National Council of Educational 1.83 2.50 2.50 1.61

Research and Training (NCERT)

11. Rashtriya Madhyamik Shiksha 374.26 379.36 379.36 396.20
Abhiyan (RMSA)

12. Scheme for setting up of 6000 - 0.11 - -
Model Schools at Block level as
Benchmark of Excellence

13. Appointment of Language Teachers  67.19 - 70.00 21.60

14. School Assessment Programme - 5.35 0.83 0.53

15. Digital India e-learning - - - 0.14

16. Adult Education and Skill 38.78 - 37.15 34.54
Development Scheme

17. National Means-Cum-Merit 4.66 - 7.49 3.70
Scholarship Scheme

18. National Scheme for Incentive 30.00 - 31.28 13.72

to Girl Child for Secondary

Education
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19. Strengthening of Teachers Training 122.66 - 90.31 53.32
Institutions
SuB TotaL 4707.15  4297.27 4297.16  4276.70

Demand No. 52
Department of Higher Education

1. University Grants Commission (UGC) 236.45 298.15 270.38 297.38

2. Assistance to Indira Gandhi 8.44 9.38 8.85 7.50
National Open University (IGNOU)

3. Indian Institues of Technology 186.50 150.00 177.68 196.88
4. National Institutes of Technology 111.76 89.25 109.20 109.00

5. National Institute of Industrial 0.30 0.30 0.30 0.30
Engineering (NITIE), Mumbai

6. National Institutes of Technical 2.50 2.63 3.38 3.38
Teachers Training and Research
(NITTTRS)

7. School of Planning and Architecture 6.39 5.25 4.50 4.50

8. Indian School of Mines, Dhanbad 8.25 7.50 7.50 7.50

9. Indian Institutes of Management 24.06 22.50 31.50 40.13

10. National Mission in Education 6.82 15.00 6.54 15.00
through ICT

11. Scholarship for College and 9.50 20.26 17.10 20.25
University Students

12. BOATS including Apprenticeship 6.23 6.23 6.30 6.26
Training

13. Setting up of New Indian 1.17 1.20 3.75 4.50

Institutes of Information
Technology (IIITs) in PPP Mode

14. All India Council for Technical 24.00 20.63 22.50 36.00
Education (AICTE) including
Rashtriya Avishkar Abhiyan

15. Technical Education Quality 29.89 28.27 20.77 18.75
Improvement Project (EAP)
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16. Seetting up Indian Institute of 4.52 3.00 4.88 6.00
Engineering Science and Technology
(ITEST) (BESU) and (CUSAT)

17. Training and Research in Frontier 2.59 3.75 1.13 1.13
Areas

18. Central Hindi Directorate - 2.25 2.25 2.40

19. National University of Education 0.88 0.98 1.13 1.00
Planning and Administration
(NUEPA)

20. Central Institute of Indian - 2.25 1.73 2.25
Language, Mysore

21. National Book Trust 0.67 0.98 2.10 2.10

22. National Mission on Teachers - 7.50 4.73 9.00

and Training

23. National Initiative for Excellence 9.86 12.00 11.63 12.00

in Humanities and Social Science

24. National initiative on Inclusion 0.06 0.08 0.30 1.15
of Persons with Disabilities in

Higher Education

25. National Initiative to Foster - 0.08 - 0.07
Social Responsibility

26. National Initiative on Sports and - 0.08 0.01 0.07
Wellness
27. Rashtriya Uchcha Shiksha 31.19 86.63 79.13 97.50

Abhiyan (RUSA)
28. Interest Subsidy and Contribution 81.77 159.75 80.00 147.00

for Guarantee Fund

29. Grant for Promotion of Indian 10.26 17.48 17.70 17.32
Language
30. Support to Indian Institute 55.50 45.75 58.13 60.00

of Sceince (IISc) and Indian
Institute(s) of Secience Education
and Research (IISER)
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31. Support to Indian Institute(s) of 14.02 11.25 11.25 11.63
Information Technology (IIITs)
(Allahabad, Gwalior, Jabalpur

and Kanchipuram)

32. Assistance to Other Institutes 7.51 6.38 8.63 8.63
including SLIET, NERIT, NIFFT
Ranchi, CIT Kokrajhar

33. Establishment of Multi-disciplinary - 8.25 0.01 0.75
Research Universities and Creation
of Centres of Excellence and
Creating a System for Research
Evaluation and Setting up Centre

for Research Evalution

34. National Initiative for Design 0.84 2.63 2.48 2.62
Innovation

35. National Initiative for Technology 1.11 1.88 1.09 3.75
Transfer

36. Support for Skill-Based Higher - 16.27 0.04 3.75
Education including Community
Colleges

37. 1T, Hyderabad (EAP) 1.30 4.13 4.13 1.50

38. Commission for Scientific and - 0.53 0.45 0.53

Technical Technology

39. Consortium for Higher Education - 16.88 12.60 17.62
Electronic Resources

40. Central University, Andhra Pradesh - 0.08 0.01 0.80

41. Andhra Pradesh and Telangana - 0.15 0.01 0.15
Tribal Universities

42. Setting up virtual classrooms and - 11.25 4.28 5.63
Massive Open Online Courses
(MOOCs)

43. Setting up Indian Institutes of - 75.00 7.65 -

Technology 5 (IITs)/Indian
Institutes of Managements (IIMs)
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44. 1IT Andhra Pradesh - 3.00 1.35 3.00
45. NIT Andhra Pradesh - 3.00 0.38 3.00
46. I1IM Andhra Pradesh - 3.00 0.98 2.25
47. 1ISER Andhra Pradesh - 3.00 0.38 3.00
48. TIT Andhra Pradesh - 3.38 0.23 1.50
49. Support for the Polytechnics in - - - 3.75

the States
50. Strengthening of Governance and - - - 0.08

Accrediation System

51. Strengthening Statistical and - - - 1.13

Public Information System

52. Setting up of Indian Institutes of - - - 14.25
Technology (IITs)

53. Setting up of Indian Institutes of - - - 12.00
Management (IIMs)

54. National Digital Library - - - 0.38

55. National Institutional Ranking - - - 0.50
Framework

56. Unnat Bharat Abhiyan - - - 0.75

57. Uchhatar Aavishakar Abhiyan - - - 5.63

58. Setting up of Inter-Institutional - - - 0.80

Centers, creation of Excellence
Clusters Networks and Establishing

Alliances across Institutions

59. Quailty Improvement Programme - - - 0.80
for Management, Pharmacy

Education and Hotel Management

60. Global Initiative for Academic - - - 1.50
Network (GIAN)

Sus TotaL 884.34  1189.17 1011.05  1238.00
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Demand No. 54
Ministry of Labour and Employment

1. Construction upgradation and 0.08 0.69 0.69 0.70
maintenance of office building
staff quarters skill training
Institute VRC for handicapped
and rural rehabilitation centers

2. Welfare of SC/ST through 3.45 3.70 3.70 3.98
Coaching Vocational Guideance
and training and introduction of
new courses in existing CGCs in

States and covered so far

3. Establishment Operation 4.83 20.56 7.62 -
Manintenance and Upgradation
of DGE and T Institute

4. National Instructional Media 0.33 0.25 0.25 -
Institute (NIMI)
5. Setting up of new Regional 0.01 0.10 - -

Directorates of Aprenticeship
Training (RDAT)

6. Setting up of National Workers - 0.10 - -
Technical University;

7. Central Board for Worker 1.05 1.75 1.00 1.00
Education (CBWE)

8. National Labour Institute 0.51 0.51 0.51 0.90

9. Child Labour 9.00 28.09 10.65 11.48

10. Skill Development Mission (EAP) 8.14 1.63 1.63 -

11. Social Security for Unorganised 47.14 105.82 4.50 10.66
Workerd (RSBY)

12. Re-engineering of NCVT and - 0.25 - -

Development of National

Vocational Qualification

13. International Co-operation in Skill - 0.01 - -
Development including Foreign

Training
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14. Setting of ATIs 0.03 1.00 - -

15. E-Learning and Distance - 0.82 - -
Learning Programme

16. National Career Services - 0.82 5.82 9.67

17. Labour and Employment Statistical - 3.55 3.55 3.70

18. Skill Development Mission 48.57 6.90 12.73 -

19. Pradhan Mantri Rojgar Protshan - - - 82.00
Yojana

20. Rehabilitation of Bonded Labour - - - 0.25

21. Development of Regional Labour - - - 0.50

Institute Faridabads National

Centre of Excellence

22. Strengthing of DGFASLI - - - 0.46
Organisation and Occupational
Safety and Health

23. Mine Accidents Analysis and - - - 0.90

Modernization of Information
Database

24. Strengthening of Infrastructure - - - 0.90
Facilities and Core Functions of
DGMS

SuB TotaL 123.14 176.55 52.85 127.10

Demand No. 58

Ministry of Micro, Small and Medium Enterprises

1. Prime Minister's Employment 83.04 88.04 113.86 102.10
Generation Programme (PMEGP)

2. Workshed Scheme for Khadi 1.64 0.54 0.82 -
Artisans

3.  Rejuvenation, Modernisation and - 1.64 1.03 1.64
Technology Upgradation of Coir
Industries

4. Scheme of Fund for Regeneration - 4.10 2.87 6.15

of Traditional Industries
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5. Khadi Reform Development 2.30 5.45 5.45 -
Programme (ADB Assistance)

6. Strengthening of Infrastructure of 0.34 0.25 0.02 -
existing Weak Khadi Institutions
and Assistance for Marketing
Infrastructure

7. Market Promotion (including - 0.01 - 23.83
Export Promotion and Policy)

8. Development of Infrastructure - 0.01 - -
and Skill in KVI Sector (DISK)

9. Promotion of Village Industry and - 0.01 - -
Development of existing Weak
Village Industry Institution (Provide)

10. Khadi Grant 14.77 12.04 12.04 2.45

11. Village Grant 4.80 - - -

12. Interest Subsidy Elegibility 3.33 3.29 3.29 4.06
Certificate for Khadi and Polyvastra

13. Janshri Beema Yojana for Khadi - 0.01 - -

Artisans (inclusive of New

Component of Health Insurance)

14. Khadi and VI (S&T) and - 0.01 - -
(SPOKE)

15. Coir Board Plan General 1.23 2.16 0.71 1.23

16. Quality of Technology Support - 12.91 1.61 11.24
Institutions and Programmes

17. Promotional Services Institutions 3.39 0.75 0.75 0.60
and Programmes

18. MSME Cluster Development 33.44 38.00 31.80 41.00
Programmes and MSME Growth
Poles

19. Credit Support Programme 11.49 8.51 18.01 16.00

20. Rajiv Gandhi Udyami Mitra - 0.08 - -

Yojana (RGUMY)

21. India Inclusive Inovation Fund (IIIF) - 8.00 - -
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22. Performance and Credit Rating 2.00 0.25 0.25 17.49
Scheme

23. Marketing Assistance Scheme 0.20 1.25 1.25 1.25

24. International Cooperation Scheme - 0.10 0.10 0.20

25. Assistance to Training Institutions 8.42 8.92 8.92 6.56

26. India Inovation, Enterpenuership - 16.40 2.27 8.20
and Agro Industry Fund (IIEAIF)

27. MDA Programme - 0.06 - 0.01

28. Coir Board Plan (S&T) - 0.25 0.25 -

29. Upgradation of Data Base - - - 2.00
SuB TotaL 170.39 214.27 206.53 246.01

Demand No. 59
Ministry of Mines

1. Geological Survey of India 10.69 - 8.20 10.00
2. Indian Bureau of Mines 0.02 - 0.74 1.70
SuB TotAL 10.71 - 8.94 11.70

Demand No. 61
Ministry of New and Renewable Energy

1. Off-grid Distribution and - - - 1.00
Secentralized Renewable
Power-Solar Power-GIA General
(MH-2801)

2. Off-grid Distribution and - - - 69.00
Secentralized Renewable Power-
Solar Power-Grants for creation
of Capital Assects (MH-2801)

3. Off-grid Distribution and - - - 1.00
Secentralized Renewable Power-
RVE/Lighting Programme-GIA
General (MH-2801)

4. Off-grid Distribution and - - - 9.00
Secentralized Renewable Power-
RVE/Lighting Programme-Grants
for Creation of Capital Assets
(MH-2801)
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5. Off-grid Distribution and - - - 5.00
Secentralized Renewable Power-
Blogas Programme-Grants for
Creation of Capital Assets
(MH-2801)

6. Off-grid Distribution and - - - 2.00
Secentralized Renewable Power-
Others Including Cookstoves-
GIA (MH-2801)

SuB ToTAL - - - 87.00

Demand No. 62
Ministry of Panchayati Raj

1. Rajiv Gandhi Panchayat - - 15.21 -
Sashaktikaran Abhiyan (RGPSA)

SuB ToTAL - - 15.21 -

Demand No. 74
Ministry of Road Transport and Highways

1. Special Programme for 399.26 400.00 520.00 400.00
Development of Road Connectivity
in Naxalite Affected Areas

Sus TotAL 399.26 400.00 520.00 400.00

Demand No. 75
Department of Rural Development

1. Aajeevika/NRLM 124.24 237.19 215.18 446.06

2. Rural Housing-Indira Awas 3190.03  2477.18  2571.00 3823.43
Yojana (IAY)

SuB TotaL 331427  2714.37  2786.18  4269.49

Demand No. 76
Department of Land Resources

1. Pradhan Mantri Krishi Sinchayee 232.00 150.00 150.00 150.00
Yojana erstwhile Integrated
Watershed Management
Programme (IWMP)
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2. Digital India Land Records 22.03 9.97 4.80 15.00

Modernisation Programme

erstwhile National Land Records

Modernisation Programme
(NLRMP)

SuB ToTAL 254.03 159.97 154.80 165.00
Demand No. 77

Department of Science and Technology

1. S&T Programme for Socio-Economic ~ 16.90 62.04 62.04 59.00

Development
2. Alliance and R&D Mission 10.00 8.00 8.00 8.00
3. Autonomous Institutions and 9.30 15.00 15.00 33.00
Professional Bodies
SuB TotaL 36.20 85.04 85.04 100.00

Demand No. 83

Department of Empowerment of Persons with Disabilities

1. Deen Dayal Disabled 2.25 4.80 4.00 3.16
Rehabilitation

2. Assistance to Disabled Persons 8.50 15.06 17.06 22.52
for Aids Appliances

3. Implementation of Persons to 1.87 9.50 6.90 14.44
Disability Act 1995

4. National Handicapped Finance 2.96 2.80 2.80 2.40
Development Corporation

5. National Fellowship for Persons 0.23 0.64 1.64 1.56
with Disabilities

6. Post Matric Scholarship Scheme - 0.96 0.80 0.64
for Persons with Disabilities

7. National Institute for Disabled 14.35 8.42 8.80 9.04
Persons

8. Rehabilitation Council of India 0.26 0.20 0.20 0.20

9. Top Class Education for Persons - 0.04 0.04 0.08

with Disabilities
10. National Overseas Scholarship - 0.04 0.04 0.08
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11. Free Coaching for Persons with - 0.04 - 0.08
Disability

12. Pre Matric Scholarship - - 0.40 0.32

13. National Programme for Persons - 0.40 - -
with Disabilities

14. Other Programmes for Persons 1.36 2.32 0.92 1.48
with Disabilities
SuB TotaL 31.78 45.22 43.60 56.00

Demand No. 87
Ministry of Textiles

Central Sector Scheme

Handloom Sector

1. Yarn Supply Scheme/Mill Gate 23.00 25.00 25.00 35.00
Price Scheme

2. Handloom Weavers Comprehensive 0.99 0.20 0.20 2.00
Welfare Scheme

3. Scheme for In-situ Upgradation - 0.50 0.50 -
of Plain Powerlooms

4. Integrated Wool Improvement - - 0.05 -
and Development Programme
(IWIDP/IWE)

5. National Handloom Development - 4.00 4.00 1.20

Programme-Central Coponent

6. Intergrated Processing Powerloom - - 0.50 -

Development Scheme

Handicraft Sector

1. Baba Saheb Ambedkar Hastshilp 0.01 0.05 0.05 -
Vikas Yojana (AHVY)

2. Design and Technology Upgradation 1.02 1.00 1.00 -
Scheme

3. Human Resource Development 0.88 1.00 1.00 -

Wool Sector

1. Mega Clusters 1.98 - 10.48 -
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2. Human Resource Development 3.36 - - -
(ISDS)

3. Technical Textiles/(TMITT) 0.80 - - -

4. Integrated Wool Improvement 1.00 - - -

and Development
5. Pashmina Resource Development - - 5.00 -
Centrally Sponsored Scheme (Handloom)

1. Integrated Scheme for Powerloom - 0.05 - -
Sector Development

Sericulture
1. Catalytic Development Programme - - 20.00 2.00
(CDP)-Central Sector
2. Setting up of five Mega Clusters - 5.00 - -
3. Development up of five Mega - 5.48 - -
Clusters
SuB TotaL 33.04 42.28 67.78 40.20

Demand No. 88
Ministry of Tourism

1. Swadesh Darshan-Tourism Circuit  30.45 37.00 21.25 37.50
erswhile Product/Infrastructure
Development for Destination and
Circuits

SuB TotAL 30.45 37.00 21.25 37.50

Demand No. 89
Ministry of Tribal Affairs
Central Sector Schemes

1. Grant-in-aid to NGOs for STs - 32.00 - -
including Coaching and Allied

Scheme and Award for Exemplary

Service

2. Strengthening of Education - 40.00 - -
among ST Girls in low Districts

3. Instituational Support for 41.91 35.00 40.00 49.00

Development and Marketing of
Tribal Products
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4. Grant-in-Aid to State Tribal - 15.00 - -
Development Cooperative
Corporation for Minor Forest

Produce

5. Development of Particularly 180.00 213.35 217.35 200.00
Vulnerable Tribal Groups (PTGs)

6. Support to National/State Scheduled  70.00 70.00 63.33 70.00

Tribes Finance and Development

Corporations

7. National Fellowship and Scholarship - 50.00 48.81 50.00
for Higher Education of ST Students

8. Scholarship for the students of ST 0.99 1.00 0.72 1.00

for studies abroad

9.  Minimum Support Price for Minor 100.00 307.00 143.00 158.00
Forest Produce (MSP for MFP)

10. World Bank Project-Improving 0.56 2.00 1.00 0.39
Development Programmes in the
Tribal Areas

11. Research Information and Mass - 45.00 - -
Education, Tribal Festivals and
Others

12. Umbrella Scheme for Education - 18.00 - -
of ST Children (Administrative

Expenses)

13. Lump-sum provision for North - 10.00 - -
East

14. Van Sandhu Kalyan Yojana 100.00 200.00 200.00 1.00
Centrally Sponsored Schemes

1. Lum-sum Provision for Schemes - 207.52 - -
for the North Eastern Region
and Sikkim

2. Scheme under Tribal Sub-Plan 1040.01  1250.00  1132.27  1250.00

3. Scheme under Proviso to Article 1133.16 1367.00 1392.78 1400.00
275 (1) of the Constitution
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4. Umbrella Scheme for Education - 929.32 - -
of ST Children

5. Aid to Voluntary Organizations 82.32 - 75.65 120.00
Working for the Welfare of STs

6. Support to Tribal Research 16.00 - 11.00 21.00
Institutes

7. Monitoring and Evaluation 4.36 - 3.25 8.00

8. Umbrella Scheme for Development 1058.55 - 1210.64 145422

of STs: Tribal Education

9. Tribal Festival and Research 4.34 - 10.20 17.39

Information and Mass Education

SuB ToTaL 383220  4792.19  4550.00  4800.00

Demand No. 90

Andaman and Nicobar Islands 103.83 23190 21957 21324

SuB TotaL 103.83 231.90 219.57 213.24

Demand No. 92

Dadra and Nagar Haveli 3542 4340 4340 4477

Sus TotaL 35.42 43.40 43.40 44.77

Demand No. 93

Daman and Diu 10.36 12.18 12.18 16.24

Sus TotAL 10.36 12.18 12.18 16.24

Demand No. 94

Lakshadweep 33426 51040 51040  525.00

Sus TotaL 334.26 510.40 510.40 525.00

Demand No. 96

Ministry of Water Resources, River Development and Ganga Rejuvenation
1. HRD/Capacity Building 0.03 - - -

2. Accelerated Irrigation Benefit and ~ 59.97 - 172.20 100.00
Flood Management Programme
AIBP and National Projects
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3. Pradhan Mantri Krishi Sinchai - - 17.85 46.00
Yojana
SuB ToTAL 60.00 - 190.05 146.00

Demand No. 97
Ministry of Women and Child Development

1. Integrated Child Development 1597.51 843.51 1666.71  1418.60
Service (ICDS)

Sus TotaL 1597.51 843.51 1666.71  1418.60

Demand No. 98
Ministry of Youth Affairs and Sports

1. Nehru Yuva Kendra Sangathan 10.47 11.50 11.50 13.53

2. National Service Scheme 7.95 6.30 6.30 8.25

3. Rajiv Gandhi National Institute 1.23 1.64 1.61 2.02
of Youth Development

4. National Youth Corps 1.84 3.00 2.24 3.00

5. National Programme for Youth 1.95 1.50 1.50 2.87
and Adolescent Development

6. Sports Authority of India 23.23 22.80 15.50 21.00

7. Laxmibai National Institute of 3.00 3.69 3.00 3.69

Physical Education
8. Assistance for Promotion of 14.00 17.00 17.00 17.00

Sports Excellance

9. Urban Sports Infrastructure 1.80 2.05 3.55 -
10. Rajiv Gandhi Khel Abhiyan 5.77 7.62 2.30 -
11. Young Leaders Programme 1.06 8.20 3.57 8.20
Sus TotaL 72.30 85.30 68.07 79.56
GranD ToTAL 19920.72  19979.77 20963.17 24005.39

Increase in BE 2016-2017 over RE 2015-2016 : 3,042.22 crore (14.51%)
Increase in RE 2015-2016 over BE 2015-2016 : 983.40 crore (4.92%)

Note: For scheme details and other information, the concerned Detailed Demands for Grants, the Annual
Reports and the Outcome Budgets of the Ministries/Departments may be referred to.



Statement-1V

State-wise details of allocation for welfare of Scheduled Tribes

(In X crores)
Ministry/Department Actuals 2015-16 Budget Estimates 2016-17 Revised Estimates 2016-17 Budget Estimates 2017-18
Revenue  Capital Total  Revenue Capital Total  Revenue Capital Total  Revenue Capital Total
1 2 3 4 5 6 7 8 9 10 11 12 13
Denand No. 1
Department of Agriculture, 914.15 - 914.25 1200.00 - 1200.00 1765.21 - 176521 3293.28 - 3293.28
Cooperation and Farmers’ Welfare
1. Crop Insurance Scheme
1.01  Pradhan Mantri Fasal 182.89 - 18289  392.86 - 39286 1059.20 - 1059.20  719.04 - 719.04
Bima Yojana
2. Interest Subsidy for Short - - - - - - - - - 1200.00 - 1200.00
Term Credit to Farmers
3. Pradhan Mantri Krishi Sinchai  147.34 - 14734 187.20 - 18720  159.20 - 15920  272.00 - 272.00
Yojana (PMKSY)-Per Drop
More Crop
4. Rashtriya Krishi Vikas Yojna - - - - - - - - - 380.00 - 380.00
5. National Food Security Mission ~ 127.00 - 127.00  144.00 - 14400 118.40 - 11840  137.60 - 137.60
6.  Organic Value Chain 30.37 - 30.37 12.00 - 12.00 30.75 - 30.75 24.64 - 24.64
Development for North East
7. National Project on Soil Health 7.70 - 7.70 28.80 - 28.80 24.00 - 24.00 36.00 - 36.00

and Fertility
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10.

12.

13.

14.

15.

16.

17.

18.

Rainfed Area Development and

Climate Change
Paramparagat Krishi Vikas
Yojana

National Project on Agro-
Forestry

National Mission on Oil Seed
and Oil Palm

National Mission on Horticulture

Sub-Mission on Seed and

Planting Material

Sub-Mission on Agriculture

Extension

Sub-Mission on Agriculture

Mechanisation

National Agri-Tech

Infrastructure

Integrated Scheme on

Agricultural Cooperation
Agriculture Marketing

18.01  Integrated Scheme on
Agriculture

16.22

4.60

26.57

221.38

13.46

53.24

21.99

5.70

8.79

11.00

16.22

4.60

26.57

221.38

13.46

53.24

21.99

5.70

8.79

11.00

18.00

24.00

6.00

31.76

199.60

16.44

48.44

14.37

10.40

66.13

18.00

24.00

6.00

31.76

199.60

16.44

48.44

14.37

10.40

66.13

23.00

17.60

4.00

31.76

177.92

15.60

45.04

23.86

10.40

24.48

23.00

17.60

4.00

31.76

177.92

15.60

45.04

23.86

10.40

24.48

20.00

28.40

8.00

37.23

208.90

16.00

72.92

39.95

10.40

82.20

20.00

28.40

8.00

37.23

208.90

16.00

72.92

39.95

10.40

82.20
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1 2 4 5 7 8 10 11 12 13
19.  Price Stabilisation Fund for 36.00 36.00 - - - - - -
Cereals and Vegetables
Denand No. 2
Department of Agriculatural 108.03 108.03 133.20 133.20 114.00 114.00 75.00 75.00
Research and Education
20. Natural Resource Management 20.00 20.00 25.00 25.00 20.00 20.00 10.00 10.00
Institutes including Agro
Forestry Research
21.  Crop Science 16.00 16.00 17.00 17.00 11.00 11.00 5.00 5.00
22.  Horticultural Science 6.00 6.00 9.00 9.00 5.00 5.00 3.00 3.00
23.  Animal Science 10.00 10.00 10.00 10.00 7.00 7.00 4.00 4.00
24.  Fisheries Science 2.00 2.00 2.00 2.00 1.00 1.00 1.00 1.00
25.  Agricultural Extension 34.00 34.00 32.00 32.00 32.00 32.00 25.00 25.00
26.  Agricultural Universities and 20.03 20.03 38.20 38.20 38.00 38.00 27.00 27.00
Institutions
Demand No. S
Ministry of Ayurveda, Yoga and 12.80 12.80 21.00 21.00 20.55 20.55 20.55 20.55
Naturopathy, Unani, Siddha and
Homoeopathy (AYUSH)
27.  National AYUSH Misson (NAM) 6.36 6.36 15.00 15.00 14.80 14.80 14.80 14.80
28.  Central Council for Research 2.25 2.25 2.00 2.00 2.00 2.00 2.00 2.00

in Ayurvedic Sciences
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29.

30.

31.
32.

Central Council for Research

in Homoeopathy

Central Council for Research

in Unani Medicine
National Medicinal Plants Board

Other Autonomous Bodies

Demand No. 10

Ministry of Coal

33.

34.

Conservation, Safety and
Infrastructure Development in
Coal Mines

Exploration of Coal and

Lignite

Demand No. 14

Department of Telecommunications

35.

36.

Compensation to Service Providers
for Creation and Augmentation of

Telecom Infrastructure

35.01 Transfer to Universal
Service Obligation
(USO) Fund

Centre for Development of
Telematics (C-DoT)

1.20

1.38

0.48

37.15

13.94

23.21

11.96

11.96

1.20

1.38

0.48

37.15

13.94

23.21

11.96

11.96

1.00

1.00

2.00

18.00

6.56

11.44

1.00

1.00

2.00

18.00

6.56

11.44

0.75

1.00

2.00

25.38

13.94

11.44

25.65

24.50

1.15

0.75

1.00

2.00

25.38

13.94

11.44

25.65

24.50

0.75

1.00

2.00

30.75

16.40

14.35

39.00

38.00

1.00

0.75

1.00

2.00

30.75

16.40

14.35

39.00

38.00

1.00
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1 2 4 5 7 8 10 11 12 13
Demand No. 16
Department of Food and Public 1.12 1.12 2.10 2.10 2.10 2.10 - -
Distribution
37.  Strengthening of PDS Operations 1.12 1.12 2.10 2.10 2.10 2.10 - -
Demand No. 18
Ministry of Culture 25.16 25.16 35.10 35.10 34.41 34.41 35.10 35.10
38.  Support to Akademies 1.35 1.35 21.30 21.30 21.30 21.30 15.41 15.41
39.  Support to Libraries 2.50 2.50 2.50 2.50 2.50 2.50 2.00 2.00
40.  Buddhist Tibetan Institutions - - 0.75 0.75 0.75 0.75 0.75 0.75
and Memorials
41.  Support to Museums - - 2.00 2.00 2.00 2.00 1.50 1.50
42.  Anthropological Survey of 0.48 0.48 0.30 0.30 0.30 0.30 0.30 0.30
India (An. S.I)
43.  Grantee Bodies - - 0.50 0.50 0.50 0.50 0.50 0.50
44, Centenaries and Anniversaries, - - 6.00 6.00 5.31 5.31 1.00 1.00
Celebrations and Schemes
45.  Kala Sanskriti Vikas Yojana 20.83 20.83 1.75 1.75 1.75 1.75 10.14 10.14
46.  National Mission for Preservation - - - - - - 0.50 0.50
of Manuscripts
47.  Development of Libraries and - - - - - - 3.00 3.00

Archives
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Demand No. 23

Ministry of Development of North

Eastern Region

48.
49.

50.

S1.

52.

53.
54.

55.

Schemes of North East Council

Schemes of North East Council-

Special Development Projects

Central Pool of Resources for
North East and Sikkim

NER Livelihood (EAP) Project
(NERLP) -

North East Road Sector

Development Scheme
52.01 Programme Component
Bodoland Territorial Council

Karbi Anglong Autonomous

Territorial Council

Dima Hasao Territorial

Council

Demand No. 24

Ministry of Drinking Water and

Sanitation

56.

SBM-Rural

56.01 Programme Component

1094.26

673.08

1400.00

900.00

1400.00

900.00

1650.00

1050.00

1650.00

1050.00

691.00

116.00
194.00

276.00

70.00

10.00

15.00

10.00

1999.83

1394.83

25.00

25.00

716.00

116.00
194.00

276.00

70.00

25.00
10.00
15.00

10.00

1999.83

1394.83
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1 2 4 5 7 8 10 11 13
57.  National Rural Drinking Water
Mission
57.01 Nation Rural Drinking  421.18 421.18  500.00 500.00  600.00 600.00  605.00 605.00
Water Programme-
Normal Programme
Demand No. 26
Ministry of Electronics and 172.23 17223 214.40 21440  186.40 186.40 78.16 78.16
Information Technology
58.  Manpower Development 45.00 45.00 40.00 40.00 40.00 40.00 35.00 35.00
59. National Knowledge Network 16.00 16.00 45.40 45.40 45.40 45.40 20.16 20.16
60. National Informatics Centre 68.67 68.67 80.00 80.00 80.00 80.00 - -
61. National Institute of 2.00 2.00 - - - - - -
Electronics and Information
Technology (NIELIT)
62. Electronic Governance
62.01 Program Component 40.56 40.56 49.00 49.00 21.00 21.00 23.00 23.00
Demand No. 27
Ministry of Environment, Forest 5.00 5.00 5.50 5.50 5.50 5.50 5.50 5.50

and Climate Change

63. National Mission for a Green
India (Funded From NCEF)
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63.01 Green India Mission-
National Afforestation
Programme

64. Integrated Development of
Wildlife Habitats (Funded
from NCEF)

64.01 Project Tiger

64.02 Integrated
Development of
Wildlife Habitats

TOTAL-INTEGRATED DEVELOPMENT
ofF WILDLIFE HaBitats (FUNDED
rFroM NCEF)

Demand No. 42

1.50

3.00
0.50

3.50

Department of Health and Family 2038.64

Welfare
65. National Rural Health Mission

65.01 RCH Flexible Pool
including Routine
Immunization
Programme, Pulse
Polio Immunization
Programme, National
Iodine Deficiency
Disorders Control
Progrmme etc.

656.73

1.50

3.00
0.50

3.50

2038.64

656.73

2.00

3.00
0.50

2566.60

702.67

2.00

3.00
0.50

2566.60

702.67

2.00

3.00
0.50

3.50

2572.18

795.57

2.00

3.00
0.50

2572.18

795.57

2.00

3.00
0.50

3.50

2972.86

483.22

2.00

3.00
0.50

3.50

2972.86

483.22
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10 11

12

13

66.

65.02

65.03

65.04

65.05

65.06

65.07

TortaL-

Health System
Strengthening under
NRHM

Flexible Pool for
Communicable

Diseases

Flexible Pool for
Non-Communicable
Diseases, Injury and

Trauma

Infrastructure
Maintenance

Pilot Schemes (Sports
Medicine, Deafness,
Leptospirosis Control,
Control of Human
Rabies, Medical

Prime Minister’s
Development Plan for

Jammu and Kashmir

NATIONAL RURAL

HEeALTH MISSION

National Urban Health Mission

580.66

160.29

45.53

539.95

0.08

1983.24

55.40

580.66

160.29

45.53

539.95

0.08

1983.24

55.40

625.49

138.36

62.16

596.54

2125.22

109.18

625.49

138.36

62.16

596.54

2125.22

109.18

667.05

159.70

62.16

550.10

35.50

2270.08

25.15

667.05  932.16

159.70  179.56

62.16  110.66

550.10  589.51

35.50 37.17

2270.08 2332.28

25.15  24.15

932.16

179.56

110.66

589.51

37.17

2332.28

24.15
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67.

68.

69.

Tertiary Care Programs

67.01

67.02

67.03

67.04

National Mental Health

Programme

Capacity Building for
Trauma Centres

National Programme
for Prevention and
Control of Cancer,
Diabetes, Cardia-
Vascular Disease and
Stroke

National Programme
for Health Care for
the Elderly

TotaL-TERTIARY CARE PROGRAMS

National Health Projection

Scheme

Human Resources for Health

and Medical Education

69.01

Strengthening
Government Medical
Colleges (UG Seats)
and Central Government
Health Institutions

4.12

22.16

30.58

2.50

59.36

212.20

12.94

4.12

22.16

30.58

2.50

59.36

212.20

12.94

4.12

22.16

31.56

2.50

60.34

59.35

12.94

4.12

22.16

31.56

2.50

60.34

59.35

12.94

4.12

20.42

27.92

6.12

58.58

107.40

51.55

4.12

20.42

27.92

6.12

58.58

107.40

51.55
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1 2 3 4 5 6 7 8 9 10 11 12 13
69.02 Establishing New - - - 47.70 - 47770 14432 - 14432 398.90 - 398.90
Medical Colleges
(Upgrading District
Hospitals)
ToTtaL-HUMAN RESOURCES FOR - - - 60.64 - 60.64 157.26 - 157.26  450.45 - 45045
HEeaLtn anp MEpicaL Epucation
Demand No. 49
Andaman and Nicobar Islands 72.57  148.82 22139  112.56  100.68  213.24 111.58 64.08  175.66 85.35 84.01 169.36
70.  Schemes of UT
70.1  Power - - - 30.81 - 30.81 30.81 - 30.81 - - -
70.2  Road Transport - 3.88 3.88 - 6.00 6.00 - 6.00 6.00 - 5.50 5.50
TotaL-ScueEmES oF UT - 3.88 3.88 30.81 6.00 36.81 30.81 6.00 36.81 - 5.50 5.50
71.  Tribal Area Component 72.57 14494 21751 81.75 94.68  176.43 80.77 58.08  138.85 85.35 78.51 163.86
Demand No. 51
Dadra and Nagar Haveli 51.56 4.80 56.36 44.77 - 44.77 44.77 - 44.77 46.12 - 46.12
72.  Other Establishment 19.29 - 19.29 18.50 - 18.50 18.50 - 18.50 18.30 - 18.30
73.  Schemes of UT
73.01 Agriculture and Allied 0.99 - 0.99 1.30 - 1.30 1.30 - 1.30 1.16 - 1.16
Activities
73.02 Education 30.28 4.80 35.08 23.62 - 23.62 23.62 - 23.62 25.95 - 25.95
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73.03 Urban Development

73.04 Village and Small
Industries

TotaL-ScuemMEs oF UT
Demand No. 52
Daman and Diu
74. Tribal Area Component
Demand No. 53
Lakshaweep
75.  Schemes of UT
75.01 Disaster Management
75.02 Information Technology
75.03  Police
75.04 Power

75.05 Agriculture and Allied
Activities

75.06 Environment and Forest
75.07 Panchayati Raj
75.08 Health

75.09 Education, Sports,
Arts and Culture

1.00

32.27

14.48

14.48

764.24

10.04

24.74

92.78

21.23

2.97
3.99
26.67

43.09

4.80

135.41

16.04

12.01

4.15

0.81

0.64

6.70

16.94

1.00

37.07

14.48

14.48

899.65

10.04

24.74

16.04

104.79

25.38

3.78

4.63

33.37

60.03

1.29

0.06

26.27

16.24

16.24

407.90

1.05

30.00

78.18

26.27

5.48

4.66

31.98

41.53

117.10

10.45

10.00

6.15

0.50

0.50

8.00

18.00

1.29

0.06

26.27

16.24

16.24

525.00

1.05

30.00

10.45

88.18

3242

5.98

5.16

39.98

59.53

1.29

0.06

26.27

16.24

16.24

557.00

1.05

20.25

76.23

24.57

5.48

4.21

31.98

41.53

136.83

10.30

7.50

5.33

0.80

0.75

8.00

22.50

1.29

0.06

26.27

16.24

16.24

693.83

1.05

20.25

10.30

83.73

29.90

6.28

4.96

39.98

64.03

0.65

0.06

27.82

2191

21.91

557.00

1.05

20.25

76.23

24.57

5.48

4.21

31.98

41.53

162.65

10.90

11.50

6.84

1.00

0.75

10.50

18.50

0.65

0.06

27.82

21.91

21.91

719.65

1.05

20.25

10.90

87.73

31.41

6.48

4.96

42.48

60.03
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1 2 3 4 5 6 7 8 9 10 11 12 13
75.10 Social Welfare, Women 4.82 1.26 6.08 6.46 1.00 7.46 6.26 3.90 10.16 6.26 1.50 7.76
and Child Development
75.11 Village and Small 0.49 0.16 0.65 0.87 0.25 1.12 0.77 0.70 1.47 0.77 0.45 1.22
Industries
75.12  Employment and 0.78 5.00 5.78 2.20 5.00 7.20 2.20 2.50 4.70 2.20 1.00 3.20
Training
75.13  Science and Technology 2.10 0.42 2.52 7.32 1.00 8.32 6.47 0.55 7.02 6.47 0.80 7.27
75.14 Urban Development, 16.57 51.52 68.09 10.84 42.00 52.84 13.84 52.25 66.09 13.84 39.00 52.84
Housing, Water Supply
and Flood Control
75.15 Roads 0.12 11.90 12.02 0.37 9.75 10.12 0.24 11.25 11.49 0.24 10.00 10.24
75.16 Transport 511.70 594  517.64 157.75 - 15775 319.51 825 327.76  319.51 45.66  365.17
75.17 Tourism Development 2.15 1.92 4.07 2.94 4.50 7.44 241 2.25 4.66 2.41 4.25 6.66
TotaL-ScueEmES oF UT 764.24 13541 899.65 40790 117.10  525.00 557.00 136.83  693.83  557.00 162.65  719.65
Demand No. 56
Ministry of Housing and Urban 26.05 - 26.05 111.38 - 111.38 111.60 - 111.60  153.00 - 153.00
Poverty Alleviation
76. National Urban Livelihood
Mission
76.01 States/UTs Component 4.99 - 4.99 7.38 - 7.38 7.35 - 7.35 8.00 - 8.00

71.

PMAY-Urban
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77.01 Other Items of States/
UTs Component

Demand No. 57

Department of School Education

and Literacy

78.

79.

80.

81.

National Means cum Merit
Scholarship Scheme

National Scheme for Incentive
to Girl Child for Secondary
Education

Rashtriya Madhyamik Shiksha
Abhiyan

80.01 Programme Component

Teachers Training and Adult
Education

81.01 Strengthening of Teachers
Training Institutions

81.02 Appointment of
Language Teachers

81.03 School Assessment
Programme

81.04 Saakshar Bharat

ToTaL-TEACHERS TRAINING AND
ApuLt EDUCATION

21.06

4287.24

6.39

36.08

379.36

90.31

70.00

35.38

195.69

21.06

4287.24

6.39

36.08

379.36

90.31

70.00

35.38

195.69

104.00

4276.70

3.70

13.72

396.20

53.32

21.60

0.53

34.54

109.99

104.00

4276.70

3.70

13.72

396.20

53.32

21.60

0.53

34.54

109.99

104.25

4748.87

4.18

13.72

396.20

53.32

21.60

0.14

26.43

109.99

104.25

4748.87

4.18

13.72

396.20

53.32

21.60

0.14

26.43

109.99

145.00

4868.03

30.18

64.00

409.80

51.36

13.00

0.07

34.24

98.67

145.00

4868.03

30.18

64.00

409.80

51.36

13.00

0.07

34.24

98.67
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1 2 4 5 7 8 10 11 12 13
82. National Programme of Mid
Day Meal in Schools
82.01 Amount met from Gross  992.64 992.64 1037.90 1037.90 1037.90 1037.90  1054.00 1054.00
Budgetary Support
83. National Council of 2.40 2.40 1.61 1.61 1.61 1.61 - -
Educational Research and
Training (NCERT)
84. National Bal Bhawan 1.13 1.13 0.60 0.60 0.60 0.60 - -
85. Digital India E-learning - - 0.14 0.14 0.05 0.05 0.01 0.01
86. Sarva Shiksha Abhiyan
86.01 Amount met from Gross  779.66 779.66  779.66 779.66  950.17 950.17  950.17 950.17
Budgetary Support
86.02 Amount met from 1559.31 1559.31 1591.00 1591.00  1899.00 1899.00  1899.00 1899.00
Prarambhik Shiksha Kosh
Total-Sarva Shiksha Abhiyan  2338.97 2338.97 2387.00 2387.00 2849.17 2849.17 2849.17 2849.17
87. Directorate of Adult Education 0.49 0.49 0.32 0.32 0.32 0.32 - -
88. Kendriya Vidyalaya Sangathan 93.62 93.62 117.70 117.70  117.92 117.92  134.00 134.00
(KVS)
89. Navodaya Vidyalaya Samiti 232.23 23223 203.30 203.30  213.30 213.30  223.81 223.81
(NVS)
90. National Literacy Mission - - 0.22 0.22 - - 0.11 0.11

Authority
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91.

Support to VAs/SRCs/Institutions
for Adult Education and Skill

Development

Demand No. 58

Department of Higher Education

92.

93.

94.

95.

96.

97.

98.

99.

Deemed Universities Promoted

by Central Government

National Initiative on Sports

and Wellness

National Initiative on Inclusion
of Persons with Disabilities in

Higher Education

National Initiative to Foster

Social Responsibility

Interest Subsidy and Contribution

for Guarantee Funds

Scholarship for College and
University students

National Mission in Education
Through ICT

Setting up of virtual
classrooms and Massive Open
Online Courses (MOOCs)

8.24

1006.33

4.13

0.26

76.03

10.61

6.55

3.90

8.24

1006.33

4.13

0.26

76.03

10.61

6.55

3.90

4.30

1238.00

4.13

0.08

0.15

0.08

148.00

20.25

15.00

5.63

4.30

1238.00

4.13

0.08

0.15

0.08

148.00

20.25

15.00

5.63

12.41

1288.34

4.13

0.08

0.15

0.08

148.00

20.25

14.48

5.63

12.41

1288.34

4.13

0.08

0.15

0.08

148.00

20.25

14.48

5.63

4.28

1477.00

4.50

0.08

0.15

0.07

150.00

24.00

11.25

6.00

4.28

1477.00

4.50

0.08

0.15

0.07

150.00

24.00

11.25

6.00
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1 2 4 5 7 8 10 11 12 13
100. e-shodh Sindhu 12.60 12.60 17.63 17.63 17.63 17.63 18.00 18.00
101. Higher Education Statistics - - 1.13 1.13 1.13 1.13 1.13 1.13
and Public Information System
(HESPIS)
102. National Digital Library - - 0.38 0.38 0.38 0.38 1.00 1.00
103. Directorate of Hindi - - 2.50 2.50 2.50 2.50 2.40 2.40
104. Commission for Scientific and - - 0.53 0.53 0.53 0.53 0.53 0.53
Technical Terminology
105. Central Institute of Indian - - 2.25 2.25 2.25 2.25 2.25 2.25
Languages (CIIL), Mysore and
Regional Language Centers
106. PM Research Fellowship - - - - - - 2.87 2.87
107. National Academic Depository - - - - 0.37 0.37 1.00 1.00
108. Rashtriya Uchhatar Shiksha 77.87 77.87 97.50 97.50 97.50 97.50  102.00 102.00
Abhiyan (RUSA)
109. Training and Research in 1.05 1.05 1.13 1.13 1.13 1.13 1.13 1.13
Frontier Areas
110.  Setting up of Inter- - - 0.80 0.80 0.80 0.80 0.80 0.80

Institutional Centres, Creation
of Excellence Clusters and
Networks, Establishing

Alliances across Institutions
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111.

112.

113.

114.

115.

116.

117.

118.

119.

120.

121.

122.

123.

124.

National Inititative for Design

Innovation

National Initiative for Technology
Transfer

Unnat Bharat Abhiyan
Uchhatar Avishkar Abhiyan

Implementation of the
IMPRINT Research Initiative
(Impacting Research

Innovation and Technology)

University Grants Commission

(UGC)

Support to Indian Institutes of
Technology

IIT, Andhra Pradesh

IIT, Hyderabad (EAP)

Indian School of Mines, Dhanbad
Setting up of new IITs

Support to Indian Institutes of
Management (IIMs)

IIM, Andhra Pradesh

Setting  up of new IIMs

2.45

1.09

143.36

177.67

1.36

4.13

7.50

245

1.09

143.36

177.67

1.36

4.13

7.50

3.37

29.48

0.52

2.63

0.75

5.63

3.75

154.00

196.88

3.00

1.50

7.50

14.25

40.13

2.25

12.00

2.63

3.75

0.75

5.63

3.75

154.00

196.88

3.00

7.50

14.25

40.13

2.25

12.00

2.63

3.75

0.75

5.63

3.75

154.00

221.63

3.00

1.50

7.50

14.25

4991

2.25

12.00

2.63

0.75

5.63

154.00

221.63

3.00

1.50

7.50

14.25

49.91

2.25

12.00

2.63

3.75

5.63

424

154.00

298.40

3.00

5.00

7.00

24.00

60.00

3.00

14.00

0.75

2.63

3.75

5.63

424

154.00

298.40

3.00

5.00

7.00

24.00

60.00

3.00

14.00
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1 2 4 5 7 8 10 11 12 13
125.  Support to National Institutes 113.68 113.68  109.00 109.00  123.23 123.23  130.00 130.00
of Technology
126. NIT, Andhra Pradesh - - 3.00 3.00 1.52 1.52 1.52 1.52
127. Upgradation of Indian Institute 4.87 4.87 6.00 6.00 7.42 7.42 7.42 7.42
of Engineering, Science and
Technology (IIEST) (BESU
and CUSAT)
128.  Support to Indian Institute(s) 48.37 48.37 51.00 51.00 55.50 55.50 55.50 55.50
of Science, Education and
Research (IISER)
129. 1SER, Andhra Pradesh 0.38 0.38 3.00 3.00 3.00 3.00 3.00 3.00
130. Support to Indian Institute(s) 8.78 8.78 11.14 11.14 8.68 8.68 15.00 15.00
of Information Technology
(Allahabad, Gwalior, Jabalpur
and Kanchipuram)
131. Setting up Indian Institutes 3.75 3.75 4.50 4.50 4.50 4.50 4.50 4.50
of Information Technology in
PPP mode
132, 1IT, Andhra Pradesh 0.23 0.23 1.50 1.50 1.50 1.50 1.54 1.54
133. Improvement in Salary Scale - - - - - - 52.50 52.50

of University and College
Teachers
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134.

135.

136.

137.

138.

139.

140.

141.

142.

143.

National Mission on Teachers

and Teaching

Programme for Apprenticeship

Training

Support to Skill Based
Higher Education including

Community Colleges

Global Initiative for Academic
Network (GIAN)

National Institutional Ranking

Framework

Support to Indian Institute of
Science (IISc)

All India Council for Technical
Education (AICTE)

Indira Gandhi National Open
University (IGNOU)

Technical Education Quality
Improvement Programme of
Government of India (EAP)

National Institutes of Technical
Teachers Training and Research
(NITTTRs)

2.47

5.96

9.00

35.31

8.05

20.67

2.47

5.96

9.00

3531

8.05

20.67

3.38

9.00

6.00

3.75

1.50

0.50

9.00

36.01

7.50

18.75

3.40

9.00

6.00

3.75

0.50

9.00

36.01

7.50

18.75

3.40

9.00

6.00

3.75

1.50

0.50

9.00

36.01

7.50

18.75

3.40

9.00

6.00

1.50

0.50

9.00

36.01

7.50

18.75

3.40

9.00

6.00

3.75

1.90

0.50

9.00

35.00

7.50

19.50

3.40

9.00

6.00

3.75

1.90

0.50

9.00

35.00

7.50

19.50

3.40
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1 2 4 5 7 8 10 11 12 13

144. Grants to Institutes for 17.68 17.68 17.32 17.32 17.32 17.32 15.00 15.00
Promotion of Indian
Languages

145. Grants to Councils/Institutes 11.06 11.06 12.00 12.00 12.00 12.00 12.00 12.00
for Excellence in Humanities
and Social Sciences

146. National Institute of Industrial 0.30 0.30 0.30 0.30 0.30 0.30 0.30 0.30
Engineering, Mumbai

147. New Schools of Planning and 4.50 4.50 4.50 4.50 4.50 4.50 4.50 4.50
Architecture

148. Board of Apprenticeship 0.30 0.30 0.26 0.26 0.26 0.26 0.30 0.30
Training, Bombay, Calcutta,
Madras and Kanpur

149. Planning Administration and - - 0.88 0.88 0.88 0.88 0.88 0.88
Global Engagement

150. Assistance to Other 13.81 13.81 11.72 11.72 11.32 11.32 12.10 12.10
Institutions

151. Establishment of Multi - - 0.75 0.75 0.75 0.75 0.75 0.75

Disciplinary Research Universities
including Central University of
Himalayan Studies (CUHS),
creation of Centres of Excellence
and National Centre for

Excellence in Humanities
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152.

153.

154.

155.

156.

World Class Institutions
Prime Minister’s Girls’ Hostel

Central University, Andhra
Pradesh

Pradesh and Telangana Tribal
Universities

Grants to Central Universities
(GUs)

Demand No. 60
Ministry of Labour and Employment

157.

158.

159.

160.

Labour and Employment
Statistical System (LESS)

Strengthening of Adjudication
Machinery and Holding of
Lok Adalats

Machinery for Better Conciliation,
Preventive Mediation, Effective
Enforcement of Labour Laws,

Chief Labour Commissioner

Creation of National Platform
of Unorganized Workers and
Allotment of an Aadhaar Seeded

Identification Numbers

129.85

49.23

2.52

3.76

129.85

49.23

2.52

3.76

0.08

0.15

140.30

127.10

10.66

0.08

0.15

140.30

127.10

3.70

10.66

0.07

0.08

0.08

0.15

140.30

43.94

3.00

0.07

0.08

0.08

0.15

140.30

43.94

3.00

3.50

0.08

0.50

1.00

145.00

564.03

5.50

0.82

1.64

8.10

3.50

0.08

0.50

1.00

145.00

564.03

5.50

0.82

1.64

8.10
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1 2 4 5 7 8 10 11 12 13
161. Employees Pension Scheme, - - - - - - 387.78 387.78
1995
162. Social Security for Plantation - - - - - - 4.10 4.10
Workers in Assam
163. National Child Labour Project 10.65 10.65 11.73 11.73 7.44 7.44 13.12 13.12
including grants in Aid to
Voluntary Agencies and
Reimbursement of Assistance to
Bonded Labour
164. Employment Generation Programs
164.01 National Career Services 4.95 4.95 9.67 9.67 6.94 6.94 10.17 10.17
164.02 Pradhan Mantri Rojgar - - 82.00 82.00 18.91 18.91 82.82 82.82
Protsahan Yojna
164.03 Coaching and Guidance 2.97 2.97 3.98 3.98 3.98 3.98 5.50 5.50
for SC, ST and Other
Backward Classes
164.04 Employment Promotion 0.02 0.02 0.70 0.70 0.70 0.70 1.00 1.00
Scheme
ToTAL-EMPLOYMENT GENERATION 7.94 7.94 96.35 96.35 30.53 30.53 99.49 99.49
PROGRAMS
165. Strengthening of DGFASLI - - 0.46 0.46 0.28 0.28 1.40 1.40

Organization and OSH in,
factories, ports and docks

[VHEVS VAIVY] 0} SIdMSUY UMY 9T

suonysangy paLivisun



166.

167.

168.

169.

170.

171.

172.

Development of Regional
Labour Institute, Faridabad as
National Centre of Excellence

Mine Accidents Analysis and
Modernization of Information
Database

Strengthening of Infrastructure
Facilities and Core Functions
of Directorate General of
Mines Safety

Central Board for Workers
Education

National Labour Institute
Skill Development Training

Labour Welfare Scheme

Demand No. 64
Ministry of Micro, Small and

Medium Enterprises

173.

174.

175.

176.

Khadi Grant (KG)
Village Industries (VI) Grant
Khadi, VI and Coir (S and T)

Khadi Reform Development
Package (ADB Assistance)

0.88

0.51

22.97

197.18

11.18

1.23

0.25

1.89

0.88

0.51

22.97

197.18

11.18

1.23

0.25

1.89

0.50

0.90

0.90

1.00

0.90

246.01

2.45

0.50

0.90

0.90

1.00

0.90

246.01

2.45

0.28

0.51

0.50

0.50

0.90

409.11

2.45

0.28

0.51

0.50

0.50

0.90

409.11

2.45

0.43

0.73

1.53

7.38

1.23

30.78

497.92

2.40

0.43

0.73

1.53

7.38

1.23

30.78

497.92

2.40
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1 2 4 5 7 8 10 11 12 13
177. Market Promotion and - - 23.83 23.83 23.83 23.83 23.00 23.00
Development Assistance
178.  Scheme for Fund for 2.26 2.26 6.15 6.15 6.15 6.15 6.15 6.15
Regeneration of Traditional
Industries (SFURTI)
179. Coir Vikas Yojana 1.33 1.33 1.23 1.23 1.23 1.23 1.23 1.23
180. Coir Udyami Yojana 0.97 0.97 1.64 1.64 0.49 0.49 1.00 1.00
181. ASPIRE (Promotion of 0.12 0.12 8.20 8.20 0.50 0.50 2.00 2.00
Innovation, Rural Industry and
Entrepreneurship)
182. National Manufacturing 0.51 0.51 11.24 11.24 60.67 60.67 42.17 42.17
Competitiveness
Programme (NMCP)
183. Prime Minister Employment 113.86 113.86  102.10 102.10  102.10 102.10 82.37 82.37
Generation Programme
(PMEGP)
184. Interest Subsidy Eligibility 3.29 3.29 4.06 4.06 4.06 4.06 4.06 4.06
Certificate
185. Credit Support Programme 18.00 18.00 16.00 16.00  169.68 169.68  246.16 246.16
186. Performance and Credit Rating 0.25 0.25 17.49 17.49 4.00 4.00 0.82 0.82

Scheme
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187.

188.

189.

190.

191.

192.

193.

194.

195.

Marketing Development
Assistance (MDA)

Marketing Assistance Scheme
(MAS)

International Cooperation

Scheme

Promotional Services Institutions

and Programme

Assistance to Training

Institutions

Infrastructure Development
and Capacity Building
Upgradation of Database

National Schedule Caste/
Schedule Tribe Hub Centre

Infrastructure Development
and Capacity Building-EAP

Component

Demand No. 65
Ministry of Mines

196.

197.

Geological Survey of India

Indian Bureau of Mines

1.25

0.54

8.46

31.79

8.19

8.19

- 0.01
1.25 1.25
- 0.20
0.54 0.60
8.46 6.56
31.79 41.00
- 2.00
8.19 11.70
8.19 10.00
- 1.70

0.01

1.25

0.20

0.60

6.56

41.00

2.00

11.70

10.00

1.70

1.25

0.20

0.50

3.00

24.00

5.00

12.70

12.70

1.25

0.20

0.50

3.00

24.00

5.00

12.70

12.70

1.25

0.20

0.65

2.46

37.00

20.00

25.00

12.70

11.00

1.70

1.25

0.20

0.65

2.46

37.00

20.00

25.00

12.70

11.00

1.70
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10

11

13

Demand No. 67
Ministry of New and Renewable

Energy

198. Small Hydro Power
199. Solar Power

200. Solar Power

201. Remote Village Electrification
(RVE)

202. Biogas Programme

203. Others including Cook Stoves

Demand No. 68

Ministry of Panchayati Raj

204. Capacity Building-Panchayat
Sashaktikaran Abhiyaan (PSA)

Demand No. 81
Ministry of Road Transport and
Highways

205. Road Works

205.01 Works under Roads
Wing

87.00

70.00

10.00

5.00

2.00

87.00

70.00

10.00

5.00

2.00

400.00

400.00

72.00

55.00

10.00

5.00

2.00

53.37

53.37

72.00

55.00

10.00

5.00

2.00

53.37

53.37

380.00

380.00

92.00

12.00

42.00

30.00

8.00

62.27

62.27

92.00

12.00

42.00

30.00

8.00

62.27

62.27

400.00

400.00
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Demand No. 82

Department of Rural Development

206.

207.

National Rural Livelihood

Mission
206.01 Programme Component

Pradhan Mantri Awas Yojana
(PMAY)-Rural

207.01 Programme Component

Demand No. 83

Department of Land Resources

208.

209.

Land Records Modernization

Programme

Integrated Watershed Development
Program

209.01 Programme Component

Demand No. 84
Department of Land Resources

210.

211.

Science and Technology
Institutional and Human

Capacity Building

Innovation, Technology

Development and Deployment

2786.64

213.17

2573.47

153.33

150.00

53.23

4.82

33.41

2786.64

213.17

2573.47

153.33

3.33

150.00

53.23

4.82

33.41

4269.49

446.06

3823.43

165.00

15.00

150.00

100.00

8.00

59.00

4269.49

446.06

3823.43

165.00

15.00

150.00

100.00

8.00

59.00

4269.49

446.06

3823.43

169.00

19.00

150.00

100.00

8.00

59.00

4269.49

446.06

3823.43

169.00

19.00

150.00

100.00

8.00

59.00

5931.69

613.41

5318.28

225.00

20.00

205.00

101.00

6.00

58.00

5931.69

613.41

5318.28

225.00

20.00

205.00

101.00

6.00

58.00

0] SUdIMSUY UDJILAY

[L10T ‘yoreN 7Tl

1S Suoysongy paiivisun)



1 2

13

212. Assistance to Autonomous 15.00
Bodies

Demand No. 88
Ministry of Skill Development

and Entreprenuership

213. 213.01 National Board for -
Skill Certification

213.02 Development of Skills -

213.03 Development of -
Entrepreneurship

213.04 Model ITIs/Multi Skill -
Training Institutes

213.05 Apperenticeship and -
Training

Total- Pradhan Mantri Kaushal -

Vikas Yojana

Demand No. 90
Department of Empowerment of

34.66
Persons with Disabilities

214. National Fellowship for Persons 0.60
with Disabilities (PwD)

215. National Overseas Scholarship -
for Students with Disabilities

33.00

156.06

1.65

100.01

4.10

50.30

156.06

54.97

1.56

0.08

37.00

238.15

1.85

117.38

6.55

3.69

108.68

238.15

56.81

1.92

0.16
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216.

217.

218.

219.

220.

221.

222.

223.

224.

225.

226.

Scholarship for Top Class
Education for Students with
Disabilities

Pre-matric Scholarship to
Students with Disabilities

Post-matric Scholarship to
Students with Disabilities

In-service training and
sensitization, employment of

physically challenged

In-service training and
sensitization, employment of

physically challenged

Deendayal Disabled
Rehabilitation Scheme

Assistance to Disabled Persons

for Purchase/Fitting of Aids

and Applicances

Support to National Institutes

Rehabilitation Council of India

National Handicapped Finance

and Development Corporation

Indian Spinal Injury Centre

0.02

0.08

0.21

4.00

17.06

8.58

0.11

0.20

2.80

0.02

0.08

0.21

4.00

17.06

8.58

0.11

2.80

0.20

0.08

0.32

0.64

0.08

0.28

22.52

9.04

0.20

0.20

2.40

0.08

0.32

0.64

0.08

0.28

22.52

9.04

0.20

2.40

0.20

0.16

0.48

0.80

0.25

22.52

10.12

0.20

0.20

2.40

0.16

0.48

0.80

0.25

22.52

10.12

0.20

2.40

0.20

0.36

0.56

0.80

0.16

0.24

4.00

26.62

4.04

0.20

0.20

2.50

0.36

0.56

0.80

0.16

0.24

4.00

26.62

4.04

0.20

2.50

0.20
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1 2 4 5 7 8 10 11 12 13
227. Support to Establishment/ - - 1.00 1.00 1.00 1.00 0.80 0.80
Modernization/Capacity
Augmentation of Braille
Presses
228. Schemes for Differently Abled
Persons
228.01 Schemes for 3.80 3.80 14.44 14.44 14.44 14.44 14.25 . 14.25
Implementation
of Persons with
Disability Act
Demand No. 94
Ministry of Textiles 49.16 49.16 4020 4020 4020 4020 63.95 63.95
229. National Handloom 2.24 2.24 1.20 1.20 1.20 1.20 1.50 1.50
Development Programme
230. Handloom Weaver 0.20 0.20 2.00 2.00 2.00 2.00 2.45 2.45
Comprehensive Welfare
Scheme (HWCWS)
231. Yarn Supply Scheme 25.00 25.00 35.00 35.00 35.00 35.00 30.00 30.00
232. Design and Technical 0.91 0.91 - - - - - -
Upgradation Scheme
233. Ambedkar Hasthshilp Vikas 0.03 0.03 - - - - - -

Yojana
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234. Human Resource Development-

235.

Handicrafts

Central Silk Board

Demand No. 95

Ministry of Tourism

236.

Integrated Development
of Tourist Circuits around
specific themes (Swadesh
Darshan)

Demand No. 96
Ministry of Tribal Affairs

237.

238.

Tribal Education

237.01 Pre-Matric Scholarship
237.02 Post-Matric Scholarship
237.03 Ashram School
237.04 Boys and Girls Hostel
237.05 Vocational Training
237.06 Tribal Education
TotaL-TrIBAL EDUCATION

Vanbandhu Kalyan Yojana

0.78

20.00

21.24

21.24

4408.93

1173.33

1173.33

63.33

0.78

20.00

21.24

21.24

4472.26

1173.33

1173.33

2.00

37.50

37.50

4730.00

1454.22

1454.22

70.00

2.00

37.50

37.50

4800.00

1454.22

1454.22

2.00

37.50

37.50

4738.64

1659.84

1659.84

60.00

2.00

37.50

37.50

4798.64

1659.84

1659.84

30.00 -

43.75 -

43.75 -

5240.14 60.00

265.00 -

1347.07 -

10.00 -

10.00 -

3.00 -

1635.07 -

30.00

43.75

43.75

5300.14

265.00

1347.07

10.00

10.00

3.00

1635.07

0] SUdIMSUY UDJILAY

[L10T ‘yoreN 7Tl

SCp Suolsangy paLivisuy)



1

7

10

11

12

13

238.01

238.02

238.03

238.04

238.05

238.06

238.07

Development of
Particularly Vulnerable
Tribal Groups (PVTGs)

Aid to Voluntary
Organisations Working
for the Welfare of
Scheduled Tribes

Monitoring and

Evaluation

Development
Programmes in the
Tribal Areas (EAP)

Minimum Support
Price for Minor
Forest Produce (MSP
for MFP)

Tribal Festival,
Research, Information

and Mass Education

Vanbandhu Kalyan

Yojana

ToTtaL-VANBANDHU KALYAN YOJANA

213.54

75.05

1.90

1.34

117.69

19.37

200.00

628.89

213.54

75.05

1.90

117.69

19.37

200.00

628.89

200.00

120.00

8.00

0.39

158.00

17.39

1.00

504.78

200.00

120.00

8.00

0.39

158.00

17.39

1.00

504.78

340.00

120.00

2.00

0.01

3.00

6.39

1.00

472.40

340.00

120.00

2.00

0.01

3.00

6.39

1.00

472.40

270.00

120.00

3.00

0.01

100.00

12.04

0.01

505.06

270.00

120.00

3.00

0.01

100.00

12.04

0.01

505.06
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239.

240.

241.

242.

243.

244.

245.

246.

National Fellowship and
Scholarship for Higher
Education of ST Students

Scholarship to the ST
Students for Studies Abroad

Support to National! State
Scheduled Tribes Finance and

Development Corporation

Support to Tribal Research
Institutes

Institutional Support for
Development and Marketing
of Tribal Products (TRIFED
etc.)

Grants under Proviso to
Article 275(1) of the
Constitution

Grant to Assam Government
under Clause A of the Second
Provision to Article 275(1)

of the Constitution
Special Central Assistance
246.01 Special Central

Assistance to Tribal
Sub-Schemes

46.84

0.39

34.85

1392.46

1132.17

63.33

46.84

0.39

63.33

34.85

1392.46

1132.17

50.00

1.00

21.00

49.00

1400.00

1250.00

70.00

50.00

1.00

70.00

21.00

49.00

1400.00

1250.00

80.00

0.39

17.00

49.00

1260.00

0.01

1200.00

60.00

80.00

0.39

60.00

17.00

49.00

1260.00

0.01

1200.00

120.00

1.00

80.00

49.00

1500.00

0.01

1350.00

60.00

120.00

1.00

60.00

80.00

49.00

1500.00

0.01

1350.00
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1 2 4 5 7 8 10 11 12 13
Demand No. 98
Ministry of Water Resources,
. 188.94 188.94  146.00 146.00 30.01 30.01 50.10 50.10
River Development and Ganga
Rejuvenation
247. HRD/Capacity Building 0.03 0.03 - - 0.01 0.01 0.10 0.10
Programme
248. Har Khet Ko Pani 16.71 16.71 46.00 46.00 - - 50.00 50.00
249. Accelerated Irrigation Benefit 172.20 172.20  100.00 100.00 30.00 30.00 - -
Program
Demand No. 99
Ministry of Women and Child
1653.90 1653.90 1418.60 1418.60 1418.60 1418.60  1420.00 1420.00
Development
250. Anganwadi Services 1653.90 1653.90 1418.60 1418.60 1418.60 1418.60  1420.00 1420.00
(Erstwhile Core ICDS)
Demand No. 100
Ministry of Youth Affairs and
84.30 84.30 79.56 79.56 71.71 71.71 138.90 138.90
Sports
251. Rajiv Gandhi National 1.64 1.64 2.02 2.02 2.02 2.02 2.96 2.96
Institute of Youth
Development
252. National Youth Corps 2.24 2.24 3.00 3.00 3.00 3.00 4.92 4.92
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253. National Programme for Youth
and Adolescent Development
253.01 Programme Component 1.50 - 1.50 2.87 - 2.87 1.25 - 1.25 1.48 - 1.48
254. National Young Leaders 3.73 - 3.73 8.20 - 8.20 2.66 - 2.66 2.05 - 2.05
Programme
255. Assistance to Promotion of
Sports Excellence
255.01 Assistance to National 17.00 - 17.00 17.00 - 17.00 17.00 - 17.00 25.00 - 25.00
Sports Federations
256. Himalayan Region Sports - - - - - - - - - 1.23 - 1.23
Festival Scheme
257. National Service Scheme 6.30 - 6.30 8.25 - 8.25 8.25 - 8.25 11.80 - 11.80
258. Khelo India 6.39 - 6.39 - - - - - - 28.70 - 28.70
259. Nehru Yuva Kendra Sangathan 11.50 - 11.50 13.53 - 13.53 13.53 - 13.53 17.63 - 17.63
260. Sports Authority of India 31.00 - 31.00 21.00 - 21.00 21.00 - 21.00 39.44 - 39.44
261. Laxmi Bai National Institute 3.00 - 3.00 3.69 - 3.69 3.00 - 3.00 3.69 - 3.69
of Physical Education
GranD ToTAL 20348.12  868.42 21216.54 2331521  690.18 24005.39 24957.08  645.00 25602.08 31169.31  750.20 31919.51
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440 Written Answers to [RAJYA SABHA] Unstarred Questions

Scheme for skill development of tribals

2396. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
TRIBAL AFFAIRS be pleased to state:

(a) whether there is any ongoing scheme in the country for skill development

of the tribal population;
(b) if so, the details of budgetary provisions made for the States; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI JASWANTSINH SUMANBHAI BHABHOR): (a) to (c¢) Ministry of Tribal
Affairs administers a Scheme of Vocational Training Centre (VTC) whereby free
vocational training facilities are extended to tribal youth. 100% grants under the
scheme are provided to States, Union Territories and other implementing agencies.
The Scheme of Vocational Training Centre in Tribal Areas is demand driven.
Ministry of Tribal Affairs provides grants based upon proposals received in the
Ministry from State Governments as per scheme guidelines. State-wise details of
funds provided to State Governments and Non-Governmental Organizations (NGOs)
under VTC Scheme of the Ministry during last three years are given in Statement-I
(See below). Further, assistance is also provided to the State Governments under
Special Central Assistance to Tribal Sub Plan (SCA to TSP) and grants under
Article 275(1) of the Constitution for skill development programmes and income
generating projects. Details of funds provided to State Governments for Skill
Development/Vocational Training under SCA to TSP and Art. 275(1) Grants during
last three years are given in Statement-II.

Statement-1

(A) Details of State-wise funds provided to State Governments under
VIC scheme of the Ministry

® in lakh)
SI. No. State 2013-14 2014-15 2015-16
L. Assam 276.21 485.70 900.00
2. Gujarat 0.00 0.00 605.76
3. Madhya Pradesh 150.74 0.00 0.00
4. Mizoram 69.68 0.00 0.00

TortaL 496.63 485.70 1505.76
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(B) Details of State-wise funds provided to NGOs under
VTC Scheme of the Ministry

(® lakh)
SI. No. State 2013-14 2014-15 2015-16
I. Assam 74.16 72.32 -
2. Meghalaya 48.96 30.44 -
3. Karnataka 53.88 63.60 -
4. Tamil Nadu 93.75 - -
5. Nagaland - 103.92 -
ToraL 270.75 270.29 -
Statement-11
Details of Funds provided to State Governments for Skill
Development/Vocational Training under SCA to TSP
and Art.275(1) grants during last three years
® in in lakh)
SI. No. State 2013-14 2014-15 2015-16
1. Andhra Pradesh 289.45 487.82 300.00
2. Arunachal Pradesh 0.00 100.00 230.00
3. Assam 436.00 1699.25 18,00.00
4. Bihar 0.00 250.00 750.00
5. Chhattisgarh 19,20.23 20,29.56 10,00.00
6. Goa 0.00 0.00 0.00
7. Gujarat 22,57.00 46,20.00 36,95.72
8. Himachal Pradesh 2,34.68 2,41.58 1,75.00
9. Jharkhand 0.00 34,92.96 12,40.00
10. Jammu and Kashmir 0.00 0.00 500.00
11. Karnataka 0.00 9,00.00 18,00.00
12. Kerala 54.52 5,30.00 5,50.00
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SI. No. State 2013-14 2014-15 2015-16
13. Madhya Pradesh 5,00.00 80,57.55 33,00.00
14. Maharashtra 19,31.30 11,00.00 19,77.18
15. Manipur 12.00 1,50.00 2,00.00
16. Meghalaya 0.00 5,00.00 0.00
17. Mizoram 0.00 53.36 1,00.00
18. Nagaland 0.00 3,55.00 3,00.00
19. Odisha 11,00.50 45,84.47 31,94.59
20. Rajasthan 5,00.00 16,50.00 26,75.00
21. Sikkim 44.00 60.00 2,15.00
22. Tamil Nadu 66.40 0.00 0.00
23. Telangana 0.00 17,50.00 13,00.00
24. Tripura 0.00 1038.50 290.00
25. Uttar Pradesh 0.00 536.92 290.00
26. Uttarakhand 1,39.59 0.00 0.00
27. West Bengal 18,62.00 31,10.00 20,63.58

ToTAL 113,47.67 274,96.97 279,46.07

MR. CHAIRMAN: Thank you. Question Hour is over. The House stands adjourned
till 2.00 p.m.

The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair

DISCUSSION — Contd.

Re. Impediments being faced by MPs on account of
security of the VVIPs

8t T AT (SN UST): WX, BT Th Wlsc 3Ah 3T =

MR. DEPUTY CHAIRMAN: What is your point of order?
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St TR AT AEET SUGHTf S, 89 59 favy B sufiw Sor @ E,
Rl Tg TR A B Gl WA A JST gAT 81 F& BT A& 81 & A
B9 THM [ARRieR wa €, <ifd &3 S § <ud § & 59 gq & od &,
st wC & AW W B AN B 39 I8 Ud AT ST 7, O {3 IuRRi Bl
I fear =l

B9 THYT €, B9 3R 10.00 IS A JBT Te| Ugel, Al BF IAUAT ACBHT el
T W E, 3T Y TE IST I Tl qemsht e F AW W o R o gy g,
MR ST BF Fe P 89 AW 2, M § gl W o gan B, dfed v ot 9 5
frafega axa €1 s, g9dT o oMl 8, B B9 YS! gam 5 fry aie | 9
SN B 9 R Bl A8 S el we Fea] T, ' R v # d99 @ g T,
R feg=a # 21 370 T A oSl SURY < 72 ¥ 5 WAt MY W &=t &
TGN, Ig Tl BN, I8 Tl B, oAfhd dieisdt we & 9 W 9 aRg Hde
F SABRI PI AP S &1 §, 39 W gAD! MIRT Bl

Herey, § =g 6 IR 39 R W [CY 91 3R BIg UH! S0l Sl WR
gIferIie 31 IET 7, o 3MY IHP! Uiferd™e M A Id <, g9-89 fide d& feIR
Gl B <, I8 [Aepd I el gl Ig 91 H Sy IoT8 & [P BARN SMUBRI
DI Y& B gU AR (AT Bl Pig (i AT e <

it e vt (Romae uQen): ARGy, i fawy s TRer enrare Sft 7 S8m ¥,
g8 U TR favg 8 Uge-use e usd wed d8 8 SNl & SR UP e, -
T I d8 R QY 9 €1 S ©, JRE BT ST U HEed 7, dlfdh ofl diag
e €, faorg e otk Wt o misat uga gl €, 9 misAt f AP < it 81 o
= ggad add Y o fed I wEl, el g8l W AP &1 Sl 8 AR gei
IH ...(FAYF)... TEl, g BIS 989 &I vy & §, 3T T BT A9 Tl 3 519
SATSC W o1, S QN1 A&l BT M g o1, 99 fasr =ie & foy it
31 BT A1, 9 W 17 e I 1 s9fory e ax @1 T 6 FHIfther T 81 3R
U o A1 Pls GART MK Wi ol I8 Hed &b drdola b SHART Gga1 W I
Bl 3MawId &, BHBI A T8l oA T Fa¥ g1 I IE © [P 319 d9e uR¥WR &
3fex A1 ¢fthep gfor 81 uRER & qr8x &1 a1d ol 37T 8, Wlfh W IRAR &b 3fax
¢ gforr ugell aR il 81 IRAR &P 3feR Sfthep Yferd Ugel -Tel ol 2t 3fudh
IR g1 US s BT WIH 8, 91! dHar] &l giar @l fe §ff wifeamie 31, d9s
B T AT BT MMAHATE & Bs IRE & W T, olfh 3R MY IFRIBT & Capitol
Hill Tl STTU, Westminster House del SITU AT USidal &1 fbdl Y uiferamie d @rar
ST, el Al YRET P AW UR gl udiadt TE 81 F8T al GRem b AW R g K
permanently ¥ ®x AT Y E1 519 AiFE & WA T T N 9N AR ¢fhd Jfed &
SNl 31 AR WY dF S P 8, I Pls T 1d el 2 ... (FaHH). ..
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MR. DEPUTY CHAIRMAN: All right. ...(Interruptions)... Okay. ...(Interruptions)...

#Y T I §9 WX WS Pl Q@HT A1eY| HAI S IST IS g T, AMUb A
Y g9Ifad 81 811, SHBT BIs AT hTell STU, Bl FHAEE b S|

MR. DEPUTY CHAIRMAN: Let me hear the Minister. ...(Interruptions)... Let

me hear the Minister. ...(Interruptions)...

it 3reft 3FaR SRIRY (fRER): 3Mud! Flensdt e el g9 T A1y, &l df Ivg
Td MM & U Ud eal g9a1 JIIY, arfe ST A T 3me-Sid, o g7 @i
B BfeAs T B

TS B TG & Iog WAl TN AN B HAOm A IS G
(N &R @™ a%dn): A SYAHURT HEIGY, SRV AN T Sff
IR WIE 3= ¥l St 9 S fawy Ioman, MUy ugell a1d o § I8 HeAr aredl

g & I8 gaenm oml, 9 Qe qul H T 971 §1 3UA sl W JR&wm Bl e |
...(FTET)....

st s vt U8 faare &1 fawy =&f §, oMU s9&! dre-faarg & 99 #7d
CRIENY

N T vET: I8 fqare o1 vy el 8, sHd! 3y gL ARE HA Aol

4l IR G AHAl: I8 SIP ©....(FAUM)... eI, Tel....(TaM). ..

MR. DEPUTY CHAIRMAN: Listen. ...(Interruptions)... Nareshji, listen to the

Minister.

3l YEAR @ AHdl: GRET Bl efic A, GRafl TRl & Bledd & AER R,
Usel M I§ BT &1 &1 BH ANl 1 Ugdl Wl B U8 A el Sorg F e, diensd
He Bl 98 W AW § 8l g3 1 § (b IE A EHD! JRET TOiiAl W BlS

o =ty

g IS, 99 WHE W EH g3 AN, Ih dIe WS P IAax bl Sl YR
IRYT B, I8 GR&AT TSRl & 3MIH & dleHel & a8 GARad &l T8 2l 3d s9h
IR H 3R YT B8 WY, A1 Sl 8l BRI AT ST 2 = ¥Mi it 9 ®al b
T A QR g H AEN 7, 1 89 1 g @1 91 81 BRd| B9 Al 99 R S
B B3N, I9P NI RE I TRl g1 PR GRe USRIl 99 gHel Bl efted
@ gU, THM ORE B YEfandl Il &) <@ €, 9 99 ol © 6 g a1 shat
TRIEAT AT AMRY .. (). 39 fREeR &1 fvg g99 ¥ d8ax 8rn &
9 A B T 91T Y 3R IS B B Wi w9 F AT AT 81, A I
MY ... (GETH). ..




[22 March, 2017] Discussion 445

sft e T AEFI {Ufd S, @S 8 X@ 8, UGl U S B g9
T gl & o oy ¥¥e &1 w1 3 oY iR I Al RAdbl 1Y, I8 Sl T8l Bl
...(HTHTT)....

MR. DEPUTY CHAIRMAN: Anand Sharmaji, you have made your
point. ...(Interruptions)... No. Sit down. ...(Interruptions)... Okay. Ram Gopalji.
...(Interruptions)..No need of arguments on this. ...(Interruptions)... 1 have understood.

I will speak on this. First, Ram Gopalji.

. M MU e (IR TGL): AW SYFHTART Sil, AFg 37 Sit 3t &g
B U fp I8 A uge fheft | 7 8l SoraT &R 8F @i 3wt s|dT Ry
Tl fhar 991 Ae 28— UP dR, &1 o $W ArSdvl Sl Pl M I9 b & T,
N T SR TS H U8 AW SN AT fF & g8 UgdHT BT § 3R idiemst
W & M W & ANl B a7 Siar g1 99 99a g oty fon wan o f um
fore & Samer fodft @1 9 T2 A e safaw v 99§ 6 Iw aven ugd
|rEgl 7 TEl ISMTI MY HT B & 6 IJg AR U8l el SOl 41, I rsarft
STt S U AT ISR T 3R 1 was in the House at that time. ...(Fa4T ).

MR. DEPUTY CHAIRMAN: Okay, Ram Gopalji. ...(Interruptions)... No, no. Sit

down. ...(Interruptions)...

fuer & Aar ft Tam T ooie): T IRAT A1Ee, wsH e & oy
IRAT AT Sl & AR AdT A1 Ayl 9w e & fog IRar e o1« g,
e ST A1l e H, 9% AR g 3w & a-He 8T § 8k wevd oad
R yTgd fAfRer g 3% fT avdic 81 399 dIs fdare F81 ®, <ifed faare <=4
BT g IR TAR 9o H UH ®c I 8Idl A1l 3@ TH-0I9 ®e Udh a1 95 8 ol
foeell § @1 99e M & o I & we £ 3R MR I |F & I 8 oy,
e, 99 $Y ATT? 39T U we MuiRa 81 1wl 9=+ weme 531 S &
oI @IS Is@ 9 &), 39 W BIs MR & T AT B ¥ 5 b I7g &1 e
G AR IR Y% 99 § Hdel Udh ol ded d< g dIfeyl Udb &l gad di-<i
ASH I8 B DI DIy OO} el gl ...(qagH). ..

S e @il wole e GBS HGLT o8 N Qlz) O G BT
Boy ~twly I S wwitan iz - Bly Ble By sl o Ble Bgy Atuly
= By SadysosS OT do otude iz o Cutl -l Ul S5y o Ule
ose V93 S e il —o CaéissS 60 BT dy tade @l n Jsd Jids sl

Soy o8 08 Ol g By un Sy S e C85 sl - 8 @36 dlsy oSY =

+ Transliteration in Urdu script.
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[ e =7t armsie ]

09 on oy o8 IS S ST i 8 s G o S gl S

S Wl IS T S b il 9 (S Gl g W 2w 09 S

8 W She S5 U S oz sim oy Sk —onle BS Osless Gy

29l il LSy 0ked 5 3y Bpo S o kS s - o 6 Syl GBS n o

OS5 o8 08 By o S - Blr Gy dn She ) S G e S8y SO
e (Cdo e )en o sl Dosp S S S

MR. DEPUTY CHAIRMAN: That’s okay. Let me now comment on this. VVIP
security is of the utmost importance. It should not be compromised at all, as also
the security of the Parliament and other VVIPs. That is where I totally agree with
you. But it should be done in such a way that it creates the least impediments in
the way of the Members of Parliament. MPs should not feel that they cannot reach
the Parliament on time. There should be some kind of a careful management of the

situation. That is what is needed.

# TR FEN Thdl: HEII SUFAART Sfl, 89 A Uid: WeHd ©1 |iaal
BI W 3R ST B A B A HF RYfAYT 81, BH 59 91 P & A T

it TRE SraTel: AR SUHHTURY Sft, AT ST B #Ae WO HaA
Il e Bl felle o) B ¥ IR g I} o 6 g7 vy o @& HW weA #
TE SO AT SR St ST Wl XM MUTS ATed off 7 Hel b Ig "He Wed H
3 arsarft St 9 IS o1, A I8 A1 ERT RIWIeR 99 M1 A 9
BRI HATOT H ST AT 1 Fed Bl ffgeiis oY @ 8, 9o g9 o g9 faeg
fRWIReR &9 &1 Jifcd <91 IS ..(aasT). .

MR. DEPUTY CHAIRMAN: No. MPs are no threat at all. So, there is no
need of MPs being stopped or blocked for seventeen minutes and so on. It should
be done in such a way that there is the least trouble and impediments in the way
of the MPs.

But, in any case there should be no compromise at all on the security of the
VVIPs.

We will now take up the Short Duration Discussion. I would like to remind the
House that the time allotted is two and-a-half hours. I will try my best to moderate

it. But you should all cooperate. ...(Interruptions)...
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st RO IATA: HEHT STFAYUfT S, SAUH b HWR g9l H Pls I T8l
BT 31Ul

ft wchter 9 fsm (IR URE): W, 396 U Ol T4l & S A1l 3FR SHH
1 Tfcre=s oRFm, O B BT FlRN? .. (FGHH). ..

#Y 3= I IR, I8 vy 9gd favne 21 U8 dIs oW Wic SR [Swpe
TEl B g8 T9 R gAd GUR Bl 7, sAdCRA RERI 31 2l 9 % 1d U8q
el 2, afcs ISP P TPV 1 $qD] bacl HISEl gA1d A G 7 FHI S|
ARA ST BT A I91 IS g1 S99 §ARI Sl HUMTell 8, S9! IR 3k
QAN BT feard oG & ga1a | 91 J2| I8 9Ny 9gd 997 7, $AfY 39 W
DIy FHY A1 FgIRT T BN S 9§ TSI i =@Me, 9 39 R e B

it ehter 95 fsm: 9a=aR, s9d e odfvieifed oy 81 S9d IR § 89 AT
gdE BT P © (& 98 §F CH-IAT B ol Afhd $H W MM ...(TAL)...

MR. DEPUTY CHAIRMAN: See, the point is like this. In the morning, in the
leaders' meeting, I had made a suggestion that we will take up the Bill first, and
dispose it of in one-and-half hours, and then, take up the Short Duration Discussion
so that we can extend the time. But, then, it was assured that the Short Duration
Discussion be taken up first, but, after that, we will pass one Bill, this particular

Bill also, that is agreed to, even if we have to sit late.

SHRI SATISH CHANDRA MISRA: Yes. Even if they don't offer dinner, we
will sit till 12 o'clock.

MR. DEPUTY CHAIRMAN: That means, we take up this Short Duration
Discussion now. We may allow a little more time, no problem, and after that, we will
pass one Bill. Okay. Now, Shri Mukul Roy to raise the Short Duration Discussion.
Shri Mukul Roy.

SHORT DURATION DISCUSSION
Electoral Reforms

SHRI MUKUL ROY (West Bengal): Hon. Deputy Chairman, Sir, it has been
very timely thinking on the part of the Parliament that electoral reforms have been
taken up as a matter of discussion. I am thankful to the House for asking me to
initiate this discussion, and I shall try to do justice to the responsibility given to

me. I am standing on behalf of the All India Trinamool Congress, and my leader,
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[Shri Mukul Roy]

Ms. Mamata Banerjee, has always been insisting for electoral reforms, State funding
etc., etc. We, parliamentarians, represent the largest democracy of the world, and it
was a gift of the then leaders of the country following independence on 15th August,
1947, for the people of India to decide their own fate, and gave the ultimate power
in the hands of people. As rightly said by Abraham Lincoln, "Democracy is for
the people, of the people, and by the people." So, whenever we talk of democracy,
we talk of peoples' rights, which are linked to aspirations and a desire to get an
improved quality of life. Democracy gives the right to people to choose their own
Government, but, we, parliamentarians, will fail if we do not facilitate people to
choose a right Government. If democracy is used as a tool to manipulate formation
of a Government, which has not been the true desire of the people, democracy fails

to function in true spirit.

Election at regular intervals is the most important feature of democracy.
Elections reflect the attitudes, values and beliefs of the people towards their political
environment, while it also grants people a Government, and vest with the Government
the constitutional right to govern those, who elect it. Elections are the Central
democratic procedure for selecting and controlling leaders. Elections symbolise the
sovereignty of the people. Thus, free and fair elections are indispensable for the
success of democracy, and political parties that take part in the election should become
instrumental in achieving the constitutional goal set out in the Preamble, and Part III
and IV of the Constitution of India. India has opted for Parliamentary democracy in
continuance of the British legacy. Since 1952, the country has witnessed elections to
the legislative bodies both at the national as well as Statelevels. The Indian democracy
is considered as the world's largest democracy in terms of size but, when it comes
to the question of quality, the World Press Organization has ranked it 68th in 2014
up from 70th in 2012. A small country like Norway has been ranked first in the
quality of democracy and Switzerland the second. Thus, there is a lot of room left
to improve upon the systems of electioneering in India and improve upon systems

of democracy that can fully and comprehensively reflect the people's will.

The Election Commission of India, as the guard